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SHRI N. SUNDARARAJ : What is 
the security provided LO the Miniatez 
who is under the '2' Category? Even 
though Shri Chidambaram is in 'Z' 
Category, he was rttacked. (Lnterncp- 
rims).  

The t o k  Sabha me1 a1 
Eleven of the Clock 

MEMBER SWORN 

SHRI B. AKBER PASHA (Veilore 1. 

MR. SPEAKER : Q. No. 447. 

At rhis stage, Shri C. K.  k'upplc- 
.vnurrty and some other Hon. Members 
tume und s t 4  on the fbor near the 
l'able. 

SHRl 5.  S L ' N D A W  (Pudd- 
b k > t 1 3 i )  : Shri P. Chidambarn, the 
Winistcr Itas been attacked in Tamil 
Yadu. Unless a statement is made by 
Ihc Prime Ministcr on the security of 
his Ministers and of thc Members of 
Parlhmcnt, we will not allow the 
House to function. (Interruptions). 

SHRl C.K.  K U P P U S W A M Y  
irnbatore) : Today the Minister is 
ckcd. Tomomw the Rime Minis- 
may bc attacked. (fntcmcptions ) 

SHRl C. K. KUPPUSWAMY : The 
Prime Minister must come here. 
( Inrerruptions) . 

SHRI N. SUNDARAWU : Tbc 
MLAs attacked Shri Chidambaram. 
(fniemptions) . 

MR. SPEAKER : Wiil you tak 
your seat ? 

St-IRl b!. SUNDAFtARN : Sir 
what is gc41g on in Tamil Nadu ; 
( fnterruptiorls). 

MR. SPEAKER : If you want any- 
thing from me. you piease go to your 
seats. 

SHRI K. RAMiLMbXTHEE (Tin- 
divanam) : Unless we are assurd by 
the Prime hlinister, we will not allow 
the House to function. We have no 
safety in Tamil N d u .  Let the Prime 
Minister come and say some thmg . . 
( Interruptions) . This is not t hc way 
of doing things. Wc will not a h  
this thing to continuc. (Interncplioss) 

MR. SPE!AKER : Please take jwr 
seat. Please, bear me. 
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SHRl K. RAh4AiUURTHEE (Tin- 
divarum) ; What had happened to 
~hr : '  Ch~dambaram will happcn to us 
also. We will not allow this House 
to function unless we are assured. 
(i:l:erruptior:s). . . 

hlR. SPEAKER : All right, would 
you continue saying this thing? Or, 
would you like to hcur something from 
me. 

I, i~llerrrtptrorts) 
SHRI h. RULUIUKTHEE ('I'in- 

- m)  : What is happening m 
Tamil . \ d u  ? \Vhcrc is dcmocrac> in 
'1 -a111 h idti ? N'c 111 nor allou the 
House lu funclion unlcss we arc givcn 
an ahsurdncr. If we express rt:~ythin_r 
t~d't! in t i n  Housi.. tomorrow in 
Tarn11 Sadu our l t v ~ ' 5  b i l l  be 111 umgcr. 
What ha5 happcncd ro Shri Ch~danl- 
baran: will h::ppcn to nthcr hlcmbcrs 
alw Ibis P.1. h.ippr11r.d 10 Shrl Sund.3- 
rariij also. (lntcrrirptiom ) . 

M R  SPEAKER : Would you likc 
to hcar me? If you lilic to hear me, 
please go to your scats. 1 will say 
something which wili help you. I would 
like to help you. 

SHRl N. SCNDARARAJ : Even 
the Ccntrd Minister is not safc in 
Tamil Kadu. What is the Government 
doing '? (Inlerrrrplions) * 
.MR. SPEAKER : This will not go 

on record. 

MR. SPEAhER : T b  is not going 
on record. 

(lnrerrupfions) * 
SHRi R. RAMASWAMY (Periya- 

kulam) : Sir, yesterday at 1.45 p.m. 

. . ---- - -  ------. 

when I was at Tamil Nadu House in 
New Delhi, I heard some slogas -, 
agaiust our Chid Minisler. The slogatq , 
were raised by some am-social ele- 
ments. After dm,  I opened the door 
and saw about 300 mu-social elc- 
ments standing with stones and deadly 
weapons outside the Tamil Nadu 
House and they raised some slogans 
against the Cliicf hlinntcr of Tanlii 
Nadu. Immediately I contacted thc 
Police Stiitjo~~ 31 Cf~a~~akyapuli .  The 
Sub-lt~spsctur oi' Policc Shri Dhanapal , 
Singh :old mc that no one had o b ~ a i n -  
cd pmnissii)n rrom thc pcdicc for th l3  

den~onstration. So, I asked thc Sub- 
lnspccror why he was allowing these 
persons to hold the dcmonstraiion 
without obtaining pcrmis>ion. At that 
timc, the Sub-lnspcctor :old IYK to 
inform him in writing. Because of ur- 
gcncy. 1 contacted t l ~ c  P.A. io thc 
Prime .Minis:cr. The abovc-said P A .  , 
told mc 10 ccwact thc P.X. lo thc 
Home Minister. 'i'iicn. I rtpproachcd 
Shri Vijsy Maliwnnri. P A .  to thr 
Home .Wnistcr. Hc told mc to ap- 
proach Mr. Sahria. Bandobust P A .  
to Homc Minister. 'I'hcn. Mr. Sa1hri;l 
contacted Asstt. Commissimcr of 
Policc, Shri Choudhary and he crtn~c 
with the policc. Even aftcr that, upto 
4 p.m.. the dcmonstrntion was conti- 
nuing. I do not know why the Police 
people allowed thesr anti-social clc- 
ments to raisc slog;~ns against thc 
Chief Minister and in favour of 
Shri Arunachalam and Shri Chidam- 
baram without obtaining pcrmissiun . . 
( lnterrrrptions ) . 

MR. SPEAKER : Please do not add ' 
to the confusion. Pleas  keep quite. -r 
Nothing is going on record. 
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MR. SPEAKER : But then, wwild 
you like to 50 from here to a diffe- 
rent subject ? Let us take up the Ques- 
tion Hour. 

S W I  CH.4NDRA JEET YADAV: 
In this way. if you continue to allow 
the Hon. Members t o  raise sundry 
matters. it  wm't  be possible to take 

the Qumtinn Hour. 

MR. SPEAKER : I t  ic 311 because 
of thr c .mpl :c~t iw< which h ~ d  h3p- 

pcned. 

SHRI CHAhWQA JEET YADAV: 
Otherwise it is  becoming a tradition. 
Evcvday in the Qucstion Hour. the 
Mernbers 2re tryinn to raise certain 
i w w  3vd thc Oxstionc we n7t kirlr 
taken up. 

SHRT M4D.4N 1 ,AI_ r(fTITR4N4 
(90~1th Dclhi) : On the laqt workinc. 
day aFo. the Honsc did not take uo 
anv bnsinecc for four horn. Todnv. sn 
much concern is heinc expressed nnd 
efforts stc k i n e  made to mcifv the 
vir7tet-l Mcmkfi J wonder whv i t  

w w  not ckme on that ~ P V  ? Wheneser 
srrc)! mnttcn are rnised the Hoow is  
adionmed . . (Ir?rwrrrpti~)ns) 

MR. SPEAKER : Do vorl wmqt 3 
re*? If' do not want a mTv. 

----__I.  ----_. _- . _ ----- --- .- rr bRll 
*Not recorded. 
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that is different. This is Private Mem- 
bers' Hour. Your questions are a h  
thetc. 

[Tmnsltrth] 
SHRl ATAL BIHART VAJPAYEE 

(Lucknow) : Such matters should not 
be akwcd to be raised during the 
Question Hour. T h i s  is a matter of 
prnced~re. 4?hmyh thcre mev bc occ 
or two exceykms. 

[English] 
MR. SPEAKER : This is to remove 

the confusion in the House. I will talk 
to you in the chamber. 

[Trmfdarion] 
SHRI ATXL BLHARI V.\JPA- 

YEE : You should try to remove the 
confusion but it m..s thet wch 
&or@ lead t~ further confusion. 
MIL SPEAKER : I will talk 10 vou 

later on. 

SHRT ATAL B W  VAJPA- 
YEE : Please take the entire Horse 
into mnfidtacc. 

MR. !WEAKER : I will talk to the 
leader. 

SHRl ATAT, BIHART VAJPA- 
YEE : Such thin- h ~ p p m  h r m t l v .  

h4& SPEAKER : All of you kindl;;. 
take your seats now. Now Q. No -177, 
Shri A.K. Patel. 

11.18 hrs. 
ORAL ANSWERS TO QUESTIONS 

English] 

Evaluation of wor l  dome on Vedic 
Mathematics in RoorLee Univem!ty 

*417. DR. AMRTT LAL KALI- 
DAS PATEL : 

SHRI SHANKERSINH 
VAGHELA : 

Will the Minister of HUMAN RE- 
SOURCE DEVELOPMENT he D!CX- 
cd to refer to the reply given to Ln- 
starred Ollestion No. 181 3 on March 
6. 1991 and state : 

(a) whether the University Grants 
Commission has since conducted any 
evaluation of tbe work done in Roor- 
kce University m Vedic Mathematics: 

Ih) if so. whether the University 
Grants Commission pmpox to under- 
take further studies through any inpti- 
t u h  under the Council of Scientific 
and Industrial Research or anv other 
recogisad mdtution: 

(c) if SO. the ddails &emI; and 
(d) the purpose hr which Vedic 

M-tics is Wmg utiliabd at ptc- 
mt? 



STATEMENT 

According to the information furni- 
shed by the University Grants Com- 
mission, the Commission generally 
does not undertake evaluation of re- 
search programmes of universities 
except where the Commission has 
provided grants for such programmes. 
The Commission has not so far fund- 
ed any university for promotion of 
Vedic Mathematics. However, p r o p  
s:ils. if any. to start courscc, in Vedic 
Ma?hematics or to undertake rew~rch 
in this area would be considered by 
University Grants Commission on 
merits. 

At present, Vedic Mathematics is 
mostly a subject of academic research 
bv a few in~titutians. The National 
institute of Science Technolow and 
Development S t u c k  (NISTADS) has 
found that in some cases. opmaticm of 
multiplication/divisioa on computer 
by methods of Vedic Mathematics rw 
faster. The techniques develoOrd from 
Vedic 'Mathematics bv a CSIR l a b  
ratmy h?s led to simd~r m~thods fot 
solving wmplcx mathematical m a -  
tims. The Rashtriya Veda Vidva Pra- 
tishthan hm c o m m i s s i ~  the writ+e 
of a book on Vdic Mathematics which 
can be u h l i  bv e n e i m .  We 
N a t h d  Council of E d t m h a l  Re- 
war& and Tdninp (NCERT) h a  
also included material f m  Vectic 
Mathematics on topics consided re- 
l m n t  to mathmatics currkulm in 
the Tcschcr's Quidt fw wmmdarv 
and mior sacartdarv schonk. 

DR. AFQRlT I N ,  KALTDAC 
PATEL: Tbi b a wry imbnrtrrnt 
and vital s u b b  It was Qiarcussed in 
~ f a a u s c ~ ~ 8 t b I n t S a b a #  

and the 9th Lolc Sabha also. This 
subject is given importance in other 
countries also like UK and America 
and research is done on this subject 
there. But in our country unluckily 
this is a neglected subject. 

During the 8th Lok Sabha, Hon. 
Shri Narasimha Rao, the then Human 
Resource, Development Minister had 
called three conferences to discuss the 
subject. During the 9th Lok Sabha 
Shri Raj Mangal Pandey was presid- 
ine over the meeting of the NCERT 
and he had asked them to ;ntrr&ce 
the subject in primary and serondery 
schools. T would like to know from 
the Hon. Minister whether he will 
eive the asstlrance that the assurarlce 
piven during the 9th h k  Sabha bv 
Shri Raj Mangal Pandey wiIl be imple- 
mented. 

MR. SPEAKFR : T).ere is an Ac- 
lcurance CcrmmiVee avd wch mattm 
yo befwe the P~ssumnce Committee. 

SHRI ARJCW SINGH : The pro- 
cedure laid down f~ the assurance 
given in the House win be carried 
out. 

MR. SPEL4KER : So the reply is in 
the positive. 

DR. AMRTT LAL KAI TI345 
PATET.: 1 wmdd like to know whether 
the University Grants Commission ?IPS 

replied that thcv don't ~ I W  out anv 
rcsesrrb on thit mhiert. Actnallv tc- 
starc), is a suhiect of thr: Uni& 
Chants Commission and nnt th-t d 
the *m !dIOn? rdmticm *rt- 
rnent. WiTl the aaPcnrment fund the 
rmitrarsitisstilfreserrcbpaposes? 
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University Grants Commission does 
fund research projects: but there is a 
fiaancial limit of Rs. 5 lakhs for these 
pjccts. The project report for this 
envisages for an expendih~rc of appro- 
ximately Rs. 16 lakhs. Therefore the 
University Grants Commission sends 
this to the Department of Science and 
Tecfinology and that Department is 
now looking into it. If they approw 
of it. they sill hind it. 

SHRI SHANKERSMH VAGHE- 
LA : Mr. Speakcr. Sir ils all 
of our worthwhile knowledge includ- 
ing Vedic Mathematics. written in 
sanskrit script is k i n g  studied and 
utiiised the world over, 1 would like 
to know from the Hon. Minister whe- 
ther &e Government p r o p s  to com- 
putuise Vedic Mathematics and 
whether its u%e in computers would 
be abved in our schools, coIleges 
and universities ? 

SHRI ARJUlV SMGH : Mr. Speo- 
krt, Sir. tbere cannot be two opinions 
that much of the knowledge bequeath 
dl by our tarefathctr;, have a con- 
actc bace. Thtn can be and there 
arc many ways to utilise it to suit 
tbe necds of the modern age. We 
&all implement drc s u g g w  given 
by the Hon. Member, oncc m h  
k i n g  conducted in this &Id reaches 
a Mnire oollctusinn. 

progress has already been made in 
this direction. If so, I would like to 
know the details about the amount of 
work done so far and also whether 
the Hon. Minister thinks that such 
books would prove immensely bene- 
ficial to engineering studtnts ? 

SHRI ARJUN SlNGH : A Reader 
of that University, Dr. Narendrn Puri. 
1.3s shown Feat interest in this sub- 
ject and hc is writing a book on it.  
I can tell you about the prWeFs r b f  

thc bonk. anly after ohtaininc the 
necessary information. 

SHRI ANNA JOSH1 : Sir, the 
UGC h ~ s  not so far conducted the 
sha!~ of Vedic Mnthcmatics in Univcr- 
sitim. At the same time. in your a v -  
wrr von bnve npccd that some pan 
of Vedic Methematics has pmvcd to 
be helpful in doine 'division' or 'mul- 
tiplication'. In some other encinminp 
brtmches alw it is very helpful So 
rnv questinn is whv not the UCiC nnd 
the Govcrnmcnt came forward and v k  
tonrc Universities to pick up somc 
branches for the in-depth study of 
Vedic Mathematics. What 1 am savinc 
is that instead of m c o n c  asking tlrc 
Govmmmt  tot the grant, why not 
the Govcrnmmt come forward, make 
some arrangement and ask thc IJnivcr- 
shim tn hnvc a studv of thh 

SHRI ARJUN SlNGH : The sun- 
pestion of the Han, Member is  worth- 
consiclcrin~. But the point is that the 
quwtian has bccn snawcrcd and thst 
is. in the pattern of nwhtnncc in tFt 
march procrtamme. nothine hap come 
forward w far. What 6H.Hon. M m -  
bairaapatinstr thatthsuoc 
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should try to promote this. I will 
certainly look into this matter. 

[Translazion] 

SHRI MADAN LAL KHURANA : 
Mr. Speaker, Sir. I would like to know 
whcther it is a fact thnt Vedic Math?- 
matics as a subject is being tanght to 
stndwtc in Flr~lvd.  Ammica '?wit- 
zerland and nthrr cruntries whctew 
its edncntio~ in Indip is denied to the 
shrdeqts 9 Will the Mnn. Minister pro- 
vide frcilities of teaching Vedic Mathe- 
matics to the interested students at 
least in Kendriya Vidayalayas ? 

SHRI 4RTIJN S'fNGH : Mr. Spea- 
kcr. Sir. I can Pay about it only after 
it ic piven drie cossideration. 

SHRI DAU DAYAL JOSH1 : Mr. 
Speaker. Sir. the Hon. Minister has 
himself accepted that we shall intro- 
duce it in Secondary and Senior Secon- 
dary schools after a book is written 
What I want to say is that books l a c  
lceelavati Beej Ganit (Algebra) and 
Rekha Ganit (Geometry) are beinp 
taught at present to the students of 
C'padhvav and Shastri cla-sscs in Sans- 
krit Vidyalnvas. I would like to know 
from the Hon. Minister whether Vedic 
Mathematics k i n e  taunht in Sanlrkrit 
Vid~~alavss will also he intmdricrd in 

M a r y  end Senior W d a r v  
Schools now that it has been p v c d  
that  Vedic Mathematics is the b t  
and msv m~thematks md it is best 
suited wen far usc tn compltcrs? 

MP. (;PPAKFR : Thk ha* al~ca+* 
been replied tn. 

S17RT A R N N  SRUQII : YM. 

champion of nationalism Maharishi 
Davanand Saraswati had said that 
'Vedas' are the origin of all the veri- 
table learnings. Yograj Arvind was 
also of the same views. I want to know 
what steps are being taken by Govern- 
ment to carry out research in and 
errorrrar? shidies of Vdas 3 Resider 
mathematics, other disciplines of 
learning also exist in Vedas m their 
original form. I would hike to know 
whst efforts are being made by the 
Min;stry of Education to carry m t  
rewarch in thme disciplines existhy 
in their midnal form and to enamrape 
shdies  of Vedas ? 

W R I  A W U N  STNGH : Hon. Spea- 
ker. Sir. the Yon. Member might be 
aware that there i g  Rashtriya Veda 
Vidy:, Pmtisbthm which is maaoed 
in wch activities and which has dove 
cnwnmdable work in this field. M 
the Hon. Member has any sperific 
sup~estion. he m2v send it to the insti- 
tute (Aatishthan). 

"449. !%lRI P.C. THOVAS : WiIl 
the Minister of WELFARE be pleas- 
ed to state: 

(a) whether the trninn Government 
propose to increase brc mants to on- 
hlntary omisations which arc invalv- 
ed in rendering yeoman's savia to 
the mcntrrW rrtarded and QhJlstcanp 
handica~ptd ci~~ihtrm ; 
(b) if so. the details t h d :  
(c )  whether then is anv pmcribe<l 

p d w r r :  to identify such organicpa- 
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-.-- ----- 
It). the organisations in the Kotta- 

yam and Emakulam districts of Kerala 
which are getting such grants from 
the Union Government ? 

THE MINISTER OF WEL.F.4RE 
(SHRI SITARAM KESRI) : ( a )  ta 
(e) A statement giving the informa- 
tion is laid on the Table of the 
House. 

(a) and (b) Grants are being 
given under the Scheme of Assis- 
tance to Organisarions for the Dis- 
abled Persons. 

- -  _ --- 
society, who are to become the funue 
citizens. In a set up of ours, it is neces- 
sary to give them the maximum, social 
security. The Government is bound 
to give them ed~~catiorlal facilities a h .  
But, unfortunately the Governmental 
agencies in this regard arc very fw. 
The Govemme~t is doing a pod  thing 
hv pivin? ,mnt-in-rdd and other as+- 
tance to voluntary oqanisations. There 
are very good number of voluntary 
organisations. My question was 
whether or not the Government PO- 
poses to increase the grants to certain 
voluntary organisations which are 
doirlc very good service. Unfortuna- 

(c) and (d) Vohmtary Organisa- 
ticm normally in existence for two 
years or mcrc from the date of re- 
gistration which arc not nln fnr 
profit of my individual or 2 bcdy of 
individuals are eligible for assista~cr 
for providing scwices for the dk- 
&led 

tely, the ancwer given is not to that 
particular point. So. to be more speci- 
fic, I would like to know from the 
HOP Minister whether or not the pre- 
sent grant. which is given to students 
studying in educational institutions 
run bv some vnlmtarv orpnisations, 
of Rs. (50 per child could be increased. 

(e) ' k o  or@satiOllS in Kottapm Secondly, there is delav in givinr 
Dist* which received financial grants to k -dents RS well the 
assisr,mcc during 1990 -91 are : recnmnr! grants to the teachers. 1 

would like to know whether this delay 
Komvam Sefvice 'o- wtj*~!il bc avoided or not. 
&ty. 
S.H. Mount. 
Kottayam. 

SHRl P. C. THOMAS : Sir. thc 
- - d * p h w i c a n ~  
B s s d i  cbildren are pethap tb 
mort ualorftwa* cwrcn  in our 
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SHRI SITARAM KESRI : Sir, 
BO far as voluntary argadsations are 
concernad, we sanch ganls to 
them according to thdr strength. As 
regards the &lay, the hm. Mernbcr 
has himself said that the State 
Governments take time in sending 
recomrnen&tiont which causes de- 
lay. At my level, I would like to give 
an assurance that tbae would not 
be any delay in saattionlng tbe grants. 
So far as raising the amount of grant 
for the children is cuacar#d I sban 
consider the suggesdon. 

[EngUsh] 
*SHRI PC. THOMAS : Sir. in 'c' 

part of my questian. I had s p c i f i -  
cany asked about voluntary orpanisa- 
tions in two distrkts of Kcrata but 
unfortunately, the answer given is  
not complete. I am sure that the 
number of institudans which arc 
stated are not the only institutions 
which are getting grants. Win the 
ban. Minister be pleased to check up 
the matter again and give a umplete 
list of such organisations which are 
getting g r m k i d  in Ernakulam 
and Kottavam dWc4s d K d  ? 

Kottayam and Asbanilayam me om- 
cerned, we give grant to both these 
organisatinns. An amomt of 
Rs. 66,687 and Rs. 34.848 wos @en 
to Kottayam during the years 1989-90 
and 1990-91 respectively. The other 
organisation was given Rs. 9,855 in 
1989-90 and Rs. 66,213 in 1990-91. 

SHRl ATAL BIHARI VAJPA- 
YEE : Kottayam is not an organisa- 
tim, it i s  a district. Tlte hon. Mem- 
ber has asked about the organisa- 
tions in that district. 

SHRI SITARAM KESRI : Tbii 
is the name of organisatioa &o. 
Kottayam Social Smtice Organha- 
tion is a voluntary or- 

MR. SVENCER: It is in the name 
d district. 

SHRI SITARAM KESRI : It may 
be a district but there is an orgmisa- 
tion by that name abo. 

SHRT BASUDEB A m :  
Mr. Spcaka, Su, T would like to ask 
as to what is tbe criterion for @ug 
grants ? Is the matter of grants con- 
sidcrcd only after receiving mxm- 
mendations from the state- Govern rm ~e mtions merit? mae & a whmtuy m- 

tlve9 fot ttKirm smb? the case but it is pen- for hsr 
(Tmskrtlbn] six months with the W i .  

SHRI SITARAM KESRI : Wk Ca- [fi&?Wl 
tainly sandqa gmnb to the voluntnry 
oganiutions wb5 r d e r  god rr- That Mtution has get to teaioc 
* * g u c * e m ( I I .  g . n t b m t h e  M i n k a y o f W e b  
w M ( h o - d e e  m y m Q i q w p o d W *  M.3 
~ 1 p d & ~ ; k ~ ~  I L n o w W b a t E s h a i Q L h ~  
t o ~ ~ b ~ r r ~ ~ h r r  fboPtaO mt 
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'arganisations who are doing very 
good work for the handicapped and 
mentally retarded children ? 

SHRI SITARAM KESRI : Sir. so 
far as thc pendi~g application of the 
voluntary organisation in Durgnpur 
is concerned. I would like to ten the 
hon. Member that I would look into 
the matter and so far 3s gving grants 
is  cmcerned. 1 agree to his sti~csticsn 
that we shorrld pay mare attention to 
the opnisations which arc doin? 
.good job in this field. 1 assure the 
hon. Member that I would try to get 
maximum grants released for those 
organisation which are doin? yeoman 
smicc to particulnr catqories of 
people like the mentally or phvsicalh 
retarded. handicapped or blind. 

SHRI BASU DEB ACHARTA : 
What is the criterion ? 

SHRI SITARAM KESRI : Crile- 
r i m  is that the State Government 
looks into the case of the applicant 
and they sends recommendation rc- 
gatding the organisation to the Ccn- 
tral Government and then on that 
basis we sanction grants. Besides, if 
I get any information about that or- 
gmjmtion. 1 wmld look into it and 
M o  r r d n p t y .  

SHRl RANI VlLAS PASWAY : 
What abut t h w  who indulge in 
incleEafarities? 

T I  DTL KUMARI 
IRSXNbARI: Mr. Sucakcr, Sb 1 
+ h i r d a r k d K h ~ ~ . ~ c l ~ b d f h ~ ~  

any provision would be made to pro- 
vide .grants to voluntary organisations 
for housing for handicapped children 
just as they get grants for their adu- 
cation. 

SHRI SITARAM KESRI : Does 
the hon. Member mean by their reha- 
hititation . . . . (Inrcrruprions) . . . . 

MR. SPEAKER : She means by 
housing. 

SHRI SITARAM KFSRI : T h e  
question of housing is not related to 
my Ministry. Suppose a handicapped 
prm i s  admitted to a hospital for 
treatment. the matter relates to Health 
Department. M e n  he comes nut of 
the hospital he hag to be rehahilitnt- 
ed or arraneement for a housinp is to 
bc made for him. T h e  latter does not 
relate to our ,Ministry. 

SHRI DlGVIJAYA STNGH : 
Mr. Speaker. Sir I would like to rick 
the hon. Minister as to how much 
allocation was made for voluntvv 
onanisations in 1990-91 Rudaet snd 
how milch amount has already been 
P p e n t  ? 

SHRl SI'TARAM KFICRT : Sir. I 
do not have the fimm right now. 7 
will tell the hen. Member about it .. - - later. 
MR.' SPPAUER: When you eive 

these figurn Inter, please give them in 
writing. 

SHRT SlTARAM KESRI : Sir. 1 
wrmld supply fhe htmatim to him. 

SHRI I)TGvrJAYA SMGH: 
Mr. Suealter.' Sir. I want to make this 
su-h becnrwc hnqc arnannt at 
f%nM3SAans ~ t o b b ~ m n h r  Ws 
ccbcmc. I hive bGtn told ha! sitber 



there is shortage of voluntary organi- 
sations or I11cy are scndlng proposals 
in lesscr number. Therefore, 1 would 
like to submit to the hon. Minister to 
pay special attention to this matter 
and ensure that the benefit reaches 
thosc for whom it is meant. The 
matter rllust be looked into in al l  res- 
pects and necessary provision should 
bc made in his  regard. 

SHRI SITARAM KESRI : Iiis 
sugpstion is worth considering. I 
would ccruinly look into the matter. 

Si 1K1 UI'ENDRA SATH VERMA: 
Sir. arc tlterc any voluntarj orga- 
nisrttioris i n  Bihar similar to thosc 
t i b o  ~ l n t  organisations in 
licrdln abi~ur which we were discus- 
sing '! I I  sa, how much grants haw 
hc~.n saciciioncd to then1 so far ? 

11 R. SPEAKER: 'I'lus qucsuon 
rci,itcs to Kerala. If jou do not have 
thc infor~i~'ttio;~ right now, you ma) 
suppl> it  to thc hon. hlerubcr latcr. 

SI4RI SITARAAM KESRI : Thcre is 
one in Bihar too. 

I English] 

Atmitics oa Schcdded Castes and 
Scheduled Tribes 

*4SO. SHRI MUKUL BALKRI- 
SHNX WASNIK : Will thc Minister 
cjf WELFARE be p l e a d  to state: 

( a )  the number of ~ i s e s  of atrocl- 
tics on Scheduled Castcs and Sche- 
duled Tribcs which were taken up by 
the Natioatll Commission for Sche- 
duled Castcs and Scheduled Tribes 
upto March 3 1, 1'991 ; 

(b) wbcthcr the Gavmment have 
roetivcd tbt rec~mmc~~dation made by 

tire Commission on Scltedulzd Castcs 
and Scheduled Tribes to curb the 
rising trend of atrocities on Scheduled 
Castcs and Scheduled Tribes ; 

(c)  if  SO, thc details thereof ; and 
( d )  t i ~ c  rcacljorl of the Government 

lhcrc to ? 

[Translation J 

TLIE MINISTER OF WELFARE 
(SHRI SITARAM KESRI): ( a )  to 
( d )  A Statemcnt is laid on the Table 
of thc House. 

STATE3f ENT 

(a  j I he Nat~onal Commission for 
Schcdulcd Castes and Scheduled 
1 nbcs tooh up 416 caws of atroci- 
t ~ c s  on Schcdulcd Cahtcs and Sche- 
dulcd Tribcs from 1sL May, 1990 to 
31st March, 1991. 

( b )  an3 ( c )  The Sationat Com- 
mision for Schcdulcd Castes and 
Scheduicd Tribes in their report on 
"Atroci~ies on Scheduled Castes and 
Tribes: Causes and Rcmrdies". havi 
lnadc thc foUouing suggestions :- 

( i )  

( i i )  

wherc there haw refe- 
rences b\ the Courts under 
S. 156(3) Cr. P.C. to thc 
police authorities for under- 
taking investigations, supervi- 
sory police authorities should 
inquire into the reasons far 
failure to register the case. 
Invcsiigations in such "re- 
fcrrd" cases should be done 
by rhc highcr police authori- 
ties. 
To prevcnt suppression of 
evidence. the scene af the 
atrwity must be visited cxpe- 
ditiowly. Lnspbcting police 
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officers must chack this point 
during police station inspec- 
tions. 
Charge sheets in atrocity 
cases must be filed as a rule 
within 30 days. Any delay 
should be explained by thc 
concerned police officer to the 
next higher police authority. 
The high pcrccntsgc of ac- 
quittals in atrocit) cases indi- 
ca t s  poor quality of prosccu- 
tions. The otbccn of thc Spe- 
cial Cells should discuss perio- 
dicaily w 1 t 1  proxcutlng st~iT 
the marshalling and prcscnta- 
tion of evidence In ordcr to 
makc prosccutiim effectwe. 
'The state level cells for hand- 
ling /monitoring inquirires and 
investigations into atrocities 
should be advised. 
State Govcmmcnrs should 
monitor areas sensitive to 
atrocities and initiate advance 
act ion in time. 
lnstcad of establishing specid 
police stations for Scheduled 
Castes and Schedukd Tribes 
with unwieldly jurisidictions, 
it is advisablu lo give priority 
auention to atrocity cases by 
posting additional Sub-1 nspr- 
ton or Head Constables in 
placcs with concentrations of 
Schedukd CmdScheduIed 
Tribe population. 
Uu-todate locality-wise ttatis- 
tics, of nimcs against Schedul- 
ed Castcr and Scheduled 
T r i b  should be maintained 
to errslble rnooitoring and anti- 
cipatory mion. The National 
C r i i  Records Barcw should 

- - --- 
induds in their Amnod Crime 
Review separate statistics for 
iluocities against 
C W m  and Tribes. 

(ix) &lice oficers should fami- 
l i d  themselves wim the 
p i s i o n s  of special enact- 
ments like the Prevention of 
Atrocities Act and the Bond- 
cd Labour System Abolition 
Act as part of training for re- 
cruits and refresher c o r n  
for 11.1-service officers. 

(x) There should be special courts 
exclusively for atrocity cases, 
if neccssar): by constituting 
itencrating special courts. 

(XI) Whcrcver special enactments 
provide for execu tive magis- 
trates, this facility should bc 
made use of fully. The courts 
of such executive ma&- vstrates 
should bc peripatetic; thc pra- 
ceedings should be s~mplc and 
redress should bc given 
quickly. 

(XI;) It1 atrocity cases, legal 3rd 
should be available for laa- 
yen' fee, witncsscs batta, 
copying fccs and travel cxpcn- 
ses to the police station and 
court. Schcdulcd Castc/Tnbc 
complainants or accused should 
be eiigibk for lqgal aid. 

(xiii) The provisions of the Arms 
Act should be used judicious- 
ly to prevent Wocitia in sen- 
sitive areas. 

(xiv)  In  cases of rape in police 
stations, womcn policc om- 
cers should be associated with 
dre inquiries so lhat the vic- 
tims cmd WOmEla wi- 



Srove~rrr 28, 1913 (Saka) Oral Answer 13 
I__________X_ -- - 

can speak to them without in- large number of atrocities being corn- 
hibitions . mitted in various parts of the coun- 

Public interest Litigation is of 
special importance where 
crin~cs are perptrated on Sche- 
dulcd Castes and Tribes by the 
police. Such public litigation 
by socially committed organi- 
sations or indviduals shuuid 
be assistcd from legal aid 
funds ; and 

(xvi) Anoymity for the victims in 
rape cases should be ensured. 
but maximum publicity and 
resulting social stigma should 
be made to stick on the mis- 
creants. 

try, may I knaw from the hon. Minis- 
ter whether the Government will pro- 
vide more funds and better intrstnrc- 
h e  and machinery to the National 
Commission. so that they can fnnction 
more effectively ? 

[Transla tion] 

SHRI SITARAM E;ESRI : Sir, so 
far ;s th: figure of 18,601 cases is 
concerned, it is almost correct. Our 
figure is also 16.000 and odd num- 
bcr but we have not received figres 
from three Statcs. The figures that he 
has provided ma} be correct. So far 
as different . . . . (Infzrrnptions) . . . . 

(d)  A copy of the Report of the [English] 
Sational Commission has bcen sent 
to all the State Govcrnmcnts and There is no ddierence bemeen the 
US.  Administrations for taking two statements. But 1 am now telling 

what is written in my statement. necessary action. 

I English] 

SkIRI MUKUL BALKIUSHXA 
WASNlK : Mr. Speaker, Sir, accord- 
lng to the inlornliltiou provided in 
thc Annual Report of the W s t r y  of 
Wclfare, during the yeat 1990, as 
many as 607 tnwdas. 1,722 cases ot 
grievous hurt, 949 rapes. 639 caws 
of arson aid 14.7 10 other offems 
under 1PC,---totahg to 18.601 cascv 
of atrocities werc committed against 
the Scheduled Castes and Scheduled 
Tribes by members of non-Scheduled 
Castes and non-Scheduled Tribes in 
different pars of h e  country. Accord- 
ing to tbc reply of the hon. Miniistcr. 
the National Commission for Schedul- 
ed Castes and Schcdukd Tribes have 
td~ctl up 416 cases of atrocities till 
March 1991. k p i r y  in vicw the 

[Trunslation] 

So far as increasing the amount of 
grants for checking a!rocitics on Sche- 
duled Castes is concerned, I would 
like to submit that the grants are 
limitcd. So far 2s thc report of the 
Commission is concerned in which 
cases of amcities including rape have 
bcen mentioned. I do not say that the 
number of these cases has gone down. 
In some States they have gone down 
while in other States they have gone 
up. So far as increasing the amount of 
gmrs is concerned. I would like to 
request the Ministq of Fmancx to 
provide more grants to this depart- 
ment. But [he possibility of curbing 
these atrocities and inhuman beha- 
viotu with the help of money alont is 
remote. Instead. goodwill, hannony, 
Government iind the Police can play 
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Schcddd Tribes has bcen forwarded a better role. His suggestion is worth 
amsidctmg. We will  certainly take it 
into account. 

SHRI MUKUL BALKRISHNA 
WASNIK: Mr. Speaker Sir, according 
to the written statement of the hon. 
Minister, the National Commission 
for Scheduld Castes and Schedulcd 
Tribes has submitted to the Govern- 
ment about 16 s u g d o n s  on Iws tc> 
deal with the cases and also cerkain 
remedics rcpding thc atrocities on 
tfic Scheduled Castes and Schedulcd 
Tribes Wc arc discussing the atrci-  
ties blue in i h ~  House also. Scwrdl 
mcmhcrs have also mxdo severd SUS- 

getions to check this evil which is 
spreadins in various p W  of t h ~  
country. 1 would like to know h m  
the Hon. Minister ~hrrther the Govern- 
ment will consider to call 3 meeting 
of 39 the Chid 3linisters to d i s c ~ s s  
this issue o[ atrocities 31:d to plan 
remedial mcasr1rr.s so that such type 
of kcidents will not occur as fre- 
qwntly as they are occurring at prc- 
sent. 

SHRI SIT.ARAM KESRI : Sir, 1 
welcome thk. It is a very consnuctivc 
suggestion. I shall try lo convene a 
meeting and discuss it with the diffc- 
refit Chief Ministers as to how to 
curb and minimise atrocities on the 
harijaas and adivasis. 

SHRI R . W  VILAS PASWAN: 
Mr. Speaker. Sir, at the end of his 
reply, blE Ha. Minism slated (hat 
a copy of the report of the National . . -ollScl&&dCutesand 

to all the state Govuaments for 
necessary action. As you are aware, 
the National Front Government grant- 
ed statutory powers to this Commis- 
sion through a Constitutional Amend- 
ment. This not only give it teeth, but 
also widened its scope. Now, the body 
is empowered to issue summons also. 
Although the Commission has been 
given all kin& of powers, it seems 
from your answer t h 1 1  even now its 
r;:>lc of func:i:>ning has not changed. * 

lbc most imporrcm reason behind it 
is that tile Con~niission is yet to be 
rcconstituied. i r ~  accor&ncc with its 
IWW character. rc~k and responsibili- 
tics. 'I'twcf~~i~c. I would like lo knuw 
ircm lilt Go~crnment. the time by 
which i t  wcn~ld bc re-cons~itutcd and 
start functi:vting axording ro fhc new 
powers and authority at its disposal ? 

S!lR1 SITARAM KESRI : Sir. thc 
!ion. McmS~r h;~s  correctly vbscncd 
that the Conrnissios'~ pwcrs have 
been inc rcad  So far as thc questic~n 
of thr mnsritution r\f the new Corn- 
miwion is awccmed, 1 wcluld likr 
tp inform that I am in thc prrvsss o f  
doing that. I t  would bc a sircx~g and 
responsible body. but thc sclectinn 
process wcwld tekc some timc. Wnw- 
ever. I wouid like to infmn the Houw 
that wc shall constitute ir by the h r  
week of Septcrnber and it would start 
functioning immediately thrtrcahcr. 

SHRMATI MALINI BHAnA-  
CHARYA : Sir, it sccms that at twcr 
different stages af the working of thc 
National Commission, there have bacR 
diimf intcrpretathr regarding rbc 
limits of jtl authaity. 
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At one stage, until April, 1990, it 
has been regarded as an authority for 
studying the circurnstaaces--the social, 
cconomic and 0 t h  relevant circum- 
s t a n c d *  to the commission of 
otfeflces, whereas after Apil, 1990, it 
was then regarded as part of the autho- 
rity of the Commission to take up 
individual cases. This is why these 416 
cascs which haw been n~cntivned by 
you, werc taken up after April, 1990. 

Now, the question that I would like 
to ask the h.liaister, through you Sir. 
3 this. How does the prcscat Govcm- 
ncnt regarded the limits of the autho- 
-ity of rllc Conmission for Scheduicd 
2stm and Scheduled Tribes ? Is it 
ubt to liavc certain post mortcm 
mwen, powcrs of studying things 
~ftcr the event or is it to be a moni- 
oring body also with certain powers 
~f intcrvcntion in policy making rc- 
:arding sclrcdulcd castes and schcuiul- 
:d tribcs ? 

:Tru~lrlorion] 
SHRl SITARAM KESRI : Sir, thc 

new Commission possesses vast powers 
and it is empowered to call for or 
wmmon and examine any person or 
document amnectcd with any incident 
of atrocity on the Scheduled C a s k s  
and Schcdukd Tribes. (Inrerrupfiom) 

SHRlMATl MALINI BHATTA- 
CHARYA: But that was not done 
till April. 1990. 

E [Tmmhtion] 

-- -- - -- - 
constituted. Once it is constituted, it 
would start its w o r ~  in r a t  earnest 
and it would have such vast powers 
that it can summon and examine any 
person or document. As you correctly 
observed, aftcr April 1990, the Com- 
mission took up 416 cases of atroci- 
tics and I have taken up the mattcr 
with the concerned State Governments 
for necessary action and their opinion 
in this regard 

[English] 

SHRlMATl MALWI BHATTA- 
CHARYA : What about advisory 
powers in policy making ? 

MR. SPEAKER : In fact, very big 
policy matters arc not discussed dur- 
ing thc Question Hour; small palicy 
matters can be discussed. 

SHRI ANN4 JOSH1 : The sugges- 
tkm which the Commission has given 
have bczn circulated to all tbe States 
and the Union Territories. One of the 
wggcstions is that tbere should be 
qwcial courts cxclusivcly for atroci- 
tics cases. How many special courts 
have been constituted in different 
States or at least io the Union Terri- 
tories ? 

SHRl SITARAM KESRI : 5s so 
Iar a thc question of spxial courts 
is concerned. I would like to state that 
recently one has been set up in Andhra 
Pradesh and before that one was 
established in Rajatithan. Now, the 
State Governments are fully c m p  
wcrcd to set up spaid courts. The 
maximum wc can do do is give them 
our opinion and suggssticms in this 
regard. but as I said, tbe powa to set 
tq SLI& courts rests with tbe Statc 
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Governments and tbey have to do it 
in association with the High Courts 
etc., Similar is the case with the Union 
Territories. 

SHRI RAM V I M  PASWAN : 
But., it was speci6ed that such courts 
wouM be sct up in 400 districts. 

SHRI SITARAM W R I  : So far 
as the question of Specification and 
establishment of such courts is con- 
cerned, it falls in the juridiction of 
the State Governments. 

SHRl ATAI, BIHARI VAJPA- 
1 EE : Mr. Speaker, Sir, I wclcomc 
the asswmce given by the Hon. Mini- 
stcr that the Commkion would hA 
into individual cases of atrocities as 
wcll. TiU now. there wru a doubt 
whether the Commission would in- 
quire into individual caws. but with 
?our assurance, it has become clear 
that tbe Commission would takc up 
tl- cases of atrocities on individuals. 
which are brought to its noticc. After 
inquiring into various -s of atroci- 
ties, the Commission submitted a re- 
port in April, 1990, as mentioned 
during the course of tbe current dis- 
cussion. Tbis report contains many 
valuable and important suggestions 
also. I would like to know wbethcr 
the Central Govcmmcnt has I& 
in& those suggdons and if SO, what 
isitsopinionaboutthm? 

SHRI SITARAM KESRI : Sir the 
report of the Commission on atroci- 
ties in 1990, as I stated earlier, had 
been smt to tbc State Governments 
for ncccsrPrg actioo. I think state 
Govanmaatr must have acted upon 
thrt report. It any MORllltiOll about 
acgtigencecmt?leprCofthestate 
~ t s f s r ~ t h c n I w i l l  

dehiteiy get in touch with the Mini- 
stry of Home Affairs or another Com- 
mission may br: constituted All thc , 
matters relatug to law and ordei fall 
under the purview of the state govern- 
ntents. 

SHRI CHANDRA JEET YADAV : 
Mr. Speaker, Sir increase in the nurn- 
ber of cases of atrocities on Schedule1 
Castes and Scheduled Tribcs in thc 
recent past, instcad of declining, must 
have caught the eye of the Hon. Mini- 
slcr. One of the causes of incrcasc 
in atrocities on Schcdulcd Castcs is 
that if the volcrs of Schcdulcd Casks 
do no1 cask their votes in favour of 
a pxticdar party and if that party 
happcns ro cornc to power, the atroci- 
tics on Schedulcd Castes will defini- 
tcl) increase. 

Secondly. ar pcr thc exisling laws 
i t  is difici!lr for Schcdulcd Castes to 
gct !icencch for arms for self dcfcncr. 
Laws precribc minimum size of land 
holidings and othcr asset3 fur acquir- 
ing arms. Will the Hon. Minister takc 
up with the Chicf Ministers, the issue 
of granting licences for arms in atrwi- 
tics prone areas. 
SHRI SlTARAM KESRI : Sir, so 

far as the first pronounccmcnt of thc 
Won. Member is conccmed, I will sav 
that if any Government, whether it 
is our party's Government or any othcr 
party's Government. takes measures 
by way of reprisal, it is shmeful. Such 
acts can not be commended. (Inter- 
ruptions). 

First listen lo me. I am teUrag you 
my f d o p  Nursing of faew of 
revenge and violence rrgajRIt weaker 
se&ms by any G o v m t ,  is  @st 
the dignity of that Govcnrmcnt, 
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In response to the second question, 
would like to state that this section 

bf society is definitely crippled, for 
years, but arousal of a sense of aware- 
ness and self esteem among these 
people is a matter of happiness. In 
response to the issue of making sugges- 
tions to the Chief Ministers regatQng 
granting Licences for arms, I do not 
want to express my personal opinion 
as a Minister, but as per the laws in 
force licences for arms-should be ism- 
cd to them. 

[Translation] 

+45 I SHHI SIMON MARANDI : 
Will ~ h r  Ministcr of HEALTH AND 
FAMILY WELFARE be pleased to 
statr : 

( a )  whether rrainhg courscs at 
Vishawaya~an Y qashram were sus- 
p & d  early this year and then 
restarted after a few months ; 

(b) if so, the reasons for suspend- 
ing thc said training courses ; 

(c) whether the students of Apa- 
rana Ashram, Katra (JBK) launched 
an agitation on April 30. 1990 
demanding recognition of the diploma 
cause by the Union Government for 
that year; 

(dl if so, the action taka by the 
Gowrnmenr in this regard; 

(el rhe number of students who 
haw been awarded one year diplorm. 
certificate since 1990 and tbe number 
of cases still pending in this regard; 
(0 whether the Qvanmcat pro- 

p* to take over the Visbwayatan 
ogasbram; and 

(g) if so, the action contemplated 
in this regard ? 

[English] 
THE MlNISTER OF STATE llri 

THE MLVISTRY OF HEALTH AND 
FAMILY WELFARE (SHRIMATI 
D. K. I'HARADEVI SIDDHARA- 
THA) : (a) to (g) A Statement is 
laid on the Table of the House. 

(a)  and (b) All activities of Visb- 
wagatan Yogashram, includmg train- 
ing courses on Yoga, were suspended 
wlth cffect from 30th April, 1990. 
Sonx studrnls of Vishwayatan Yoga- 
shram. who had completed only part 
of the course, requested the Govern- 
ment to make arrangements for corn- 
plciion of their training. Althol~gh 
(iowrnrne~t had no direct responsi- 
bilit? lor the stu&nls of a private 
institution. as a humanitarian gesture 
the Central Council for Research in 
l'oga and Katuropthy was entrusted 
with tbc task of completing the train- 
ing course of such students. This 
course has since been completed on 
31-7-1991. 

( c )  No, Sir. It is tbe students of 
Vishwaydtan Yogashram a-ho have 
twcn making this demand. 

(d )  The Department of Education 
in the Ministry of Human Resource 
Dcvclopment has &died that Vish- 
wayatan Yogashram is not Eegally 
empowered to pant degrees or dip 
lomtrs. T h m f m  the qucsrion of re- 
cognising their diploma doed wt &. 

(c) As per available information. 
Vishwayatan Yogashram has awarded 
provisional Dipbma/Cerlitkates to 



14 students who completed oac-year 
yoga tmhbg course in February, 
1990. The Central Council for Rc- 
search in Yoga and Naturopathy, 
which completed the training of yoga 
students of Vishwayatan Yogashram 
on 3 1-7-1991, would be issuing appro- 
priate Diplomas/Certificates to such 
students. 

( f )  and (g) Various alternatives 
arc under consideration of the Govem- 
ment. 

SHRI SUION MARANDI : Mr. 
Speaker, Sir, the Hon. Minister has 
stated in his reply that all activities 
of Vishwayatan Yogashram wcre sus- 
pended with effect from 30th April 
1990. With a view to streamlining 
administrative and economic function- 
ing of Yogashram. docs thc Gown- 
ment propcase tc constitute a Parlia- 
mentary Committee to look into admi- 
nistrative and economic irreylaritics 
cummitted by  he management of 
Y ogashram. 

THE MINISTER OF HEALTH 
AND FAMILY WELFARE (SHRI 
M.L. FOTEDAR) : Sir, I hove stated 
in my statement that various alterna- 
tives are contemplated. 

I hove MU iOdjCPtCd as to what arc 
t k ~ w c a n e l p o i n O t o l l d o p t .  
Jtba~~t~iLIEtiflStC,apdvrtetrust. 
k 1977 dm, tbe M m g a m t  was 
takmcnnrtorsrpcciticptriodof 

time. So, 1 would not like to say if 
1 want to act. And that is why I have 
kept the matter as to which is thc 
altehtivc we would like to adopt 
under consideration. Certainly such n 
cdse does not require any parliamci: 
tary probe. That much I can say. 
[Tnznslotwn] 

SHKl SIMOii MARANDI : Mr. 
Spakcr, Sir, in view of thc impor- 
taocc ol Yoga does ~ h c  Governtncnl 
proposc to opcn Yoga training ccntrcs 
in  backward mii~ like Uttar Pradcsll, 
Orissa and csp.crdly Jharkhand, which 
is bcing givcn a stepmothcrly trcat- 
mcnt both by thc Centrc and thc 
Government of Bihar. 

SHRI M.L. IWTEDAR : I would 
llkc to rcmind [he lion. Mcmkr that 
no stepmothcrly trcatmcnt is bang 
metrd out to Jkarkhimd rrgron. That 
1s ciow to our Itearth as thc tribnls lisc 
in that arca. Our (iwcrnmcnt did anti 
IS doing 1111 possiblc tllir~gs for thc 
dcvclopmcn[ of that a m ,  whcrc mostly 
Lhc backward c l a s s  and tribals livc 
and whatcver is justified wc do that. 
As far as the matter of opening of 
chc Yogoshram in Bihnr is conccrncd. 
I would tikc to tcll thc Hon. Mcmhcr 
that therc arc at present fivc such 
Yogashr:rms in Bihar- -at Dhanhad, 
Monbhyr, h m a .  l3cgusarai and Mal- 
latuui-Ranchi. Ranchi ih situated in 
the same region which has been men- 
timed by the Hnn. Mcmbcr. So. there 
scems to be no need t o  open another 
Y o p h r m  st Ranchi as u; is al- 
ready them. 
[EnBtrctrl 

SNRI ANNA JOSH1 : The Hon. 
Minister bas said in hi reply that 
various sltmatives arc und# 
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deration of the Government. What are 
those alternatives and when the 
Government is going to act ? Nearly 
40 employees of these institutions have 
been witlmut pay for the last two gears. 
Will the Mon. Minister make some in- 
terim arrangement for the payment of 
their salaries ? 

SHRI M.L.. FOTEDAR : Let me 
bc very frank with the Hon. Members 
of t j 1 ~  House. 1 do not hide any infor- 
mation Thc Health Department was 
riving a grant of Rs. 5 lakhs per year. 
b ~ t  11 \vn% not mcant for paling the 
cmplo! ces for i v a r t i n g  training to 
the tc.xlicrs. 11 W.14 \!oppcd in March. 
1990 bccaurc the then Govcrnmcnt 
considcrrd i t  neccssar! that the grants 
\hould bc. given b! thc Ucpdrtmcnt 
of Education In April. an order Wac 
issued that such aided institution\ 
\hould get :rant frc~rtl the Dcpartmcnt 
of Education Thnt is wh!. this thing 
was rtoppcd S) the institution ha\ 
k n  closed and the employees have 
wid th:~t i t  is n Inck-out. The Dircclor 
of thc ln(;ti!~~tc has said that it is not 
a lock-out. Thr party has gonc to thc 
I .a tmr  Cnmn~i~sioner and fie Labour 
Cnmmiwinner hac dccidcd that i t  k -1 

I~ck-out. 1 am told that hc has dircct- 
cd that Swamiii or the Dircctor should 
nav the wages. But the ca.. is pcndina* 
in the Labour Court. 1 would atso 
Pcnuade the Labour Court to decide 
the matter as earlv as  ~ i b k .  So thc 
matter lrcttains to the Labour Cowl 
find not the Health Miniztrv thnuph 1 
have the svmpathics thnt the cmnb- 

have wflcred as a result of this 
SHRT ANNA JOSWI : What about 
the alternatives? 

alternatives are thcre. As I said earliir, 
if we want to act, we should not say 
what we want to do. One alternative 
can be to take over thc management 
by a suitable legislation as was donc 
in 1977. Bu: that will not be a perma- 
ncnt alternative. The second aiterna- 
live will bc to nationalise the institu- 
tion. For that we have to pay the com- 
pcnsation. The third alternative would 
be not to do anything. 

SHRI ANNA JOSH1 : That is not 
the altcmative. 

SHRJ M.1,. FOTEDAR : Before I 
take any action I will have to go deep 
into the matter and take such action 
which the matter demands. 

SHRI MADAN LAL KHURANA: 
Mr. Speaker, Sir. the Hon. Minister 
has just said that it is a Private Trust. 
Rut it is not so. The Delhi Administ- 
ration made Yoga as compulsory sub- 
icct and appointed reachers for teach- 
ing that subject. It was mentioned in an 
advertisement that the students of this 
University only would be appointed 
on these posts. But the thcn Diiector 
opposed it. Hc was removed from 
officc. He used to attend the meetings 
of the lntcrview b a r d  also. I would 
like to know as to what would be the 
future d those thosands of ch~ldt tn 
who have underpone this training 
course ? And the Hon. Minister is also 
rcq~~estcd to let us know the future 
of the employees of that institution. 

SHRi MI.. FOTEDAR : Thew b 
only one minute kft. I do not want 



pdcct M ~ - - . a n g b o d ~  who =Y 
have a l k g d y  committed any misde 
meanour or any otber thing. All that 1 
want to say in reply to Shri Khumnaji 
. .he is an Hon. Member from Delhi 
and he must be knowing more details 
than nnyhody else-is that I am told 
that a case of cheating is pending in 
smnc criminal court in lklhi .  . . 
( Inkmrpt ion~)  Please listen to me. 
I would not like to prejudice the case 
because thc caw is ~ t t h  illdice. 1 wodd 
not like to sav anything which will. in 
one way or the other, ieopardiw t h *  
interests of either of the parties. 
(lntcrrtiptions) . 
wRDTE?4 ANSWERS TO WES- 

TIONS 

[English] 
S y i h b f i o r ~ f n m I n m r E G .  

t o m s 2 ! h n b d  
*448. S H R I  VIJY N A V A L  

P A  T I  L : Will the Minister of 
HUhq4N RESOURCE DEWEWP- 
MENT be please to state : 

(a) whether the Govtrmnent have 
a s w d  the suitabilitv of existine svl- 
labi for students right h m  lower K G. 
to + 2 Idandad: 

fi) whether the existine svaabi 6, 
not averbmdcn school children and 
make them unable .to qasp tht sub- 
iacts: and 

(c) the steps the Clmernment p 
pow to take to make fundamcntsl~l 
of the subfecto intrrnsting and casv 
to ? 

m. mm OF HUMAN 
PPCnlTRCP. n w  
fSHRl A R i W  SiWGH) : fa) to (c) 
7ke *tinr~l w*rv 0s mbmtirn, 
m, 1986 tnv-+r -1 

s y s m  of educatiDn, me of the as- 
' 

pects of which is National Curricular 
Framework containing a canrmon C6rf 
along with other flexlbk romponcntc. 

Keeping the postulates of in 
view. the National C~uncil of Educa- 
tional Research and Training 
(NCERT) brought out in 1988. n 
National C u n h l a r  F ~ r n e w d  flv 
nIl stages of school education. On thr 
basis of the quidelines piven in thc 
Framework. the NCERT revised thc 
entire school svllabi and bror~eht nut 
revised text boaks for classes 1 to XU. 
The Framework and the revised svllabi 
took into account various cumculnr 
concerns. including the qucsticm. of 
suitabilitv. childccntred appmach to 
education. relevance and curriculum 
ha. Evew care has been taken to wc 
that the svllabi arc suited ta the needs 
of our country and appropriate for 
children's Icaring md development. 

Bawd on thc National atrricubt 
Fmmcwork and the svtlabi and text- 
books broueht out bv NCERT. the 
States and Union Tarrirrrties have rlvr 
undertaken measures of curriculum 
rencwal and dcvd*pncnt d new rev- 
books for diffctel~t staw of +I 
ducat im fm their iWdtwlinr intn 
the d m ~ 1  wtcm in a plutad manner. 
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syllabi/textbooks are bastd on a corn- THE MINISTE!'R OF URBAN 
prehensive understanding of the pupil's DEVEU)PhfENT (SHRIMATI 
psyche, the learning process and condi- SHEILA KAUL) : (a) No, Sir. 
tions and methods bf learning. The 
stress given in the Framework on a 
child-centred approach to education. 
on thc role of the teacher as facilitator. 
on replacement of role leaning, lcc- 
tures and information by interactive 
modes of teaching which focus on 
'Icarriing' and stimulate curiosity; arc 
desi~ned !o makc the study of subjects 
interesting and easy to grasp. 

Thc tcndcncy on the part of some 
schools. particularly tho% in urban 
arcas. to rccorrmrnd a larce n u m k  
of books. has contributed to overbur- 
denin? of stadcnts. T h i s  tendency wac 
sought to be curbed bv iswin? instruc- 
tions from the Minictry of Human 
Recourcc lhvelopmcnt in October. 
1989 to the Educatiw Qcrctaries of 
all States nnd Union Territories to 
ask the cchmls not to prescribe mow 
books than which irre achlallv rcquir- 

(b) and (c) Do not arisc. 

*423. SHRI RAM BADAN : 

SHRI TARA CHAND 
KHANDELWAL : 

Will the Minister of URBAN 
DEVELOPhfEW be pleased to state: 

(a) the total number of hauses in 
various Jhuggi h p a r i  c o h k  m 
Dclhi and total population residing 
there: 

(b) the number of soch coloaics 
wherc there is no arrangement for 
electricity. water and sanitation; and 

(c) the steps being taken by the 
Government to raise the living stan- 
dard of the people residiug in slach 
colonies ? 

ed and to c-nwrc that chiklren cam 
onlv those tcx~bncrks/exercisc honks THE MINISTER OF URBAN 
which arc actu~liy required on a prti-  DEVELOPMENT f SHRIMATI 
cular day. SHFlLA KAUL) : (a) The position 

regardine the Jhupei Jl-tompari (JJ) 
ITmnslaHan) clusters and the population residing 
u*,, mVEbalncll( hsm V((n thmein is reported to be as follows : 

?d& Ci) Total estimated jhuggi dusters 
"452 SHRl WlAQWAN SHAN- in Delhi-929. 

KAR RAWAT : Will t k  Minister of ( i i )  Total number of jhu& famil- 
URBAN DEVELOPMEW be pica+ in Dehii2.60 lalrhs. 
ed to state : (iii) The estimated pdptdatidn i. 

(a) *lcChor some Urban Dcvdop these j-13 lakhk 
merit Rokets of Uttar h d a h  are (b, (c.~-~~~ wndbk with the Uli M m c n t  rmmenhl impro-t d n dusm r ckmna; has been in operation since !be Seventh m) if m &tag3 thad: and ma*. N skeme h .I pddn 

(c) tbc t b ~  by minimum basic civic rm(lldaks d 
lytobcckmeil? C d h b g  rprser, hy and tkw p b k  
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toilets, paved pathways, storm water "dhalaos". Thc civic amcnitier pnwid- 
drains, street lights, dustbins and cd are as foIlow8 : 

No. of JJ dusters where drinking water bas been supplkd 653 (the m i n i n g  JJ clusten arc 
thraugh Mulricipl water hydrants q deep bore handpumps supplied water through tnnkas) 

No. ofsics where jansuvidha complcxa have botn compktcd 135 (containing 6646 W.C. scats 
and pemd for public use and 2498 baths) 
No. of sites where construction is in pmgfess 27 compkxa containing 813 

WC scats and 324 baths 
In addotion, 37 mobii toikt vans am in opntion 

iblck porsd pathnnyt and d r r r h  
No. of JJclusrcrs H bcre pewd ptbw8)-s and drains provided 399 clusfcn 

No. of JJ ctustrn where street li&t paints have been provi- 326 clustcrs 
dcd 

No, of JJ clustas where dust-bins'dhrlacrs etc. p \ i d c J  Dust bips in 205 JJ clusters d: 
dhalao, In 56 JJ cluslm. 

These amenities will be pmvidcd la f J )  if so, the &tails thereof? 
the remaining eligible JJ clustm in a OF phased manner after taking into ac- 
count local conditions. (SHRI SITARAM KESRI) : (a) to 

(dl  Thc Oficc Memorandum of 
Review of Rescmalioo Policy 13-8-90 providing for 27% rrcaerva- 

tion of vacancies in Civil posts/sa- 
*454. SHRI DEWNDRA PRA- vicm under the Government of India 

SAD YADAV : in favour of thc Socially and Educa- 
1 ionnll y Backward CI& ( S E E S  ) 

SHRl bTARAYAN has bcea challenged through a n m -  
SINGH : bcr of writ petitions 6Ucd in High 



wopc of the i m p n g d  order shall not 
be extended without prim leave of 
the court. 

3. The Government is fully commit- 
ted to undcrtaking special measures 
for SEBCs. In Implementing the policv 
o f  the rcservation, the Government 
intends to give preference to the poorer 
scctirrns among SEBSs, while ensur- 
ing that, if candidates are not available 
from poorer sections, the benefits will 
go to other members within the Back- 
ward Classes. The benefits of reserva- 
tion will also be provided to other 
economically backward sections of the 
pcoplc who are not covered by any 
cxisring scheme of reservation. 

4. To ennble the Government to 
cvolvc a cnnsenrnr among major pdi- 
tical parties. the Supreme Court hnq 

orantcd an adioumment to 24 Sew 
temhcr. 1991 for hearing the writ 
petition. 

l English1 

Caolrd d Aids 
*455. SHRIMATl BAqAVA 

RAJESHWARI : Will the Minister of 
WAI.TH AND F.4MTl Y WEL- 
FARE he p l e d  to state : 

(a) whether the warld hank has 
a g m d  to provide assistance to con- 
trol .\IDS in the counCry; 

(b) if sa. tbe quantum of assistance 
P r o w  to k provided; 

(c) wbethm tbe Union Gawrnmcnt 
have prepared my programme to 
chrck/etadicate thir, disease; and 

(dl if so. the &ails tkrmf?  
m- MWXsTBR OF HEALTH 

AND FAMILY W A R E  (SIR1 
M-L. m) : (i) .ad (b) Yes. 

the World Bank has agrccd in princi- 
ple to provide assistance to control 
AlDS in the country. The total out- 
lay of the AIDS project is estimated 
to be ;hour US S 65 million. The bast 
cost is cstin~ated :it US 5 55 million 
and the remaining amount is intcnded 
far cost nscalation and other unfore- 
wen contingencies. 

( c )  and ( d )  The National AlDS 
Control Programme was started in 
1987. The programmc has heen sup- 
porlcd by the cxternal funding agcn- 
cics such as WHO and USAID. The 
iictiviries undertaken so far include:- 

orgnnising a surveillance sys- 
tem for determining the pre- 
valence and infectivity trends 
in groups practising high risk 
bchaviour. 
promoting safety of blood and 
blood products by establish- 
mcnt of testing facilities for 
screening blood in blocd banks 
on rt mnal basis. 
health education. 
formulation of guidelines for 
hospital infection control. 
strengthening of 1 3 regional 
hospitals and training of chi -  
cinm and para-mcdkrtl staff 
in diwmis and management 
of HJV infected patients. 
implementing focussed 8cti~iQ 
plans in Statcs/UTs w h a t  a 
relatively larger number of 
HW infectcd pasor6 have 
been d e t d  oa the b& of 
survciItance. 
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over the country in a definite time- 
framc of three years. 

$456. PROF. SAVITHRI LAKSH- 
M.4N.4N : Will the Ministcr of ENTI -  
ROIUMEW AND FORESTS be 
p l e a d  to state : 

(a)  whcther thc Government of 
Kerala has requested to the Union 
Government to relcase 300 hectares of 
forest land for the Pooyankntty Hydro- 
Electric Projcct: and 

(b) if so. the reaction of the Union 
Government thereto ? 

THE hAMISTER OF STATE OF 
THE MINISTRY OF ENVIRON- 
MENT AND FORESTS (SHRI 
KAMAL NATH)  : (a) and (b l  A 
proposal for diversion of 3001.8 hec- 
tares of forest land for Pooyankutk 
Hydro-Electric Project was received 
frcna the .State Government of Kerala 
in July. 1987. After careful considera- 
tion of an aspects the State Govern- 
ment was informed h t  inability 1n 
give approval for the diversion. 

*457. SHRI Bh. W A Y A  KUMAR 
R A N  : Will the Ministcr of WEL- 
PllLREbe#wf!dfDlfPfC: 

(a) the step taken by tbc Govm-  
mat to povidt jiob o~parhmities to 
tBephyddyhaadicappdpefirans: 

(c) whether the employment ex- 
changes can provide them jobs accord- 
ing to their educational quaWications: 
and 

(d ) whetl~er the Government pro- 
pose to raise reservation of three per 
cent for providing them more employ- 
ment ? 

THE MINISTEX OF WELFARE 
(SHRI SlTARAM JCESRJ) : (a) ( i )  
The Government of India havc re- 
wved 3 % of vacancies against identi- 
fied posts in Gmup 'C' and Gmno 
'D' for the physically handicaoped 
persons. The categories of handicap- 
wd persons benefited by this scheme 
are the Blind, the Deaf and the Orthn- 
paedicallv handicapped, each cateeow 
getting 1 % reservation in Ccntml 
Government services. 

f i i )  23 spccjal Emplaymcnt Ex- 
chanm. 55 Speclal Cells in ncwmnl 
Ernplomcnt Exchanges and 17 Vnca- 
tional Rehabilitation Centres for phv- 
sically handicapped persons have berq 
set up to assist handicapped wrsnnr 
in sccurine painful employment. 

(iii) Spacial m i t m m t  drives for 
filling up thc backlog of reserved 
p t s  in respect of Group 'C and 'D' 
posts for blind and deaf havc been 
conducted by Staff Sebbdian Cornmi+ 
sian. 

l iv)  Vdontary Organbtians arc 
being sssijtad thm@ pants for eda- 
cation, training amd re9laMSitati'on of 
the handicappad. 

(b) bJo, *. 
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Minisbies/Dcpmmmts/Public Sector 
Undcrtakinp, etc. 

(d) No. Sir. 

*458. SHRl RAJENDRA KUMAR 
SHARMA : Will the Minister of 
LABOUR be pleased to state : 

(a)  whether due to non-supplv of 
coal to industries. lakhs of workers 
arc facing either lay off or retrench- 
ment: and 

(h) if so. the steps taken by the 
Government in the matter ? 

THE MlNl!XBI OF STATE OF 
THE M 7 N l m Y  OF COAL (SHRI 
P.A. SANGMA) : (a) and (b) Under 
the industrial Disputes Act. 1947. an 
employer of an industrial establish- 
ment who sacks to retrench workmen 
mist serve notice on the appropriate 
Govenuncnt. Further. an emplover in 
respect of a factory. mine or plama- 
tion employing more than 100 d- 
men must obtain garmission from the 
a p p p r h k  Govcnlmcnt for retrench- !* worhmn ar la* them off. No 
such not& or application seeking pct- 
mission to retrench or l a y 4  workmen 
on of dmtagc of coal has 
brra rrccived in so Oar as the Central 
sphere under the Ixcdustrial Diswtes 
Act is ~onocrned. State Oovernmtnts 
have not also braplCbt to om mticc 
nnv ctrch instance d l a y 4  or rdm- 
rhmcnt. The Guvuimcnt d Tamil 
Nada h- rqwmd a case d kck- 
out in a few in Tad Nadu dm 
intmlrlin to d Coal. nK 
Deoartment of car1 Iw b e d  Wmc- 
tim to the Carl I& Ltd. to aupmtnt 
suPdvc?faml oorl to which 
m W ~ f ! a & g l g l l l a r l h r b t h b ~  

*459. SHRI ATAL BIHARI VAJ- 
PAYEE : 

DR. LAXMINARAYAN 
PANDEYA : 

I the Minister of URBAN 
DEVELOPMENT be pleased to 
state : 

(a) the year in which the p r o p 1  
for havinq a Mass Rapid Transit S y -  
tern in Delhi was first considered by 
the Government; 

(tr) the institutions/expert commit- 
tees/depanments which considered 
the matter and recommended the feaci- 
hility of the system: 

(c) the dates when tbe recommen- 
dations were so submitted and the 
details cf the proposals with their 
estimates: 

td) whether the Rail India Techni- 
cal & Economic Services have also 
submitted a report ia this regard; 

(e) if so. what are their main 
rmmmendatians; aad 

( f )  the details of the cost escala- 
tion of such Mass Rapid Tramit Sys- 
tem since the first estimates were 
made ? 

THE MINlSTER OF U-N 
DEVELOPMENT 
SHmtA KAUL) : (a) to (f) SCaoc 
1971 xvetal studies have been am- 
d u d  to assess tbc projactcd traf6c 
in Dclhi and the nquireracnts for 
Mas Transportatian. Tbc thst 
Tcch~~~-Economic Fcasi"bilitg Stndv m 
this regard was entrusted to M4s. 
Rail India Technical and M i  

Smim Ltd. in A m ,  l989. The Re- 
part was submitfed by lrrm kt Ifrrlp. 
1990. 
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2. The Report has recommended a 
mu!ti-modal Mass Rapid Transport 
Network of 184.5 Kms. consisting of: 

TWO underground nletro cor- 
ridors in the East-West direc- 
tion and the North-South dircc- 
tion totalling 27 Krns. 
Surface rail corridors of 
140  Kms. mostly donspide thc 
existing railway network with- 
in Delhi Union Tcrritq. 
A dedicated busway of 17.5 
Kms. along Najafgarh Road. 

3. It has been su_gecsted that thc 
k t  phase of 67.5 Kms. be made 
operational by the year 2001 and the 
hdl ystern by 201 1. 

4. The total estimated cost is 
Rs. 5378 aores  (excluding Customs 
Duty) at 1989-90 price level. 

5. The earlier studies have not pone 
into &tails relating to the Techno- 
Economic Feasibility and costing. The 
first estimate in this r e e d  has been 
by M/s. RITES in 1990. 

'460. SHRlMATI S U M I T R A 
MAHAIAN : Will the Minister of 

-- - --- - - 
HUMAN RESOURCE DEVELOP- 
MENT be pleased to state : 

( a )  whether the Government had 
fixed the target of cent pr cent cn- 
rolment of children in primary and 
middlc classes till 1990 and 1995, 
respectively ucder the National Edu- 
cation Policy; 

(b) if so, whether the s i d  target 
for primary classes has been achieved; 

(c1 thc position of Madhya Pradc3h 
in this regard; and 

( d )  the assistance proposed to hc 
sivcn to the State of Madhya Prarlcsh 
to achicvc the targets ? 

THE MINISTER OF HUMAS 
RESOURCE DEVELCIP%IENT 
(SHRI ARJUN SINGH) : (a) to Id)  
The National Policy on Education 
1986 states that "It shall be ensured 
that ,711 children who attain the apc 
of a b u t  1 1 y t a n  by 1990 will have 
had five years of schooling or its equi- 
valent through the non formal qtremm. 
1.ikewise. by 1995 311 children will 
be providd frcc and cornp111sory cdu- 
catinn uy, to 14 yean of age." A rc- 
view of the National Pdicv is in nro- 

2. The latest avdabk data for thc 
vear 1989-90 indites fdbwinp 
Pchievnaats in respect of Cls.ms 
I-V (6-11 years of age group) : 
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conccrncd, the reservation quotas for 
LIK SCs and Sl's students are largely 
lilled up through tbe students belong- 
ing to thcsc catcgorics. However, the 
position ur respect of the institutions 
under thc State Ciovernments is rather 
unctrn. Vv hile thc aforesaid rexrva- 
tion for SCs has bccn substantiallg 
cxcccdcd in the State of Haryana and 
Lnion I'crriiory of Pondichcrry, the 
position is not up to thc mark in Statcs 
likc Assam, Bihar, Gujartrt, Kerala, 
Orissa and Rajilsthan. Similarly, while 
fhC SMC of Assam and the L'nion Tcr- 
ritor) of Pondicherry havc cxceedcd 
rhc rcscr\.ution quota for thr. STs, the 
puh~tion t *  lint up tu thc mark in statc5 
likc Xndllra Prudesh and Gujarat. 

l'llc Slate Govcrnmcnts and thC 
L'nivcrsities arc advised from timc to 
!imc to complj with the prescribed 
;;\.i\;rlions. A \lgmitt-rrinp Committw 
has twcn const i t~~~cd in the Ministry 
of Ilcalrh and Famil Wclfarc for this 
p u r p w .  All appropriate follow-up 
i I < L l ~ b t I  on t l ~c  rt~~mmend;ltions ~f this 
Conimittee has been taken up. 

- 4 ~ 2 .  SHRI DAC D.II'AL JOSHI: 
\\'ill thc Xlinistcr of CRB.L\N DE\'E- 
1 CIPI\lEST b~ pleitscd to state : 

t a ) whclhcr addtionid funds havc 
hccn sanctioned by thc Union Govern- 
mcnt for improvelncnt of hlctropdi- 
tiw citirv during thc last three yews; 
and 

THE MINISTER OF VRl3.W 
DEVELOPMENT ( S H R I M A ~  
SHEILA K.42X)  : (a)  and (h) Two 
Centrally sponsond Urban Poverty 
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Alleviation P r o g r i i e s  namely Nehru total allocation made under these pro- 
Rozgar Yojna 'and Urban Basic Ser- grammes in tbe last three yean is as 
vices are under implementation. The follows :- 

Kehm Rozgar Yojna . - 145.63 112.14 

The docation of funds for indivi- 
dual cities is left to the Stale Govcrn- 
mcnts concerned. 

&.;ides the above. certain Special 
Projccts haw also bccn funded by the 
Ccntral Government as shown 
bclm :- 

A sum of Rs. 100  crores was sanc- 
tioned in 1986 to the Govcrnmcnt of 
Maharashtra for tacklins the problems 
of slums and housing in the city of 
Bombay. The main components of the 

Scheme arc: : ( i )  Slum Upgradation 
Programme; ( i i  ) Dharavi Redevelop 
ment, and (iii)  Urban Renewal and 
Reconstruction. 

Thc 9th Finance Commission. in 
its rCC0mm~ndati0llh suggested a sum 
of Rs. 50 norm lo be sanctioacd to 
the Governments of Maharashtrn and 
West Bengal to tackle the problems 
of Slums in the cities of Bombay and 
Calartta respectivdy . Thc rclcaws 
made in thc last three years tinder 
thew Programmes arc as under :-.- 
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PQllatlon in Ddbi Communicable Diseases (NICD), the 

':'463 SHHl MRUTY UNJAYA 
NAYAK : Will the Minister of EN- 
VlRONMENT AND FORESTS be 
pleased to state : 

(a) whether the five star hotels in 
Delhi are causing pollution; 

prograrnmc launched by Delhi Admi- 
nistration, Dclhi to create awareness 
among the people about thc occur- 
rcncc of water 50rne diseases has 
Failed to produce the ciesired results; 

(b) if so, the reasons therefor; 
and 

sions ~ i l h u i  a bnlc frame. !hmc of \vorfrers Trta Gardens 
thcm have met the required stipula- 
tions wide others have initia~d steps "465. DR. JAYANT4 RONGRI : 
to meet the required standards. In the Will thc Minister OF LABOUR be 
case of three hotels which were found pleascd to state : 
to be nor mceting the prescribed 
standards. show cause notices haw 
h e n  ism& 

(dl  Does not arise. 
[English] 

A-lmeJlBd#.tW.lsrEeHs 
Dircastr 

*4M. SHRI RCJvlESH CHAND 
TOMAR : 
SHRI B. L. SHAlWlA 
PREM : 

( a  1 uhcther thr: Union Gown- 
Inen! hate $\en dlrectwns to the 
Gowrnmcnt of Auam lo ensure thal 
workcn of tea gardens arc not ex- 
ploited for more work than prescribed 
i~ndtr thc Tea Plantations Labour 
. k t .  195 1 ; and 

Ib)  if so. the details thereof with 
rcfrrencr to retrenchments made 
during thc last two dcwdes although 
morc area has k e n  hrnught under 
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*466. SHRI SURYA NARAYAN 
YADAV : Will the Minister of 
LABOUR bc pleased to statc : 

(a) whcthcr childrcn in largc 
number arc sent from Bihar as 
labouren to other States, whcrc they 
arc k i n g  cxploitcd: 

(b) if so, the dc~ili l~ thcrcof; and 
(c )  die stcps talien by the Ciovern- 

ment to chcck such exploitation i~nd 
tbc pl icy  proposcd to bc adopted for 
thc futurc :' 

THE .MI?r'lSTEK OF SlA'IE OF 
'i'liE MllrilSTKY OF COAL (SHRl 
P. A. SANGMA) : ( a )  to (c) Ins- 
tances have contc to notice whcre 
children kiow 14 )ears of age from 
Bihar were found working on carpet 
wcaviiig looms in thr: adjoining dis- 
tricts of Littar Pradrsh. Apan from 
the fact ha t  workmg of children bc- 
low the age of 14 years in carpet 
wcating is Icgall> prohibited, it was 
noted that in some cascs such childrcn 
wffcrcd from cxploitativc conditions 
at thc hands of the cmploycrs. A writ 
p d h n  an the subject is prcsenth 
pcnding consideration beforc the 
Hon'bk Supreme Court and the Court 
through its Ordcr dated August 1, 
1991, has appointed a fact-finding 

committee of three advocates for tho 
purpose oi asccruinu~ thc particu- 
lars of bonded childrcn in the carpct 
manufacturing uca  of Minapur and 
thc conccrncd belt of Palamau and 
h a w  directcd the State Govcrnmcnts 
01 Uttar R~desh  and Bihar as well 
as Collectors of Mirzapur (Uttar Pri- 
dcsh) and Palamau (Bihar) for giving 
the rcquisitc support to the Commitkc 
for its work. 

Amount SaactCowd lor SC/SI' Sub- 
Pbn h BUIIlr 

3218. SHRI LALIT ORAON : 
Will the Ministcr of WELFARE br 
pleased to statc : 

(a) thc details of amount allo- 
cated for Schcdulcd Tribcs Sub-Plan 
in Tribal areas of Bihar under plan 
and non-plan schcmes during thc last 
three financial years; 

( b )  thc dctails of amount spent/ 
surrcndercd out of thc allocated 
tun&; and 

(c) the details of amount divcrtcd 
from plan to non-plan heads a ~ ~ d  
from non-plan to plan heads ? 

THE MINISTER OF WELFARE 
(SHRI SlTARAM KESRI) :(a) Out- 
lays and expenditure rcpomd by 
Bihar Govt. under Tribol Subplan 
(TSP) during the last 3 Fats arc as 
un&r : 

Outlay bpcad'iurc 
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(b) and (c) No sumendm a 
/diversion of funds has been reported 

by the State GavC. of Bihar. 

[English] 

3219. DR. KARTIKESWAR PAT- 
RA : Will the Minister of WELFARE 
be pleased to state : 

(a) whether the Government are 
assisting the States for providing home 
for the aged; and 

(b) if so, the details thereof? 

THE MINISTER OF WELFARE 
(SHRI SITARAM KESRI) :(a) No, 
Sir. 

(b) Does not arise. 

3220. SHRl SUSHIL CHANDRA 
VERMA : Will tbe Minister of 
HUMAN RESOURCE DEVELDP- 
MENT bc pleased to state : 

witli ikfevimt topics in tfie text- 
books of %jGk for all sta- 
ges of school education. 

321 1. SHRI BHAGEY GOBAR- 
DHAN : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether funds have not been 
allocated for preservation and develop 
ment of tribal languages so far; 

(b) the total number of tribal 
languages in the country; and 

(c) whether all these tribal langn- 
ages are proposed to be promoted as 
a part of cultural heritage of tn'bals? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH : (a) A Sum 
of Rs. 1839.80 lakhs has been tenta- 
tively allocated for development of 
modern Indian Languages including 
m i  languages for the current finan- 
cial year. 

(b) and (c)  The Central Institute 
of Indian Languages, subordinate 
office of the Department has taken up 
study of some tribal languages for 
their development. 

A list of three major mother 
toagucs in the States/UTs spoken by 
Scheduled Tribes having more than 
5000 population has been given m 
Statements l ( a )  and 1(b) of Census 
of M a  198 1 (Series4 India) Part-IX 
(ii), copies of which are available in 
tbc Puliament Library. 
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-so?% 111;. Central Government to set up new 
Central Universities in various States/ 

3222- SHRl SARAT Union Territories of the country ? PATTANAYAK : Will the Minister 
of HEALTH AND FAMILY WEL- THE MINISTER OF HUMAN 
FARE be pleased to state : RESOURCE DEVELOPMENT 

(a) whether Governmcnt propose (SHRI ARJUN SINGH) : (a) to 

to grow medicinal plants in Hari- (d ) Tlw idormation is being collected 
shankar area of Bolangir district in and will be laid on the Table of the 

Sabha. aissa; and 
(e) The demand far opening new 

(b) if so, the details thereof? Central Universities is mainly on 

THE hiINlSTER OF STATE IN 
THE MIKISTRY OF HEALTH 
AHD FA!4lLY WELFARE {SHRI- 
MAT1 D. K. THARADEVI SIDDHA- 
RTH.4) : (a)  and tb)  Information 
is being Collected and will be laid on 
the table of the House. 

3223. SHRl SYED SHAHABUD- 
DIN : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be 
pleased to refer to the reply given to 
Unstarred Question No. 1 16 on July 
IS, 1991 and stale : 

(a) the number of students on the 
tolls of each ccnual urliversities during 
tbe academic year 1990-91 ; 

(b) the total number of sanctioned 
posts of teachers in various grades 
for academ'i year 1990-91, Univer- 
*-wise; 

( c )  the number of students who 
grsclarated w t  of the universities or 
took justgraduate degrees or docto- 
ntcs fram & University at tbe end 
of thc academic ycar 1990-91; 

(d) the budget estimates or the 
rctPal expenditua od each University 
dnrbg 1990-91; a d  

amunt of academic and mi- 
nomic considerations. 

3224. SHRl GOPl NATH GAJA- 
PATHI : WilI the .Minister of 
HEALTH AND FAMILY WEL- 
FARE be pleased lo state : 

(a)  whcthcr the number of Primary 
Health Ccnues scr up in O r i  is 
Icsscr as cornpared to other Statcs; 
and 

(b) if so, the steps taken to set up 
mare Primary HeaM Centns' in 
Orissa during the current financial 
ycar ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRIMATI 
D. K. THARADEVl SIDDHA- 
RATHA : (a)  PHCs m tbc Stam/ 
UTs. are set up on population aocma- 
tivr basis. State wise number of 
PHCs in Orissa aad othcr Statcs as 
against targets is given in the attached 
Statement. 

(b) PHCs are set up d m  Mini.. 
mum Needs Pmgmmm by thc State 
Govcrnmcnt and Plaming Cons& 
s i o n h a s ~ a t s r p c t o f r 1 0 f o r ~  
in 199132. 
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STATEMENT 

7 Haryana . . . . . .  3% 366 
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L 8 n d U l H k r ~ t i n ~  

m 
32=. SHRI W N A T H  SONKAR 

SHASTRI : Will the Minister of 
URBAN DEVELOPMENT be pleas- 
ed Eo & to the reply given to Un- 
starred Question No. 123 on July 15. 
1991 and state : 

(a) the action taken to get the 
encroachments cleared so far; 

(b) whether the teh bazari holders 
in IKA Market, lndra Market in 
R. K. Puram and in Sarojini Nqar. 
New Delhi have encroached upon 
more land than authorisd by the 
Government ; and 

(c) if so, the s tep  taken to gct 
tbc extra land encroachments clear- 
ed ? 

THE MIK1STER OF STATE IN 
THE MINISTRY OF URBAN DE- 
VELOPMENT (SHRI M. ARUNA- 
CHALAM) : (a) to (c) The infor- 

- . - -  _ -- -- 
mation is being collected and will be 
laid on the 'Table of the Sabha. 

Hedco Allocation to b c a b  

3226. SHRI KODIKKUN~L 
SURESH : Will the Minister of 
URBAN DEVELOPMENT be pleas- 
cd to state : * 

4 '.. 
( a )  whcther any allocation has been 

made by HUDCO during 1991-92 to 
thc State of Kerala for construction 
of houses; and 

(b) if so, the details thereof ? 

THE MlKlSTER OF STATE IN 
7'HE MINISTRY OF URBAN DE- 
VELOPMENT (SHRI ARUNA- 
CMLXM ) : (a)  and (b) Based or 
the area and population criteria, 
HUDCO has conimunicated minimum 
loan dimtion amounting to Rs. 18.1 8 
cmrcs ra Kcrala during 1991-92. The 
category-wisc break up of the aUoca- 
t m  is as under :- 

MIG H IG T0t.l 

3227. DR KARUPASWDHU 
BHOl : WiO tbe Minister of HUMAN 
RESOURCE DEVELOPMENT bc 

for the next year i.c. 1991-92 to 
improve their total percentage of 
marks in thc examination; 

(b) whether his facility is avail- 
able to exkmai/privatc candidate 
through some private institatbas/ 
schools or as a regular studcat tram 
regular Govement schools or to 
b d ;  and 

(c) if SO, tbc &bib d#tbof rad 
if not, the reasons h e b r 3  
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THE MINISTER OF HUMAN [English] 

Sir. at I t a q p r  
(b) and (c) A student who has 

passed class XI1 examination conduct- 
ed by the CBSE. can reappear for 
improvement of performance in one 
or more subjects in the main exami- 

3229. SHRI BASU DEV A m -  
RIA : Will the MINlSTER OF EN- 
\'IRONMENT A&D FORESTS be 
pleased to state : 

nation of the same class in the suc- (a) whether Botanical Survey of 
ceding year either as a regular cadi-  lndia has acquired 124 acres of land 
date m as a private candidate, at ltanagar for development of an 
provided hc or she does not pursue experimental garden; and 
higher studies simultaneously. 

Prehnce to Adivasis 

3228. SHRl GOVINDA CHAND- 
RA MUNDA : WiIl the Minister of 
LABOUR be pleased to state : 

( a )  whether preference is being 
giwn to Adivasis by the employment 
exchanges of DElhi in providing crnp 
loyment as is being done in other 
States; and 

(b) if not, the reasons therefor ? 

THE DEPUTY MINISTER 1N 
THE MINISTRY OF LABOUR 
(SHRI PABAN SJNGH GHATO- 
WAR) : (a) and (b) The role of 
Bmploymeat Exchanges id limited 
0dy  to sponsoring of candidates 

(b)  if so, the future plan of the 
Government in this regard ? 

THE MLNISTER OF =ATE OF 
THE MINISTRY OF ENVIRON- 
MENT AND FORESTS (SHRI 
KAMAL NATH : ( a )  and (b) Botani- 
cal Survey of lndia (BSI) has pur- 
chased 124 acres of land at Itanagar 
from the Government of ANnachal 
Pradesh. The land is being used for 
the Experimental Garden and a h  for 
construction of office buitdmg etc. 

[Translation] 

3230. SHRI GAYA PRASAD 
KORI : Will the MINISTER OF 
LABOUR be pleased to state : 

(a)  the number of factories in 
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arc working but there ir no creche 
facility for the infants; and 

(d) the step taken by tbe Govern- 
ment in this regard ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF LABOUR 
(SHRI PABAN SINGH O H A m  
WAR) : (a) According to the infor- 
mation received from Dclhi Adminis- 
tration, there are 5774 working 
factories in Delhi which arc regis- 
tered /licensed undu the Factories 
Act, 1948, as on 8-8-91. The esti- 
mated nmnber of workers worlung m 
these factories is 2,38,993. 

(b) A case for commission of 
unfair labour practices was initiated 

om factory m 1990-91 but 
the same was stayed by the M i  
Higb court. 

(d) During the y a m  1989 to 
1991, 23 challans have been filed in 
tbe Court against managements which 
have faikd to provide a crcche despite 
advice and wtittcn diredons from 
tbe I m t c  of Factories. 

3231. SHRl -RA AGM- 
HOTRI : Win the Ministcr of 
HUMAN RESOURCE DEVELOP- 
MENT be pleased tomte: 

(b) rPbcther tbe Govment  pro- 
p o s e t o r c t ~ P s a g  - Kmdrjg 
vimm dwn; 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH) :(a) Three 
Kcndriya Vidyalayas are functioning 
in Jhansi and none in Lalitpur. 

(b) Tbere io no such proposal. 
(c) DOeO not arise. 

D.D.A. Fbt on Him Parchaw to Re- 
tiring Govanmeat Employee 

3232. SHRI MADAN LAL KHU- 
RANA : Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether there is any proposal 
to allot D.D.A. flats on monthly hire- 
purchase basis to retiring Govern- 
ment employees; and 

(b) if so, the details t h m f ?  
THE MINISIER OF STATE M 

THE M1NISTRY OF URBAN DE- 
VELOPMENT (SHRI M. ARUNA- 
CHALAM) : (a) and (b) There is 
no proposal to aUot DDA flats to all 
retirial: Government employees on 
hire purchase bask, 60%. 75% and 
100% of MIG, LIG and Janta cake- 
gory of Bats respectively ate presently 
allotted on hire pmchase basis to the 
registrants on the waiting list some 
of whom are retiring Governmcat 
emptoyaer. ' ow- 

3233. SHRI SHRAVAN KUMAR 
PATEL: Will tbe MINlSTER OF 
ENVlRolrJMENT AM) FORESIS 
bcplukscdtortate: 
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(b) if so, the terms of reference 

of the panel ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON- 
MENT AND FORESTS (SHRI 
M M A L  NATII) : (a )  Yes, Sir. 

(b)  'The terms of refwence of 
the panel are as undcr : 

to make an assessment of the 
techndogics available for 
vehicular pollution control in 
the world: 
to make an assessment of the 
current status of technology 
available in India for contml- 
ling vehicular pollution; 
to look at the low cost alter- 
natives for operating vehicles 
at reduced pollution levels in 
the metropolitan cities in India: 
to examine the feasibility of 
measures to reduce/eliminate 
pollution from motor vehicles 
both on short term and long 
term basis and makc appro- 
priate recommendations in this 
regard; 
to makc specific recommenda- 
tions on the administrative/ 
legal regulations required for 
impkmenting the recommen- 
dation in (iii) above. 
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Banks for participating in the National 
Sports; 

( b )  whether the Nationalised Banks 
2re not granting special leave for parti- 
cipating in the National Sports; 

(c)  whether the Government have 
fixed some criteria for grant of special 
Icnve from their Banks/Undertakings 
etc.; anci 

(d l  i f  so, details thereof ? 

THE kl1NIS'IT.R OF STATE IN 
THE MINISTRY OF HUMAN RE- 
SOURCE DEVELOP,MENT (DE- 
PARTYIENT OF t'O:.'TH AFFAIRS 
ASD SPORTS A Y E  Tl ;E DEPART- 
MENT OF WOMEN AND CHILD 
DEVELOPMENT KUMARI M4MA- - - 

TA BANERJEE) : ( a )  to Cd) As per 
instructions issued by Department of 
Personnel and Training, Central 
Government Servants, who are selected 
for participation in sporting events of 
national~intemational importance, the 
period of actual days. on which they 
part.icipate as also the time spent in 
travelling to and from such tourna- 
ments. is treated as duty. Special 
Casual Leave for a pericd, not exceed- 
ing 30 days in the calendar year, is also 
allowed for attending coaching camps 
etc. in sports. 

The Public Sector Undertaking/ 
Banks alsc~ usually folbw the above 
guidelines which have been brought to 

W b l  Lmve to * hMnh their 
-Sporb 

3234. SHRI W I N  PATHAK : BMb-Ceolenay Cekbration d R 
Will the Minister of HUMAN RE- lsBw Cbndn VM.ns~lpr 

SOUR= DEVELOPMENT be plea* 3235. SHRI SANAGOPAL 
ed n state : W S R A  Will th: Vir;srer of HU- 

(a) whetha the pertid- MAN RFSOURCE DEVELOPMENT 
in National Spa$ aw ptanted be plcnxd to state the a r m n p a t s  

special kave by mddngs /  made and the steps the G9-t 



THE MMSTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINOH) : Tbe Birth 
Centrmary of Pt. lshwar Cbandra 
Vidya Sogar was in the year 1920 and 
as sucb the auestion of alebratinn it 

(b) the grants bciw provided for 
tbe devdopmmt of Kameslnvar Singh 
Sanskrit Univcrdty, Darbhmga and 
L N. University, Dsrbhanga aud tbc 
reasoosforgivfaglcPegnmtstotbee 
Univclsitiec than all the osbe Udvmi- 
ties in Bibar? 



P -- - 
gb qumima of Pao~cial assistance of the University in terms of research 

departments, academic adhievenmG concerned State Government. 

ST.4TEMENT 

(Rs. in lakhs) 

Grants Graat.9 
a p p r d  sandioned 

Books & Journals . . .  53,060 52.060 

F ~ ~ ~ r n P r ~ n m a r l ~  . . 5%wJ Nil 
(no proporals) 
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Expansion of eGHS Dispensaries

3237. SHRI DHARMANNA
MONDA YYA SADUL: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether CGI-IS facilities for
the Central Government Employees are
110t available in all cities and towns
of the country:

(b) if so. the number of CGl-IS
dispensaries and their locations (IS on
Julv 31, 1991: and

(c ) the ~1"pS t~'.~:eri/propcsed :.' ",
taken by the Union Government t

August 19, 1991

expand the CGHS facilities in other
cities and towns during the next two
years?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATJ
D. K. THARADEVI SIDDHAR-
THA) : (a) Yes, Sir.

(b) The information is given at in
the attached statement.

(c) On the basis of the approve.'
Sth Plan outlay, the extension of
CGHS facilities will be planned to
cover cities having a concentration of
Central Govt. employees.

STATEMENT

Number of CGHS .1i·;p~njarics in different cities in India during 1990-91
-------_._---

Sr. Na.nc of Allo. Ayur. Hornoeo. Unani Siddha Yoga Poly Total
No. city Clinic

-- ------- _ .. _-------"- --.-.---~-.------_.

1 Delhi 8.1 13 13 4 3 3 120
2 Bombay ~OS 2 3 2 37
3 Allahnbad 7 J 1 1 10
4 Mesrut () 1 1 8
5 Kannur . 9 1 2 12
6 Calcutta 17 1 2 1 22
7 Nagpur • 10** 2 1 I 14
8 Madras 14 1 1 1 18
9 Bangalore 10 2 1 I 14

10 Hydcrabad 14** 2 2 2 2 22
11 Patna ') I 1 7'

12 Pl!~~ 7 1 2 11
13 Jaipur 5 1 1 g

14 Ah-ncd.ibr.d 3 1 1 5
15 Lucknow 6 1 1 9
16 Bh lh8n~,hw~r 1* 1

- .-.------------~. ..--.-.-----------
TOUtl ?27 31 33 8 2 3 14 318

*For AG's employees only.
**Inc\udhg one sub-dispensary.
$Including two sub-dispensaries.
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Cbokra md Gastro-Enteritics Epi- 

demic in Rimachal Pradesh 

3238. SHRI GURUDAS KAMAT : 
Will the Minister of HEALTH AND 
FAMtLY WELFARE be pleased to 
state : 

(a) whether Hjmachal Pradesh is in 
the grip of Cholera and Gastro-enteri- 
ties epidemic; 

(b) if so. the number of deaths 
due to Cholera and Gastro-enteritics 
in Himachal Pradesh; 

(c) whether the Union Government 
have assured full assistance to Hir, 
chal Pradesh to fight Cholera and 
Gastroenterities: and 

(d) if so. the details of assistance 
pmvided to Himachal Pradesh so far ? 

THE MINISTER OF STATE IN 
THE MI'NKTRY OF HEALTH AND 
FAMILY WELFARE (SHRIMATI 
D. K. THARADEVI STDDHAR- 
THA) : (a) Since June. 1991. a 
n u m k  of districts of Himachal Pra- 
desh have heen reportine out break of 
Gastro-Enieritics and Cholera. 

(b) Number of deaths due to 
G~tm-cntcrities/diarth(r~r? in Hima- 
chal Pradesh reported so far is 182. 

(c) Yes, Sir. 
(d) Fom teams from National 

Institute d Crnnmunicahk Diseases. 
Dtlhi Mid Himachal Pndesh during 
JUIW-AU~US~, 91 ta help the State 
Govt. in investigation and to suggest 
 mast^^^ to canad the outbreak. 

medicines like chlorine 
hbker, d b i i  !atravenous fluids 

- - -- - - -- - - - - -. . - - - 
worth Rs. 20 lakhs have been provided 
to thc State Government. 

Life saving drugs worth about Rq. 
10 lakhs contributed by UNICEF 
were also sent. 

Factories in Mns!Famapr 

3239. SHRI N. K. BALIYAN : Win 
the MI?WTER OF ENVIRONMENT 
AND FORESTS be pleased to state : 

( a )  the number of factories manu- 
facturing fertilizers from the animal 
bones in Khatauli. Muzaffar-Nagar; 

(b) whether these factories are 
located in the middle of rsidemtial 
areas: 

(c) if SO, whether ttrese factories 
are pnllutiq air in the entire city: 

f d) if a, the action taken by the 
Government in this regard; 

(el whether some directives have 
bmn issued to the State Government 
to shift these factories fmm these 
m a s :  and 

(f) if so. the details thereof? 

THE MINISTER OF SATE OF 
THE MINISTRY OF -ON- 
WNT AND FORESIS : (SHRI 
KAMAL NATH) (a) to (c) Jn 
Kharauli. Mumffarnagar, them are 4 
units engaged in tbe prodPetion of 
fcrhliters from bones. These units arc 
located near the populated a m  d the 
city. The st~munding arcas of the 
factories are nffectcd maw due to 
fnul odom. ** -y' 



(d) The Uttar Pradcsh Pollution 
Control Board has issued closure 
notice under the provisions of the Air 
(Prevention and Control of Pollution) 
Act. 1981. to M/s. Kohinoar Bone 
Mill. M/s. Kamal Manure Mill and 
M/s. Capital Bone MiU. closure notice 
was already issued to MIS. Khatouli 
Manure Mill. However, this was 
stayed by the Honourable High Court, 
AUahabad. Action under the Environ- 
ment (Protection) Act, 1986 has also 
k n  initiated. 

(e) and ( f )  M/s. Khatauli Manure 
Mill, the most fluting unit of these 
has alrcady applied for 'No Objection 
Certificate' from the pollution angle to 
shift the existing unit from Khatauli. 
T ~ K  application is under active consi- 
deration and the unit has becn asked 
to submit a land use ccrt,ificatc from 
tbc Competent Authority. 

3240. SIiRI SHIV SHARAN 
VERMA : Will tbe Minister of 
UR3Ay DEWUIPMENT be p k a 4  
tortntc: 

(a) w h d b  Govenvneat po- 
rn t& &mace from World Bank 
for sol* tfK bousiq probltm of 
W; and 

(b) if so, the dctrib t h d  ? 

THE MMlm OF STATE! IN 
TfJE MMIStaY OF URBAN DE- 
VELOPMENT (SHRI M. ARUNA- 

) : (a) and (b) Tbm arc 

tke Gmwfmeat. 

3731. SHRI HARl KEWAL PRA- 
SAD : Will the Minister of HEALTH 
AND FAMILY WELFARE be pleas- 
ed to state : 

(3) the total nun~ber of blind per- 
sons in t ! ~  country at present; 

(b )  thc numbcr out of them who 
ore blind by birth; 

(c)  the efforts made by Oovenr- 
mcnt so far lo crndicate blindness; 

( d )  whcthcr the Union G o m -  
rncnt propose to set up mote eye- 
hospitals in the cauntry; and 

( c )  if  so. thc dctails Lhmf? 

?WE MlNlSTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAWLY WELFARE (smmn 
D. K. THARADEVI SIDDHAR 
THAI ; ( a )  As pm the recent All 
India Survey candrrctcd by Dr. R P. 
Ccntrc for Ophthalmic Scieecsr, 
AIlMS ( 1986-89). the p r ~ v h  
rate of both eye blind panoar ic 
1.495 . B e d  on 1989 e r m  
population of ROO million, the n u m b  
of both cyc blind pcnons is 11.92 
m i t l h .  

(b) It  has not bctn pmibk LO tat 
la cvaluatc thc numbcr of Minrk by 
birth in the country. However, rhs 
blindness in the age p u p  al 0 - 4  
years due to Vitamin 'A' dslldsacy 
is 9.849 of toul M i n k ,  
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wbich eye care services have been 
developed in the peripheral sector 
(Primary Health Centre), intermedi- 
ste ssctur (District Hospitals and 
District Mobile Units) and Central 
Soctor (Medical Colleges, Regional 
Institutes of Opbthdmology ctc. ) . 
The 'eyecamps approach' has been 
a&pd through Mobile Units. Thcse 
Mobile Units organise frequent eye 
camps in peripheral arcas for doing 
calaract operations. 

At intcrmcdiatc level, District Hos- 
pmds havc bcen upgraded. Ophthal- 
mic Surgeans and Ophthalmic Assis- 
tance havc been provided alongwith 
ophthalmic equipment to perform 
catar%rt surgery. 

. . . . -. .. . - - - - --- . - . 

[English] 
Notices to Trinagar Red&& 
3212. SHRI LAL BAHADUR 

RAWAL : Will the Minister of 
URBAN DEVELOPMENT be pleas- 
ed to refer to the reply given to 
Unstarred Question No. 1689 on 
August 5, 199 1 and state : 

( a  J the details of cases where the 
rcsidents of Trillagar were issued with 
i~flated hills much in excess of actual 
area of the plots by DWS and SDU; 

c b ) whether any responsibility has 
bccn fixed for the lapses on the part 
of DWS and SDL'; 

(c)  if SO, the action taken against 
concerned officials; and 

At Central Scctor levcl. Govern- 
ment of India has so far upgraded the 
Depamenr of Ophthalmology of 60 
Medical Cc~kgcs and 10 Regional 
Institutes of Ophthalmology in the 
ccruatry. They arc also performing 
cataract surgery apart from other acti- 
vities, 

t d )  the steps taken by the Govern- 
ment to issue fresh bills to these 
residents ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DE- 
VELOPMENT (SHRI M. ARUNA- 
CHALAM) : (a) The Delhi Water 
Supply and Sewage Disposal Ua&- 
taking havc reported that no idatcd 
hills in excess of actual area of the 
plot k ; rv~  k n  ;w~cd. Tbcre may be 
cases of subquent sub-division at 
plats leading to reduction in area not 
approved by the Municipal Cotpon- 
tion of Delhi. Bills ate, however, sent 
on thc basis of appmvapproved pbt sitt. 

(b) to (d) In view of reply given 
to part (a) above question docs not 
arise. 
Reprrsca(rtbns Wbd sqa# c+. 
wn* Crcllp, u -w 
3243. SHRI M. V. CrtAMDRA- 

SHFXARA MURTHY: W tbc 
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Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether Ule vDA uas receiv-
ed representations against the Sagar
Co-op. Group Housing Society, Limit-
ed, Patparganj, Delhi;

(b) if so, the details thereof; and

(c) the action taken by the DDA
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN
DEVELOPMENT (SHRI M. ARU-
NACHALAM): (a) and (b) The
DDA have reported that a copy of
representation addressed to the office
of the Registrar of Co-operative
Societies was received on 17-9-84.
The complaint related to owning of
properties by the members of the
Sagar Co-op. Group Housing Society
in Delhi.

(c) Jnformation is being collected
and will be laid on the Table of the
Sabha.

Proposal of Major Projects Submitted
to UGC

3244. SHRJ .ANAND RATNA
MAURl'A: Will the Minister of
HUMAN RESOURCE DEVELOP-
MENT be pleased to stae :

(a) whether several major research
project proposals submitted by Pro-
fessors of different Universities to
University Grants Commission are
remaining undecided for last three
years;

(b) if so, the names, subjects and
date of submission of the major pro-
jects submitted to University Grants

August 19, 1991

---------------
Commission during the last three
years and remaining undecided;

(c) the reasons for not deciding
the same and by when these projects
are likely to be decided; and

(d) the steps being taken to re-
move the defective process of evalua-
tion in this regard and check the delay
in future?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) No,
Sir. According to information furni-
shed by University Grants Commis-
sion, there are no major research
project proposals which have remain-
ed undecided for the last three years.

(b) to (d) Do not arise.

[Translation]

Shiva Linga Found in Bihar

3245. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of
HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) whether the Government are
aware that a 'Shiva Ling a' made of
precious stone had been found re-
cently in a big ancient hillock situated
at Keseria in East Champaran district
of Bihar;

(b ) if so, the reasons for not
determining its period by the Depart-
ment of Archaeology;

Cc) whether by determination of
the period of said ancient articles by
the Department of Archaeology would
not throw some light on the history
of that area;
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(d) if so, the time by which 
Govcrnnlcnt propose to take action 
in this regard; and 

(e) if not, the reasons therefor? 

THE MINISTER OF HUMAS 
RESOURCE DEVELOPMEST 
(SHRI ARJUN SINGH) : ( a )  No, 
Sir. 

(b)  to (e) Does not arise. 

Focilitits lor Toorists in Natioaol Zoo- 
b@al Y a k  and l V i M  Life Sane 

mries 

3246. SHRl GIRDHARI LAL 
BHARGAVA : Will thc Ministcr of 
ENVIRONMENT AND FORESTS 
be pleascd to slate : 

(a )  the number 4 thc National 
Zoological Parks and Wild Lifc 
sanctuaries in the country: 

(b) whcthcr any target was fixed 
to extend the residential and othcr 
facilities for the tourists in these parks 
and sanctuaries during the Seventh 
Five Year Plan; 

(c) if SO, the names of thc parks 
and sanctuaries in which residcntlnl 
accommodation has hccn provided; 
and 

(d) the &tails of the orhcr f,ict- 

lities provided in Ihcw p a t h  ;ind 
mctuarics ? 

- - - - - - --- - 
(c) a:~d  (d )  The information is 

being co~lccted and will be laid on 
the Table of the House. 

1 English] 

Hike in Price of Text Bodts 

3247. SHRl J. CHOKKA RAO : 
Will the Min~stcr of HUbikN RE- 
SOURCE DEVELOPMENT be pleas- 
ed to state : 

( a  ) whether the Union Govern- 
ment are aware that the students in 
Andhra Pradcsh are agitating for the 
stccp hike in the prices of Text 
h i i s ;  

(b )  uhcther h c  increase in prices 
of Tcxt books is duc to the Union 
Government not supplying the entire 
quota of p a p  rcquircd for printing 
of tcxt books; and 

I'LlL t1LhtSI'EK OF H U M W  
KESCK RCE I)E\I'ELOPMENT 
lSHI21 .-4KJC S SISGH I . ( a )  News 
. r i  . r,.) L. : .UL thc mcreasc in 

rh: p r t w  of t c i !  b w k s  in Andhra 
Pradcsh !13w canlc to the notice of 
*k t ; o \ w t n ~ e ~ ~ t  

thc zdrcmc SJS in operation. thc re- 
qrtirr.mcnts of White Printing Pao,r 
wetc onl> mct pxtially 
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[Tmrulation] 

O p b g  of IIi' u;ld Po!;ite&nk ad 
-Bo9 

3248- SHRl NAWAL KISHORE 
RAI : 

SHRI RAM TAHAL 
CHOUDHARY : 

Will the Minister of HUMAN RE- 
SOURCE DEVELOPMENT be 
pleased ro state : 

( a )  whether the Government pro- 
post to open an 11T and a Pol>- 
technic at Ranchi and Sitamarhi In 
Bhr to remove the educational and 
scientific backwardness: 

(b) whether tbe Government has 
conducted any survey in this regard; 

(c) if so, thc dctiiils theru~f and 
the expenditure likely to be ~ncurrcd 
in this regard; and 

(d) if not. the reasons therefor? 

THE MIPJISTER OF HUMAS 
RESOURCE DEVELOPMENT 
(SHRI ARJUK SlNGH) : (a)  Lo 
(d) There is no proposal to xt up 
any TIT in Bihaf. 
Tbe State Government of Bihar 

has wt proposed starting of any ncw 
polytechnic eithcr at Ranchi or Sita- 
marhi. Polytechnics are established 

by the respective State Governments/ 
Union Territories talung into account 
various factors such as manpower 
requirement, development of merghg 
areas, demand etc. 

3250. SHRI RAM KAPSE : Will 
the hiinister of HEALTH AND 
FAMILY WELFARE be pleased to 
state : 

(a )  whether tbe National Inte- 
grated Medical Association, Bombay 
has sent a representation to the Union 
Govcrnmcnt ; 

(b) if so, the details of the dt- 
mands of the Association; 

( c )  the a c h n  lalren by tbc 
Govcrnmcnt on the ckmandg of tbe 
Assnciation ? 

THE MINISTER OF STATE iN 
THE MINISTRY OF HEALTH AM) 
FAMfLY WELFARE (SHRIMATI 
D. K. THARADEVI SIDDHA- 
RTHA) : ( a )  Yes, Sir. 

(b)  and (c) The demands of 
National Integrated Medical A560- 
ciation and the action takcn by the 
Government thereon arc given in the 
attached statement. 

STATEMENT 
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2 .Imcndmmt to thc Medial Tcr- 
rcicalion or Regnancy Ad, 197 1. 

6 I{~~t~l;niriwi of Inkpatcd M ~ I -  
~ a l  I n u t ~ l i o w r s  utdcr k i l t .  Motor 
Vehick (Amendment, ,+t. 198s 
for issuing 6#m cert~bXlrs lo  
Driwn & Condwrors. 

Acriun taken by (iovanmcn! 

The Government of India have takca with thc 
State Governments C.T. Admn. for elkiting tbeir 
wggations together with supporting jmtificotcoa for 
amendmmt of the Mdcal  Termination of P r e w  
4a. Rules and Regulations so as to process l k m  in 
a consolidakd manacr. 
The Medical Council of lndia which regulates educa- 
t!on wd practice in Modern Mcdicine i s  not io favour 
of introducing Indian Medicine, in the syllabus of 
Modern Mediik including mixing up of r k  Sys- 
tcms. The M e d a l  Council does not mxgak 
Integrated Medical qualihcalion lor the pltpolc of 
the Indian Medical Council Ad, 1956. 
The present p d l c y  of Gmt. of lndia is to irutiate 
cwganiud mcasyrs lo  enabk each of lhesr various 
systems of mcdsinc and health care to dev&p in 
.acct>rdarr'e with its pnias. 
There is no sjstern ui somulialion with an) partirtcular 
psfociat ion for noniinat bn of manben to the Central 
Counc~l for Rrxarch m Ajuncda and SdJh. How- 
cwr. Schuiars, hpN an: a s m a x d  with the CCRAS 
irrc5pa%v* of thetr alhlhtion to v;lriortp sajcliPs, 
;~swliations. 

CVllldrra Rrk, ldir Gait Childrcii to plq'  appearing iu tile 
Hi~~Ji :s iv t i  l'imes datcd July 20. 1991 

325 1 .  SHRL DATTATRAi'A rcgarbng i l l  maiotenance of Children's 
BANDARU : Park. India Gate; 

( d ) thc stcps tnkcn by the Govern- 
s~ VLRENDRA 'INGH' m n t  to mprove ~hc maintea- 

Will the Minister of URBAN DE- tht. park ? v ~ L o p h ~ w  be pkard to sDte : THE MINISTER OF STATE &J 

(h) whothor atk&n d t b ~  TIiE MINISTRY OF URBAN DE- 
CWmm Lirr. drawn to ?hc VELOPMENT (SHRI M. ARUNA- 
news item captimd 'uQ M y  Park for CHALAM) :(a) Yes, Sir. 

91-L/B(N)WWr) 
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(b) to (d) NL),MC had rcported 
that necessary steps haw been taken 
for improving of services in the park. 
It is ensured that sandpits near- tbc 
swings are adequate in number, depth 
and filling. Both thc water taps arc in 
working order. The petch grassing in 
the park has been completed. Tbe 
tables and chairs in the library whicb 

----- 
Registrar General of India, the Lpowth 
rate of the tribal population 
(24.59% ) in sundergarh district, 
Orissa is not highcr than the growth 
ratc of non-tribal population 
(35.75%) during the decade 1971- 
81. 

(b) Dots not arise. 
were burnt during the agitati& have 
been repaired and steps are being taken 
to replace the stolen tricycles. The 
wooden seats of swings are not pro- 
posed to be replacad by plastic xats 
which are slippery and fragile. Strict 
instructions have been issued to the 
staff for regular watering, mowing. 
temoviag of wwds and proper mainte- 
nance of the lawns. The display of 
aquarium in the grotto is done by a 
private firm, which is under dispute 
in the Court. No case of injury has 
been reported to NDMC. 

Allcntiolrr h DDA Fbb 

3253. SHRI LOKANATH CHOU- 
DHURY : Will the Ministtx of 
URBAN DEVELOPMENT be pkas- 
ed to state : 

(a ) whether any representation 
has been received from DDA Bats 
Welfare Association, Sakat,* Delhi 
regarding encroachment of public land 
and unauthorised addi tions/alterations 
to DDA flats by first floor allottccs; 

( b  ) if so, the action taken a pro- 

llrl athetber the ratc of growth of 
CHALAM) : (a) Yes, Sir. 

tbc t n i  population in ~undat~arh (b )  The site mentioned by the 
&strid, Orha  in much higbcr than H'clfarc Amciation, SsLd, Dclhi wiu 
the mtc of growth of population of ~ u s p ~ t c d  by the staff of tbe DDA itnd 
the non-tribal population; and show cause notices for cancdation of 

aUotmcut have been issued in cases 
(b) if SO. the E W i O f l S  thcref~r? of unautho&d o d d j ~ / ~ ~ s  

THE MINiSTER OF STATE IN 
M E  MtMSTRY OF HEALTH AND 
FAMILY WELFARE (SHRIMATI 
D. K. THARADEVI SIDDHAR- 
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it u Under U- THE MINISTZR OF STATE IN 
L d  c+ilbs Act, 1976 THE MINISTRY OF URBAN DE- 

VELOPMENT (SHRI M. ARUNA- 
3254' SHRl AMAL DAnA : CHALAM) :(a) Yes, 

Will the Minister of URBAN DEVE- 
LOPMENT be pkased to state : (b) The details of vacant tand 

(a )  whether vacant l a d  has been acquired under Urban Land 
by vdous Stale Govm- & Regulations) A@ 1976 

ments/Union Te-es since the available to the Govt. of India, State 
enforcement of the Urban Land Gil- and Udon T d t ~ r y - ~ i s e  are &en in 
ing Act 1976; the attached statement. 

' (b) if s. tI~e thermf. State- ( c ) The implementation of the 
wise and Union Tenitofy-wise, sepa- brban  and (a & -tinn; r 
rately; and Act. 1976 is with the State Govern- 

(c) the details of the vacant land ments. Details of utilisatim of lands 
utilised and the number of dwelling and construction of dwelling units are 
units constructed thereon under the not colleded and ampiled by tbe 
housing schemes ? Govt. of India. 

STATEMENT 

Detuils of vacant land rcquircd uwkr Urhan Lund (Ceiliog & Regulation) Act 1!7l6, 
We-wisc & Union Territory-wise 

SI. 
No. 

Num of tbe Stale Extent d vocrm 
leadacqPirrdud 
wslalinthestate 
-JUTS 

ria -1 



(b) if so, whether its cadre aru~- 

(a) wbttbicr the Governrneat pro- 
p#w to hy sewercines in Tughlaka- 
bad ErtEasioa, New Ddhi; 

(b) if so, the ddails of the pro- 
w; d - 

(c) if not, the reasons therefor ? 

TME M1P31SrrZI OF STATE IN 
THE MNSTRY OF URBAN DE- 
V- (SHIU M. ARUNA- 
CHALAM) : (a) Ye. a. 

(b) and (c) The Delhi Water 
Supply & Swage Disposal Under- 

hove rep& that Tughlaka- 
badEntendonisa r e p b h d  up- 
~ o o b n y d & a t t b c m t e n r a l  
gewfffirvs w a e  laid by DDA without 
pcripbcraf aewm and outfan m g e -  
meats. Municipal Corporation has 
paqmd a scheme for providing out- 
fa sewer iaaudiag pumping st;etioa 
rod rising main up to the sewage 
wabnait plant oostiDg Rs. 562 lakhs 
fa 'lbkhbkabad, Taghlakabad Ex- 
tcnsim aad its a d p ' i  arcas. The 

(a) w h d k  tberc is B &Xi& 
eoraptqcnw ocbcmc tar C(IIdCC 

prvlsorioa of the M t s  of his 'w; 

maat; J&R& 
(c) if SO, tht remom tbenfor? 
(d) whether tbcre is a propossl to 

revlew the cadre structure of tbe 
Scientists of the bdinistry to hmg it 
at par with the Ministry of Science 
and Technology; 

(e) if so, the reasons thetefots ? 
(f)  if not, the reasons MOT? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON- 
W T  AND FORESTS (SHRI 
KAMAL NATH) : (a) Yes, Sir. 

(b) and (c) The cadre structure 
in the Ministry of Enviranmcat a d  
Forests is not the s a a ~ ~  as in the , 
Dcpartmeat of Scitaa and Tachno- 
logy and the Dcp~~ment of Ocean 
Development because uniform grades 
had not been prcscribbd at the time 
of introduction of the scheme and the 
grad&! introduced in the Minimtry of 
Environment and Forests were in 
keeping with its requircmrat. 

(dl  to (f) Tbc Dqmheat af 
Science and Technology haa oomti- 
tuled aa Inter-DcpartmcntaJ Otanp to 
examine and suggest action to be 
laken with regm to unifonaity of 
payscaltsuadcrtbcFluuiComple- 
mcnliqg Scbeme in tbc Scicsrtifjc 
Departmeatti/-. 
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of industrial relation machinery during According to the latest av&k 
1990-91; information, the number of strikes 
(b) the n e  of lost resolved through mediation and amci- 

dmiog lat year and fie estimated fiafion by the h~ R e e s  
w d  loss suffered due to the man- Machinery of the State G0v~rnment.s 
days lost; and and the Central Government was 282 

during 1990 and 47 during the period ('1 the ska P ~ P ~ ~ ~ ~  be taken from Jaouary-April, 1991, 
to reduce the man-days lost ? 

THE DEPUTY MlNISTER IN 
THE MINISI'RY OF LABOUR 
(-1 PABAN SINOH GHATO- 
WAR) : (a) The data on strikes are 
maintained by calendar years. Accord- 
ing to the latest av&k information, 
the number of strikes averted through 
the intervention of the Central Indus- 
trial Rclatiom Machinay was 588 
during 1990 and 105 during the period 
from January-March, 1991. The 
informathi regarding the number of 
strikes a v d  by the Seak Govern- 
ments in industrial establishments 
under their jurisdicth is not main- 
tained cbntrrdly. 

(b) Based on the latest available 
information, a statement giving man- 
days lost. wage loss and the produc- 
tion loss due to strikes and lockouts 
on account of industrial Ctispotcs 
during 1990 is attached. 

(c) The Govanmeat has been 
maintaining a dose and amtinuom 
watch on the industrial relations situ- 
ation in the country. The Industrial 
Relations MadrinaJr both at tbe 
Centre and in the States arc taking 
steps to resolve disputes and ndact 
work stoppages through pevmti+c 
mediation, conciliation and arbitta- 
tion. 

STATEMENT 



3258. SHRI V. N. SHARMA : 
Will the Minister of ENVIRON- 
MENT AND F O R B E  be pleased 
to state : 

(a)  whether the Government had 
imposed ban on the excavation of 
stonc from the land of Farests Depart- 
ment in Lalitpur. Uttar Ptadcsh due 
M enoironmcntal pollution: 

(b) if so. whether this has mulled 
in a h s  of revenue in addition to 
tbc thousands of pcople having been 
rrndcrd o b j k .  and 

(c) if so, tbt action taken by the 
Gov-t ill tbis regard? 
THE MMISlER OF STATE OF 

THE MIh7STRY OF W f R O N -  
MEN!' AND PORESTS (SHRI 
KAWU NATH) : (a) to (c) Detail- 
ed report has kcD called for from 
tbe Star GOM. of Unar Pra& and 
tBe samt will be laid on the Tabk of 
the Hottse. 

3259. DR. SUDHIR RAY : 
SHRFMATl OEETA MU- 

KHERJEE: 
win dK Miaistcr of HUMAN RE- 

SOURCE DEVELOPMENT k P ~ S -  
edto~ttrc: 

(a) WbCdlCt tbc Gavawmt have 
Ir*ujlbrA tbc CbaQoQadhynya Corn- 
m W d r  remmmdntion d t w ~ t b  
gmivsl of l ndh  EBaEItlon !kwkc: 
(bl am+ rbs(hw thc Oowtnment 

m l r l n r c a r r i V e d e t r a a c ~ ) n  
t)irnrtosr,d 

(c) if so, the derails thereof and 
if not, tbc re'asom thmfor? 

THE MINISTER OF HUMAN . 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH) : ( a )  Ycs. 
Sir. 

(b) and ( c )  Thc National Policy 
on Education ( 1986). inter-dia. 
envisaged establishment of the Indian 
Education Service as on All Indin 
Service. A Sub-Group of the Com- 
mittee on Manngcmnt of Edumtic)n 
set up by the Central Advisory Board 
of Education was constituted to for- 
mulate detailed pmpcmls in this 
behalf. However. it would rquirc 
futtber discussions and consultatitm~ 
with aU concerned to finalisc the 
~-1s. 

3260. SHRI C. SRINIVASAN : 
Will the Minister of HEALTH AND 
FAMILY WELFARE hc pleased to 
mtc : 

(a) whether the Ciwcrnment pro- 
pose ta establish an Avuwdic Rc- 
scar& Centre in Nilgiris/Ooty in 
Tamil Nadu to makc ubc of different 
kmds of fruits. leaves, roots, barlrs. 
etc. tbat naturally grow in the reginn: . 
and 

THE MINISTER OF WATE W 
THE MINISTRY OF HE4L.TH AND 
FAMILY WELFARE (SHRIMATI 
D. K. THARADEVI SIDDHAR- 
THAI : (a) No, !&. 

('b) The Ccnorl Cattdl tor RC- 
llsrtcbtnAytuvsbradlSiddha,Nm 
DabihmplMir&xlaqmrlmthc --- 
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out in tn i l  pockets of Nilgiris, Tarnil- 
d u .  Following Aprvedic Research 
Proiectp are already in operation in 
the State : 

(1 ) Dr. A. Lakshmipati Rescarch 
Centre for Ayurveda, Madras. 

(2) Literary Research Unit (Ayur- 
veda), VHS. Madras. 

_I 

(3  1 Capt. Srinivasmurthy Drug 
Research Institute for A?w- 
veda, Madras. 

In view of this. there is no p r o p 1  
to set up another Ayrvcdic Research 
Centre in Siltiris Khty  in Tamilnadu. 

3261. SHRl C. P. MUDALA 
GIRIYAPPA : Win the Minister of 
WELFARE be pleased to state : 

(a) whether the Gwemment arc 
aware of begging amongst Children: 

(b) if so, the steps proposed to be 
taken by the Government to tackle this 
problem; 

(c) whetha the Union Government 
have formulated any scheme to re- 
habilitate such children who fall prey 
to beggary. if so, the details thctcof: 
and 

(dl if not, mms t h m f  
THE MINISTER OF WELFARE 

(SHRI STTARAM KESRI) : (a1 Yes. 
Sir. 

(b) to (d) Then is no scheme 
exclusively for the welfare of w a r  
c h h .  The Juvcnilt Justice Act. 
1986 has ken enforced in the cauntrv. 
CxcePt in the' Sate of Jammu & 
KRshmir; rislPc 2nd October 1987. 

ddiDqacat juveniles the Act 
a* the pmtccticrn. 

- -- -- 

treatment, development and rehabili- 
tation of neglected juveniles includmg 
those who are found begging. 

[Translation] 

Amo8llt Suctiolwl for R q m b k d  
Cdolri of Karolbagh, Dthi 

3262. SHRI KALKA DAS : Will 
the Minister of URBAN DEWLOP- 
MENT bc pleased to state : 

(a ) thc amount recently sanctioned 
hy Dclhi Municipal Corpor&tion for 
stirting developmental works in 
rcylariscd colonies of Karolbagh 
areas: cdony-wise: and 

(b) the details of the developmen- 
tal works likely to be started in the 
current year alongwith the amount to 
be incurred thereon separately, cokmy- 
wise ? 

THE MINISTER OF STATE FOR 
URBAN DEVELOPWNT (SHRI 
31. ARUNACHALAM) : (a) and 
(b b The information is beiog collected 
and will be laid on the Table of the 
Sabha. . -  

3263. SHRI KASHIRAM RANA : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be p W  to 
state : 

(a) whether supply positicm of 
medicines for the patients who visit 
All India Institute of Medical Sciences 
and other Civernmtnt hospiu is not 
satisfactory: and 

(h) if so. the detairls of tfrt stqm. 
the Government ptoposc to t8k in 
this regard 3 



- - -  -- -- --- 
THE MlNfSTER OF STATE IN 

TH13 MIPJBTRY OF HEALTH AND 
FAMILY WEEFARE (SHRIMATI 
D. K. THARADEV1 SIDDHAR- 
THA) : (a) No Sir. evcry eQfort is 
made to provide life saving and 
essmtial drugs to the patients parti- 
cularly in the wards and casualty in 
A ~ ~ Z S  as well as other Government 
hospitals in Dclhi. 

(b) The position of availability of 
life saving essential drugs in tht hm- 
pit& is constantly being monitored 
hy the concerned authorities. 

3264. SHRI TElSMGHRAO 
BHWLE : Win the Minister of 
URBAN DEVELOPMENT be w a s  
C d t o ~ :  

(a) whttber some land belonging 
to bK railways in Gmtcr Bombay 
was rcrrtad wt to a q m a t i v c  hcmsing 
oocit&s for providing housing to slum 
dPRcl l f fX:  and 

(b) if so, the details there& and 
tk progress made in providing b 
i qbo lp ls - j l l tbear~ r?  

-- - -*- 

land per amrmn and the Sa8e Oo4Wt- 
ment have shifted 83 huhnente fFarn 
railway fgnd at M e h i  Nagar-Vidjrtt 
Vihar m to thiq land nt Rhandup. 

3265. SHRI RAM NARAIN 
BERWA : Will the Minister of WEL- 
FARE be pleased rn state : 

(a )  the details of recommendations 
madc by the Cammissionet of 
Schedukd C a s k s  aad Schsdulad 
Tribes (Twenty Eighth Report) in 
regard to the development and eca- 
nomic iiplihmmt of these Casm for 
ia induoinn in the Eiphth Five Year 
Plan: and 

(b) if so. tht rtactiwr of dre Union 
GovefilllKm thcreto? 

THE MINISTER OF WELFARE 
(SHRI SITARAM W 1 )  : (a) Thc  
Summary of R~xrmmmdatlons cm- 
tained in the TWenty eighth R q m t  of 
the C-lsJZonct for M U M  
Casm and Schedakd TrSbes drmdy 
l a 3 d o n ~ T a M c o f t h e H ~ o b e m a y  
kindly be m. 
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(h) the stcps taken by the Govern- DEVELOPMENT be pleased to 

ment to monitor the schemes; and state : 
(c)  if SO, the details thereof? (a) whether most of the DDA flats 

which were earlier re!fused by albttecs 
THE MIN'STER OF WELFARE at Kondli and Hartbal are b e ' i  allot- 

( SHRl SITARAM KESRI) : (a)  An ud to Cmfn,SSheduled 
amount of Rupees 2306.94 crmcs was 
sanctioned during the Seventh Five Tribes; 
Ycar Plan by tbc Ministry of Welfare (b) whether the cost of flats are 
for the various Welfare Schemes in being increased now; 

( i )  Audited Accounts. utiliition imatc coat ot centfieate. Audit certificates L.lG/,onta and 
received from State Govern- 

tioms. 
( i i i  1 Inspections by officers af Statc 

Govcmmcn ts/ lJT Adminismi- 
tions ,and of thc Ministry. 

( iv  ) Annual Mcctings/Confereuccs 
af State Welfare Ministem' 
Social Welfare Secretaries 
Orpnised by the Ministry. 

(v )  Review of prognunmcs in 
pcriadkql amfcrcnces/Scmi- 
nars o r g a n i d  hy the Ministry. 

THE MTNISTER O F  !STATE FOR 
URBAN DEVELOPMENT (SHRI 
M. ARUNACHALAM) : (a) Infor- 
mation is b c i i  mnected and will br 
laid on the Tahk d the HOW. 

(h)  and (c) The disposal mt of 
f l iU~ in Kondli Ghamli and Hastha1 
has been worked out on no-profit-- 
loss basis. The dhposal cost of Bats 
albtted in February. 1991, however. 
has gone up as compaml to the cost 

nos h b  lo gs.sf i  ,t in h&ch. 1990 due to increase in cbc 
cost of land. The cost of fla:s ellattcd 

3267. SHRl ANADl CHARAN in these arcas in February, 1991 
DAS : Will thc Minister of URBAN incrcascd ss under :- 

Carrpr?.. C w  R a n ~  
- -*1- .-- -- . - .I ___ _ _ _ _  -_- -- - ---.---.--. 

20 . . . .  , . Rs. 1.47.MW to 2.09.QIIn 
JAWh . . . . . RaRf,#r)lcrQi.~ 
rr*r--- 



1.IG . . . Rs. 1.37,.~lo3,17.100 
J,ANTA . . . . Rs. 76,NW to 1,46.700 

-.- - . - - - -- - - -- - - -- - 
(el Under the New Pattern Scheme. 

1979. I % of thc flats are reserved 
for physicdly handicapped persons. 

(Translotion) 
Vkhssar of Copy Rlgbt Act 

3268. SHRI RAM LAKHAN 
SINGH YADAV : Will Lhe Minister 
of HUMAN RESOURCE DEVELOP- 
MENT be pkased to state tbc num- 
ber of cases of violatiom of the cop!- 
ngbt act ttgirttred with the Govem- 
m m  d~ning tbe last three years ? 

-- - -- -- . - 
--B 

THE MINISTER OF HUMAN 
RESOURCE DEVEU)PMENT 
(SHRI ARJUN SINGH) : Cases of 
violation d the Copyright Act are not 
registered with the Government of 
India. Criminal complaints in this 
regard arc made to the Id @ice 
under the State Govcrnments/Union 
Territory administration. Information 
in respect of 13 States and Union 
Territories as available with the Na- 
tional Crime R d s  Bureau is given 
in the statement amhad. 



__- - - 
Rcmved Fomts 

3269. SHRI B)IUWAN CHANDRA 
KHANDUN : Will the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state : 

(a) the total area of resewed and 
unreserved forests land as per the latest 
data in each state; 

(b) the steps proposed to be taken to 
chedc the deforestation: and 

(c) the action proposed t? be taken 
against the persons who have settled 
in the reserved forest land ? 

- - _ _ _  _______._ 

(iiii Guidelines have been issued to 
the State Governments to 
associate Village Cammunitits. 
Vohmtary Agtxies and other 
Non Government Organisa- 
tions in regeneration and pro- 
tection of degraded forests. 

(iv) Guidelines have been issued to 
the State Government to 
consider banning tree felling 
in the hills above 1 OOO metres 
altitude, atleast for some 
years. 

(v) Forest Protection measures are 
being intensified. including 
strengthening of infrastnrture 

THE MINISTER OF STATE THE facilities. to curb bidic inter- 
MlNlSTRY OF FNVTRONMENT ference in the forests. 
AND FORESTS lSHR1 KAMAL 
NATH) : (a) FtatenGe forests land ac- (c) The Government of India has 

cording to legal claMication is given ~w~ed guidelines to the State Govem- 

in the attached statement. ments to regulariw. subject to the 
provision of cmpcnratory affomta- 

(b) Following step hnve heen taken tion, encroachments of eligible cate- 
to check deforestation : @es where the State Governments 

(i) Supply of fuelwood and fodder had taken a decision to regularise and 
is being increased through w- evolved eligibility criteria prior to 

cial/farm-forestry. enactmnt of the Forest (Conservation) 
Act. 1980. All ertcr(rgchments on 

(ii) The Fnrcst (Conservation) Act. forest lands that took place ahcr 
1980 has been made more 24-10-1980 and also the ineligible en- 
stringent through its amend- croachments of prior date are requir- 
mcnt in 1988. ed to be immediately evicted. 
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Jammu & Kashmir . . 201 R2 . - - 20i& 

MaharashIra . . . . 42823 1 5366 5969 641 5U 
Manipur . 1337 4171 9606 i 5 1 ~  
~ c g t r ; l h ~  97s I a 7 5 3  6314 

Onssa . . . . X I ( W  33427 20 9355  
Punpb . . . , . .  43 I lot  16% 2.823 
Itrpslhrn . . . 1 3970 I 1170 31W) 31290 
SiLlci . . ?f,SO - - 2650 

TuallNadu . . 1x372 1390 614 52379 

nrrsl arcan of thc colPatry. Tlrds b 
0 ' a* t& rtcp '8''' by 'he "0 lpwrd ban m the m8 

-t in this w r d .  
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try Proganrmt, the villagers are en- 
ccmagd to plant trees on their lands 
for matiag dome& as well as mar- 
ket nmln of fuelwood, fodder, fruit, 
timber &. Seedlings are provlded tree . . or ot subdued rates from govern- 
man& nuntries or are made available 
by dcaatraliscd nurseries promoted 
by the Central Government. Technl- 

ber of adult education cen& reported 
functioning in dierent States/UTs as 
on 31-3-1991 is attached, Besides 
about 2.5 to 3 d o n  volunteers 
(both student and non student youth) 
are imparting literacy to about 25 to 
30 d i o n  learners through told lite- 
racy campaigns which have been laun- 
ched in 45 districts of the country. 

cal advice and assistance is provided (c) Ad (d) The majority of the 11- 
by the field skdf of the Forest Depa*- literate popu~l~on ir he 
mrptp in the '-' The VeeS gruwn area. The focus of he Kafional Lite- - be f d ~  a c ' m ~ e  with the rxy wbc., hs a[ imp- 
law and rules in force at h e  State- fUM3tiOnal to million adult 
lave1 illiterates in the 15-35 age grwp by 

in hterGy and numeracy skills, be- 
(') tqts c- aware of the causes of their de- 

year 19P09' an' privation ami move towanis amtiom- 
Ibc of *'Its cdwaud; tion of therr cot~&hon thmugb 



SJ. 
No. 
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3272. SHRI ARVIND NETAM : 
Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to siu:c : 

(a) t k  arca of forest land illegally 
d d d  in Madhya Pradesb during 
the lut two years; 

(b) the average of forest land in the 
State previously and the extent upto 
aihicb farest has declined; and 

(c) tb number of cases for illegal 
felliq d trees reported during the 
last year aad the action taken in this 
retrrd? 

THE MIMSTER OF STATE OF 
THE MINISTRY OF ENVIROK- 
MENT AND FORESTS (SHRI 
KAMAL NATH) : (a) to (c) The in- 
formttloa is k i  coUectod from the 
Sutc Oowramcnt and will be laid on 
the Tabla of the House. 

- - - - -- - - 
Devekpamt .I h d h  sy- or 

3273. PROF. RASA SISGH 
RAWAT : will the Minrster of 
HEALTH 4 N D  FAMILY WEL- 
FARE be pleased to state : 

(a) the amount spent by the Ge 
vernment for the development of 
various Indian systems of medkines 
during last three years; year-wise; 

(b) thz steps being d e n  by the 
Government to promote Ayurvedic 
system of medicme; and 

(c) the reasons for neglecting A~ur- 
vedic system of medicine in compari- 
son to the allopathy system of medi- 
cine ? 

THE MlNISTER OF STATE IN 
THE MIA!UTSTRY OF HEALTH AND 
FAMILY WELFARE (SHRIMATI 
D. K. THARADEVI SIDDHA- 
RTHA) : (a) Thc amount spent by 
the Government of India for tbc &ve- 
lopment of various Indian System of 
Medicine is as under : 
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* (12) An Ayurvedic Pharmacopoeia 
, Committee has been constituted for 

;preparing an official formulary on 
Ayurvedic drugs. 

[English] 

Aymvedic Meaieal System 

3274. SHRI YASHWANTRAO 
PATIL : will the Minister of HEALTH 
,+ND FAMILY WELFARE be pleas- 
ed to State : 

(a) whether the Government pro- 
pose to encourage Ayurvedic medical 
systems; and 

(b) if so, the details thereof ? 

THB MINISTER OF STATE IN 
, THE MINISTRY OF HEALTH AND 
%TAMILY WALFARE (SHRIMATJ 

D. K. THARADEVI SIDDHAR- 
THA) :.(a) and (b) The Government of 
India is committed to encourage Ayur- 
vedic and other Indian Systems of 
Medicine as a part of total health care 
delivery programme. Steps initiated in 
this regard are : improvement in qua- 
lity of education; promotion of re- 
search; development of medicinal 
plans; laying of pharmacopoeia1 stan- 
dards; and provision of drug testing 
facilities, etc. 

3275. SRRT D. D. KHANORIA: 
).iu tbe Minister ,# HEALTH AND 
FAMILY WELFARE be pleased be 
io state : 

Training Centres, Community Health 
Centres and Sub-centres including Vil- 
lage Heath Guides serving in the 
Himachal Pradesh; 

(b) whether those are sacient  to 
cater to the needs; and 

(c) if not, the steps taken by the 
Government in this regard ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHIUMATI. 
D. K. THARADEVI SIDHA- 
RATHI) : (a) As per information avail- 
able, 201 Primary Health Centres, one 
Health and Family Welfare Training 
Centre, 35 Community Health Centres 
and 1502 Sub-centres were functioning 
in Himachal Pradesh on 31-3-1990. 
There were 3667 Village Health 
Guides (VHGs) working in the State as 
on 31-12-90. 

(b) The norms of CHC have been 
achieved. In Sub-centres and PHC, 
however, they are close to achieving 
the targets. A comparative statement 
of norms and achievement is given in 
the attached statement. 

(c) (i) The targets fixed by Plan- 
ning Commission in 91-92 under the 
Minimum Needs Programme is : 

(ii) No new Sub-CentreUVHG 
under Central funding are proposed 
anywhere in the country. This is due 
to financial constraints. 
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STATEMENT 

S. No. Institution Targets Achievement 

3 Snb-Centre, . . . . . 

4 H & M C  , . ,  . . . 
S V H G . .  . . 

Trained . . 

Working . . 

AUotmemt d Sops h Anand Vihar 

3276. SHRI RAMASHRAY PRA- 
SAD SINGH: Will the Minister of 
URBAN DEVELOPMENT be pleas- 
ed' state : 

(a) whether the Kendriya Bhandar 
(Central bovernment Employees' Con- 
sumer Coop. Society Ltd.) has re- 

. quested for the allotment of shops in 
the DDA Market, Anand 'Vihar 
(Trans-Yamuna) on nominal rent as 
recommended by h e  Government; 

@) if se, the details thereof; and 

(c;), the actian taken by the Govem- 
sent k this regard ? - . 

THE MINISTER OF STATE IN 
THE M W T R Y  OF URBAN DE- 
WLOPMENT ( S F  M." PiRtMA- 
ClUI#@ : (a) No, Sir. 

(b) and (c) Question does not arise. 

Kendriya VMyalayas Employew ~ d e r  
Jurisdiction of CAT 

3277. SHRI P H W L  CHAND 
VERMA : Will the Minister of HU- 
MAN RESOURCE DEVELOPMENT 
be pleased to state : 

(b) whether All India Kendriya 
Vidyalaya Teachers Association has 
been pressing for bringing employees 
of Kendriya Vidyalayan Sangathan 
under the jurisdiction of Central Ad- 
ministrative Tribunal (CAT); and 

(b) if so, the reaction of the 00- 
vernment thereto 7 
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Sir. The Association has been demand- 
ing that the Kendriya Vidyalaya Sanga- 
than be brought under the jurisdiction 
of Central Administrative Tribunal 
(CAT). Kendriya Vidyalaya Sangathan 
being a society under Societies' Regis- 
tration Act, does not automatically 
come under the jurisdiction of Central 
Administrative Tribunal. Section 14(2) 
of the CAT 1985, empowers the 
Central Government to issue a notifi- 
cation for bringing corporations socie- 
ties owned or controlled by the Go- 
vernment of India within the jurisdic- 
tion of Central Administrative Tribu- 
nal in regard to service matters of the 
employees of such b d k  No such 
notitication for Kendriya Virtaaya 
Sangathan has been issued in this re- 
gard. 

Penmueat Scheme for hlrjnttBwt of 
Foreeb 

3278. SHRI BHEERU LAL 
MEENA : Will the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state : 

(a) whether the Government pro- 
pose to formulate a permanent scheme 
for the maintenance of the forests; 

(b) if so, by what time the said 
scheme is likely to be implemented; 

(4 whether the area under forests 
fe~uired for wild life is available; and 

(dl the steps taken by the Govern- 
ment in this regard ? 

TEI[E MINISTER OF STATE FOR 
ENVIRONMENT AND FORESTS 
(WlU BAMAi NATH) :(a) and (b) 
b e s t s  and Walite are provided pro- 
tc&m through following stmtcgi(cs : 

(i) The State G o v c m  laava 
taken action to notify forests 
as "Protecttd Forests'' awl 
"Reserve Forests" tmda 
'Indian Forests Act, 1927'. 
This enaMes the State Govern- 
ments to provide lyal p r e -  
tim to the forests areas mdcr 
their jurisdiction. Regular pot- 
rolling of forest is done to safe- 
guard against ilkit fclliags. 

(ii) The forests are managed scien- 
ti6calIy on the basis of the 
working plans prepared for in- 
dividual forests division. NO fel- 
lings arc allowed in areas 
above one thousand metres in 
hill areas. 

(iii) Diversion of any forest land 
for non-forestry purposes is 
strictly regdattd under rht 
'Forest Conservation kt, 
1980'. 

(iv) Government of India provides 
financial assistance for reloca- 
tion of villages inside forests 
to areas in revenue land or 
isolated patches of degraded 
forests. 

(v) A Centrally Sponsored Scheme 
far protection of forests frclm 
biotic interference is being 
operated. 

(vi) A scheme for dcgudmg the 
damage to forests through 
6rcsisbsingopentedbyGo- 
vernment of M a  with the 
title "Modern Forest Fire Con- 
trol". 

(c) and (d) A nttwork of 70 natio- 
nal parts sed 411 wildlife sPnduari~ 



v* of the f a p  and.flpra of diffe- 
rent~I&geogqdug zones' Out of this, 
about 1.20 l a b .  Sq. Kms. is under 
fore$& These -areas are managed ac- 
cordqg- to rtbe pro~isions of the Wild 
~ife ~ ~ & k 3  k t ,  1972. NO ex- 
ploitation of forests is permitted in 
areas notified as national parks. The 
forestry, operations are mictly regulat- 
ed in the wildlife sanctuaries. A Cen- 
tralll , S ~ O L ~ S O ~ ~  Scheme to provide as- 
sistiyce to st& Governments for the 
dev&$meG of national ' parks and 
sanct@@es is .being operated. ' 

Specid schemes are king operated 
for protcetion of tigers and rhinos. 
U&r @_scheme, effective protec- 
tion is being prov&kd to the selected 
a%, forming the habitat of the two 

A scheme for Eco development of 
arc@ qq@ national parks and ,wild- 
life saypuies is being idicated dur- 
ing . the YII Five yea; Plan, The 
main pbjective of the schenie js to 
increaq.,$e qroductjvity .of the buf- 
fer arm and to encouragq,@- 
mcnt friendly practices. 

----- - 
S O ~ J , R ~  D E ~ ~ M E N T  be. 
pleased to state : 

(a) t&i d e w  of grants released to 
various1 Univeasitics in Uttar 4%&&, 
Ma&y@tP&h and Rapykn during 
the last three years, year-wise; 

@) whether the Union Government 
propose to enhance these grants; and 

(c) if SO the, details thereof and if 
not, the reasons therefor ? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPh4ENT (SHRI 
ARJUN SINGH) : (a) to (c) Ulliversity 
Grants Commission provides develop- 
ment grants to State Universities for 
stcrengthening inErastriuahue s& an 
buildings, b a b  and joumrab, eqtlip 
ment and other f d i t k s  designed to 
promote the qual~ty and &e bvel of 
teaching and research. The Commis- - 
sion also provides grants under various 
schemes of special assistance. The 
grants are given to U n i v p d k ~ ~  ia ac- 
co rdke  with the gui&W kit3 . 
for the purpose. The statement show- 
ing details of pu& psud to the 
universities in Madhya Pradeab, 
Rajastha ,and Urn $radcsb during 
the last thee pm.3 xaacbed,. The 
quantum pf- ,plan r a l l ~ t i q  for tbe 
universities during the 8th P@ u@ be 
known after the 8th Plan is haliscd 
by'& ~~vt , rkmc~t , .  ~&ver,  % al- 
lO+ifJFr"k 6 w PyJ? PrC #pt 
w.t(!,b'~.,&,& Watiop. 
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- - W. in-Iakhs) 

Name of the Lhiveaity 1 1988-89 't98890 1990.91 
Prov. Exp. - -- 

1 
-- -- 

2 
-- -- 

j 4 

M. P. State 
1. A.P. Singh . . . . . . 12.36 23.90 26.80 
2. Bhopal University . . . , . 29.95 31.48 26.10 
3. Guru Ghasidas University . . . - 28.140 39.19 
4.IndiraKala'Leangeet. . . . . 7.35 4.14 18.85 
5. Devi Ahilya . . . . . . 64.42 91.06 212:36 
6. RaniDurgavati . . . . . 59.68 58.71 %.as 
7. Jawaharlal Nehru Krishi . . . . 0.07 - - 
8. Jiwaji University . . . . . . , 

57.16 34.62 2 4 . b  
9. Ravi Shankar . . , . . . 52.96 43.08 19.66 

10. Dr. H.S. Gaur . . . . . . 84.60 56.88 44.36 
11.VikramUaiversity . . . . . 69.10 68.25 ' 30.98 

Total . 437.65 440.52 49iS.39; 

R ~ t h  state 
1.Jodhpur'University . . . . . 27.89 84.70 59.11 
ZKataOpm . . . . . . 0.05 0.60 0.10 
3. M.L. hkhdia . . . . . . 54.87 88.20 25.21 
4. Rajasthan AgriRllture . . . . - 0.11 - 
5. Rajasthan Unimity . . . . 117.65 W.53  100.93 -- 

Total . 200.46 378.14 185.35 

U.P. State 
1. Agra Unimity . . . . . 58.04 15.34 25.56 
2. Allahabad . . . . . - . 64.01 184.25 180.10 
3.AvadhUniversity . . . . . 7 41 9.72 13.60 
4. Bundelhhand . . . . . . 0.67 2 .W 0;49 
5. G.B. Pant Univrrsity of Agr. & Tech. . . 4.97 0.02 3.06 
6. Hcmwati Nandan Bahuguaa Univ. . . 13.16 41.30 45.34 
7. Gorkhpu~ Uuiversity . . . . 81.80 47.76 74.44 
8.KenpurUnivtmity. . . . . 4.17 43.66 16.46 
9.KsshiVidyapith . . . . . 10.33 24.86 9.54 

fO.KmmonUnimi ly .  . . . . 29.50 93.13 47.42 
11. Lucknow. . . . . . . 9948 139.95 20.69 
12. Meaut University . . . . . 6.39 15.95 8.16 
13. Nanaih D m  Univ. of Agr. & Tcch. . 0.11 - - 
14.'-d- . . . . 0.28 13.28 8.52 
IS. R m k m  UnivaBity . . . . . 168.60 239.59 45tL.h 
1 6 . S a m p Y s ; r m d ~  . . . . 9.20 11.Rk . 14.67 
17. O.S. Azad UnV. of Agr. & Tech. . . - - 0.20 - 

Total . 558.12 882.78 "918.05 
-, '-- - - . _ *" _ _ -  .-- - - . -  - 
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3280. SHRI MAHESH KUMAR 
UNODIA : 

SHRI DATTATRAYA 
BANDARU : 

SHRI BAIRAJ PASS1 : 

SHRI V1REM)R.A SINGH: 

WiH the Minister of HUMAN RE- 
SOURCE DEVELOPMENT be 
pleased to state : 

(a) whether the targets fixed for the 
iinplementation of the' Integrated 
Child Development Scheme in Uttar 
Pradesh, Madhya Pradesh, Andhra 
Pradesb and Rajasthan have k e n  
achieved. 

(b) if so, the details there($ and 

(c) if not, the steps proposed to be 
taken by the Union Government in 
the matter ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HUMAN RE- 
SOURCE DEVELOPMENT DE- 
PARTMENT OF YOUTH AFFAIRS 
& SPORTS AND THE DEPART- 
MENT OF WOMEN & CHILD 
DEVELOPMENT (KUMARJ MA- 
MATA BANERJEE) : (a) and (b) : 
A Statement showing the details of 
the targets and achievements in these 
four states is attached. 

(c) The implementation of the ICDS 
scheme is the responsibility of the 
State Governments and Union Terri- 
tory Administrations. The Govern- 
ment of India monitors the perfor- 
mance on quarterly basis, with speci- 
fic reference to targets, through a com- 
puterised Management Information 
System. Close follow-up with the 
State Governments is maintained 
through this system. In so far as sup- 
plementary nutrition coverage in Uttar 
Pradesh is concerned specific instruc- 
tions have been issued and a meeting 
held with the State Government 05- 
cials. . . , , , &:;2 - .:tad 

STATEMENT 

(as on 31-3-1991) 

Opcpp- po- Opera- A n p  Iknewarles , 
Nameof the imai .~@3b tlonal wadls ?--I 

h f e  Teigetc Achh Targets Ahcie- Supple Nubi- Re- EduFion 
vements vements mentary tim Schod Achlevc. 

TargMs Achie- Targets rncnt 
wments 
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U d  Pbyeicians in C.G.H.S. 

* 3281. SHRI ROSHAN LAL : Will 
the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state : 

(a) the total number of Unani phy- 
sicians in C.G.H.S. and the number 
out of them who are post graduate in 
unani medicines; 

(b) whether specialist service in 
Unani System of Medicines in the 

, C.G.H.S. is available to the C.G.H.S. 
beneficiaries undergoing Unani Medi- 
cal Treatment; and 

(c) if not, the reasons therefor and 
when specialist service fs likely to be 
made available to the patients ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRIMATI 
D. K. THARADEVI SIDDHAR- 
' THA) : (a) Total number of the Unani 

Physicians employed are 17 under 
Central Government Health Scheme. 
Out of 17 Physicians, 2 Physicians Pos- 
sess 'post Graduate qualifications. 

(b) and (c) Specialist services in 
Unani System of Medicines are not 
av:~ilablc mder Cciitni! Gocmment 
Health Scheme as the infrastructure 
, for Specialist Services does not exist. 

1 

Disparities in the Development of 
Women 

3282. SHRIMATI MAHENDRA 
KUMARI : 

SHRI DATTATRAYA 
BAMIARU : 

SHRIMATI SUMITRA 
W A N  : 

SHRI VIRENDRA SINGH : 

-- - ----- -_ 
RESOURCE DEVELOPMENT -be 
pleased to state : 

(a) whether the Government are 
aware of serious disparities in the level 
of women's development in various 
parts of the country ; 

(b) if so, the reasons thereof; and 

(c) the steps proposed to be taken 
by the Government to remove the 
disparities ? 

THE MINISTER OF STATE TN 
THE MINISTRY OF HbMAN RE- 
SOURCE DEVELOPMENT DE- 
PARTMENT OF YOUTH AFFAIRS 
& SPORTS AND THE DEPART- 
MENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARI 
MAMATA BANERJEE) : (a) Yes, 
Sir. 

(b) The disparities in the levels of 
Women's Development in the various 
regions are due to socio-economic and 
cultural factors. 

(c) Government is implementing a 
number of programmes aimed at in- 
creasing employment opportunities and 
reducing the disparities in levels of 
Women's ,development. These include 
setting up of employment-cum-income 
generating units for women, support 
to employment programme. socioeco- 
nomic programme, awareness genera- 
tion projects and programmes for non- 
formal education and condensed cour- 
ses of education, as well as providing 
support services to women like Work- 
ing Women Imtels and creches. 

Opening of Colleges in Trans-Ya~~mui 
Area and West Delhi 

/ 

3283: SHRI CHETAN B. S. 
CHAUHAN: Will the Minister of 
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HUMAN RESOURCE DEVELOP- DEVELOPMENT be pleased to state: 
MENT be pleased to refer to the reply 
given to Unstarred Question No. 4050 (a) whether the Government are 

on April, 9, 1990 and state : aware of the difficulties faced by the 
girls recruited as Lower Division 

(a) the progress made so far regard- 
ing opening of two colleges in Trans- 
Yamuna area and one college i n  West 
Delhi area; 

(b) whether the locations have beell 
identified for these colleges: and 

(c) if SO. the details thereof? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRT ARJUN SINGH) : (a) to (c) 
According to the information furnished 
by Delhi Administration land Delhi 
University, a provision for opening two 
Colleges in East Delhi and one Col- 
lege in West Delhi was made by 
Delhi Administration in their plan al- 
locations for 1990-91. The Delhi Ad- 
ministration later decided to open one 
College each in East Delhi. West 
Delhi. and South Delhi. The position 
in regard to establishment of two 
Colleges in East and West Delhi is as 
follows : 

Clerks and on similar subordinate posts 
hiling from the Southern States of 
Kerala and Tamil Nadu in the matter 
of getting mcommodation in the work- 
ing women's Hostels: and 

(b) if so, whether the Govermnent 
propose to construct three or four 
more Working Women's Hoslels in 
the Central locality of Delhi for the 
low paid working women ? 

t 

THE MINISTER OF STATE IN 
THE MINISTRY OF HUMAN RE- 
SOURCE DEVELOPMENT DE- 
PARTMENT OF YOUTH AFFAIRS 
AND SPORTS AND THE DEPART- 
MENT OF WOMEN AND CHILD . 
DEVELOPMENT (KUMARI MA-'' 
MATA BANERJEE) : (a) Yes, Sir. 
With the increase in the employment 
opportunities for women, there is a 
growing demand for Working Women's 
Hostels. 1 4 Working Women's Hostels 
to provide accommodation to 1593 

(i) Deen Dayal Upadhyaya Col- 
lege at Karampura in West 
Delhi with a capacity of 300 
seats has started functioning 

. w .e.f. 1 990-9 1. 

(u) Dr. Bhim Rao Ambedkar Col- 
lege at Jbeel-Geeta Colony in 
East Delhi with a capacity of 
180 seats, has started function- 
ing w.e.f. 1991-92. 

Work@ GMs Hostel 
I 

3204. SHRl E.? AHAMED: Will 
tkc Minister of HUMAN RESOURCE 

working women with day-care centre 
facilities for 129 children in Delhi have 
already been sanctioned. 

(b) State or Union Territory-wise 
allocation of projects is not made under 
the Scheme of Assistance for Construc- 
tion of Hostel Building for Working 
Women with Day-care Centre for 
Children. Projects are sanctioned on 
the basis of applications received from 
the eligible orgatiinations through the 
concerned State Government or Union 
Territory Administration. At present, ' 
no proposal from Delhi is pending 
with the Department, 
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3285. SHFU M. RAMANNA RAI : 
Will the Minister of ENVIRONMENT 
AND FOREST be pleased to state : 

(a) the number of projects received 
from Kerala by his Ministry for ap- 
proval since 1988 onward; 

(b) the number of projects approved 
and rejected out of them; and 

(b) when &e ofke of tb4calre is 
proposed td be o p e d  ? 

THE MINISTER OFpHUMAN RE- 
SOURCE DEVELOPMENT (GHRI 
ARJUN SMGH) : (a) and' (b). The 
National Council of Science Museums, 
an autonomous organisation fbUy fnnd- 
ed by the Department dI C d m . h a v e  
intimated that they have &-up 
a Centre at the site selected for the 

(c) the number and names of pro- Nehni Science Centre in Kozhikode 
jects from Kerala pending for appro- and that the construction is likely to 

val ? be completed by December 1992. 

THE MINISTER OF ST.4TE OF Possessh of setf Fig.a SoLe- 
THE MINTSTRY OF ENVIRON- fie c M.PS. 

MENT AND @*I 3287. SHRI SOMJIBHAI DA- 
KAMAL NATH) : (a) to (c) Out of MOR : Wai the Minister of URBAN 
a total of 37 projects referred since DEVELOPMENT be pleasd to sm : 
1988 for environmental and forestry 
clearance from Kerela, 24 projects (a) whether under self-Fm 
]lave been approved and 10 rejected. Scheme. names of MPs were registe 
The following three projects are pre- red for allotment of DDA flats in 
sently pending : 1981 and 1982, as per ~ s e m f h n s  for 

them, if so, the details thereof, - Expansion of Cochin Refineries 
Ltd. (b) whether hme MPs belonging 

to Scheduled Tribes despite rnakiq 
- Kayamku1am "per full payment, have not been handed 

Power Project. over possession of flats even after ex- 
- Renewal of lease in Sabarimala piration of ten Years; 

area for Kerala State Road (C) if SO, the rea9011S therefw, 
Transport Corporation. 

/ (d) whether DDA has informed 

M m  Science Centre, Koddkode 

3286. SHRI K. MURALEEDHA- 
RAN : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be 
pleased to state : 

(a) the time by which the work of 
Nehru Science Centre, Kozhikode, 
Kerala i s  likely to be completed; and 

them ahout the accumulated interest 
payable to them; and 

(e) if not, the rCasons therebor ? 

THE MINISTER OF STATE TN 
THE MINISTRY OF URBAN DE 
YELOPMENT (SHRI M. ARUNA- 
CHALAM) : (a) to (e) ~Tht informa- 
tion is beiig colktcd and will be laid 
on the Table ~f #$ w, 
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3288. DR. ASIM BALA : Will the 
Minister of URBAN DEVELOP- 
MENT be pleased to state : 

(a) whether some persons of 
HUDCO have been sponsored for 
training to Netherland under Indian- 
h t c h  (FHS Rotterdom) Scheme; . 

(b) whether any instructions have 
been given by the Ministry to 
HCTDCO in the matter of the selection 
cR candidates; if so, the details there- 
of; 

(c) the number of candidates selec- 
ted for training by HUDCO: and 

(b) The Ministry of Urban Develop- 
ment have not issued any instructiom 
to HUDCO in the matter of selection 
of candidates for training under IHSP. 

(c) SO far, fifteen executives from 
HSMI and HUDCO have been sent 
for training at IHS, Rotterdom under 
IHSP. 

(d) The selections for training at 
IHSP are made in consultation with 
the Project Leader, IHSP, a full time 
staff member posted in New Delhi. 
Priority is given to staff members 
working on full time basis in the 
IHSP/HSMI, New Delhi and those at 
rcgional training network. In addition, 
HUDCO executives including Direc- 
tors on the Board actually involved 

'Y in IHSP/HSMI, activities and those 
adopted by HUDCO who are identified by the Project Lea- 

in this regard ? der IHSP and HSMI as potential trai- 
ners in IHSP activities are considered 
for these fellowships. 

- MINISTER OF STATE fN 
OF URBAN D E  Limited srvicn in ~ G H S  

VeU)Pmw 'SHR1 M' ARU"IA- liw after Nanpl W n r r q  Ham CHALAM) : (a) The Indian Human 
Settlement Programme IIHSP) being 
implemented by Human Settlement 
Management Institute (HSMI) of 
HUDCO and the Institute for 
Housing Urban Development Studies 
(IHS), Ratte.rdom under an agreement 
between Govt. of Indian and the Govt. 
of Netherlands provides for training 
fellowships at the Institute of Housins 
Stodies, Rnt&rdtnn.. These fellowships 
arc awarded to full time training co- 
dinators w d m g  at the HSMI 
~ ~ & ~ r t e r s ,  New Delhi and pmfes- 
&Ln& kom its regional network at 
various placer viz., Calcutta, Madras, 
Hydqabsd and Elangalore as well as 
m m  -9  

3289. DR. C. SILVERA : Will 
the Minister of HEALTH AND 
FAMILY WELFARE be pleawd to 
state : 

(a) whether limited service is being 
provided by CGHS dispensaries in 
Delhi to beneficiaries after its normal 
working hours; 

(b) if so, the details of these ser- 
vices; 

(c) whether only emergency cases 
are being attended during limited ser- 
vice houts; aud 

(dl if so, the reason8 therefor? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMLY WELFARE (SHRIMATI 
D. K. THARADEVI SIDDHAR- 
THA) : (a) Yes, Sir. 

(b) to (d) All the dispensaries are 
having 'limited Services' during 1.00 
p.m. to 7.30 p.m. in Summer and from 
1.30 p.m. to 7.30 p.m. in wintei sea- 
son. One doctor alongwith one Group 
'D' employee is available to attend all 
patients. During the period the main 
store and Dispensing Counter are not 
open. However essential medicines are 
issued by the doctor for a period of 
2-3 days as the case may be to all 
beneficiaries who visit the dispensa- 
ries. 

Deaths due to Gastro-Enterities and 
Fever 

3290. SHRlMATl VASUNDHA- 
RA RAJE : Will the Minister of 
HEALTH AND FAMILY WEL- 
FARE be pleased to state : 

(a) whether gastrosnterities and 
mysterious fever take a heavy toll of 
human lives every year in some States; 

(b) whether the Union Govemment 
have identified those States; 

(c) if so, the details thereof; and 

(d) the help extended by the Union 
Government to those State Govern- 
ments to provide treatment to the 
affected people ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRTMATI 
Pt K. THAIUPEM SIDDHAR- 

THA) : (a) to (d) A large number of 
cases of gastro-enterities are periodi- 
cally reported from the various States. 
Cases of fever which prior to diagnosis 
are reported as mysterious fever, usual- 
ly  on investigation proved to he 
Malaria, Typhoid or diseases caused 
by various virus such as Dengu 
Japanese Encephalitis, etc. .The Cen- 
tral -Government send teams from 
NICO to affected States to k l p  in- 
vestigation of out-break of such 
diseases and suggest control measures. 
Diarrhoea1 Diseases Control Prog- 
ramme is being sponsored and coordi- 
nated by the Central Govemment and 
implemented through State Health au- 
thorities. Management of the cases is 
the responsibility of the State Govern- 
ment. 

Setting up of National Institute for 
Siddha in Madras . ,* 

329 1. SHRI R. KANAGA GOVM- 
DARAJULU : Will the Minister of 
HEALTH AND FAMILY WEL- 
FARE be pleased to state : 

(a) whether the Government pro- 
pose to set up R ~ational  Jnstitute for 
Siddhr, in Madras: and 

(b) if not, the reasons therefor ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRIMATI 
D. K. THARADEVI SIDDHARA- 
THA) : (a) and (b) There is a proposal 
for some outlay for National Institute 
of Siddha in Tamil Nadu during the 
Eighth Plan. The Eighth Plan has not 
yet been finalised by the *ning 
Commission, . . 
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CbWrtdh d B v i l d i  of Regional 
Olkw of Kmdriya Vidyalrya 

b g a t h u  and %If Qaer- 

3292. SHRl SANTOSH KUMAR 
GANGWAR : Will the Minister of 
HUMAN RESOURCE DEVELOP- 
MENT be pleased to state : 

(a) the years of starting of 15 Re- 
gional Offices of the Kendriya Vidya- 
laya Sangathan; 

(b) the Stations where Kendriya 
Vidyalaya Sangathan has already con- 
structed buildings for Regional offices 
and its staff quarters: 

(c) the Stations where K d r i y a  
Vidyalaya S m g a h n  has $ken the 
land to construct the Regional office 
building/quarters and the year when 
the possession of land was taken; and 

(d) by when the construction work 
of Regional office buildings and quar- 
ters at these stations are likely to start 
and the action taken to construct office 
buildings and staff quarters at the re- 
maining places ? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI 
ARJUN SINGH) : (a) : 

S. No. 

1 
2 
3 
4 

' 5 
6 
7 
8 

- - - - -- - - - - - ~ 

No, of Regional Oftices Year of opening 
-- -----.- 

5 1969-70 
1 1972-73 
1 1974-75 
2 1976-77 . 
1 1978-79 
1 1979-80 
1 1981-82 
3 1983-84 

Total Region 

(b) The Sangathan has constructed 
the building for Regional Offices and 
staff quarters at Bombay and Bhopal 
atid for staff quarters for the Regional 
Office at Ahmedabad. 

(c) and (d) Information is being 
c~tlectcd and will be laid on the table 
of the Sabha. 

M*hcc, 'wwgb CGHS mbpmm- 
" '* 

3293. SHRI V. SREENIVASA 
. PRASAD: Will the Minister d 

HEALTH AND FAMILY WEL 
PARE be p l d  to mte; 

(a) whether then is a p r o p a l  
under the consideration of the Govern- 
ment to give d y  p n h p t i o n  and 
not medicines, to patients with com- 
mon illness, at CaHS Dispensaries 
throughout the country; 

(b) if so, the facts aad details there- 
of; 

(c) wSZUler the madiciaes w d  be 
given only in cash W patitnts suffer- 
ing from chronic diseases; 

(a) if so, W-I &' COHS bene- 
ficiaries sufle&g frOm d illness ' 
wollld be d to bpy me ib&iat8 
Orom c w ;  anii j ,  

. d ,  



6) if so, whether the same would 
be pimburs,d sod if not, the reasons 
thergfpr ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI- 
MAT1 D. K. THARADEVI 
SIDDHARTHA) ; (a) to (e) The res- 
tructuring of the CGHS is still under 
consideration of Government. One of 
'the components of the restructuriug 
programme relates to changes in the 
system for dispensation of medicines. 

Light and Somd Programme 

3294. SHRI ANNA JOSH1 : Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Governmtnt r c c e i ~  
h ed any demand for setting up a ''Light 

and Sound" programme recalling the 
historic events at Shaniwarwada. Par- 
vati, La1 Mahal, Shinde Chhatri, Vish- 
rambadwada in Pune in M'ahakashtk 
State and also for better upkeep and 
preservation of ancient Moniiments of 
Maratha Empire; and 

(b) if so, the reaction of the Union 
,Gwernnient. thereto ? 

THE MINISTER OF HUMAN 
R@OURCE DEVELOPMENT 
(SHRI ARTUN SZNGW) : (a) The 
A r c ~ l o ~  S w y  05 India has re- 
ceived a proposal from the Municipal 
Corporation, Pune, for "Light . a d  
Soua(l19 pogramme at Shaniwarwada 
a qqnw phatb;i- monument. In 

(0 ,other &kcs no o h  pmpo- 
sal bas-ken 'r&ivDd mt then is any 
request !or the bctbt4upkdep and pre- 
servation of ancient monuments of 
~ a & &  a&& ' 

< 

(b) The script and other details of 
the proposal for "Sound and Light" 
programme at Shaniwarwada are yet 
to be received for consideration by the 
Archaeological Survey of India. ' 

[Translotion] 

Unemployed Ywtbs Belongiug to 
SCs/STs 

3295. SHRI LALIT ORAON : 
Will the Minister of WELFARE be 
pleased to state : 

(a) whether the Government pro- 
pose to prepare a programme to solve 
the problems of unemployed youths be- 
longing to. Scheduld Castes/Schedul- 
ed Tribes; and 

(b) .if sq, the amount sanctioned by 
the Union Government and the num- 
ber of youths belonging to Scheduled 
Tribes likely to be provided employ- 
ment each year, State-wise ? . . .  

THE MINISTER OF WELFARE 
(SHRI SITARAM KESRI) : (a) and 
(b) The $che@led. C a e s  and the 
Scheduled Tribes Youths are being as- 
sisted in securing viable employment 
in Government or outside in a num- 
ber of ways. During 1989 and 1990 
special efforts were made to recruit 
them in Govt. Offices, Public Sector 
Undertakings, Banks and U n i v d e s .  
Various Departments are imparting 
training to them for improving their 
employability in even private sector 
or for enabling them to take to d- 
employment. 

The Ministry of Welfare has an Al- 
lied and Coaching Scheme. Undap tbis 
Scheme, an amount of Rs..: 74.15 
lakhs was released during 199091; 
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The details of the releases are append- Jawahar Rozgar Y ojana and TRY SEM 
ed. The total number of SC and ST to generate g d u l  employment and 
candidates trained during 1990-91 to provide technical skills to the un- 
was about 8000. The Ministry of employed youth. 
Rural Development has schemes of - 

STATEMENT 

Coatrol Coverameat's Grant-in-aid released to States/Urs and Universities lloder Cad& AUied 
Scbeme during 1990-91 

S. No. StatelUT Amount (Rs.) 

. . . . . . . . . . .  2 Bihar 3,19,837 
3 West Bengal . . . . . . . . .  68,643 

6 Tripura . . . . . . . . . .  2,16,500 
7 Gujarat . . . . . . . . .  7,01,784 

. . . . . . . .  9 Andhra Pradesh 10,OO,OOO 

11 Kamataka . . . . . . . . .  3,28,877 

Total . 36,32,821 

Universities . . . . . . . . .  31,09,333 
S.S.C. . . . . . . . . . .  5,00,ooO 

Grand Total . 74,15,617 

De~ebpeat of PlJlltional Park Near (b) if so, the details thereof; and 
Taj Mahal (c) the time by which the said works 

is proposed to be statted and corn- 
3296. SHRI BHAGWAN SHAN- pleted? I 1.8 R)T 

KAR RAWAT : Will & Minister of 
HUMAN RESOURCE DEVELOP- THE MDlISTm OF RE- 
MENT be pleased to state : SOURCE DEVELOPMENT (SHRI 

ARJUN SINGH) : (a) to (c) No, Sir. 
(a) whether the Government pro- The Archaedogicd Survey of India 

pb to develop a Nathd Park war does not propose to develop a Natio- 
Tj br &ansing ?he beauty nal Park near Taj W for enhanc- 
of Agts; ing W b a y  of 6. . . 
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[English] (c) if SO, the details thereof? 

NSFDC Schemes THE MINISTER OF WELFARE 
(SHRI SITARAM KESRI) : 'A 

3297. DR. JAYANTA RONGPI : Statement is 
Will the Minister of WELFARE be 
pleased to state : (b) Yes, Sir. 

(a) the number of schemes assisted (,) Java Citronella plantation 
by the National Scheduled Castes and and distillation units are being set up 
Scheduled Tribes Finance Develop- in Karbi AndOng and ~ ~ * h  Cachar 
ment Corporation so far, State-wise;  ill^ Autonomous Districts of A=, 

(b) whether the Government pro- in collaboration with Tribal Coopera- 
pose to encourage such schemes in the tive Marketing Development Federa- 
two Hill Districts of Assam; and tion of India (TRIFED). 

STATEMENT 

S. No. State No. of Schemes 

. . .  1 Andhra Pradesh 

3 Bihar . . .  . . 
. . . .  4 Delhi 

Haryana . . . .  
Himachal Pradesh . . 
Jammu & Kashrnir . . 

. . . .  Karnataka 
Kerala . . . .  
Madhya Pardesh . . .  

. . .  Maharashtra 
Mizoram . . . .  
Orissa. . . . .  

14 Punjab . . . .  . . 
15 Rajasthan . . . .  
16 TamilNadu. . . .  
17Tfipura . . . .  
18 Uttar Pradesh . . .  
19 West Bengal . . .  

. . . . . .  

. . . . . .  

. . . . . .  
Total . 
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EIepsaAt Census 

3298. DR. JAYANTA RONGPI : 
Will fbe Minister of ENVIRONMENT 
AND FORESTS be pleased to state : 

(a) whether the Government have 
recently conducted a census of ele- 
phants in h a m ;  

(b) if so, the details thereof; 

(c) whether elephant population has 
grown out of proportion causing an 
ec&gical imhabnce; and 

(d) if so, the action the Govern- 
ment propose to take in this regard ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON- 
MENT AND FORESTS (SHRI 
KAMAL NATH) : (a) to (d) The in- 
formation is being collected and will 
be laid on the Table of the House. 

More Schools in Privab Sector 

3299. SHRJ P. C. THOMAS : Will 
the Miniiter of HUMAN RESOURCE 
DEVELOPMENT be pleased to 
state : 

(a) whether the CBSE proposc to 
ailow .more schools in private sector 
in rural areas of the country; 

(b) whether such schools are also to 
be allowed in private sector in diffe- 
rent parts of Kerala with facilities up to 
XU standard; and 

(c) whether m e  requests of Kerala 
Government are aEso pending with the 
Unioq Government in this regard and 
if so,, the details t h m f  and action 
taken 4bereoa ? 

THS MINISTER OF HUMAN 
REsaJwE DEVELOPMENT 

(SHRI A U U N  SINGH) : (a) and (b) 
CBSE has no objection if more schools 
in private sector in rural areas in the 
country including Kerala are opened 
which satisfy the Affiliation Bye- 
Laws of the Board. 

(c) At present, no representation 
from Kerala Government regarding 
affiliation of schools to the CBSE is 
pending with the Union Government. 

Assistance to Hospitals in Cooperative 
Sector 

3300. SHRI P.C. THOMAS : Will 
the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state : 

(a) whether the Union Government 
provide assistance to hospitals ~ I Y  the 
cooperatives sector; 

(b) if so, whether the Union Govern- 
ment propose to extend assistance to 
cooperative hospital at Koothattuku- 
lam in Ernakulam district, Kerala; and 

(c) if SO, the details thereof ? 

THE MINJSTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRIMATI 
D. K.  THARADEVT SIDDHARA- 
THA) : (a) Financial Assistance is pro- 
vided to the Voluntary Organisations 
registered under the Societies Regis- 
tration Act of 1850 or any other sta- 
tute, for purchase of equipments etc. 
for improvement of existing facilities 
or seting up new hospitals in rural 
areas under the grant-in-aid schemes. 

(b) and (c) No application or assis- 
tmx has been received ftom this hos- 
pital, 
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(a) the number of proposal, State- 
wise, received by the Union Govern- 
ment for revision of the existing lists 
of the Scheduled Castes and Scheduled 
Tribes; 

& b t i a n  of 9bnlipab19 as Biosphere 
Rmwe 

3301. SHRI BHAGEY GOBAR- 
DHAN : Will the Minister of E M -  
RONMENT & FORESTS be pleased 
to state : 

(a) whether 'Simlipahl' has a dis- 
tinctly unique eco-system in the 
country; 

(b) whether the Government have 
received representations for declara- 
tion of 'Simlipahl' in Orissa as a Bios- 
phere reserve; and 

(c) the pre-requisites for declaration 
of an area as a Biosphere reserve vis- 
a-vis the merit of the representations ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON- 
MENT AND FORESI'S (SHRI 
KAMAL NATH) : (a) No, Sir. 

(b) Yes, Sir. 

(c) The pre-requisites for declara- 
tion of an area as a Biosphere Reserve 
are representativeness, naturalness, 
diversity and effectiveness as a conser- 
vation unit. Based on the merit of the 
representations and other considera- 
tions, the proposal was examined and 
it has been decided not to declare the 
area as a Biosphere 'Reserve at this 
stage. The area is already under legal 
protection as a ~a t iona l  Park and 
Wildlife Sanctuary and is designated 
as a Tiger Reserve under Project 
Tiger. 

(b) if so, the reasons for de1ay.m 
introducing a bill for giving effect to 
proposed revision; and 

(c) whether the proposed revisions 
will be given effect to during 1991- 
92 ? 

THE MINISTER OF WELFARE 
(SHRI SITARAM KESRT) : (a) to (c) 
The details of proposals received can- 
not be disclosed in the public 'interest. . . 

Any amendment in the existing lists ,: 
of Scheduled Castes and Scheduled 
Tribes can be made .only through an' 
Act of Parliament as laid down in 
Artic,les 341 (2) and 342(2) of the Con- 
stitution. No time schedule can be in- 
dicated in this regard. 

Mosque and other Muslim Shines in 
the Country 

3303. SHRI SYED SHAHABU- 
DDIN : Will the Minister of HU- 
MAN RESOURCE DEVELOP- 
MENT be pleased to state : 

(a) the names and location of mos- 
ques and other muslim shrines in the 
country which have been declared as 
historical monuments of national im- 
portance and taken, over by the Ar- 
chaeological Survey of India (ASI); 

(b) the names and location of other 
mosques and shrines, if any, which . 
have not so far been declared but 
which are maintained' and Wcdnserv- 
ed "by the Archaeological SurvCy. oft 
India or by the State Governments/ 
Union Temtories Administrations 
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under the supervision of the Archaeo- 
logical Survey of India; 

(c) the names of mosques and 
shrines included in (a) & (b) above 
which are in use for religious service 
and or instruction, throughout the year 
or for particular periods during the 
year; and 

(d) the names of mosques included 
in (a) & (b) above which were used 
by the local Muslim community for 
Taravih prayers during Ramzan, 1990 
and Ramzan, 199 1 ? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH) : (a) to (d) 
Information is being collected and will 
be placed on the Table of the House. 

Integcatd Tribrl Development Pro- 
jects 

3304. SHRI BHAGEY GOBAR- 
DHAN : WiH the Minister of WEL- 
FARE be pleased to state : 

(a) whether the Integrated Tribal 
Development Projects/Agencies 
(ITDPs/TTDAs) have sudceedcd in 
improving the quality of life of Tri- 
bals; 

(b) the number of tribal families 
who bave been able to cross the 
poverty line through aforesaid projects 
agencies so far; 

(c) the methods through which the 
improvement in the standard of living 
is assasscd, and 

(d) the total amount sanctioned and 
spent by ITDPs/ITDAs till the end of 
the Seventh Five Year Plan? 

THE MINISTER OF WELFAIW 
(S)JRI SITARAM lWR0 : (a) Ycs, 
Sir. 

(b) The Surveys carried out by Na- 
tional Sample Survey Organisation in- 
dicate that the percentage of persons 
below poverty line for STs has come 
down from 72.43 in 1977-78 to 
58.40 in 1983-84 in rural areas and 
from 52.55 in 1977-78 to 39.90 in 
1983-84 in urban areas. 

(c) The improvement in the stan- 
dard of living is assessed through va- 
rious evaluation studies conducted by 
Tribal Research Institutes, Programme 
Evaluation Organisation of Planning 
Commission and other research orga- 
nisations. Guidelines have also been 
issued to the States/UTs to undertake 
concurrent evaluation of tribal hene- 
ficiaries through spot checks to he 
carried out by the State Government 
Departments' Officers visiting the field. 

(d) The amount of SCA sanctioned/ 
released for ITDPs/ITDAs till the end 
of Seventh Five Year Plan is 
Rs. 1,296.73 crores. 

[Translation] 
Facilities to hndicapped Persoas 

3305. SHRI BHOOENDRA JHA : 
Will the Minister of WELFARE be 
pleased to state : 

(a) whether facilities like free/con- 
cessional travelling and Medical faci- 
lities, employment and self employ- 
ment etc. are provided to the handi- 
capped persons and the persons hav- 
ing spinal injuries; and 

(b) if so, the details thereof? 
'THE MINISTER OF WELFARE 

(SHRI SITARAM KESRI) : (a) Yes, 
Sir. 

(bl hc-kl cwpry. of. handicap@ 
pcrsaa, hs been dividsd .isto four 
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groups viz. mild, moderate, severe and 
profound/total. It has been decided 
that various concessions/benefits 
would in future be available only to the 
moderate, severe and profound/total 
groups; and not to the mild groups. 
The minimum degree of disability 

-- -- -p - 
(c) the steps taken by Government 

to improve their social and economic 
conditions ? 

THE MINISTER OF WELFARE 
(SHRI SITARAM KESRI) : (a) A 
Statement I is enclosed. 

should be 40% in order to be eligi- 
31e for any concession/benefits. (b) Number of SC families econo- 

mically assisted during the 7th Plan 
SC/ST in States Living k l o w  Poverty and during 1990-91 State/U.T.-wise 

Line is given in the Statement I1 attached. 

3306' MRUTYUNJAYA (c) I n  order to improve the saio- rJAYAK : Will the Minister of WEL- economic conditions of the Scheduled 
TARE be pleased to state : Castes s~eedilv. a corn~rehensive st& 

(a) the Percentage of S h ~ I u l e d  tegy of Special Component Plan (SCP) 
h t e s  people in the various States; has been adopted. The Special Corn- 

(b) the number of persons a ~ t  of ponent Plans are supplemented by 
hem living below the poverty line, Special Central Assistance (SCA) from 
itate-wise; and the Government of India. - 

STATEMENT I 
Percentage of Scheduled Castes people in the various $tat- 

-- --- -- 

S1. Name of StatetUT Percentage of SC 
No. Populat~on to the 

total Population of 
t he  State (As per 
1981 Cencus) 

___^___ 

1 AndhraPradesh . . . . . . . .  14 87 
2 Assam . . . . . . . .  6.24* 
3 Bihar . . . . . . . . .  14.51 
4 Goa(Daman&biu) .  . . . .  2.16 
5 Gujarat . . . . . .  . . .  7 .  I5 
6 Haryana . . . . . .  l9.07 
7 Himachal ~radesh . . .  24.62 
8 Jamrnu & Kashmir . . . . . . . .  3 31 
9 Karnataka . . . . . . . .  : 15 -07 ' 

10 Kerala . . . . . . . . *  10.02 
1 1  Madhya &adesh . . . . . . 14.10 
12 Maharashtra . . . . . . . . . .  7.11 
13 Manipur . . . .  . . + .  . . 1.25 
14 Orissa . . .  14.66 ' .  15 Punjab . . .  , 26.87 
16 Ramsthan . . . .  17.04 
17 Sikkim z . . . . . . . . .  , .  5.78 
18 Tamil t ad; . . . . . . . . .  18.35 
19 Tripura . . . . . . . . .  ., , I 15.12 
20 uttarRadesh . . . . . . . . .  21.16 
21 West Bengal . . . . . . .  21 99.: 
22 Chaqdigarh ~ d m h i ~ t & i o i  . . . .  f4.M 
23 Delh~ 18.03 . . . . . . . . .  24 pondicheG . . . . . . . a .  15.99 

' . '  - 
*As p, 1971 -US. am &-o dktYrhQ mudim 

W w l i @ . t M  at that time), 

Percentage of Scheduled Castes wool -- --- 

S1. Name of StgfptrTl 
No. 

total Population of 
t he  State (As Der 
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STATEMENT II 

Nrr)a d fichbkd Cats F~llllks e h Q y  rssided dwhg th8 Scwsth Five Y e ~ r  Plan 
~ ) m d 1 9 ! m m  

Seventh Plan 1990-91 

1 Andhra Pradesh . . . . .  1672627 31 5970 
2 Assom. . . . . . .  70226 20241 
3 Bibr . . . . . . .  1 361525 237322 
4 Gaa . . . . . . .  6590 1167 
Soujarat . . . . . .  252585 55989 

. . . . .  6 H a r y a n a .  2 17632 33736 
. . . .  . 7 Himachal Pradesh 135472 17998 

$Jaslmu&K;rshAIc . . . .  12901 2225 
9 K u n a t a k a . .  . . . .  529337 7351 1 

. . . . . .  1 0 K e n k  353373 151610 
11ModbyaPradesh. . . . .  991 299 153402 
12Mnbararihtra . . . . .  556054 100252 
1 3 M a a i p u r . .  . . . .  1949 1 66 
1 4 O r h .  . .  : . . .  535679 65574 
15-b . . . . . .  303104 48876 
1 6 R n j 1 ~ t b . .  . . . .  650296 1 18222 
17Sikkh . . . . . .  8079 1079 

. . . . .  18 TamilNadu. 1055491 226920 
19T- . . . . . .  25111 5494 

. . . . .  -2 f I -~ tcpr~radeah 1953264 348777 
- 2 1 W a f k n g a l  . . . .  1 24 1489 160755 
22aandigadl. . . . . .  2327 40 1 
23 Wi . . . . . . .  46167 2354 
24 lo- . . . .  12597 2337 
25 Daman andDiu . . .  N. A. - 88 - 

Total . 1 1995262 21 39368 

[Edw scheme to eradicate poverty of the 
tribals in Bihar during the current . * WvW tinancia1 year; 

imm 
(b) if so, the details thereof., 
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TW MINISTER OF WELFARE (b) National p o l i ~ y  far the rehabilita- 
(SHRI SITARAM -1 : (a) Yes, tion of project dlsplacad ttit~is is 
Sir. Under the Tribal Sub-plan strategy being f-ted. 
assistance is extended for development 
programmes and inconre generating M w u i  Plpsrd c4mdtkx 
family welfare oriented programmes. 

(b) The allocatioa for Tribal Sub- 
Plan in Bihar was Rs. 587.90 crows. 

(c) These are continuing prog- 
rammes sanctioned on a Five Year 
Plan basis. 

(d) During the current financial year 
j 1,15,000 families are likely to be ece 
Inomically assisted. During the 7th 
/Plan period against the target of 
'4155726 families to be emmmically 
assisted, the actual number of those 
benefited stood at 5288825. 

t (el Accordmg to the informath 
furnished by the State Govt. of Bihar 
to the total expenditure likely to be 
incurred during 1991-92 would be 
Rs. 587.90 crores. 

3308. SHRI GlRDHARI MIL 
: Will the Minister of 

ELFARE be pleased to state : 

a) whether the Government pro- 
to formulate a new national 

y to check the rempant migration 
f tribals aad for tkjr kehebilizacion; 
&ld 

1 (b) if sa. the n w w  tbc tsi$lls 
eas in Rajasthan to be benefited fwm 

3309. S H R I  DAU DAYAL JQslt.21: 
Wiu the MhiStor of LABOUB bt 
pleased to state : 

(a) whether the report of the Isg. 
wari Prasad Committee regarding 
working Journalists has been examin- 
ed by the Government', and 

(b) if so, the action taken there- 
on? 

THE DEPUTY MINI= IN 
THE MINISTRY OF LABOUR 
(SHIU PABAN SINGH W T O -  
WAR) : (a) and (b) An inter depart- 
mental Empowered Comn6ttee has 
been constituted by the G o v m  
of India, to process the recommcnda- 
iions of the Ishwari Prasad Cornmiwee. 

[English] 

3310. DR. A. K. PATEL: 
SHRl- 

VAGHBLA : 

Will the Minister of HUMAN 
RESOURCE D m P M E m  be: 
pleased to state : 

(a) the amount sanctiowd by tbe 
Gowmunent for tbe re.~wotion a d  
cmsemation of lama Mwjid, Whi 
during tha year 19W91; 

(b) tlie arbobnt armbuy spent -dm 
iag that yaar and the- teal. aarswnt\ 
~ p e n t s Q k  
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-(c) the amount a l lp ted  for the 
year 1991-92; 

(d) the agency of the Government 
whzh undertakes the conservation 
work; 

(e) whether non-Government per- 
s&/organisations are also involved 
in carrying out the work; and 

quotas reserved for Scheduled Castes 
ond Scheduled Tribes U, deresem- 
ed, carried forward and lapsed in the 
last three years in Group A, B, C, D 
in Kendriya Vidyalayas and Central 
Universities; 

(b) the present position of backlog 
in each of these organisations in 
various groups; and 

(0 ' the progress made in the work so 
far ? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI N U N  SINGH) : (a) An 
amount of Rs. 8.50 lakhs was allocat- 
ed during 1990-91 for the conserva- 
tion of JAMA MASJID, DELHI. 

(b) The amount spent during 1990- 
91-was Rs. 4,57,605 and the total ex- 
penditure against this work up to .Tuly, 
1991 is Rs. 7,83,333. 

(c) The amount allocated for 1991- 
92 is Rs. 4.00 Lakhs. 
. fdj and (e) The conservation of 

Jaip4 Masjid, Delhi is being done by 
thecexperts d the Archaeological Sur- 
vey of India, departmentally. 

(f) The work of replacing the 
damaged and worn out sandstone 
slabs, with new ones as per the origi- 
nal pattern, is in progress. 

Recruitment and Promotion of SCs/ 
STs in Kendriya Vidydayas sad 

Ceafral Universities 

3311. SHRI . M U W L  BALKRI- 
SHNA WASNIK : Will the Minister 
of HUMAN RESOURCE DEW- 
LOPMENT be pleased to state : 
(k) tlie number of vacmcies' b 

direct recruitment and promotiOn 

(x) the steps taken by the Govern- 
ment to stop dereservation and filling , 
up of backlog of reserved vacancies ? 

THE MlNISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH) : (a) to (c) 
The information is being collected 
and will ,be laid on the Table of the 
Sabha. 
National Scheduled Castes and Sche 

duled Tribes F i c e  Develop- 
ment Corporation 

3312. SHRI MUKUL BALKRI 
SHNA WASNIK : Will the Ministel 
of WELFARE be pleased to state : 

(a) the number of projects cleared/ 
sanctioned by the National Scheduled 
Castes and Scheduled Tribes Finance 
and Development Corporation during 
the last two years and the number of 
beneficiaries, State-wise; 

(b) the amount sanctioned by the 
Government to the Corporation up to 
December 13, 1990 and its disburse- 
ment,, State-wise; 

(c) whether the Government pro- 
pose to make this Corporation more 
effective; aad 

(d) if so, the steps being taken in 
this' regard ? 

THE MINISTER OF WELFARE 
. ( S m  S I T A W  l&BRI) : (a) A 
Statemerit is. enclosed. 
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(b) (i) Amount sanctioned by the (ii) State-wise disbursement made 
Government up to 13-12-1990 isby the Corporation till the end of 
Rs 50 mores. 1990-91 is as follows: 

State Amount disbursed 

. . . . . . . . .  Andhra Pradesh 
. . . . . . . . . .  Assam 
. . . . . . . . . .  B a r  
. . . . . . . . . .  Kerala 

. . . . . . . . .  Madhya Pradesh 
Tamil Nadu . . .  . . . .  

Total 

(Rs. in lakhs) 
77.05 , 
27.00 
15.43 
18.25 

477.20 
42.00 

656.93 

(c) Yes, Sir. ed. The working of the Corporation is 
(d) A full time Chairmancum- being stremnJh*- 

Managing Director has been appoint- 
STATEMENT 

Number of projects, State-wise, deared/saoctioaed by.NSPDC cluring the last 2 yeam and tbe e r  
ofbeneaclnnoe 

States . -------2-- r-----2- -- 
No. of pro- No. of benefi- No. of pro- No. of benefi- 
jects/schema ciaries (after Jects/schemes ciaries (after 

implementation implementation 
tion of schemes) of schemes) 

.rr 

1. Andhra Pradesh . 1 2903 2 75457 
2. Assam - - 2 312 . . .  
3.Bihar . . - 5 300 8 2830 
4. Delhi - 12 1 59 . . .  
5. Haryana - - 3 630 . . .  
6. Himachal h d e s h  . - - 2 113 
7. Jammu & Kashmir . - - 1 1 70 
8. Karnataka . . - - 5 10400 
9. Kerala . . .  1 500 - - 

10. Madhya Radesh . 2 930 7 4260 
11. Maharashtra . . 9 406 5 388 
12. Mizoram . . - - 3 217 

13.Orissa . . .  1 15 3 53 
14. Punjab - - 3 2015 . . .  
15. Tamil Nadu . . 1 982 3 1882 
IdTripura - 4 236 . . .  
17. Uttar Pradesh . . - - 1 15000 
la. West . . - - 2 19 - _----- 

'f&t ' . 20 6036 66 114143 
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B i i  Centenary Year of Dr. B. R 
AmbeaLar 

334% ~ ' ~ ~ ~ U L  B A L r n -  
SHNA WASNIK: Will the Minister 
of WELFARE be pleased to state : 

(3 whether the Birth Centenary 
Year of Dr. B. R. Ambedkar was de- 
clared as "Year of Social Justice" by 
the Government; 

(b) if so, the major projects and 
programmes planned by the Govern- 
ment to achieve social justice and the 
amount sanctioned for the same; 

(c) the details of the projects and 
programmes completed/pending. 

(d) whether the Government pro- 
pose to extend the observance of Dr. 
B. R. Ambedkar's Birth Centenary to 
the year 1992 also; and 

(e) if sb, the details thereof ? 

THE MINISTER OF WELFARE 
(SHRI SITARAM KESRI) : (a )  Yes, 
Sir. 

(b) and (c) Several development 
programmes and schemes are under 
implementation from the Special Com- 
ponent Plan. Special Central assistance 
has also been sanctioned. 

(d) Yes, Sir. 
(el A provision of Rs. 10 crores 

under Plan Head and Rs. 61 lakhs 
under Non-Plan Head has been pro- 
posed in the Budget Estimates of 
1991-92 for Dr. Ambedkar Centenary 
Celebration Programmes. 

Following programmes/special 
schemes have been proposed during 
the year 1991-92 ; 

Establishment of Baba Saheb 
Dr. Ambedkar Institute of So- 
cial development including 
Museum and Library. 

Institution of Dr. Ambedkar 
Prize. 8 

Publication of complete woks 
and speeches of Baba Saheb 
Dr. Ambedkar in Hindi and 
regional languages. 
Grant of Rs. 50 lakhs for Baba 
Saheb Dr. Ambedkar Bio- 
medical Research Centre. 
Institution of Dr. Ambedkar 
Chairs in Universities. 

Erectioh of Baba Saheb's Me- 
morials and Statues at places 
connected with his life and mis- 
sion. 
Production of a full-length fea- 
ture film on Dr. Ambedkar. 
Financial assistance of Rs. 20 
lakhs to Buddha Vihar Pra- 
ban& Samiti, Agra, for con- 
struction of Dr. Ambedkar 
Memorial Centre. 

To organise Dr. Ambedkar 
Cultural Festival in the month 
of October, 1991. 

(x) To organise Dr. Ambedkar 
Memorial Lectures in the 
month of December, 1991. 

(xi) To organise Children Painting 
Competition in the month of 
~ovembe;, 199 1. 

(xii) To organise Kavi Sammelan 
and Mushaira on Dr. Ambed- 
kar in the month of November, 
1991. 

(xiii) Debate Competition from 
September, 199 1-February, 
1992. 

(xiv) Essay Competition during thc 
month of November, 1991. 
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, (XV) Mounting of a Tableau on Dr. [English] 
Ambedkar in Republic Day 
Parade, 1992. 

(xvi) Exhibitioncum-Mela on Dr. 
Ambedkar during the month 
of January, 1992. 

(xvii) Function on 36th "Mahapari- 
nirvan Diwas" on 6th Decem- 
ber, 1991. 

[Transkrtion] 
Baba Saheb Bhimrao Ambedkar 

Centenaw Celebrations 
3314. SHRI BHAGWAN SHAN- 

KAR RAWAT : Will the MINISTER 
OF WELFARE be pleased to state : 

(a) whether the Government have 
decided to develop the thickly popu- 
lated villages of Scheduled Castes in " 
Uttar Pradesh and to rename these 
villages as 'Ambedkar Gram' under 

Baba Saheb Dr. Bhimrao Ambedkar 
Centenary Celebrations; 

(b) if so, the number of villages of 
bcheduled castes developed so far in 
Uttnr Pradesh and the number of 
villages proposed to be developed in 
future ; and 

(c) the amount spent on the deve- 
lopment and the amount likely to be 
spent thereon ? 

TFE MINISTER OF WELFARE 
(SHRI SITARAM KESRI) : (a) 
According to tile Action Plan for the 
Centenary Celebrations of Dr. B. R. 
Ambedkar, the Uttar Pradesh Govern- 
ment proposed to select 10,000 vil- 
lages having concentration of Sche- 
duled Castes/Scheduled Tribes popu- 
("tion, for overall development and 
'name them 'Ambedkar Gram'. 

(b) and (c) Details from the 
Uttar Praesh Government have not 
been received. 

Cement Factory in HimnJsol Prade& 
3315. SHRI BHAWANI SHAN- 

KAR RAWAT : 
SHRIMATI SUMITRA 

MAHAJAN : 
SHRI RAMESH CHAND 

TOMAR : 
Will the Minister of ENVIRON- 

MENT AND FORESTS be pleased to 
state : 

(a) whether the Union Government 
are aware that a cement factory is 
proposed to be set up in the area of 
bird sanctuary in the Himachal Pra- 
desh; 

(b) if so, the details thereof; and 
(c) the steps taken or proposed to 

be taken by the Union Government to 
protect the Bird sanctuary ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON- 
MENT AND FORESTS lSHRI 
KAMAL NATH) : (a) to (c) The in- 
formation is being collected and will  
be placed on the Table of the House. 

[Translation] 

Financial ~ssistam8 to Agra Univer- 
sity 

33 16. SHIU. BHAGWAN SHAN- 
KAR RAWAT : Will the Minister of 
HUMAN RESOURCE DEVELOP- 
MENT be pleased to state : 

(a) whether some proposals per- 
taining to Agra University and its 
affiliated colleges seeking financial as- 
sistance are under consideration of the 
University Grants Commission for the 
last three years and if so, the details 
thereof; 
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(b) whether a proposal to start 
'Dori Lal Agarwal Patarkar S d a d  
is also p e a  for approval with the 
Commision; 

(c) the action taken on the pending 
proposals; 

(d) the reasons for not according 
approval thereto; and 

(e) the time by which the approval 
is likely to be accorded ? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH) : (a) Accord- 
ing to the information furnished by 
UGC, the Commission provided grants 
amounting to Rs. 98.94 lakhs to Agra 
University for the period 1988-89 to 
1990-91 and grants worth Rs. 230.38 
lakhs to its f l ia ted Colleges for the 
period 1987-88 to 1989-90. No pro- 
posal of Agra University or any of its 
affiliated eligible colleges for develop 
ment grants is at present pending with 
the Commission. 

(b) According to the information 
furnished by - UGC, the Commission 
has not received such proposal from 
Agra University. 

(c) to (e) Do not arise. 

! h n  Population 

3317. SHRI DEVENDRA PRA- 
SAD YADAV : 

SHRI TEJ NARAYAN 
SINGH : 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) whether there has been an in- 
crease in the slum population in 
Bombay, Delhi, Calcutta and Madras 
during the last three years; 

(b) if so, the details of slum popula- 
tion at present in the above cities, city- 
wise; 

(c) the reasons for increase in slum 
population; and 

(d) the measures being taken by 
the Government to check the expan- 
sion of slums ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DE- 
VELOPMENT (SHRI M. ARUNA- 
CHALAM) : (a) to (d) There has 
been increase in the slum population 
in the recent past. Year-wise increase 
in slum population in Bombay, Delhi, 
Calcutta & Madras is not available. An 
idea about the quantum of increase, 
however, can be obtained by compar- 
ing the estimated slum population in 
1990 to the identified slum population 
of 1981 as shown in the attached State- 
ment. The increase in slum population 
is part of the overall increase in Urban 
population. 

STATEMENT 

-.- --- 
S1 . Name of the Metropolitan city Identilied slum ~stimated'slum 
NO. population of the population in I990 Metropolltan in the M+opalitm 

City (1981) 
--.- 

Oty - 
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[English] 

Cholera Epidemic 

3 3 1 8. SHRIMATI BASAVA 
RAJESWARI : Will the Minister of 
HEALTH AND FAMILY WEL- 
FARE be pleased to state : 

(a) whether the cholera epidemic 
has spread in Karnataka on a large 
scale; and 

(b) if so, the assistance provided by 
the Union Government to the State 
Government to control this epidemic ? 
THE MINISTER OF STATE IN 

THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRIMATI 
D. K. THARADEVI SIDDHAR- 
THA) : (a) No, Sir. 

- (b) .Does not arise. 

[Translation] 

Construction of Shops and Office 
Complexes 

3319. SHRI RAJENDRA KUMAR 
SEWMA : Will the Minister of 
URBAN DEVELOPMENT be pleased 
to state : 

(a) the number of shops and ofice 
complexes constructed in Delhi during 
the last two years; 

(b) the number of such shops and 
complexes likely to be ,constructed in 
the next year; and 

(c) the estimated cost likely to be 
incurred thereon ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN 
DEVELOPMENT (SHRI M. 
GRUNACHALAM) : (a) 3050 shops 

and 1463 office spaces were construct- 
ed during the last two years in various 
convenient shopping centres, Local 
shopping centres, community centres 
and District centres by DDA. 

(b) and (c) Information is being col- 
lected and will be laid on the Table 
of the Sabha. 

Employers' Contribution to Provident 
Fund in Su@u Mills 

3320. SHRI KESRI LAL : Will the 
Minister of LABOUR be pleased to 
state : 

(a) ths number of sugar mills in 
Kanpur and Fatehpur in Uttar Pradesh 
and the number of persons employed 
therein; 

(b) whether any complaint has been 
received regarding non deposit of the 
employers contribution to the provi- 
dent fund of workers of these mills; 

(c) if SO, the deails thereof and the 
action taken by the Government in this 
regard; and 

(d) the steps taken by the Govern- 
ment to prevent the occurence of such 
incidents in future ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF LABOUR 
(SHRI PABAN SINGH GHATO- 
WAR) : (a) According to provident 
fund authorities, there is one Sugar 
Mill each in Kanpur City and Kanpur 
Dehat and no sugar mill in Fatehpur. 
The Mill m Kanpur City is c l a d  
since March, 1990. The mill in #an- 
pur Dehat is empoying 587 persons. 

(b) No, Sir. 
(c) and (d) Do not arise. 
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New Ayurvedic and &path& 
m s  

3321. SHRI DAU DAYAL JOSH : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state : 

(a) the places where Ayurvedic 
and AUopathic colleges have been 
opened by the Union Government and 
State Governments during the last 
three years ; 

(b) whether the number of Ayur- 
vedic colleges opened is far lass than 
that of AUopathic colleges; 

(c) if so, the reasons therefor; and 

(d) the present policy and policy 
proposed to be adopted in future to 
check this tendency ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMiILY WELFARE (SHRIMATI 
D.K. THARADEVI SIDDHAR- 
THA) : (a) to (d) The Union 
Government did not open any Ayur- 
vedic or AUopathic College during the 
last three years. According to the in- 
formation supplied by the Central 
Council of M a n  Medicine, no State 
Govt. opened any Ayurvedic College 
during the last three years. However, 
same requests were received by the 
said coupcil. 

A~~ ,to available information, 
me Allq~tbic allege at Banded was 
eetab- ia (1988) by the Govt. of 
M a w @ ,  ad ooe A&qmthic Col- 

T lege was permitted to be estabwed 
(1991) by the Union Territory of 

-- 

Chandigarh. Some Private AUopaW 
Colleges were also established. 

The present policy of Govt. doc5 
not encourage opening of any new 
AUopathic ' College. 

The Central Council of Indian 
Medicine has laid down certain 
norms to be observed before start* 
a new Ayurvedic College. 

Manufacture of Banned Drqp 

3 322. SHRI DAU DAYAL JOSH1 : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased. to 
state : 

(a) whether a number of multi- 
national pharmaceutical companies 
are marketing and producing such 
medicines and pesticides as are ban- 
ned in the United States and other 
European countries ; 

(b) if so, the names of the com- 
panies and the names of banucd medi- 
cines produced and marketed by 
them ; and 

(c) the reasons for not imposing ban - 
on these medicines in the country ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY W E L F W  (SW- 
MAT1 D.K. THARADEVI SID- 
DHARTHA) : (a) to (c) As per 
information available the drugs namely 
Thenformin' (an antkiiabctia dru@ ' 
and 'Analgin' (an analgesic-antipyrelid 
reported to be pphibifqi for sale in 
the United S W  coddiOue to b, 
marketed 4 ,mwy E w w  WWWI 
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as well as developing countries includ- 
ing India. The popular brands of these 
drugs are marketed by M/s U.S. 
Vitamin and M/s Cadilla; M,'s 
Hoechst and M/s Indian Drugs and 
Pharmaceuticals Ltd., respectively. 

The Government have permitted 
continued marketing of the above 
drugs in consultation with medical 
experts and expert bodies like ICMR 
and on the ground of overall favour- 
able benefit-risk ratio. 

Certain pesticides reported to have 
been banned in U.S.A. and certain 
European countries are still being used 
in India due to the following reasons : 

(i) Non-availability of safer/ 
cheaper substituted e.g. DDT 
in Public health. 

Specific pest and disease situa- 
tion. 

More rapid degradation and 
less persistence of pesticides in 
Indian environmental condi- 
tions compared to countries in 
temperate zone. 

Carefully considered use pat- 
tern recommended by Re- 
search and Extension Agencies; 
and 

Registration of pesticides for 
use in safer formulations. 

RESOURCE DEVELOPMENT be 
pleased to state : 

(a) the total expenditure incurred 
on popularking and teaching of 
Sanskrit language during the last three 
years, year-wise ; 

(b) the details of the ongoing 
schemes for providing employment to 
graduates and post-graduates in Sans- 
krit and the number of persons who 
have been given employment during 
the last three years ; 

(c) the prgress achieved in respect 
of each scheme during the last three 
pears, Year-wise and State-wise ; 

(d) whether there is any scheme to 
teach Sanskrit through Doordarshan 
and if so, the details thereof ; and 

(e) if not, the reasons therefor? 

THE MINIST~R OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI 
ARJUN SINGH) : (a) The total 
expenditure incurred during last three 
years is as under :- 

1988-89 : Rs. 552.68 lakhs. 
1989-90 : Rs. 624.40 lakhs. 

1990-91 : Rs. 829.73 lakhs. 

(b) The Ministry does not have any 
scheme for providing employment nor 
does it have any record of Sanskrit 
graduate and Post-graduate students 
who have been given employment. 

(c) Two statements (I & 11) , are 
attached. 

i .  
TertMnff of Sabskrit (d) and (e) No, Sir. There is no 

proposal under consideration of the 
3323. SHRI DAU DAYAL JOSHI$ Government to introduce Sanskrit 

tbe W t e r  of HUMAN teaching through television, 
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STATEMENT-I 

First statement showing expenditure implemented in the Ministry for the 
for thc last three years under the development and propagation of . 

various schemes which are being Sanskrit. 

1988-89 1989-W 1990-91 
SI. Name of the Schemc r -  A- 7 L..- 

.-A . . - 
No. Exp. Exp, Exp. 

1 Financial Assistance to Volunrary Organisa- 
tions working for the propagation and dcve- 
lopment of Sanskrit . . . . . . 

2 Grants to  Adarsh Sanskrit Pathshalas, 
Sodh-Sansthan . . . . 

3 Grants to Rashtriya Sanskrit Sansthan . 
4 Orants to Sanskrit Dicrio!~ary Project, Dee- 

can College. Pune . . . . . 
5 Grants to Rashtriya Sanskrit Victyapeeth, 

Tirupati . . . . . 
6 Grants to Shri Lal Bahadur Shastri Rashtriya 

Sanskrit Vidyapeetha. New Delhi . . 
7 Production of Sanskrit Literature besides 

purchase and Publication ofrare manuscripts 
8 Special Orientation Course to P.G. studies in 

vocation;rl disciplines like Paleography, Epi- 
graphy etc. . , . . . . 

'9 Presenation of Oral Tradition of Vedic 
Recitation . . . . . . 

10 Holding Elocution Contest and Vedic Con- 
vention . , . . . . . 

11 Vedic Endowment . . . . . 
12 F~nancial Assistance for eminent elderlv 

Sambit scholars in Adarsh Sanskrit Path- 
shalao and other Voluntary Organisations . 

A. Total . 50.92 568.98 776.552 

B. !&Amnc of Development of Sanskrit (Implemen- 
ted through Stam) . . . . . 51.76 55.42 53.18 

------ -- 
GrandTotiil . 552.68 624.40 829.73. 
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Second statement showing State-wise of Sanskrit, (that is under the "Scheme 
expenditure for the last three years of Development of Sanskrit" imple- 
for the development and propagation mented through states). 

(Rupees in Lakhs) ' 

Sl. Name of States 
No. 

Actual Expd. incurred during 
r- L 

7 

. . . . .  1 Andhra Pradesh 
2 Assam . . . . . . .  
3 Bihar . . . . . . .  
4 Gujarat . . . . . . .  
5Haryana . . . . . .  

. . . . .  6 Himachal Pradesh 

. . . . .  7 Jammu/Kashmir 
8Karnataka . . . . . .  
9 Kerala . . . . . . .  

10 Madhya Pradesh . . . . .  
I 1  Maharashtra . . . . . .  
12 Manipur . . . . . . .  
13Meghalaya . . . . . .  
14 Orissa . . . . . . .  
I5 Punjab . . . . . . .  
16Rajasthan . . . . . .  
17 TamilNadu . . . . . .  
18 UttarPradesh. . . . . .  
19 WestBengal . . . . . .  
20 Tripura . . . . . . .  
21Nagaland . . . . . .  
22 Goa . . . . . . .  

Total . 51.27 54.83 52.70 

1 Delhi . . .  0.36 0.50 0.41 
0.06 0.02 - 2 Dadra & Nagar Haveli . . . .  

3 Pondicherry . . . . . .  0.07 0.07 0.07 
4 Chandigarh . . . . . .  - - - 

I - .. - 
Total . 0.49 0.59 0 48 

I 

Grand Total . 51.76 55 42 53.18 - ---- 
91-L/B(N)403~~+7(b) 



[English] 

3324. SHRI M. V. CHANDRA- 
SHEKARA MURTHY: Will the 
MMster of HEALTH AND FAMILY 
WELFARE be pleased to state : 

(a) whether any cause of the myste- 
rious killer disease in the capital has 
been found out ; 

(b) if so, the details thereof and if 
not, the steps taken to establish the 
cause of the disease; 
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(c) whether the Doctors of Batra 
Hospital, New Delhi and its medical 
restarch centre claim to have found 
the reasons of the disease and diag- 
nosis thereof ; 

(d) if so, the details thereof and 
whether the claim has been counter 
checked ; and 

(e) the skps proposed to be taken 
to modernise the testing system of 
blood etc. in various Government 
Hospitals in the capital to check the 
disease ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI- 
MATI D. K. THARADEVI SID- 
DRARTHA) : (a) and (b) There is 
no mystry about the disease. It has 
been diagnosed as Heat-Hyper- 
Pyrexia. 

(c) and (dl Batra Hospital, New 
Ddhi, have treated Viral Encephalitis 
called Herpese Simplex Encephalitis, 
which is a ditlcfent disease alt@m. 
(4 Govtrnmmt hospbh have good 

testips s*cln of blood. 

3325. SHRI S A T Y A G O P A L .  
MISRA : Will the Minister of ' 

HUMAN RESOURCE DEVELOP- 
MENT be pleased to state : 

(a) whether the Government pro- 
pose to amend the Copyright Act, so 
as to preserve the authenticity of the 
writings of Vishwakavi Rabindra Nath 
Tagore ; 

(b) if so, the details thereof; and 
(c) if not, the reasons therefor ? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI 
AFUUN SINGH) : (a) to (c) The 
provisions of the Copyright Act, 1957 
are being reviewed comprehensively. 

Shramik Vidpapeeths in Andhra 
Pradesh 

3326. SHRI SOBHANADREES- 
WARA RAO VADDE: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) the number of Shramik Vidya- 
peeths alongwith their location func- 
tioning in Andhra Pradesh ; 

(b) whether the Government pro- 
pose to open Shramik Vidyapeeths at 
Kakinada and Eluru during the Eighth 
Plan period; 

(c) if SO, the details thereof; and 

(d) if not, the reasons therefor ? 

THE MINTSTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI 
ARTUN SINGH) : (a) There are Five ' 
Shramik Vidyapeeths working in ' 
Andhra Pradesh. They are located in 
Visalchapatnam, Vijkywada, Guntur, 
Hyderabad & Ranga Reddy. 
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(b) No, Sir. 
(c) Does not arise, Sir. 
(d) No proposal has been received 

either from the State Government of 
Andhra Pradesh or from any volun- 
tary organjsation. 

Wasteland and Pastures 
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(d) the amount spent therecn, 
State-wise ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVTRQN- 
MENT AND FORESTS (SHRI 
KAMAL NATH) : (a) The extent of 
wastelands in the country, including 
cultivable wastelands. fallows and 
pastures, according to one estimate, 

3327. SHR1 SUBHANADREES- is given in the attached Statement-I. 
WARA RAO VADDE: Will the 
Minister of ENVIRONMENT AND (b) to (dl Under the Wastehds 
FORESTS be pleased to state : Development Programme, the thrust 

is on undertaking afforestation and tree (a) the latest estimated extent of planting activities, specially for raising cultivable wasteland, fallows and pas- fuelwood and fooder. on degraded tures; state-wise; lands. The statewise targets and achie- 
(b) the steps taken to bring these vements of afforestation and tree- 

lands under cultivation/Tree cover planting during the VII Five Year 
during the Seventh Five Year Plan Plan are given in the attached State- 
period; mefit-11. The amounts snent State-wise 

(c) the target fixed and the actual on these activities du r iq  the VII Five 
results achieved in this respect, State- Year Plan is given in the attached 
wise; and statement-111. 

STATEMENT-I 
Estimates of wastelands in India (in lakh hectares) --- 

StateslUT Total 
Andhra Pradesh . . . . . . . . . .  114.16 
Assfun . . . . . . . . .  . . 17.30 
m a  . . . . . . . . . . . .  54.58 
Gujarat . . . . . . . . . . . .  78.36 
Havana . . . . . . . . . . . .  24.78 
Himachal Pradesh . . . . . . . . . .  19 58 
J a m u  and Kashmir . . . . . . . .  15.65 
Karnataka . . . . . . . . . . .  91.65 
Kerala . . . . . . . . . .  12.79 
~ a d h y a  k d e s h  . . . . . . . . . .  201.42 
Maharashtra . . . . . . . . . . .  144.01 
Maaim . . . . . . . . . . . .  14.38 
Meshalaya . . . . . . . . . . .  19.18 
Nwdand . . . . . . . . . . . .  13.86 
0rim . . . . . . . . . . . .  63.84 
hnjab . . . . . . . . . . . .  12.30 
Wasthan . . . . . . . . . . . .  199.34 
s u i m  . . . . . . . . . . . .  2.81 
TamilNadu . . . . . . . . . . .  80.61 
Tripura . . . . . . . . . . .  9.73 
u & h d &  . . . . . . . . . . .  80.61 
& ? . - : : : : : : : : : : :  25.36 36.04 

Total . 1295.74 
N. B.& a h  estimate is not based on a country-wise survey of all wastelands in the 

-try. 
9 1 - ~ ( ~ ) 4 0 3 ~ s j - 8  



96 Written Answers August 19, 199 1 

Statewise/Yearwise targets and achievements for afforatation4ree planting activities under 20-Point 
Programme during the %wth Five Year Plan 

(Area in Hectare) 

1985-86 1986-87 1987-88 
StateslU.Ts, r------h---- A ,  1 

No. Target Achievement Target Ach~eve~nent Target Achievement 

1 Andhra 
Prabh . 130000.00 157800.00 150000.00 143707.50 150003.00 152567.00 

2 Arunachal 
Pradesh . 5000.00 5150.00 6250.00 6254.00 6250.00 6352.00 

3 Assam . . 20000.00 19800.00 20000.00 3!250.00 25000.00 24893.50 
4 Bihar . . 75000.00 .76150.00 130000.00 135550.00 175000.00 157600.00 
.5 Goa . . 1600.00 2250.00 3750.00 3396.50 3750.00 3735.00 
6 Gujarat . 127500.00 124850.00 81550.00 113550.00 112500.00 107075.00 
7 Haryana . 47500.00 46850.00 36250.00 37079.00 30000.00 19000.00 
8 Himachal 

Pradesh . 27500.00 33600.00 31 250.00 33564.00 30000.00 30754.50 
9 Jammu & 

Kashmir . 17500.00 23350.00 26100.00 28526.00 25250.00 20003.00 
10 Karnataka . 125000.00 127300.00 12W.00 115837.00 125000.00 157610.50 
11 Kerala . 30000.00 58300.00 60000.03 75962.00 85000.00 77772.00 
12 Madhya 

Pradesh . 175000.00 175050.00 lMOOO 00 196000.00 200000.00 204523.00 
13 Maharashtra 100000.00 108250.00 120003.00 1 19055.00 130000.00 153998.00 
14 Manipur . 6000.00 6250.00 8000.00 7400.00 8500.00 9012.50 
15 Meghalaya . 6500.00 6550.00 7500.00 7900.00 7500.00 118?8.50 
16 Mizoram . 35000.00 35000.00 56100.00 23902.50 36250.00 13875.00 
17 Nagaland . 9000.00 13450.00 17500.00 27175.00 10000.00 10000.00 
18 Orissa . . 157100.00 96500.00 12000.00 116336.00 130000.00 117002.50 
19 Punjab . 26350.00 29500.00 27500.00 28379.50 22500.00 24776.00 
20 Rajasthan . 41000.00 47900.00 55000.00 67051 .50 60000.00 58693.50 
21 SikLim . 4100.00 4100.00 5500.00 5751.50 6000.00 6693.50 
22 Tamil Nadu . 55000.00 60750.00 120000.00 99064.00 1U)O(M.00 95587.00 
23 Tripra . 7500.00 10000.00 16000.00 13150.00 13000.00 13356.50 
24 Uttar Pradesh 162500.00 177400.00 225000.00 243250.00 210000.00 221035.50 
25 West Bengal 55003.00 55750.00 70000 $00 70800.00 70000.00 69554.00 
26 A&NIslands 4750.00 4750.00 6000.00 6116.00 5000.00 5021.50 
27 Chandigarh . 145.00 76.00 170.00 191.50 170.00 179.50 
28 D&NHavel i  1500.00 1550.00 2500.00 1760.00 2000.00 1561.00 
29 Daman & Diu - - - - 1250.W 26.50 
30 Delhi . , 1250.00 1250.00 1500.00 3151.50 1500.00 903.00 
31 Lakshadweep 2.00 12.50 6.00 14.50 10.00 12.00 
32 Pondichmy 500.00 550.00 500.00 646.50 530.00 516.00 

), 1454797.00 1510038.50 1714226.00 1761301.00 1W1960.00 1775567.M - 



Sravana 28, 1913 (Saka) WrirtenAnswers 97 

STATEMENT II--contd. 

(Area in Hectare) 

1988-89 1989-90 Cumulative for 7th 
Plan 

SI. States1U.T~. r - A -  r- ---A- --- - (----A--- 7 

NO. Target Achievement Target Achievement Target Achievement 

1 Andhra 
Pradesh 

2 Arunachal 
Pradesb 

3 Assam . 
4 Bihar . 
5 Goa . 
6 Gujarat 
7 Havana 
8 Himachal 

Pradesh 
9 Jammu & 

Kashmir . 25000.00 75237.00 17500.00 16190.00 111350.00 113306.00 
10 Karnataka . 165000.00 154595.50 115000.@3 lll6?1.59 65503303 666984.50 
.11 Kerala . 87500.00 76050.00 25000.00 22741.50 287500.00 310817.50 
12 Madhya 

Pradesh . 220000.00 220800.03 1950.03 195742.00 975000.00 9921 15.00 
13 Maharashtra 165000.00 285000 00 ?07500.00 191860.00 722500.00 858193.00 
14 Manipur . 10000.00 9948.00 10003.00 11552.00 42503.00 44162.50 
15 Meghalaya . 13500.00 16488.50 13750.00 14250.00 48750.00 57067.00 
16 Mizorarn . 15000.00 15000.00 15000.00 15000.00 157650.00 102777.50 
17 hlagaland . 11500.00 11500.00 17500.00 20550.00 65500.00 82675.00 
18 Orissa. .. 150000.00 138108.50 80000.09 84287.50 637100.00 552234.50 
19 Punjab . 25000.00 28730.00 20000.00 20915.50 121350.00 132301.00 
20 Rajasthan . 65000.00 65500.00 45000.00 45800.00 266000.00 284945.00 
21 Sikkim . 7500.00 6307.50 7000.00 7193.00 30100.00 30045.50 
22 Tamil Nadu . 90000.00 90278.50 70000.00 83564.00 455000.00 429213.50 
23 Tripura . 13000.00 13350.00 13000.00 13500.00 62500.00 63356.50 
24 Uttar Pradesh 255000.00 272991 .00 275000.00 2750 12.50 1 127500.00 1 189689.00 
25 w e t  Ben@ m . 0 0  55600.00 50000.00 51700.00 335000.00 303404.00 
26 A & N Islands 5000.00 5379.50 5000.00 5318.50 25750.00 26585 50 
27 Chandigarh . U)O.OO 176.50 125.00 104.00 810.00 727.50 
28 DLNHavel i  17M.00 1916.00 1500.00 1562.50 9250.00 8349.50 
29 Daman&Diu 100.00 63.00 100.00 142.50 1450.00 202.00 
30 Delhi . . 2500.00 3295.00 2500.00 2150.00 9250.00 10749.50 
31 m a d w e e p  25.00 112.00 125.00 145.50 168.00 2%.50 
12 P011dich&y 520.00 523.00 400.00 541.50 2450.00 2777.00 

mi345 .a 2]183(#1.50 1684250.00 1719824.00 8656578.00 8885539.50 
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StatewiseTcnrcr ice uti!iwtion nf funds for AffcrestationlTree Planting activities under Point No. 16 
of 20-Pcint P r ~ g r m m e  durin!: the 7th Five Year Plan 

(Ra in lakhs) 

51. StatcftTT's 1 W5-86 1986-87 1987-88 1988-89 1989-90 Total for 
No.  7th Five 

Year Plan 

I Ar.<l?ra Pradesh . 1004.59 3436.01 3172.03 3538.00 2174.00 14324.63 
2 Ar~lnxhnl Pradesh ?29.48 386.56 396.77 451.75 314.85 1879.41 
3 Assam 
4 R i h e r .  . . 
5 Goa . . . 
6 Gujarat . 
7 Havana . . 
8 Hirnachal Pradesh 
9 Jammu & Kashmir 

10 Karnntaka . . 
11 Kerala . . 
12 Madhya Pradesh . 
13 Maharashtra . 
14 Manipur . . 
15 Meghalaya . . 
16 Mizoram . . 
17 Nagaland . . 
18 Orissa . . 
19 Pufijab . . 
20 Rajasthan . . 
21Sikkim . . 
22 Tamil Nadu . . . 
23 Tripura . . 
24 Uttar Pradesh . 
25 West Bengal - 
26 A gL N Islands . 
27 Chandigarh . . 
28 D & N Haveli . 
29 Delhi . , . 
30 Daman &Diu . 
31 Lakshadweep . 
32 Pondichrny . 

Total . 
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Pathological Tests in CGHS Dispen- 
saries 

3328. SHRI MADAN LAL 
KHURAXA : Will the Minister of 
dE.4LT.H AND FAMILY WEL- 
FARE be pleased to state : 

(a) whether pathological tests in 
.he CGHS run clinics and dispensaries 
lave been discontiiiued from February 
199 1 onwards; 

(b) if so, the reasons therefor; 

(c) u hether the CGHS be~eficiaries 
]as been put to inconvenience and 
iifficulties as a result thereof: and 

(d) if so, the steps the Government 
~ropose to take to continue patholo- 
;ical tests in CGHS dispensaries ? 

THE MlhlSTER OF SIATE 
I l iE MINIS'IRY OF HEALTH AND 
t:Ahll~Y WELFARE (SHRIM!ITI 
I. K. THARADEVI SIDDHAK- 
THA) : (a) and (b) Palhol~gy labora- 
dries in Central Government ileaiih 
icheme have been functioning and 
w e  been conducting all tests for 
which facilities are available. HOW 
:vet Blood Sugar and Serum Chokh- 
rol tests were not conducted from 4th 
;ebruary, 1991 to 18th February, 
1991 and 26th February, 1991 to 3rd 
4pri1, 199 1 at Central Government 
qealth Scheme Polyclinic Kasturba 
Vagar-I. Blood Sugar test was not 
mducted for about a week at Mater- 
7ity and Gynae. Hospital, Rama 
Lrishna Puram, Dr. Zakir Hussain 
Road, Chitra Gupta Road laboratories 
n April, 1991 due to non-availability 
~f Chernicals/Reagents!, However, 
hese tests are being done in all the 
iispensaries now. 

(c) and (d) As stated above the 
aforesaid Pathological tests have since 
been started again. 

Improvement of Services in Hospitals 
and CGIB Dispensaries 

3329. SHRI MADAN LAL 
KHURANA : Will the Minister of 
HEALTH AND FAMliY WEL- 
FARE be pleased to state : 

(a) whether the Union Government 
propose to improve the medical ser- 
vices in Central Government Hospiia!~ 
and CGHS Dispensaries in Delhi, and 

(b) if so, the details of the steps 
taken to improve the services ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FA341 LY WELFARE (SHRiMATI 
I>. K. THARADEVI SIDUHAR- 
TtLZ) : (a) and (b) Within the avail- 
able r:source allocations, every possi- 
ble eftoris :i made, as a continuing 
process, to improve the services in 
I-jospitals. There has been a consider- 
able improvement in the services 
prnvided to the patimts in the hospi- 
t31s in the last few ycars. Latesl life 
sati~:g eq~ripinents have bcm procured 
and emergency services are available 
roui~d the clock. All t k  servlces are 
free. Life saving and essential medi- 
cines are also given frec iu tie indoor 
patients in the wards and the casualty 
department. So far as the CGdS benr- 
ficiaries are concerned, considering the 
difficulties faced by them in Delhi, 
CGHS authorities have appointed local 
chemists in various localities in place 
of Super Baar. Appointment car these 
Chemists haw h d ~ e u  in improvirg 
the supply of medicines to the CGHS 
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beneficiaries. For CGHS beneficiaries, 
routine X-ray facilities have also been 
made available in Central Secretariat 
Health Check-up Centre. 

Unauthorised Construction on Public 
Land 

3330. SHRI MADAN LAL 
KHURANA : Will the Minister of 
URBAN DEVELOPMENT be pleased 
to state : 

2. F.I.Rs. lodged during 
1-4-1986 to 31-7-1991-1919 

3. Properties sealed during 
1-6-1986 to 31-7-1991-990 

Departmental action is taken against 
the erring st& if any instance of negli- 
gence or derelection of duty is found. 

Facilities in Nursing Homes, Clinics 
and Private Hospitals in Dehi 

(a) whether area officer of civic 
body is responsible to check the un- 3331- SHR1 MADAN LAL 
authorised construction and encroach- KHURANA : Will the Minister of -~.~-- ----. ~ . 

merits on public land; and HEALTH AND FAMlLY WEL- 
(b) if so, the reasons for the large F m  be pleased to state : 

scale unuuthorised construction and (a) whether several private hospitals 
encroachments hdVillg taken piace in  and clinics in the country had inlport- 
~ ~ l h i  and the action against the per- ed duty free expensive medical equip- 
sons responsible ? nient with an assurance to provide free 

treatment to poor patients to which 
THE MINISTER OF STATE IN they never provide; 

THE MINISTRY OF URBAN (b) if so, the steps taken by the 
DEVELOPMENT (SHR1 M. Government to ensure availability of 
ARUNACHALAM) : (a) Yes, Sir. requisite facilities to the poor patients 

(b'j Unauthorised construction/en- 
croachment is a continuing problem. 
As and when such cases are detected 
by the civic bodies, appropriate Icgal 
action, including lodging of F.I.R. 
and sealing of such properties, etc. as 
per the provisions of Law is taken with 
a view to remove encroachments! 

frek of cost from such hospitBls and 
clinics; 

(c) if SO, whether there is any pro- 
posal to link all these private hospitals 
and clinics with the Government hos- 
pitals which could refer the patients to . 
these hospitals for examination and 
treatment: and 

unauthorised constructions. It has not 
been possible to take demolition or (d) if so, the details thereof ? 

penal action in every case due to va- 
rious constraints such as stay orders 
from courts, public resistance and non- 
availability of police. The Municipal 
Corporation of Delhi has reported the 
following action taken by it. 

1. Number of cases in which 
demolition action has been 
taken-12862 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI- 
MAT1 D. K. THARADEVI 
SIDDHARTHA) : (a) to (d) Diec- 
tor General of Health Services issues 
Customs Duty Exemption Certificates 
to private hospitals and clinics to 
import of medical equipment5 in terms 
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of Ministry of Finance Notification No.
64/i)o-Cus., dated 1-3-1988, strictly

_on the basis of recommendations of the
concerned State Government(s). Inter-
alia, the State Government certifies
that the hospitals/clinics would pro-
vide 40% free treatment to the O.P.D.
patients and reserve 1Or;~, of beds for
the patients having an income of less
than Rs. SOO per month. Recognis-
ing that the monitoring of the fulfil-

, ment of the conditions of the duty free
import was inadequate, steps are being
taken to link the private hospitals/
clinics which have received Customs
Duty Exemption to nearby Govern-
ment hospitals to enable the latter to
refer poor patients for free diagnostic
services to such hospitals/clinics.

Eviction Cases Under Litigation

.,.\.\2. SHRl V. N. SHARMA : Will
the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether some of eviction cases
of Government accommodation in
Delhi are under litigation;

(b) if so. the details thereof;

(c) since when these cases are under
- litigation:

(d) the reasons for delay in getting
the decision of the Court for eviction
of unauthorised occupation; and

(c) the time by which the decision
of the Court in such cases is likely to
be obtained?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN
DEVELOPi\IENT (SHRT M.
ARUNACHALAM): (a) Yes, Sir.
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(b) and (c) The information is be-
ing collected and will be placed on
the Table of the Sabha.

(0) and (e) As regards the delay in
disposal and time-frame work regard-
ing disposal of the court cases, it may
be submitted that delay in disposal
of cases by the law courts is mainly
due to heavy arrears of cases pending
before them. Each and every case is
given priority by the Court keeping
in view the facts and circumstances of
the case. No specific time-frame work
for decision of various law courts
c-iuld reasonably be calculated as we
are a party before the court and the
presiding Judge cannot possibly be in-
fluenced in this regard.

nrinkin~ Wa(·;:r in the Walled CH)'

3-'\33. SHRI TARA CHAND
KHANDELWAL: Will the Minister
of URBAN DEVELOPMENT be
pleased tl) state :

('l) whether the residents of walled
city area in Delhi arc getting cont.i-
minuted water for drinking purposes
since the past few months;

(0) if so, the facts and details there-
of:

(c) whether the Government pro-
pose to take any steps to provide safe
drinking water to them; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE ;vlINISTRY OF uRBAN
DEVELOPMENT (SHRI M. ARU-
NACHALAM) : (a) and (b) Waned
city is a congested area having narrow
lanes where water main, sewer and
storm water drains run side by side
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very close to each other. The distribu- 
tiou system is very old and in some 
cases, the service pipes are corroded 
and leaking lu spite of reguiar main- 
tenance. Sometimes, complaints of 
contaminated supply are received as 
the suppiy is intermittent. 

(c) and (d) 'The i)elhi Water Sup- 
ply and Sewage Disposal Undertaking 
nas reported that the yuaiity of water 
is checked at evely stag< iroi~l the 
raw water stage to storage in service 
reservoirs and at the distr;but~on stage. 
.Jesting kits have m e n  provided io 
J u i o r  Lngineers workmg 111 zones to 
maintain the quality of wam at con- 
sumers' end. Complaints of cutami- 
nated water supply in the Wailed City 
are attended to immediately. 

Promotion of Poilation Tmutment 
Facilities 

3334. SHRl T A U  CHAND 
KHANDELWAL : Will the Minister 
of ENVIRONMLNT AND FOiU3SIS 
be pleased to state : 

(a) whether the Federation of 
Indian Chambers of Commerce and 
lndustry has urged the Government to 
promote pollution treatment facility 
as an industry to reduce the capital 
cost and ensure proper pollution dis- 
wals; 

(b) if so, the reaction of the Union 
Government thereto ; 

(c) whether the Government pro- 
pose to set up a green buffer zone 
around the hazardous industries to 
bring down the toxicity of the 

, emuents ; and 
(dl if so, the steps the Government 

propose to take in this regard ? 

- . . -  - 
'THE MlNlSTER OF STATE IN 

1'h.E M1NlS;iKY OF LNVIKON- 
AND FOKES'I'S (SHKl ., 

KAMAL NATH) : (a) and (b) Federa- 
tion of lndian Chambers of Com- 
merce and industry has suggested to 
Government that ther is need to pro- 
vide financial and physical incentives 
to gve an impetus to pollution con- 
trol and prevention programmes of 
~ndustries. Financial incentives are 
provided for instahng pollution con- 
trol devices. Special etiorts have been 
made in providing funds to industries 
to augment their pollution control 
systems in order to conform to the 
prescribed standards. 

(c) and (d) In according environ- 
mental clearance to projects, it is 
stipulated that a greenbelt should be 
created around the plants in question. 
While designing the greenbelt the 
project authorities have been asked to 
design it on a scientific basis taking 
into account the pollution attenuation 
required. 

Concern for Working Children 

3335. SHRI C.P. MUDALA GIKI- 
YAPPA : Will the Minister of WEL- 
FARE be pleased to state : 

(a) whether the Government are 
aware of an organisation called 'Con- 
cern for Working Children' (CWC) in 
Bangalore ; 

@) whether this organisation has 
started some projects for the better- 
ment of children ; 

(c) if SO, the details of the project ; 
(d) whether the Government pro- 

pose to provide hancisl asktance to 
such organisations ; and 
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(e) if so, the details thereof ? 
THE MINISTER OF WELFARE 

(SHRI SITARAM KESRI) : (a) Yes, 
Sir. 

(b) and (c) The organisation is run- 
ning Centres for street children and 
working children in different parts of 
Bangalore as well as Basrur, South 
Karnataka. Children who come to 
those Centres have access to education 
2nd vocational training. 

(d) and (e) Yes. If suitable propo- 
sal is received, it would be considered 
on merit. 

[Trunshtion] 

Deaths due to Gash-Enteritis ih 
Shahdara, Delhi 

333 6. SHRI KALKA DASS : Will 
the Minister of HEALTtl ,4ND 

. FAM1L.Y WELFARE be pleased to 
state : 

(a) the number of persons who died 
of gastro-enteritis in Sliahdara (Delhi) 
during the last three years; 

(b) whether any enquiry was con- 
ducted in this regard, if so, the details 
thereof; 

(c) whether there has been any lapse 
on tile part o f  hlunicipal Corpomtion 
of Delhi in this regard; and 

(d) if so, the details thereof and 
the action taken in the matter ? 

TiiE MINISTER OF STATE 1N 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARL (SHRIlMATI 
D.K. ' THARADEVI SIDDHAR- 
THA) : (a) to (d) The information is 
being collected and will be laid on 
the table of the House. 

Literacy Amoagst SC/ST 

3337. SHRI KALKA DAS : Wili 
the Minister of HUMAN ESOLIRCE 
DEVELOPMENT be pleased to stak: 

(a) the percentage of literate and il- 
literate men and women amongst the 
SC/S'1' population separately; 

(b) the special steps being taken by 
the Government to increase the per- 
centage of their literacy; 

(c) whether Government are pro- 
viding special incentives to encourage 
etlucation amongst them; and 

(d) the details thereof ? 

TiiE MINISTER OF HUMAN 
KLSOURCE DEVELOPMENI' 
(SHRI ARJUN SIKGH) : (a) Percen- 
tage of literate and illiterate men and 
women amongst Scheduled Castes/ 
Scheduled Tribes is not available as 
per the provisional ngures of the 1991 
celisus which have been released so far. 
However, as per the census data of 
1981, the literacy rates amongst them 
(for all age groups) were as under : 

--. 

SC/ST Persons Male fiemale 
-._ __a -------- 
Scheduled Caste . . . . 21.38 3 1 .  I2 10.93 
SchedulzdTribes . . . . 16.35 24.52 8.04 

-- -- 
(b) Universalisation of elementary 

education for School drop-outs and 
schools of children up to the 14 years 
of a@, a programme of non-formal 
education for School dropouts and 
working children in 10 educationally 

backward States and the National 
Literacy Mission which aims at impart- 
ing f~mctional literacy to 80 millions 
adult illiterates in the 15-35 agz- 
group by 1995 form an integral part 
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of a larger programme for eradication the Minister of URBAN DEVELOP- ., of illiteracy in the country. MENT be pleased to state : 
(c) and (d) In all the literacy prcg- (a) whether shops had been allot- 

rammes high priority is being accorded ted to Scheduled Castes and Schedul- 
to increase coverage of the persons ed Tribes under reservation quota in 
belonging to Scheduled Castes/Sche- the Palika Bazar, Cannaught Place, 
duled Tribes. New Delhi ; 

A number -of hcentive schemes like (b) if so, the details thereof along- 
pre-matric scholarship for the children with the s h o ~  numbers : 
of those engaged in unclean occupa- (c) the number of allottees who tion& post-matdc scholarship, book gve been running the shops and banks, grant-in-aid to State Govern- those who have sold shops ; nlcnts for construction of hostels, 
Ashram Schools, overseas scholarshipi (dl whether they have been allow- 
etc. are implemented. ed to rent out their shops to others 

on 'Pagri'; and 
Some of the steps taken to encour- 

age larger enrolment and reduction in (e) if SO, fhe conditions for making 
drop-out rates in the elementary edu- such allotments ? 
cation include abolition of tuition f t r j  THE MINISTER OF STATE 
in Governmelt schools atleast up!() THE MINISTRY OF URBAN DE- 
upper-primary level. provision of sop- VELOPMENT (SHRI M. ARUNA- 
port services for early childhood csre CHALAM) : (a) Yes, Sir. 
through schemes such as integrated 
child development services; creches to 

(b) Shop numbers 9, 18, 59, 67, 

enable girls to go to school, provision 76,94,95,  102, 133, 155, 160, 167, 
174, 176, 181, 153, 192, 198, 292, of incentives such as free text books; 

uniforms, attendance scholarships a d  
208, 226, 240, 247, 259, 260, 1 8 3 ,  

mid-day meals; and provision of teach- 
M-6 and M-13. (Total 28 shops). 

ing aids/learning materials i.e. ma?s/ (c) No. of shops run by original 
charts for work experience. allottees-1 1 numbers. 

Under the National Literacy Mis- No. of shops sublet to others-17 
sion, steps have been taken to cover numbers. 
a larger number of persons belonging . 

(d) and (e) As per terms and con- 
to SC/ST by nay of opening up of a ditions cf licence deed no licensee is 
large number of centres in SC bastis/ allowed without permission to part 
ST hamlets, appointment of large num- with possession of the shop in favour 
her of instructors/Preraks and relaxa- 
tion in the educational qualification of other individual either on 'Pagri' 

or any other consideration. However, 
of candidates belonging to SC/ST in 
the matter of appointment of instruc- 

the New Delhi Municipal Committee 
have reported that they have adopted 

tors and Preraks. a policy to regularise the cases of 
\ 

Sbps to SCs/STs ia P* h m r ,  dissolution of partnership deeds/ 
I 

New Delhi sublettings in favour of actual occu- 
3338. S W  KALKA DAS : Will Pm* 



Sravana 28, 1913 (Saka) Written Answers 105 

[English] 

)htegrated Wastelands Development 
Project Scheme 

3339. SHRI SARAT CHANDRA 
PATTANAYAK : Will the Minister 
of ENVIRONMENT AND FORESTS 
be pl~ased to state : 

(a) the number of districts of 
Orissa identified under the Integrated 
Wasteland Development Projects 
Scheme ; 

(b) whether Bolangir District of 
Orissa has been included in the 
identified areas; 

(c) if SO, whether the Government 
propose to initiate the Integrated Was- 
teland Development Project Scheme 
during 1991-92 ; 

(d) if so, the details thereof : and 
(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON- 
MEhT AND FORESTS (SHRI 
KAMAL NATH) : (a) to (e) Integrat- 
cd Wastelands Development Projects 
Scheme was initiated for implementa- 
tion from the year 1989-90 and is 
continuing. During the last two yews 
projects under the scheme have been 
taken up in Sundergarh and Kala- 
handi districts of Orissa. For Bolangir 
district no project has been received 
from the State Government. 

[Translation] 

oreign Scholarships to the C a d -  ! L t e s  of SCs/STs 

3340. SHRI RAM NARAIN 
BERWA : Will the Minister of WEL- 
FARE be pleased to state : 

(a) the number of students belong- 
ing to Scheduled Castes/Scheduled 
Tribes who are getting foreign scho- 
larships at national level ; 

(b) whether the amount of scholar- 
ship is so meagre that it is difficult 
to meet all the expenses of education ; 
and 

(c) if so, whether Government pro- 
pose to increase the amount of this 
scholarship ? 

THE MINISTER OF WELFARE 
(SHRI SITARAM KESRI! : (a) 25 
students belonging to Scheduled Caste, 
Scheduled Tribe, etc. are selected 
under the National Overseas Scholar- 
ship Scheme for higher studies abroad 
each year. 

(b) The rates of scholarship paid 
to the students under the scheme are 
as follows :- 

(i) Maintenance Allowance @ 
US $ 6000 per annurn for post- 
graduate and Ph. D. and US 
$ 7000 per annum for post- 
doctoral research. 

(ii) In addition, an allowance upto 
US $ 350 per annum is paid 
to meet the actual cost of 
books, essential apparatus and 
study lour. 

(c) There is no proposal to increase 
the amount of the scholarship. 

District Tuberculosis Centres 

3341. SHRI RAM NARAIN 
BERWA : Will the Miniaer of 
HEALTH AND F M I L Y  WEL- 
FARE be pleased to state : 

(a) the number of district tuber- 
culosis centres working in the country 
at present and the number of beds 
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avail~ble for the treatment of tuber- 
culosis patients ; 

(b) the number of people suffering 
from tuberculosis according to the 
s w e y  conducted so far in each State ; 

(c) whether the number of Tuber- 
culosis patients are increasing due to 
non-availability of proper treatment ; 

(d) whether the prices of medicines 
required for the treatment of this 
diseaw have increased considerably 
as a result of which it has become 
difficult for the poor to take the treat- 
ment ; 

(e) whether Union Government pro- 
pose to provide financial assistance 
to State Governments keeping in view 
the spreading of this infectious 
disease; and 

(f) if so, the details thereof ? 

THE MINISTER OF STATE IN 
1'HE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI- 

disease of the lung, of which nearly 
1/4th i.e. 0.4% are sputum postive 
or infectious. 

(c) There is no evidence to sug- 
gest that the number of tuberculosis 
patients is increasing. 

(dl The main emphasis under the 
National T. B. Control Programme is 
on detection of as large a number of 
T. B, patients as possible ai?d treating 
them effectively. Anti-TB drugs are 
supplied to all District T. B. Centri.::/ 
Peripheral Health Institutions and 
T. B. Clinics as per their requirement 
for free treatment of all diagnosed 
T. B. patients irrespective of cost of 
these drugs. 

(e) and (I) As per the existing pat- 
tern of assistance of the Programme, 
essential anti-TB drugs, materials/ 
equipments are supplied to the States/ 
UTs. There is no provision for cash 
assistance under the National T. B. 
Control Programme. 

D. K .  TIARADEV1 'ID- System oi carrying ~ i g ~  Soil DHARTHA) : (a) 378 District Tu- 
berculosis Centres have been establish- 3342. SHRI RAM NARAIN ed so far and about 47,000 T. B, beds BERWA : Will the of 
are available in the country. WELFARE be pleased to state : 

(b) Tuberculosis is not a notifiable (a) whether the system of carrying disease. As such, precise and reliable 
data regarding actual number of per- night soil on head is still prevalent 

in the country ; sons sdkring from tuberculosis, State- 
wise are not available. However, on (b) whether the Government pro- 
the basis of the findings of a national pose to abolish this system through 
sample survey conducted by Indian , phased programme ; and 
Council of Medical Research in 1955 
-58 and subsequent limited surveys (c) if so, the details thereof? 
conducted in different parts of the 
country, it is estimated that nearly THE MZNISTER OF WELFARE 
1.5% of the total population is suffer- (SHRI SITARAM KESRI) : (a) Yes, 
ing from radiologically active T. B. Sir. 
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(b) Yes Sir. ~t is proposed to abo- 
liqh manual hnndling of night soil 
aid rehabilitate the liberated scaven- 
gers withir! a period of five Years. 

(c) centrally Sponsored Scheme 
for liberation of Scavengers is being 
imDlerr.ented with the twin objective 
of (a) convertin! the existing house- 
hol?/communitv dry latrines into 
water borne latrine7 in selected me- 
dium and small towns and (b) reha- 
hilitation of scavengers in the alter- 
native dignified employment/occupa- 
tions. 

Jncrease in .4llocation to Encourage 
Litemcy 

3343. SHRI RAM NARAM 
BERWA : Will the Minister of HU- 
MAN RESOURCE DEVELOPMENT 
be pleased to state : 

(a) whether the Government pro- 
pose to enhance the percentage of 
amount to be spent on edwation to 
encourage the literacy programme ; 
and 
6) if so, the details thereof? 

THE MI!WTER OF. HIJMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH) : (a) and 
(b) Universalisation of elementary 
education, including non-formal edu- 
cation and the National Literacy Mis- 
"on which aims at imparting func- 
tional literacy to 80 million adult 
terates in the 15-35 age group form 
an integral part of a larger prop 
r a ~ f i e  for eradication of illiteracy in 
the country. Within the overall size 

resources, tfie d1=ation for adult 
and e k m t a r y  education 

has ~antiawusly hrrrpssd, p* 
lnr'y af(er th odop(ac of & National 

Policy on Education. 1986 and 
Launching of the National Literacy 
Mission in May, 88. As against the 
Annual Plan allocation of Rs. 151.12 
crores for adlr!t education and Rs. 
843.1 5 crores for elementary educa- 
tivn during 1090-91 for the central 
and the state sectors taken together, 
the prowsed/outlav for ~ d l ~ l t  educa- 
tion and deniet!tarv education for 
1991-92 iv of the order of Rs. 178.75 
crores and Rs. 1036.43 crores. res- 
pectively .: 

Free and Compnlsory Education to 
Children 

3344. SHRI BRAJA KISHORE 
TRIPATHY : 

SHRI W A Y  NAVAL 
PATE : 

Will the Minister of HUMAN RE- 
SOURCE DEVELOPMENT be plea- 
sed to state : 

(a) the total expenditure incurred 
by Union and State Governments du- 
ring Seventh Five Year Plan to imple- 
ment the 'Operation Blackboard' pro- 
gramme in the country; 

Q whether drop out rate in pri- 
mary schools is very high in the coun- 
try and the reasons therefor; 

(c) the details of drop out rate for 
the last three years, State-wise; and 

(d) the steps Government propose 
to take to check drop out rate? 

THE MINISTER OF HUMAN 
Iu?SQURCE DEVELOPMENT 
(SHRI ARJUN SINGII) : (a) An 
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amount of Rs. 372.98 crores was re- 
leased by Centre to the States/UTs 
and Rs.8 581 crores was mobilised by 
States under the scheme of 'Operation 
Blackboard' during VII Five Year 
Plan. 

(b) and (c) As per the latest data 
available pertaining to the year 1987- 
8S, dropout rate at primary stage 
was 46.97%. A statement indicating 
the Statewise details for the three pre- 
ceding years is attached. Some of the 
reasons for children dropping out of 
school are :- 

(i) Children are required to work 
to supplement the family in- 
come or otherwise assist their 
parents ; 

Girls have to attend to house- 
hold chores including fetching 
water and looking after the 
siblings ; 

Schools have inadequate faci- 
lities and insufficient instruc- 
tional material ; and 

(iv) Reluctance of parents to send 
girls to school. 

(6) Some of the main steps being 

taken are :- 
(i) Improvement of facilities in 

primary schools under the 
scheme of Operation Black- 
board ; 

(ii) Provision of programmes of 

STATEMENT 

part-time ~ o n - ~ o - m a 1  Educa- 
tion for school dropouts, girls, 
working children who cannot 
attend whole day schools and 
children in habitations without 
school ; 
Establishment of District Ins- 
titute of Education and Train- 
ing for improving teacher 
effectiveness ; 
The provision of primary 
schools within 1 km. walking 
distance from all habitations 
with a population of 300. In 
the case of SC/ST habitations, . 
the norm is relaxed to include 
habitations with population of 
200 ; and 
Provision of incentives to 
socio-economically backward 
children for free uniform, free 
text-books, attendance scho- 
larship for girls, mid-day meals 
etc. 

Dropout rate at P r i m  StW 
-- --- 

Sl. Name of StateIUT 1985-86 1986-87 1987-88 
No. 

1 Andhra Pradesh . . . 55.18 59.60 55.03 
2 A w r m .  . . . . 61.71 64.16 55. 01 
3 Bihar . . . . . 64.50 65.42 65.63 
4Oujrret . . . .  41.73 44.49 41.92 
5~~ . ' .  . . 28.28 29.26 27.32 
6 HimachnlPtedcsh . . 31-56 31.56 28.63 
7 Jumnu kKashmir . . 40.93 39.16 33.44 
8 K p r a p b r k a . .  . , 57!66 55.98 50.16 -- -- 
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STATEMENT--contd . 
__.__L - -.------ - 

~ 1 ,  Name ol' State/UT 1985-Eh 195647 3987-?8 
No. 

.- - - 
9 Kerala . . 

10 Madhya Pradesh . 
11 Maharashtra . 
12 Manipur . . 
13 Meghalaya . . 
14 Nagaland . . 
15 Orissa . . . 
16 Punjab . . 
17 Rajasthan . . 
18 Sikkim . . 
19 Tamil Nadu . . 
20 Tripura . . 
21 Uttar Radesh . 
22 West Bengal . 
23 A & N Islands . 
24 A~unachal Pradesh 
25 Chandigarh . . 
26 D L N Havili . 

' 27 Delhi . . . 
28 Goa, Daman & Diu 
29 Mizoram . . 
30 Lakshadweep . 
31 Pondicherry . 

Total 

[Translation] 
Pitamber-Patra National Environment 

Scholarship 
3345. SHRI GIRDHARI LAL 

BHARGAVA : Will the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state : 

(a) whether the Government had 
introduced Pitamber-Patra National 
Environment Scholarship in 1978 for 
Prmotion of and specialisation in 
research ifl any branch of environ- 
mental science : and 

(b) if so, the names of the talented 
Personalities on whom this award has 

been conferred, the important resenrch 
conducted and development work done 
by them ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON- 
MENT AND FORESTS (SHRI 
KAMAL NATH) : (a) The Govern- 
ment has instituted the Pitamber Pant 
National Environment Fellowship 
Award in 1978 to encourage and re- 
cognise excellence in research in envi- 
ronmental sciences. 

(b) The information is given in the 
attached Statement. 
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STATEMENT a 

Name d the Awardee Subject Area of Research 

Dr. A.K. Ganguly . . . . Nccl:x technique and predictive modelling inwstiga- 
tions on the movement of aquatic and crustal material 
of earth's surface, and also collectioll of basic data and 
fundzmental aspects of Environmental Sciences. 

Prof. Madhav Gadgil . . . Interaction of nature and man on the great hill r a n g  of 
lhc Western Ghats. 

Dr. S.K. Jain . . . .  . A manual of identification and Phytogeography of the 
family Poaceae in India. 

b 

Dr. K. Krishnnmorthy . . The Role of Mangroves in the Coastal Environmental 
Preservation and Protection. 

Prof. K.S. Valdiya . . . Environmental Geology : Focus on India. 

Dr. C.R. Krishna Murti . . . Ecotoxicological Problem5 in the Indian context. 

Dr. J.S. Singh . . . . Examination of Structure and Function of Himalayan 
Forests. 

Prof. P.S. Ramakrishnan . . Problems of shifting Cultivation. 

Prof. G. Padmanabhan . . . Classification of Environmental Chemicals in relation 
to their toxic potential and inducibility of specific species,, 
of Qtochrome P-450. 

Prof. S.C. Pandeya . . . . Development and Management of Grazing Lands in 
Arid to Marginal Semi-Arid areas of Western India and 
its Ecological prospectives. 

prof. V.M. Meher-Homji . . Ecological aspects in developing a wnsewation strategy 
in India. 

Prof. K.N. Mehrotra . . . Environmental impact of Pesticides in India. 

Soil E&OD in Raja- (c) the action behag taken by Rajas- 
than Government to check the dec-, 

3346- SHR1 LAL reasing water storage capacity and the 
BI-IARGAVA : Will the Minister of i,,,ing soil deposit in dams and 
ENVlRONMENT AND FORESTS ponds? 
be pleasad to state : 

(a) whether there has been very ra- 
pid soil erosion in the barron land be- THE MINISTER OF STATE OF 

THE MINISTRY OF ENVIRON- cause of large rale deforestation in ME)ITI. AND 
Aravali mws ' wLdh.n ; KAMAL N A m  : U, (c) Th & 

(b) if so, wbefher this has resulted formation is baiRg cdlecld from the 
in the raising of the lev& of river State Govemmemt and will be laid 
vfdleys, dams, ponds rtc; and on the Tabk of the House. 
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3547. SHRI GIRDHARI LAL 
BHMWAVA : Will the Minister of 
ENMIRONMl3EIT AND FORESTS 
be pleased to state : 

(a) whether environmental condi- 
tion is adversely affected due to de- 
foratation of the hilly areas of the 
country, particularly Himalayas, Ara- 
vali, Vindyachal. Satpura mountain 
ranges and Western and Easter~ 
Ghats ; 

(b) whether due to deforestation 
several hills have become denuded ; 

(c) whether soil erosion in the 
dended hilly areas have increasing 
rapidly : and 

(dl if so, the steps being taken to 
check this soil erosion ? 

THE MTNISTER OF STATE OF 
THE MINISTRY OF ENVIRON- 
MENT AND FORESTS (SHRT 
KAMAL NATH) : (a) and (b) Yes. 
Sir. 

(c) and (d) No study has been con- 
ducted in this regard. However. vari- 
ous M m e s  and progammes men- 
ti-, below are being implemented 
which we intended inter-alis to check 
soil eqo.osion :- 

(i) State C3overnments' schemes 
for afforpsptioq and soil and 
moisture cpma t iqn .  

(ji) Schemes of the Central Gov- 
-at like. &e Ever Valley 
h h b  (It-), Flood Prone 
Rivers Programme (FPRP), 

- +- ~ P r o p r n m e  
@DP), Drought m e  Area 

91-J..IB(N)rl03Lw 

(iii) 

(iv) 

Programme @PAP), Integrat- 
ed Wastelands Develapmept 
Programme W P ) ,  Naiansl 
Watershed Development Prog- 
ramme for Rainfed Areas 
(NWDPRA), Eco-task Force 
etc. 

Provision of financial assis- 
tance to non-governmental or- 
ganisations (NGOs) to take-up 
afforestation and wastelands 
development activities. 

Guidelines have been issued 
to States/U.T. Governmeats to 
consider banning green felling 
on mountains/hills above 1000 
metres. 

[English] 

Agobaent of Flats m lnderldc 

3348. DR. LAT, BAHADUR 
RAWAL : Will the Minister of UR- 
BAN DEVELOPMENT be pleased 
to state : 

(a) wbether during November, 
1990, Slum Wing of DDA has invited 
applications from registered persons 
of 1985 scheme for allotment of tlats 
on cashdown basis cmstMcted in In- 
derlok area ; 

(b) if so, the details of the total 
number of applications received ; 

(c) the floor-wise cost of these flats: 

(d) whether any date for holding 
the draw has since been decided for 
allotment of these flats ; 

(e) if so, the details thereof along- 
wi€h the name of the mtmbers of jurp 
chosen for the draw nnd if not, the 
reasons therefor; aed 
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(0 the formalities the successful al- 
lottee wouM have to complete to take 
the pcksession of these flats ? 

THE MMISTER OF STATE IN 
THE MMISTRY OF URBAN DE- 

Category of registrants 

VELOPMENT (sZ M. ARUNA- . . 
CHALAM) : (a) Yes, Sir. , 

(b) 1537, out of which 1502, as 
per details given below, were found 
in order :- 

Number of 
applications 
found in order 

--- - -- 
General Category . . . . . . .  . . .  11% 

. . . . . . . . . . .  Scheduled Castes 277 * 
Handicapped . . . . .  . . . . . .  4 

Widow . . . . . . . . . . . .  2 1 

(c) Floor-wise cost of the flats con- structed in two phases is as under :- 

Floor Phase I Ph:m I1 

Rs. 

'Ground Floor . . . . . . .  1,08,700 1,10,300 
First F1oor/Second Floor . . . . .  1,47,600 1 ,49- 

(d) and (e) The draw was held on 
30-1-1991. The following were the 
Members of jury for the draw :- 

1. Smt. Nutan Guha Biswas, Ad- 
ditional D i c t  Magistrate. 

2. Shri R. K. Verma, an ofiker 
from New Delhi Municipal 
.Committee. 

3. Shri K. K. Sharma, Joint See 
r e t q  (Home), Delhi Admn. 

(f) The successful allottees are re- 
quired to deposit':- 

(i) Cost of the flat as demanded 
a in tSle Allotmentcum-Demand . ' . 'ldter aad produce tl& bank - - d 

(ii) An undertaking on non-judi- 
cia1 paper in the prescribed 
form. 

(iii) An aiiidavit to the effect that 
the allottee or dependent fami- ' 
ly members are not having 
any other house/plot in the 
Union Territory of Delhi. 

(iv) A photostat copy of the lib- 
tion Card. 

(v) Pfiotograph and specimen. sig-; 
nature duly attested. A .  

b . . 

(Yif P n slip8 and deposit 
rlips. 
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[Translation] 

Pollution in Rivers 
<' 

3349. SHRI BHUWAN CHAN- 
DRA KHANDURI : Will the Minister 
of ENVIRONMENT AND FORESTS 
be pleased to state : 

(a) whether there is a serious prob- 
lem of river water pollution in the 
country ; 

, (b) if so, the method being adopt- 
ed to assess the river water pollution ; 
and 

(c) the steps proposed to be taken 
by Government to check the problem 
of river water pollution in the coun- 
try? 

THE MINSTER OF STATE OF 
THE MINISTRY OF ENVIRON- 

+ENT AND FORESTS (SHRI 
KAMAL NATH) : (a) Based on river 
water quality monitoring data, the 
Central Pollution Control Board has 
identified some polluted river stretches. 

(b) Tbe critical parameters for 
river water pollution are Dissolved 
Oxygen concentration (DO). Coli- 
forme and Biological Oxygen Demand 
(BOD). 

(c) Steps taken for control of pol- 
lution of river include : 

Effluent standards have been 
prescribed under the Environ- 
ment (Protection) Act, 1986; 
A network of ambient water 
quality monitoring stations 
have been set up ; 

Environmental guidelines have 
'been evolved for siting and 
operation of industries ; 

(iv) Industries have been asked to 
comply with consent require- 
ments of the State Pollution 
Control Boards to keep the 
discharge of effluents and 
emissions within the stipulat- 
ed limits ; 

(v) Prosecutions have been laun- 
ched against some of the in- 
dustries causing river poliu- 
tion; 

( 4  

(vii) 

(viii) 

Fiscal incentives are provided 
for installation of pollution 
control equipment ; 

A scheme has been initiated to 
give assistance to clusters of 
small scale industrial units for 
setting up common efauent 
treatment plants ; 

A time-bound action plan for ' 

control of pollution in highly 
polluting 17 categories of in- 
dustries has been prepared in 
consultation with State Gov- 
ernments and a Notification 
has been issued under which 
polluting units of these cate- 
gories are required to meet 
the standards ' by December 
31, 1991. 

New Afforestafion Policy 

3350. SHRI BHUWAN CHAND- 
RA KHANDURI : Will the Minister 
of ENVIRONMENT AND F O W T S  
be pleased to state : 

(a) whether Government have for- 
mulated a new afforestation policy ; 

(b) whether the said policy aims at 
plantation in the hill areas of Hima- 
chal Pradesh and Uttar Pradesh and 
to impose b q  on f e r n  of trees ; 
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(c) if so, the details thereof; and 
(4) by what time this new policy 

is likely to be implemented ? 

THE MINSTER OF STATE OF 
TRE MINISTRY OF ENVIRON- 
MENT AND FORESTS (SHRI 
KAMAL NATH) : (a) to (d) The 
National Forest Policy, adopted in 
1988, provides for massive need- 
based and time bound programmes of 
afforestation and tree planting, with 
particular emphasis on fuelwood and 
fodder development, on all degraded 
and denuded forest and mn-forest 
lands, inclt14ing the hill areas as in 
Himachal Pradesh and Uttar Pradesh. 
It also provides that production fores- 
try pogramples, while aiming at en- 
hancing the fomt  cover in the coun- 
try and meeting national needs, should 
net entail clear felling of adequately 
stocked natural forests. 

. . 

[English] 

'hnsfer of Pbysical Education and 
Yoga Teachers of K. Vs. 

3351. DR. LAXMINARAYAN 
PANDEYA : 

SHRI PHOOL CHAND 
VEWA : 

Wa t b  Min@er of HUMAN RES- 
OURGE DEVECOPMENT be pleas- 
dtostp%e: 

(a) whether annual request for 
m d e r  of Physical Education and 
Y m  tewbls of Kendriya Vidyala- 
yas bave been given e@wt to dur- 

p r w r t g  two academic ses- 
sions wl.& the m w s t  for transfer of 

c ~ ~ ~ t s  of teachers have been/ 
arc b e i i  ordered ; and 

(b) if so, the reasons therefor? 

THE MINISTER OF HUMAN 
RESOURCE DEVE&WMENT ' 

(SHRI ARJUN SINGB) : (a) Yes, Sir. 

(b) The Yoga Teachers were initial- 
ly appointed on ad-hoc basis when 
yoga teaching was staaed experimen- 
tally. I t  was subsequently decided to 
integrate Physical Education and Yoga 
in Kendriya Vidyalayas and to regu- 
larise Yoga Teachers after they ac- , 
quire the qualifications of Physical 
Education Teachers. In the meantime, 
routine request transfers are not being 
permitted. 

Demand to Enhance Sum for Group 
Insomnce Scheme in Kendriya 
Vidyalqa b p 3 e t B p r r  

3352. DR. LAXMINARAYAN 
PANDEYA : 

SHRI PHOOL CHAMD 
VBRMA: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMeNT be 
pleased to state : 

(a) whether All India Kendriya Vi- 
dyalaya Teachers Association has 
been demanding enhancement of sum 
assured for on the lines of Cewal 
Government Eseployees Insurance 
Scheme ; and 

(b) if so, the details thereof and 
the reaction of Union Government 
thereto 7 

THE MINISTER OF HUMAN 
RESOURCE D E v E m m N T ,  
(SHRT ARJUN SMGH) : (a) and (b) 
Yes, Sir. The All India Kendriya 
Vidyalaya Teachers Association is 
demanding ratiopahtjon of tbq 
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Group Insurance Scheme. The posi- , ' tion is behg reviewed by the Kendriya 
Vidyalaya Saagathan. 

Complaints Against Samagta Seva 
Sangh 

3353. DR. LAXMINARAYAN 
PANDEYA : Will the M i s t e r  of 
HUMAN RESOUaCE DEVELOP- 
MENT be pleased to state : 

(a) whether grant has been provid- 
ed to an institution named Samagra 
Seva Sangh, Garoth in Madhya Pra- 
desh for literacy drive ; 

(b) if so, the amount provided 
therefor during 1989-90 and 1990-9 1 
year-wise ; 

(c) whether government have recei- 
ved some complaints about this ins- 
titution ; and 

(d) if so, the actions taken thereon ? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH) : (a) Yes, 
Sir. 

(b) Under the Scheme of Assistance 
to Voluntary Agencies working in 
Adult Education, no grant was provi- 
ded to Mandsaur Zilla Samagra Seva 
Sangh, Survodaya Sadhana Kendra, 
Gram Phoolkheda, PO Pavri Garoth, 
District Mandsaur (M.P.) during 
1989-90. During 1990-91, Ministry 
has sanctioned a grant of Rs. 35.62 

)la& to this agency under Total Lite- 
racy Campaign Programme for mak- 
ing Gar0t.h Block fully literate. First 
instalment of Rs. 16.50 l&hs has 
been released on 22-4-1991. 

(c) Yes, Sir. . . 

(d) A copy of the c o m p h t  .-has 
been sent to the Government of Ma- 
dhya Pradesh for m&mg an icguky 
in the matter and report has been cal- 
led for which is awaited. 

[English] ' a .  

Surplus Teachers 6f Kendriya Vidya- 
layas 

3 354. DR. LAXMINARAYYAN 
PANDEYA : Will the Minister of HU- 
MAN RESOURCE DEVELOPMENT 
be pleased to state : 

(a) whether about 450 teachers of 
different categories in Kendriya Vid- 
yalayas have recently been rendered 
surplus ; 

(b) if so, the details thereof, Vidya- 
laya and categories-wise; and 

(c) steps the Government propose 
to take to absorb them? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH) : (a) to (c) : 
On account of increase/decrease in 
sections, upgradation of Kendriya 
Vidyalayas, opening of new Vidya- 
layas etc., there is a continuous pro- 
cess where by, in individual Vidya- 
layas some teachers are rendered sur- 
plus and vacancies in others are 
created. Considering the Kendriya 
Vidyalaya Sangathan as a whde, there 
is an overall deficit rather than sur- 
plus of teachers. Where the individual 
teachers become surplus in their parti- 
cular Vidyalayas, they are adjusted 
against other vacancies in the same 
or the related disciplines. The servi- 
ces of regular teachers are .not termi- 
nated merely because of being sur- 
f h s  in a particular school/section, 
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[Translotion] rent year and if so, the location 
thereof; and . . 

of Kendriya Vida~a- (c) by when the said Vidyalayas 
m'm are likely to be opened ? 

3355. SHRI RAJVEER SINGH: THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 

SHRI sANTOSH KUMAR (SHRI ARJUN SINGH) : (a) There 
GANGWAR : is no system of allocating Vidyalayas 

on a district-wise basis. 740 Kend- 
WiU the Minidter of HUMAN riya vidyalayas are fumtioniob in 

be &&rent States and Union Territories 
pleased to state : as per Statement attached. 

(a) number of Kendri~a Vid- (b) and There is no decision 
yalaysr, functioning and to open new Ke&iya V i d p  
Union Territory-wise alongwith the 1991-92. The opening of 
names of the districts where these more Kendriya Vidyalayas depends 
Vidyalayas are functioning ; upon the availability of funds, spon- 

(b) whether the Government pro- sorship of suitable prpposals by uher 
pose to open more Kendriya Vidya- agencies and administrative considera- 
Iayas in various states during the cur- tions. 

STATEMENT 

State-wise distribution of Kendriya Vidyalpyas as on 31-8-91 

S. No. Name of States/UTs No. of Kendriya 
Vidyalayas 
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STATEMENT-con td. 
- -.- 

S1 . Name of Statesms 
No. No. of Ksndn'ya 

Vidyalayp3 

. . . . . . . .  14 Nagaland 
15 Orissa . . . . . . . . .  
16 Punjab . . . . . . . .  
17 Rajasthan . . . . . . . .  

. . . . . . . .  18 Sikkii 

. . . . . . . .  19 Tamil Nadu 
20 Tripura . . . . . . . .  

. . . . . . .  21 UttarPracbh 

. . . . . . .  22 WestBengal 
. . . . .  23 A & N Island Portblair 

. . . . . .  24 Arunachal Pradesh 
. . . . . . .  25 Chandigarh. 

. . . . . . . .  2 6 D e l h i .  
. . . . . . .  27 Goa, Diu Daman 
. . . . . . .  28Pondicherry 

. . . . . . . .  29 Mizoranl 

Total 740 

Illiterate Persons in the Country 

3356. SHRI RAJVEER SINGH : 
Will the Minister of HUMAN RE- 
SOURCE DEVELOPMENT be pleas- 
ed to state : 

(a) whether a survey to identify the 
number of illiterate persons in the 
country has been completed; and 

(b) if so, the State-wise details 
thereof ? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH) : (a) and (b) 
The literacy data in the country is 

collected through the decennial census 
operations. A statement showing State- 
wise the number of illiterate persons 
in the country (all age groups) ac- 
cording to the revised provisional 
figures of the 1991 census, is attached. 
The number of illiterate persons indi- 
cated in the statement is inclusive of 
persons in the age-group 0-6 who 
cannot be expected to be literate. 
After excluding the number of persons 
in the age-group 0-4, the estimated 
number of illiterate persons in the 
country works out to 324.03 millians, 
State-wise information in respect of 
illiterate persons aged 7 and above is 
not yet available. 



1 AndhraRgeah 
2 AnmachalPradesh 
3Assam . a 

4 Bihar . . 
5 Goa . . .  
6 Gujarot . . 
7Haryana . . 
8 Himachal Radesh 
9 Jammu & Kashm!r 

10 Karaotaka . 
11 Kcrala : . 
12 Madhya Pradcsh 
13 Maharashtra . 
14 Manipur . . 
15 Meghalaya . 
16 Mizoram . . 
17NagaIand . . 
18 Orissa . . 
19 Punjab . . 
20 Rajasthen . . 
21 Sikkim . . 
22 Tamil Nadu . 
23 Tripura . . 
24 UtrPr Radcsh . 
25 Weet Bwpl  . 
26 A & N Island . 
n c h a h b r h  . 
28 D & N Haveli . 
29 I)nman&Diu . 
30Wi . .  
31 ~&&awtsp . 

tl- . 

41414372 
576245 

12663033 
594$4464 
386620 

19897794 
8 8 8 W  
23h7470 

Census not held 
23725548 
6361007 

42643906 
35808724 

931491 
1071207 
22397 1 
594525 

18600165 
10237830 
30262368 

214899 
25254902 

1 376260 
91983504 
35263392 

108016 
214716 
933 15 
3gW2 

3420947 
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3357. S m  AtPVIHD m T A M  : 
Will%% Mihdar df ENVIRONMENT 
AND FORESTS be pleased to state : 

(a) the number and names of indus- 
trh eausiug water and air pollution 
in Medhya Pradesh ; 

(b) whether any action has been 
taken/proposed to be taken against 
swh industries ; and 

(c) if so, the details thereof ? 

THE MINISTER OF STATE OF 
THE M~J~TRY OF ENVIRON- 
MENT AND FORESTS (SHRI 
KAMAL NATW, : (a) In Madhya 
Pradd, 345 units are reported to be 
ca&hq air and/or water pollution. 
The hames of the units are contained 

r in the document entitled. "Water Pol- 
luting Industry Inventory, Madhya 
PraBesh", ptepared by the Central 
Polhition Control Board which has 
k n  pla%t!d in the Parliament Library. 

(b) and (d The units are required 
to amply with the prescribed stan- 
daftis W i n  0 time frame. Legal action 
h beun initiated against 29 default- 
ing units. 

3358. SEIRI ARVIND NETAM : 
Will ihe M i t e r  of LABOUR be 
pkased to state : 

(a) whtther adequate supply of 
meBioines is not being made available 
td tht vtvrious WI hmpitals of Delhi 

the last few mdoths ; 

(b) if so, the reasons therefor ; 

'bc) tba merdgc vdue 'Of &e medi- 
cines being supplied each month ; and 

(d) the steps taken to improve the 
supply of medicines to ESI hospitals ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF LABOUR 
(SHRI PABAN SINGH GHATO- 
WAR) : 

(a) According to the ESI authori- 
ties, the ESI Hospitals and Dispensar- 
ies in Delhi are adequately supplied 
with medicines throughout the year. 

(b) Does not arise. 

(c) Average value of medicines sup- 
plied to ESI Hospitals and Dispensa- 
ries each month is Rs. 32.8 lakhs. 

(d) The system of supply of medici- 
nes is periodically reviewed by an in- 
ternal Committee of experts including 
Specialists to remove bottlenecks, if 
any. 

Possession of Plots Allotted .mler 
Rohii Housing Scheme 

3359. SHRI ARVIND NETAM : 
Will the Minister of URBAN DEVE- 
LOPMENT be pieased to state : 

(a) when the registration of Rohmi 
Howing Project of Delhi Development 
Authority was made ; 

(b) the number of plots allotted so 
far under the scheme category-wise ; 

(c) whether possession has been 
given to all those who have been allot- 
ed plots so far ; 

(d) if not, the reasons therefor ; 

(e) the time by which plots are 
likely to be dotted to the remaking 
applicants ; and 

(f) the rate of interest to be given 
on the advance amount deposited by 
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those persons who have not been allot- VELOPMENT (SHRJ M. -A- 
ted plots so far ? CHALAM) : (a) The registration for 

Rohini Residential Scheme was ope-" 
THE MINISTER OF STATE IN ned on 9-2-1981 and c l w  on 

THE MINISTRY OF URBAN DE- 25-4-1981. . 1 : 
- -- -. - 

(b) EWSIJanta . . . . . . . . . .  U673 
LAG . . . . . . . . . . . .  171B M.I.G. . . . . . . . . . .  - 10394 

Total 41176 -- - -  - 
(c) and (d) No Sir. Upto 

30-6-199 1, 27985 possession letters 
have been issued to the allottees. The 
delay in giving possession of plots is on 
account of non-submission by the 
aIlottees of documents required for 
taking possession, and delay in the 
provision of various services. 

(e) All the existing registrants are 
expected to be allotted plots by the 
end of 1994-95 subject to availability 
of land. 

(f) DDA is paying to the regist- 
rants a simple interest of 7% on the 
earnest money deposilie upto the 
date of draw held. 

3360. PROF. RASA SINGH 
RAWAT : Will the Minister of EN- 
VIRONMENT AND FORESTS be 
pleased to state : 

(a) whether Rajasthan Government 
have submitid any special scheme 
to the Union Government regarding 
Pushkar development with a view to 
bring environmental developments 
and improvements in the areas around 
Pushlcar; 

(b) if so, the suggestions made 

(c) whether a survey has ever been r. 
conducted in regard to the environ- 
ment of Pushkar ; 

(d) whether any environmental 
scheme is being implemented in the 
name of Pushkar agency : and 

(e) if so, the amount incurred so 
far in this regard and the &tails of 
the works completed by the . said 
agency ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON- 
MENT AND FORESTS (SHRI 
KAMAL NATH) : (a) and (b) Yes, 
Sir. The Rajasthan State Government 
has submitted a proposal seeking ex- 
ternal asistance for the ibtegratd deve- 
lopment of Pushkar area in -4jmer 
District. The proposal includes desilt- 
ing/prevention of silting of the lake, - 
development works in the town to 
prevent further degradation a$ dore- 
station as the main components.., The 
Govt. of Rajasthan has also foiw%rded 
another project prepared by the con- 
sortium of Indian Scientists fdr . Sus- 
tainable Development for integrated 
and sustainable wastelaud develop- 
ment for external assistance: The + 
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(c) Yes, Sir. The Ministry of Envi- 
ronment and Forests has supported 2 
projects for environmental studies in 
Pushkar area. These have been com- 
pleted. 

(d) This Ministry is not aware of 
any environmental scheme being im- 
plemented in the name of Pushkar 
agency. 

(e) Does not arise. 

lastitrte for De-Desertification in 
Rajasthan 

3361. PROF. RASA SINGH 
RAWAT : Will the Minister of EN- 
VIRONMENT AND FORESTS be 
pleased to state : 

(a) the details of the on-going sche- 
mes and institutions working to check 
the expansion of deserts in Rajasthan : 

(b) the expenditure incurred there- 
on ; 

BAN DEVELOPMENT be pleased to 
state : 

(a) whether the attention of his 
Ministry has been drawn to the news 
item captioned "DDA/can't go back 
on promises" appearing in the Indian 
Express dated April 10, 1991 ; and 

(b) if so, the details of the directions 
given by the National Commission 
for Consumer Disputes Redressal 
to the D.D.A. and the steps taken 
to meet its obligations in the matter 
of constructing flats for the 1979 
registrants ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DE- 
VELOPlMEKT (SHRI M. ARUNA- 
CHALAM) : (a) Yes, Sir. 

(b) On a miscellaneous petition fil- 
ed by one of the registrants of Rohini 
Residential Scheme, the National 
Commission for Consumer Disputes 
Redressal has directed the DDA that (c) the achievements of the schemes it should not confirm the auctivn and the works of these institutes so sale in respect of Plot No. 36, Sector for ; 8 pkt. L of Rohini Residential Scheme 

(d) t h  fdcilities, works included until further orders. However, the 
under desert hvelopment scheme ; Commission has not stay 
and of the auction which was scheduled 

(el the amount proposed to be to be held on 25th April, 91. 
spent during the Eighth Five Year As regards the backlog of regist- 
Plan period in this regard ? rants awaiting for allotment under 

THE MINISTER OF STATE OF New Pattern Scheme. 1979. the same 
is expected to be cleared by the end 

THE OF ENVIRoN- of "111 Five Year Plan. MENT AND FORESTS (SHRI 
KAMAL NATH) : (a) to (e) Infor- Illegal Appointment of Employees in 
mation is being collected and will be D.D.A. 
laid on the table of the House. 3363. SHRI RAJNATH SONKAR 
[English] SHASTRI : Will the Minister of UR- 

BAN DEVELOPMENT be pleased to 
h m & g  Cqmmhc& of D. D. A. state : 

3362. SHRI RAJNATH S O W  (a) whether Additional Session 
SHASTRI : Will the Minister of UR- Judge of Delhi has passed strictures 
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against D.D.A. in a case involving The above referred observations 
fraudulent appointments of thdmantls have been made while disposing df the , 
of employees who p t  employed in applications for grant of interim relief 
D.D.A. on the basis of forged trans- during pendency of the main case. 
fer orders ; .me suits are still pending final dispo- 

sal, 81 cases of fradulent appoint- 
(b) if so, the details thereof ; ments have so far been detected and 

FlRs were lodged with local police. (c) the manner in which these per- 
who Pt '' (c) 81 persons detected have been 

at On the basis of forged dismissed. The Govt. has advised the 
document are P ~ O W S ~  to be ; DDA to refer the case to CBI. 

(d) the steps taken to review all 
the appointments made in D.D.A. 
likewise to see if there are more such 
cases of forged recruitment ; and 

(e) the procedure for recruitment 
of staff in the D.D.A. dateprywise 
and the present state of vacancies 
thmin and how is it proposed to 
fill up the vacancies ? 

(d) All Chief ~ngineers, General 
Manager (ISBT) were asked to look 
into the appointments of all work- 
charged employees for detection of 
fraudulent cases. Vice-chairman, DDA 
has also asked the Chief Vigilance 
Officer to further look into the matter 
and fix responsibility wherever frau- 
dulent appointments are detected or 
involven~ent of DDA staff is found. 

(e) The information is being col- 
THE OF STATE IN lected and will be laid on the Table 

OF URBAN DE- of the House. 
VELOPMENT (SHRI M. ARUNA- 
CHALAW : (a) and (b) Yes, Sir. In I~rcmrbrionl 
MCA No. 112/91 & 102/91 decided 
On 17-7-19913 Shri S. *. Dhingap Viohtion of ~ o m t  ~wmvation A C ~ ,  Add. Distt. Judge Delhi has observed 
as under : 1980 

"There is no doubt that these ap- 3364. SHRI HARI KEWAL PRA- 
SAD : Will the Minister of ENVI- have victims Of a RONMENT AND FORESTS be plea- =@=Y of m a  or o r w e d  Wang sed to ,tate : 

involving the high &ids of D.D.A.". 
(a) whether Forest Conservation ''I restrain mgsalt from ob- Act, 1980 has been violated in each 

that case is a state during last three years ; . story of fa~ctiaaiag of the DDA and 
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THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRON- 

i MENT AND FORESTS (SHRI KA- 
MAL NATH) : (a) to (c) The infor- 
mation is being collected and will be 
laid on the Table of the House. 

Result of Secondary and Senior Se- 
condary Examinations of CBSE 

3365. SHRI HARI KEWAL PRA- 
SAD : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether there has been a dec- 
line in the pass percentage of the 
results of Secondary (10th class) and 
Senior Secondary (1 2th class) exami- 
nations (AU India and Delhi) of Cen- 
tral Board of Secondary Education 
this year ; and 
- -- 

- - 

Class X (Secondary) 
All lndia Scheme . . . 
Delhi Scheme . . .  

Class XI1 (Sr. Secondary) 
A11 lndia Scheme . . . 
Delhi Scheme . . . .  

r English] 

Primary Health Centres in Kangra 
and Chamba Diibicts in H h c h a l  
hdesb  

I .' 

3366. SHRI D. D. KHANORIA : 
will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state : 

(a) the number of primary Health 
Centres in Kmga and Chamba dis- 
trkts'hi Hfmachal Pradesh which are 

------- 
(b) if so, the percentage of success- 

ful students in both classes during the 
last three y e m  ? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH) : (a) In the 
All India Scheme, there has been a 
marginal increase in the pass percen- 
tage this year as compared to last 
year in the case of chtss X (&on- 
dary) Examination : whiie there has 
been a small decline in the p u s  per- 
centage in the class XU (Senior Se- 
condary) Examination. However. in 
the Delhi Scheme, there has btxn a 
decline in the pass percentages both 
for class X (Secondary) and class XI1 
(Senior Secondary) Examinations. 

(b) The informatioo tegiudipg pass 
percentages for Secondary and Senior 
Secondary classes for the last three 
years is given below :- 

still without qualified medical staff : 
and 

(b) the steps taken to appoint qua- 
lified medical staff in these Primary 
Health Centred ? 

THE MTNISTER OF STATE IN 
THE MTNTSTRY OF HEALTH AND 
FAMILY WELFARE (SEBaIMATI 
D. K. THARADEW SIDDHAR- 
TZIA): (a) As per infantlation sop- 
plied by the State Govomnenf, 31 
PHCs are functioning in Kmgra dis- 
trict and 18 PHCs in C b b a  district 
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in Himachal Pradesh and none is 
without qualiied medical staff. 

(b) In view. of (a) above, question 
does not arise. 

3367. SHRI BHOGENDRA JHA : 
Will the Minister of HUMAN RE- 
SOURCE DEVELOPMENT be pleas- 
ed to state : 

(a) the number of literates State- 
wise on the basis of census conducted 
recently and the steps being taken to 
achieve the national target of full lite- 
racy ; 

rates (for the population aged 7 yam 
and above), State-wise, on the basis 
of the provisional figures of tbe 1991 
census is attached. 

Universalisation of elementary edu- 
cation and universal retention in 
schools of children up to the 14 years 
of age, a programme of non-formal 
education for school dropout and 
working children in 10 educationally 
backward States and the National 
Literacy Mission which aims at impart- 
ing functional literacy to 80 millions 
adult illiterates in the 15-35 age-group 
by 1995 form an intergal part of a 
larger programme for eradication of 
illiteracy in the country. 

(b) the position of literacy in Bihar (b) Statement I1 showing the num- 
district-wise ; and ber of literates (for population aged 7 

(c) the number of people speaking Years and above) in Bihar, disrict-wise, 
different languages in the country and is attached at Annexure 11- 
particularly in Bihar ? (c) The number of people speaking 

THE MINISTER OF HUMAN different languages in the country and 
RESOURCE DEVELOPMENT in Bihar are not yet available accord- 
(SHRI ARJUN SINGH) : (a) State- ing to the provisional data of the 
ment I showing the number of lite- 1991 census. 

STATEMENT I 

S1. Indialstate Or U.T. 
No. 

. . . . . . . . . .  INDIA* 362.1 74,360 

State 
. . . . . . . .  1 Andhra Pradesh. 
. . . . . . . .  2 Arunachal Pradesh 

. . . . . . . . . .  3 Assam 

. . . . . . . . . .  4 Bhar 

. . . . . . . . . . .  5 
. . . . . . .  6Gnjarat . .  ; 

. . . . . . . . .  7. Meryana. 
. . . . . . . .  8 H ~ a l P n d c s h  
. . . . . . . . .  9 Jamm & J<ashmir* 

. . . . . . . . . .  10 Karoataka 
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STATEMENT I contd . 

Literate 
Persons 

. . . . . . . .  12 Madhya Pradesh 23.491. 956 

14 Manipur . . . . . . . . . .  895. 223 

. . . . . . . . .  15 Meghalaya 689. 419 

16 Mzoram . . . . . . . . . .  462. 246 

17 Nagaland . . . . . . . . . .  621. 0411 

18 Orissa . . . . . . . . . .  12.911. 905 

. . . . . . . . . .  19 Punjab 9.952. 965 

20 Rajasthan . . . . . . . . . .  13.618. 272 

21 Sikkirn . . . . . . . . . .  190. 606 

22 Tamil Nadu . . . . . . . . .  30.383. 416 

23 Trjpura . . .  

25 West Bengal . . . .  32.719. 340 

Uniott Territories 

1 Andaman & Nicobar Islands . . . . . 

2 Chandigarh . . .  

. . . . . . . . .  7 Pondicherry 518. 942 

%p'ptes do not include figures for Jammu & Kashmir whm the 1991 census has not bem 
leld; . 
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BIHAR . . .  
I Patna . . 

Patna (UA) . . 
. . .  2 Nalanda 

B ~ b r  Sharif (M) . 
3 Bhojpur . . .  

Arrah(M) . . 
4 Rohtas . . .  
5 Aurangabad . . 
6 Jehanabad . . 
7 Gaya . . .  

Gaya (UA) . . 
8 Nawada . . .  
9 Saran . . .  

Cbapra(M) . . 
. . .  10 Siwan 

11 Gopalganj . . 
12 Pashchim Champaran 
13 hrrba Champaran . 

. . .  14Sitamarhi 
15 Muaffarpw 

Muzaffarpur ( ~ ' C n r p j  
. . .  16 Vaishali 

17 Begusarai . . .  
18 Samastipur . . 
19 Darbhanga 

Darbhanga (M dom) ' 
20 Madhubani . . 

. . .  21 Saharsa 
22 Madhepura . . 

. . . . . . . . .  24 Katihar 412. 427 
Katihar(6 . . . .  . . . . .  88. 322 

25 Mnnger . . . . . . . . . .  1.ol8. 457 
Munget (M) . . . . . . . . .  1.24% 

26 Khagaria . . . . . . . . . .  253.395 
. . . . . . . . .  27 Bhagalpur . . . . . . . .  Bhagalpur (UA) 

. . . . . . . . . .  28 God& 237.1411 
29 Wibgaaj . . . . . . . .  261 . 3@7 
30 Dumlra . . . . . . . . . . .  u@$O 

. . . . . . . . . .  31 Deoghar a154@ 
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STATEMENT Il-contd. 

Dhanbad . . .  
Dhanbad (UA) . 
Bokaro Sted City (UA) 
Giridih . . 
fiusro (UA) . . 
Hazaribag . . 
Ptitwtu (UA) . . 
Pafadm . .  
Lohardaga . . 

. . .  Gumla 

. . .  Ranchi 
Ranchi (UA) . . 
Purbi Singhbhum . 
Jamshedpur (UA) . 
Pashchimi Singhbhum 

. . .  Araria 
Kishanganj . . 

(M)= Municipal. (UA)=Urban Area. 
A. 

[English] CHlLD DEVELOPMENT (KU- 
MARI MAMATA BANERJEE) : 

~ y m ~ s t i c  Schools in Orrisa (a) There is no gymnastics school in 
the country. However, gymnastics is 

3368. DR. A A one of the disciplines in 14 adopled 
PATRA : will the Minister of HU- schools in the country under National 
MAN RESOURCE DEVELOPMENT Sports Talent Contest (NSTC) Scheme 
be pleased to state : of Sports Authority of India, of 

(a) the number of gymnastic schools which none is in Orissa. 
hd the country and - particularly it! (b) and (c) There is no proposal to 
Orissa ; set LIP gymnastics schools in the coun- 
' (b) whether the Union Government try. 
propose40 set up more such schools ; 
and Atten- of Complaints by CPWD 

(c) if SO, the detds thereof ? 
Enquiry Office k K. P m m  

3369. SHRI SURYA NARAYAN 
HE OF STATE IN YADAV : Will the Mi&rr of UR- 'faE MNISTRy OF HUMAN R E  BAN DEVELOPMENT * pleased 

,WURCE AND DEVELOPMENT to state : 
(DEPBRTmW OF'YOUTK AF- 
F41RS & SPORTS) AND THE DE- (a) the number of complaints 
fAK'l"ME~ OF WOMEiN AND (CivWElectrical) registered with 
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FWD enquiry office in Sector 12, poor quality of wood for office in that ' 
R. K. Puram, New Delhi during the regard ; 
last six months and number out of 
them attended ; (d) the time taken for disposing 6: 

the complaints, category-wise ; and 
(b) the date of last greasing/clean- 

ing/painting was done of the ceiling 
fans provided in the quarters and 
number of complaints registered for 
change of electric bulbs in the staff 
cases and the number out of them 
attended during the last six months 
and by when they propose to grease/ 
clean/paint the fans and . change of 
bulbs of staircases ; 

(c) the number of doors/windows 
replaced during the last. six months and 
representations received regarding 

(e) the time by which all the com- 
plaints which were not attended are 
likely to be attended ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN 
D E V E L O P M E N T  (SHRI M.. 
ARUNACHALAM : (a) The number 
of Civil and Electrical complaints re- 
gistered with the CPWD Enquiry 
Office at R. K. Puram, New Delhi 
during the last six months and ~ u m -  
ber out of those attendee' ti1, were ns 
under :- 

No. registered No. attended No. Pending 

Civil 

Electrical 

(b) The cleaning, painting and grea- 
sing of fans is done, depending upon 
the condition of the fans. In about 
75% of the quarters, such cleaning/ 
paintiag/greasing was completed by 
December, 1989 and in the remaining 
25%, except in Type IV Special, it 
was completed by December, 1990. 

All the 487 complaints received 
during the last six months fegarding 
change of electric bulbs in stair;cases, 
have been attended to. 

(c) 51 doors and 6 w m  shutters 
were replaced during hut six months. 
No complaints were received regard- 

ing the quality of wood used in these 
doors/windows. 

(d) and (e) The details of the timeg 
taken in attending to the various cate- 
gories of civil complaints are given 
in the enclosed Statement. Normally, 
the day-tday electrical complaints 
are attended to the same day. How- 
ever, complaints involving replace- 
ment of major items like ceiling fans 
do take some time due to shortage of 
funds, as these involve substantial ex> 
ponditure and can be attended to as t 
soon as nmsmy bds arc available. 
The pendiig civil complakts are likely 
to be disposed of in the next 3 months. 
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STATEMENT 
Details of ti= taken far disposing of complaints category-wise 

$ 

Sl. Category Total Complaint Complaint Complaint Complaint Pending 
No. complaints attended attended attended attended 

received on the within in in more 
d.miag same day 03 days 07 days than 
SIX months 07 days 

1 Carpenter . . 1406 1278 30 09 1 88 
I 

2 Mason . 1437 1400 28 02 2 5 

Total . 7201Nos. 6930Nos. 11 1Nos. 21Nos. 4 135 

Mobii Hospitals in Tribal Areas 

3370. SHRI GOPI NATH GAJA- 
PATHI : Will the Miqister of HEA- 
LTH AND FAMILY WELFARE be 
pleased to state : 

(a) whether there is a proposal 
under the consideration of the Gov- 
ernment to set up mobile hospitals in 
the tribal areas under centrally spon- 
sored scheme ; 

(b) if so, the steps taken to imple- 
ment the proposal ; and 

(c) what alternative steps are pro- 
posed to be taken to provide treat- 
ment to those living in far-flung and 
inaccessible areas ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRIMATI 
D. K. THARADEVI SIDDHAR- 
THA) : (a) No Sir. 

t 

)(b) Does not arise. 
T 

f ic) Health and provision of medi- 
cal services is a State subject and 
health care facilities are provided to 
l-LB()*l'(403I.S~- (lob) 

all by the Governments of the States/ 
UTs. However, to give special atten- 
tion to tribal Regulation and other 
weaker sections of society, the Ministry 
of Health and Fanlily Welfare has 
relaxed the norms for establishment 
of Primarj Health Centres and Sub- 
Centres in tribal/hilly Areas. A pri- 
mary Health Centre can be established 
in tribal areas to cover a population of 
20,000 as against 30,000 in other 
areas. Similarly a Sub-centre can be 
set up for a population of 3,000 in 
tribal areas as against 5,000 in other 
areas. 

Constnrction of Ko~i-Acheneoil Fo- 
re# R o d  in Kerala 

3371. SHRI KODIKKUNIL SU- 
RESH : Will the Minister of ENVI- 
RONMENT AND FORESTS be plea- 
sed to state : 

(a) whether the Union Government 
have given approval for construction 
of Konni-Achencoil forest road in 
Kerala ; 

(b) if so, when the approval was 
given ; and 
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(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON- 
MENT AND FORESTS (SHRI 
KAMAL NATH) : (a)  No, Sir. No 
such proposal has been received from 
the State Government. 

(b) and (c) Do not arise. 

Rural Health Guide Scheme 
3372. SHRI SYED SHAHABUD- 

DIN : .Will the Minister of HEALTH 
AND FAMILY WELFARE bc pleas- 
ed to state : 

(a) the allotment for 1991-92 for 
the rural health guide scheme, State- 
wise ; 

(b) whether the terms of the scheme 
have been modified since its inception; 
if so, when it was last revised; and 

(c) whether it is proposed to con- 
vert health guides into regular cm- 
ployees under the State Governments 
as the extension of the Primary Health 
Centres in the rural areas ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND . 
FAMILY WELFARE (SHRIMATI 
D.K. THARADEVI SIDDHAR- 
THA) : (a) A statement indicating 
releases made to Merent States so 
far during the current year under the 
Village Health Guide Scheme is en- 
closed. Allocation for 1991-92 has not 
yet been finalised. 

(b) The basic objective of the , 

scheme namely, training of local per- 
sons selected by the community in 
Primary Health Care for providing 
relief in some common ailment condi- 
tions and to serve as a vital link bet- 
ween the community and the health 
functionaries has not changed. How- 
ever, medicine kits are not now being 
supplied to the Village Health Guides 
and the post of third Medical Officer . 
at the block level Primary Health 
Centres originally created for training 
these personnel and coordinating their 
actvities has been discontinued. 

(c) No Sir. 

STATEMENT 
Release of Funds under Village Health Guide Scheme 1991.92 

SI. Name of State 
No. 

Amount relcased 
under Village 
Health Guide 

Scheme 
(Rs. in lakhs) 
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-- 
1 2 3 -- - -...- .. 

7 Karnataka . . .  , . . . .  , 22.69 
8 Kerala . . .  , . .  , . . .  0.00 
9 MadhyaPradesh . . , . , . , . 50.54 

10 Maharashtra . . . . . . . . .  63.77 
11 Maniput . . . . . . . . . .  2.55 
12 Meghalaya . . . . . . . . .  1.94 
13 Nagaland . . . . . . . . . .  0.82 
14Orissa . . . . . . . . . .  31.79 
15 Punjab . . . . . . . . . .  17.49 
16 Rajasthan . . . . . . . . . .  13.47 
17 Tamil Nadu . . . . . . . . .  0.00 
16 Tripura . . . . . . . . . .  2.76 
19 Uttar Pradesh . . . . . . . . .  135.17 
20 WestBengal . , . I 60.35 
21 Arunachal Pradesh . . . . . . . .  0.00 
22 Ooa.  . . . . . . . . . .  0.00 
2 3 M i z o n ~ n . .  , 0.86 

Total . 504.66 

Missing of Preciow Stones front His- 
torical Relics 

3373. SHRI SYED SHAHABUD- 
DIN : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT 
be pleased to state : 

(a) whether son$ historical relics 
and objects as well as semi-precious 
stones used in architectural decoration 
have been found missing in Agra Fort 
during the last five years ; 

(b) if so, the action taken byethe 
Government in this regard ; 

(c) the amount spent on the repairs 
and maintenwe aad mnwation of 

(d) the d~tails of the major works 
undertaken in this connection? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH) : (a) No Sir. 

(b) Does not arise. 
(c) and (d) The expenditure in- 

curred on the maintenance structural 
repairs and horticultural development 
of Agra Fort during the yast three yeais 
are : 

1988-89 Rs. 7,44,473.77 
1989-90 Rs. 11,60,437.40 
1990-91 Rs. 9,45,145.92 

The major works undertaken wee 
b Agra Fort during kt three the conservation of tbe defenas, 
PW, Y a - P b S d  ; apd Shish Mabal and Mach& Bhavan. 
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News Captioned "Of S p i i  Costs 
and Brdren Hopes" 

3374. SHRI BASU DEB ACHA- 
RIA : Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) whether attention of the Govern- 
ment has been drawn to the news-item 
captioned "Of spiralling costs and 
broken hopes" appearing in the Eco- 
nomic Times dated May 12, 1991 ; 

(b) if so, whether the said report 
is about the woes of members of hous- 
ing societies ; and 

(c) the steps taken by the Govern- 
ment against unscrupdous manage- 
ment committees of the said housing 
societies and contractors ? . 

THE MINISTER OF STATE IN 
THE MMISTRY OF URBAN DE- 
VELOPMENT (SHRI M. ARUNA- 
CHALAM) : (a) Yes, Sir. 

(b) The report covers the alleged 
mismanagement in the construction 
of flats by the Delhi Watch Dealers 
Cooperative Group Housing Society. 

(c) On receipt of complaint, an in- 
quiry under section 55 of Delhi Co- 
operative Societies Act, 1972 was or- 
dered by Registrar of Cooperative 
Societies to enquire into the financial 
condition of the society. -49 per the 
inquiry report irregularities have come 
to notice in the matter of award of 
contrap. Further Inquiry under sec- 
tion 59 of Delhi C&perative Societies 
Act to fix responsi'b'ity on the persons 
involved in financial irregularities is 
being initkdd in order to m& good 
the loss caused to the society. 

~~ Projects Sanctioned by Iadion 
Botanical Garden 

3375. SHRI BASU DEB ACHA- 
RIA : Will the Minister of ENVI 
RONMENT AND FORESTS be plea 
sed to state : 

(a) the scientific projects sanctioned 
for Indian Botanical Garden during 
Sixth and Seventh Plan period ; 

(b) the future plan and programme 
for the expansion of Botanical Survey 
of India; 

(c) whether there is a proposal to 
set up National Botanical Gardens at 
Delhi and Karnal ; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRON-. 
MENT AND FORESTS (SHRJ 
KAMAL NATH) : (a) The scientific 
projects sanctioned for Indian Botanic 
Garden are :- 

( I )  During 6th Plan period 
(i) Revision of tribes of ihe plant 

families Arecaceae, Rubiacene, 
CaryophyUaceae, Liliclceae for 
the Flora of India Project. 

(ii) Survey and documentation of 
the horticultural trees and sh- 
rubs growing in the Calcutta 
Metropolies. 

(iii) Introduction and enAchment 
of the germplasm collections of 
water lilies, palms, jasmines 
and bamboos. 

(iv) Preparation of the directmy 
of the Botanic Gardtns and 
parks in India and also the 
hisCory of development of Gar- 
dens in Iodia. 
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(11) For 7th Five Year Pkn (b) if so, the details thereof and 
the action taken or proposed to be (i) Enlisthg of the live collection taken by DDA ; and 

in the Botanic Gardens in 
India. - (c) if 'not, the reasons therefor ? 

(iii) Revision of some plant tribes (b) 5 complaints were received re- 
the for garding illegal sale and purchase of 

the Flora of India Project. flats. In 3 cases show cause notices fo: 
(iv) Captive breeding of plants. canckllation of allotment have been 

issued, one case is sub-judice aid in 
(b) Based on a comprehensive re- the remaining one the allegations were 

view, the functions, organisation and found to be unsubstantiated by Anti- 
programmes of the Botanical Survey Corruption Branch, Delhi Administra- 
of India have been streamlined and tion. 
targets spelt out for the realisation of (C) (2UestiW 
its objectives in a time-frame span- 

.ening upto 2000 AD. [English] 

ETranslation] (a) the number of disabled persons 
assisted during 1990-91 and per- 

-/&- of DDA mb +,,, m capita expenditure on assistance for 

m purchase/treatment of aids/appliances; 

3376. SHRI GOVINDA CHAN- 
DRA MUNDA : Will the Minister of 
URBAN DEVELOPMENT be pleas- 

)* 
f (a) whether comphhta regarding 

sale and pucbase ef DDA flats by 
some property dadem havs'baen re- 
ceived by the Whi  Develq#nent Au- 
WriSy ; 

(b) the number of scholarships 
granted to disabled persons during 
1990-91 and the institutions where 
these students are placed ; 

(c) the number of NGOs assisted 
by the Government during 1990-91, 
the tota•÷ assistance during the year 
as well as names of such orgauisationr 
in War and assistance received" by 
them during the year; and 
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- (d) the number of handicapped un- 
employed who got employment thro- 
ugh the Special Cells, Vocational Re- 
habilitation Centres and special em- 
ployment exchanges during 1990-91. 

THE MINISTER OF WELFARE 
(SHRI SITARAM KESRI) : (a) 
Under the Scheme of Assistance to 
Disabled Persons for Purchase/Fitting 
of Aids and Appliances and through 
DRC Schemes about one lakh disabled 
persons were benefited and per-capita 
expenditure was Rs. 500. 

(b) During the year 37,171 students 
were given scholarships through the 
States/Union Territory Governments 
studying under the institutions 
throughout the country. 

(c) The number of NGOs assisted 
during the year is 215. The total as- 
sistance during the year for such or- 
ganisations in Bihar is Rs. 15,79,132. 
The organisations assisted are as 
under : 

(1) Girija Shankar Drishtiheen Ba- 
lika Vidyalaya. 

(2) Home for Mental Retardates 
& Psychological Sufferers. 

(3) Blind Girls School. 
(4) Prakritik Arogyashram. 
(5) Bihar Rehabilitation & Wel- 

fare Institute. 
(6) Santhal Paharia Sewa Mandal. 
(7) Gaya Netraheen Vidyalaya. 

(d) As per the information available, 
7652 persons got placemtnts during 
the year, 

FARE be pleased to state: 

(a) whether on the International 
Day against Drug abuse and illicit tra- 
fficking, U.N. Secretary General com- 
mended the renewed commitment of 
international community to join forces' 
to respond to the global threat of 
drug abuse; and 

(b) if so, the reaction of the 
Government thereto indicating the 
steps taken to effectively check drug 
abuse at the Central and States level 
and the financial assistance provided 
and the scheme formulated for the 
purpose ? 

THE MINISTER OF WELFARE 
(SHRI SITARAM KESRI) : (a) Yes, 
Sir. - ,. 

(b) The Government has taken 
following steps to deal with the prob- 
lem of drug abuse :- 

(i) The narcotic Drugs and Pgy- 
chotropic Substances Act, 1985 and 
the Prevention of Illicit Tr& 
in Narcotic Drugs and Psychotropic 
Substances Act, 1988 are in force in 
the country and are b c i i  hplement- . 
ed by the concerned agencies. 

(ii) Under the Scheme of Assis- 
tance to Voluntary Organsations for 
Prohibition and Drug Abuse Preven- 
tion sponsored by the Miaistcy of Wd- 
fare 112 counseniog ccptms, 44 &- 
addiction centres and 10 Afih-care 
Centres have been set up in States and 
Union Territories for providing coun- 
aclling, dbaddiction asd after& ser- 
vlccs to drug addicte. The grant Bane 
t i a o t d m d & t a i b ~ e d ~ t h e  

r I  - 
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last two years are as follows :- 

Year Amount sanctioned 
iRs, in Lakhsj 

-- -- - - - - -- -- -- - 
1989-90 . . . . . . . . . 160.00 

1990-91 . . . , . . . . 460.73 

[Transla tion] 

Awards to Teachers on Teachers Day 

3379. SHRI SHIV SHARAN 
VERMA : Will the Minister of HU- 
MAN RESOURCE DEVELOPMENT 
be pleased to state : 

(a) whether the Delhi Administra- 
tion confer State Awards on the Tea- 
chers Day on the- Teachers, render- 
ing distinguished services in the social 
and educational field, every year; 

(b) if so, the number of teachers 
honoured on this day during the last 
three years and the number of tea- 
chers belonging to the Scheduled 
Castes and Scheduled Tribes out of 
them ; 

(c) if no teacher belonging to Sche- 
duled Caste/Scheduled Tribe has been 
honoured during the said period, the 
reasons therefor ; and 

(d) the steps being taken to hon- 
oqr- *ern on the ensuing Teachers Day? 

T)IE MJ'NIS'FER OF HUMAN 
RBSOURCE DEVELOPMENT 
(Sm ARJUN SINGfI) : (a) and (b) . . 

Yes. Sir. Delhi Administration have 
conferred the State Awards to ninety 
teachers during the last 3 years out of 
which to belonged to the Scheduled 
Castes. 

(c) and (dl Do not arise. 

Organisations Against Social Evils 

3380. SHRZ SHIV S W N  
VERMA : Will tht Minister of WEL- 
FARE be pleased to state : 

(a) the details of volu~ltary/Non- 
governmental organisations in the 
country which are Qhting social evils; 

(b) whether the Union Govern- 
ments are giving any financial assis- 
tance to such organisations ; R T ~  

(c) if so, the amount allocated to 
them during the last three ?ears ? 

THE MINISTER OF WELFARE 
(SHRI SITARAM KESRI) : (a) to 
(c) A large number of Voluntary/ 
Non-Governmental organisations in the 
country are fighting social evils. The 
number of organisations which recei- 
ved financial assistance from the 
Government during the last three years 
is detailed in the stateqmt attached. 
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Number of Voluntary/Non-Governmental Organisatim w b i  received 6nmdal assistnace for the 
lest three years for prevention of atrocities on women, drug abuse prevention and removal 

of untouchability from Government 

The number Amount allocated 
of Volun- (Rupees in lakhs) 
tary/Non- ----. - 
Governmen- 
tal Organi- 1988-89 1989-90 1990-91 
sat ions 

3. Scheme received 
No. financial 

aswtance 
as on 
31-3-1991 

1 Scheme to promote propaganda 
publicity ld research work for 
prevention of atrocities on 
women . . . . 63 30.00 30.00 35.00 

2 Prohibition and Drug Abuse 
Prevention Scheme . . 105 364.81 460.00 460.73 

3 Removal of untouchabilit " md 
Bhangi Kasth Mukti Wo . 2 8.41 9.98 NIL 

w.111- up Of Research work in In- whether through intensive care and 
d*. Research judicious combination of &UP, the 
3381. SHRI SHIV SHARAN life of patients with rabies could be 

VERMA : will he Ministep prolonged. Dr. Gode, Professor of An- 
HEALTH AND FAMILY WEL- aesthesiology of All India Institute of 
FARE be pleased to state : Medical Sciences (AIMS) had been 

(a) whether Indian Council of Me- conducting studies over the last two 

d i d  Research has wound up ,the re- decades and they reported prolongs- 
search work going on for the treat- tion of life by a few days in a few 
ment of rabbies disease ; patients. After his retirement from 

AIIMS, Dr. Gode became an emeritus 
(b) if so, the reasons therefor ; and scientist the ICMR fie 
(c) since when the research work 

was continuing and total expenditure 
incurred so far thereon ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRIMATI 
D. K. THARADEVZ SIDDHARTHA) 
(a) to (c) The Indian Council of Me- 
dical Research (ICMR) funded re- 
search projects aimed at finding out 

of continuation his research studies on 
rabies. As the AIMS was unable to 
wntiuue providing the infrastructural 
facilities for care of rabies patients, the 
venue of the studies was shifted to LD. 
Hospital, Delhii where the rabia 
patients are admitted. I* provided 
grant to procure @pmcnt, dngs for 
care of rabies patients and also pro- 
vided research stall to assist Dr. W e ,  
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as the I. D. Hospital did not have 
facilities for providing intensive care 
to rabies patients. 

On the sudden demise of Dr. Gode, 
the research project carried out by 
him was terminated. 

Between 1980-1990 funds to the 
tune of Rs. 14.7 lakhk were provided 
by the Indian Council of Medical Re- 
search. Rs. 29.6 lakhs was allocated 
for the project in the year 1990-91. 

Land to Social Organisrrtiolls/Trnsts 
in Delhi 

3382. SHRI HAM KEWAL PRA- 
SAD : Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the particulars of the Social Or- 
ganisations, trust. and religious or- 
ganisations allotted land/buildings in 
Delhi during last three years with lo- 
cations and rates thereof ; and 

(b) the number of such cases pend- 
ing with Government ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DE- 
VELOPMENT (SHRI M. ARUNA- 
CHALAM) : (a) and (b) The infor- 
mation is being collected and will be 
laid on the Table of the Sabha. 

3383. SHRI TARA CHAND 
KHANDELWAL: Wiil the Minister 

of HEALTH AND FAMILY WEL- 
FARE be pleased to state : 

(a) whether the Homoeopathic me- 
dicines such as Arnica Hair Oil. Eu- 
phrasia Eye Drops and several im- 
portant Mother Tinctures are not 
available in the C. G. H. S. Homoeo- 
pathic Dispensaries/Units in Delhi ; 

(b) since how long Arnica Hair Oil 
and Euphrasia. Eye Drops are not 
available in C. G. H. S. Hornoeo- 
pathic Dispensaries/Units in Delhi ; 

(c)  the names of the Mother Tinc- 
lures not available in the C. G. H. S. 
Homoeopathic Dispensaries as on July 
31, 1991 ; 

(d) whether the supply of medicines 
to C. G. H. S. Homoeopathic Dispen- 
saries/Units is deteriorating ; and 

(e) the steps Government propose 
to take to ensure that all medicines 
are made available in the Homoeo- 
pathic Dispensaries and Units in 
Delhi ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMWY WELFARE (SHRIMATI 
D. K. THARADEVI SIDDHAR- 
THA) : (a) Yes, Sir. 

(b) Arnica Hair Oil & Euphrasia 
Eye Drops are not available in Ho- 
moeopathic Store Depot with e k t  
from 13-8-90 and 18- 1-9 1 respectively. 

(c) The information is given in the 
attached statement. 

(d) No, Sir. 

(e) Annual Rate Agreements for the 
year 1991 -92 for the purchase of listed 
Formulary items has already been 
fiaaliscd and supply orders placed. 
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STATEMENT 
Group B-Homoeopathic Mother Tinctures : Totd : 117 

Following Mother Tinctures are not available in Homoeo Store Depot Cole Market NW Delhi 
as on 31 st July, 1991 - 

S1. NIV No. Name of Medicine Date from which not 
No. available 
- .- - - 

1 2  > 
-- -- 4 

1 B-2. Acalpha Indica Q . . 27/3/91 
2 B-7 Alfafa r l  . . . . 16/7/91 
3 B-11 Apocynum .: . 10/7/91 
4 B-12 Arania Diadema ,, . . . . Not Quotted 
5 B-16 Avena Satira .. . . 30/4/91 

7 B-IS Baptisia ,, . , . 10/7/91 
8 B-19 Berberis Aqua. ,, . . . . 23/4/91 
9 B-21 Blata Qr. ' , . . . . 30/4/91 

10 B-26 Cantharis ,, . . . 05/6/91 
11 B-27 Carduous Mar. ,, . . 08/10/9l 
12 B-29 Cascara Seg. , ,  . . . 10/5/91 
13 B-30 Ceonanthus . , . . . 23/3/91 
14 B-32 Chellidonium ,, . . . . 18/6/91 

I 

15 B-33 Chelone ,, . . . 16/7/91 
16 B-35 China Off. , . . . . 23/4/91 
17 B-37 Cina . , . . . . 30/4/91 
18 B-38 Collinsonia , ,  . . . . l0/5/91 
19 B-43 Drosera , , . . . . 10/5/91 
20 B-44 Digitalis , , . 10/7/91 
21 B-47 Erigeron ,, l0/5/91 
22 B-50 Ficus Ral ,, . . . . 18/6/91 
23 B-53 Ficus Ves. . , . . . . 23/4/91 
24 B-56 Gossypium , , . . . . 14/12/90 

26 J3-74 Millifolium I *  . . . . 10/7/91 
27 B-75 Myristica Seb. ,, . . . . 10/7/91 
28 B-76 Nux Vomica ,, . . . . 10/7/91 
29 B-85 Psoralia Car. ,, . . . . 20/4/91 
30 B-87 Quericus Gland. , , . . . . l4/U/!KI 
31 B-92 Senecio .> . . . . 13/l2/!MNotQoot~ 
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t 
1 2  4 

-.- 3 
. . .  . _ _  

33 B-95 Spongia 7'. Q .  . . , 21!3)91 
34 B-97 Sterculia I I . . .  , Not Quotkd 
35 B-98 Strephent hu5 , . , . 18'6'91 
36 B-100 TerminaliaArj. ,, . . . . 27,3:91 Kut Quotied 
37 B-102 Thuja Oci. I t  . . .  . 105;91 
38 B-101 Thalaspi B.P. , ,  . . . . 23/4 91 
39 B-105 Telephora lnd. ,, , , , . 8,10,93 Noi Quottd  
40 B-108 Ustilago. s , . . . . 18/6/91 
41 B-109 Vibrnum Op. , )  . . . . lO/5/91 
42 B-110 Veratrum Alb. ,, . . . . 30/4/91 
43 B-Ill yohimbin~uu I ?  . . . . 13/12/90 
4 B-114 Calandu!a Ext. ,, . . . 29/7/91 
45 B-115 Echinecia Ext. ,, . . . . 29/7/91 
36 B-I16 Kreosotum Ext. ,, . . . . 23/4/91 
47 8-117 Plantagc 9 1  . . . . 23/4/91 - 

Total Moiher Tincturcs : 1 17=47 Not Available=70 Available. (57 % approx. available). 

Para-Medical Staff in C. G. H. S. Ayur- C .  G .  H. S. ~yu~vedic/Homoeopathic 
" vedic an3 Homoeopathic Dispense- Dispensary/Unit in Delhi ? 

ries 
THE MINISTER OF STATE IN 

33 84. SHR1 TARA CHAND THE MINISTRY OF HEALTH AND 
KHANDELWAL : Will the Minister FAM~LY WELFARE ( S H ~ A T I  
of HEALTH AND FAMILY WEL- D. K. THARADEVI SIDDHAR- 
FARE be pleased to state : THA) : (a) The information is given 

(a) the sanctioned strength of para- in the attached Statement. 
medical staff in each of the C. G. H. S. (b) and (c) Full sanctioned strength Ayurvedic and Homoeopathic Dispen- of Para.Medical SlaP is available io saries/Units in Dehi ; each Ayurvedic/Homoeopathic CGHS 

(b) whether full sanctioned strength dispensary,/Unit except the vacancies 
of para-medical staff is available in ,f 4 Ayurvedic Pharmacists which 
each Ayurvedic/Homoeopathic C. G .  could not be filled due to non-avail- 
H. S. Dispcnsary/Unit in Delhi. ability of candidates with requisite 

(c) if not, the reasons therefor and 
since when posts of para-medical staff 
are being vacant in each of the Ayur- 
vedic/Homoeopathic Dispensary/Unit 
in Delhi ; and 

(d) the steps the Government pro- 
pose to take to up the vacant posts 
of paramedical staff in sech of the 

qualifications. These posts are lying 
vacant since 1985. 

(d) Action has already been initiat- 
ed to fill up the vacant posts. Vaca- 
ncies have been advertised in the 
leading Newspapers by the Central 
Employment Exchange on 9-3-1991, 
16-3-1'991 m d  23-3-1991. 
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STATEMENT 

Store- 
Homoeopathic Dispensaries keepers Pharmacists Ng . AttIPeon 

GoleMarket . . . . . .  1 2 1 
DevNagar . . . . . .  1 2 1 
R . K . Puram . . . . . .  1 2 1 

Homoeopathic Units 

. . .  L a t h  Avenue 
k nlkaji . . .  
;asturba Nagar . . 

. . .  !'ushap Vihar 
Shahdara . 
Daryaganj . . .  
Tilak Nagar . . .  
Rajouri Garden . . 
Timarpur . . .  
R . K . Purarn (Sc . VI) . 

Nursing 
Attendant 

1 

1 
1 

1 

1 

1 

1 
I 
2 
1 

Ayumedic Dispensaries Storekeeper Pharmacist Ng . Attendant 

GoleMarket . . . . . .  1 2 1 
North Avenue . . . . .  1 1 1 
DevNagar . .  1 2 1 
KidwaiNagar . . . . . .  1 2 1 
R . K . Puram . . . . .  1 2 1 

Aywedic Units 

Jangpura . 
M . B . Road 
Gurgaon . 
Delhi Cantt . . 
Nangal Raya 
Kingsway Camp 
Jaxmi Nagar . 
Paschim Vihar 

Pharmacistcum-Clerk Ng . Attendant 

1 
1 
1 
1 
1 
2 
1 
1 
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' Effective Functioning of the Commis- 
sion of SC/ST 

3386. SHRI KODIKKUNNIL 
SURESH : 

SHRI SOMJIBHAI DA- 
MOR : 

Will the Minister of WELFARE 
be pleased to state : 

(a) whether the newly constituted 
National Commission for Scheduled 
Castes and Scheduled Tribes is func- 
tioning properly ; 

(b) the number of meetings held by 
the Commission and the number of 
reports submitted so far ; 

(c) whether the Government have 
recei$ed some complaints regarding 

- function of the Commission : and 

(d) if so, whether the Government 
propose to review the functioning of 
the Commission in light of the rules 
framed recently ? 

THE MINISTER OF WELFARE 
(SHRI SITARAM KESRI) : (a) The 
National Commission for Scheduled 
Castes and Scheduled Tribes under the 
amended Article 338 of the Constitu- 
tion is yet to be constituted. 

(b) to (d) Do not arise. 

Work Assigned to Subject Experts 

3387. SHRI KALKA DASS : Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether some Subject Experts 
were appointed in State Councik of 

Educational Research and Training, 
Directorate of Education, Delhi Admi- 
nistration through Union Public Ser- 
vice Commission during 1985 and 
1986 ; 

(b) if so, the details thereof ; 
(c) the nature of duties assigned to 

them ; 
(d) whether the work assigned to 

the Subject Experts as per their ser- 
vice conditions has now been with- 
drawn from them and new appoint- 
ments have been made in higher scales 
of pay in National Council of Educa- 
tional Research and Training, an au- 
tonomous body, for the same work ; 
and 

(e) if so, the reasons therefor ? 

-THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRJ ARJUN SINGH) : (a) and (b) 
SCERT, Delhi, in its present form 
was not in existence in 1985-86. HOH- 
ever, five subject specialists on the 
recommendation of the UPSC we1 e 
appointed by the Directorate of E ~ L P  
cation, Delhi during July, 1985 ta  
April, 198.6 for erstwhile State I n s b  
tute of Education, Delhi. 

(c) The Subject Experts were ex- 
pected to provide in-service training, 
improvisation of syllabi and guidance 
in respective subjects to class room 
teachers. 

(dj and (e) The work assigned to 
the Subject Experts in the Directorate 
of Education has not been withdrawn. 
Appointments in the SCERT, an au- 
tonomous registered body, are made 
in accordance with its own seIection 
procedures. NCERT is not concern- 
ed with the matter. 



142 Written Amwers August 19, 1991 

! Euglish] (b) if so, the steps being taken by 
the Union Government to check fel- 

Quarters for S U  of ESI Corporation ling of trees ; 

3388. SHRI HARIN PATHAK : (c) whether the Government have 
Will the Minister of LABOUR be chalked out a Forest Development 
pleased to state : Scheme to check deforestation and if 

(a) whether staB quarters have been so, the details of the total amount 
provided by the Government for the constructed at Employees State Insu- development of forests State-wise ; rance Corporation colony, Ahmeda- 

bad ; (d) whether the trees planted by 

(b) if so, the amount spent thereon ; forest department are maintained for 
five years only ; and 

(c) whether there is any proposal 
to allot the same quarters to ESIC (e) if so, whether the trees planted 
employees against House Building remain safe and if not, the steps being 
Advances ; and taken by the Government to protect 

the planted trees as well as environ- (d) if so, the details thereof ? ment ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF LABObR 
(SHRI PABAN SINGH GHATO- 
WAR) : (a) Yes, Sir. Staff quarters 
have been constructed mainly in three 
ESI Colonies in Ahmedabad. 

(b) A sum of Rs. 1.88 crore has 
been spent. 

(c) No Sir. 

(d) Does not arise. 

Steps to check deforestation in States 

3389. SHFU YASHWANTRAO 
PATIL : 

SHRI BHERU LAL 
MEENA : 

Will the Minister of ENVIRON- 
MENT AND FORESTS be pleased to 
state : 

(a) whether deforestation on a 
- very large scale has taken place in 

various States of the country ; 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON- 
MENT AND FORESTS (SHRI 
KAMAL NATH) : (a) and (b) No re- 
port of large scale deforestation has 
been received from the States recently. 
However, the Central Government 
have taken the following steps to 
check the illegal felling of trees : 

(i) guidelines have been issued to 
State Governments/UTs. to 
consider banning green f e h g  
on mountains/hills above 1000 
metres ; 

(ii) forest protection measures are 
being intensified including 
strengthening of infrastructure 
facilities to curb biotic inter- , 
ference in the forest ; 

(iii) enactment of the Forest (Con- 
servation) Act, 1980 to check 
diversion of forest land for 
non-forestry purposes. 
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STATEMENT 
Dctails of State-wise Central asistanre under di5cmt Centrally Sponsored Schemes during 

1990-91 
(Rupees in lakh) 

Name of 
Sta:e 

' the Area Minor Aerial Decentra- Sodd Integrated Develop- 
oriented Forest seeding hsed Develop- Waste- ment of 
fuel wood Prodcce people's mrnt land Infra- 
& fodder Nurseries Dewlop- structure 
Project rnent for pro- 

Roject tection 
of forest 
from 
biotic 
intcrfe- 
rence 

I .  Andhra 
Pradesh 

2. Anmachal 
Pradesh 

3. Assam 80.61 4.75 - 18.30 - - 9.655 

4. Bihar 192.21 47.125 - 50.00 7.00 - 
5. Gujarat 93.08 20.00 - 177.87 5 . 0 0  5.0 7.90 
6. Goa 1.23 - - - - 5.00 1.59 

7. Haryana 222.63 40.00 4.50 405.00 10.00 163.50 3.48 
8. Hirnachal 

Pradqh 45.00 - - 22.50 25.90 214.24 - 
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_ __ _____ - -  . - _ - _. 

12. Madhja 
Pradesh 8 5 0 0  2300  14.38 302.30 - 244.64 11.01 

13. Maharashtra 45.00 235.91 11.88 19.48 - 

72. Tamil Nadu 50.71 104.65 70.00 6.00 187.00 40.00 
23. Tripura 30.00 9.00 - 7.51 - 40.00 3.35 

24. Uttar 
Pradesh 162.50 - 67.50 17.04 307.04 18.42 

25. West Bengal 10.1.70 60.75 9.19 112.50 146.90 - 
26. Delhi - - - - - - - 

A _ _ - - - - - - - -  

Total 2036.94 411 992 197.46 1900.00 170.80 2381.97 185.215 
- -- 

Shortage of Medicines in Hospitals in AND FAMILY WELFARE (SHRI- 
Kerala \.14T1 D. K.  THARADEVI SIDD- 

3390. SHRI KODIKKC%IL 
HARTHA) : (a) and (b) No, Sir. 

SURESH : Will the Minister of (c) Does not arise. 
HEALTH AND FAMILY WFL-  
FARE be pleased to state : [ Tmnslationl 

(a) whether the Union Government 
have received any representation from Delay in Free Dihib~t ion of Books 

Government of Kerala about the in NDMC and MCD Schools 
of medicines in Government 

hospitals etc. ; 3391. SHRI DEVENDRA PRA. 
SAD YADAV : Will the Minister of 

(b) whether the Government of HUMAN RESOURCE DEVELOP- 
Kernla 11'1s also requested for S ~ ~ ~ -  MENT be pleased to state : 
cient quantity of medicines for distri- 
bution to patients ; and (a) whether the distribution of f e e  

(c) if SO. the steps taken by the h o k s  in schools of N. D. M. C. 
Unjon Government in this regard ? C. D- has been delayed ; 

THE MINISTER OF STATE IN (b) whether this &lay affects the 
THE MI?\; ISTRY OF HEALTH studiee of & ; a 



Sravana 28, 1 91 3 (Snka) Written Answers 1 45 

(c) whether teachers are able to 
complete the course on time in case 

* -of delayed delivery of books ? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN STNGH) : (a) to (c) 
The infonnation furnished by New 
Delhi Municipal Committee and Muni- 
cipal Corporation of Delhi is as 
below :- 

I n  NDMC schools text books are 
usually issued in the 2nd week 
of May but this year the dis- 
tribution of books was under- 
taken in the month of June, 
1991. This does mar_ginally 
affect the studies of the stu- 
dents. howevers the teachers 
are able to complete the cour- 
ses in time. 

In MCD schools free text books 
were distributed before the 
re-opening of sc)lools, after 
summer vacation. 

' Ban on Students of Non-CBSC Affilia- 
ted •˜chools to Undertake CBSE 
Emmination 

3392. SHRIMATT MAHENDRA 
KUMARI : 

will the Minister of HUMAN RE- 
SOURCE DEVELOPMENT be plea- 
std to state : 

dents of non-CBSE afiliated schools 
to undertake the CBSE examination ; 

(b) if so, the reasons therefor : and 
(c) the alternative arrangements 

being made for students of non-CBSE 
affiliated schools ? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH) : (a) and (b) 
The Central Board of Secondary Edu- 
cation (CBSE) is an affiliating Board. 
As such, only students from the schools 
affiliated to the CBSE can appear for 
the examinations conducted by it. 

(c) Does not arise. 

Time Bound Programme for DDA 
Flats 

3393. SHRT CHETAN P. S. 
CHAUHAN : 

SHRI DATTATRAYA 
BHANDARU : 

Will the Minister of URBAN DE- 
VELOPMENT be pleased to state : 

(a) whether any time bound prog- 
ramme has been chalked out bv the 
Delhi Development Authority to allot 
flats to all the remaining applicants 
in different categories ; 

(b) if so, the details thereof ; Sche- 
mewise : and 

(c) the time by which flats will be 
allotted to all the persons waiting for 
allotment ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DE- 
VELOPMENT (SHRI M. ARUNA- 
CHALAM) : (a) and (b) The allot- 
ment of flats to the remaining regis- 
trants under merea t  schemes will 
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depend upon availability of land, con- ed out a programme for construction 
struction of adequate number of flats of flats during the next three years as. 
and provision of infrastructural ser- under :- 
vices. However, the DD4 have chalk- 

SI. No. Year Target for cons- 
truction of flats 

- - - - -- -- 

(c) No exact time frame can be 
indicated for allotment of flats to all 
the remaining registrants, in view of 
constraints mentioned in reply to part 
'a' & 'b' above. However, the back- 
log under various schemes is expect- 
ed to be cleared by the end of VTIT 
Five Year Plan. 

Benefit of Union GovemmenO Em- 
ployees to Teachers of Kendriya 
Vidyalayas of NorCh East R d o n  

3394. SHR.I LOKANATH CHOU- 
DHARY : Will the Minister of HU- 
MAN RESOURCE DEVELOPMENT 
be pleased to state : 

(a) whether Kendriya Vidyalaya 
Sangathan's employees are entitled to 
allowances and benefits as decided 
from time to time ; 

(b) if so, whether Kendriya Vidya- 
laya Sangathan's Board of Governors 
or its Chairman has deprived teachers 
below the rank of Post Graduate Tea- 
cher from getting Special benefits as 
admissible to the civilian mployees 
d Union Government who art p t e d  
in North-W Regiolr ; and 

(c) if SO. the reasons thereof ? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH) : (a) Yes, Sir .... 

(b) and (c) Generally speaking, the 
special allowances and benefits accord- 
ed to Central Government Employees 
posted in the North East Region have 
also been provided to employees of 
the Kendriya Vidyalaya Sangathan. 
Yowever, while adaptin8 the facilities 
to its requirements, the Kendriya 
Vidyalaya Sangathan provided a uni- 
form minimum tenure of three years 
for Post Graduate Teachers and above 
as against tenures of 2 or 3 years de- 
pending on length of service for all 
Central Govt. Employees working in 
North East Region. Further, the faci- 
lity of Special (duty) Allowance was 
also not extended to tht teachers re- 
cruited specifically for the Nortb Eaq 
Region. The teachers below the ra& - . 
of Post Graduate Teacher are recruit- 
ed on regional basis. Therefore, the 
facility of tenure posting has also not 
been cxte~~Ucd to thtm. 
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Opening of More Kendriya Vidya- Kendriya Vidyalayas at Pauri Garh- 
layas io Pauri Garhwal and Cha- wal and Chamoli districts in the pres- 
mdi D i i c t s  cribed proforma has been received. 

3395. SHRI BHUWAN CHAND- Jobs in Gulf Countries 
tA KHANDURI : Will the Minister 3396. SHRI MAHESH KUMAR 
~f HUMAN RESOURCE DEVE- KANODIA : 
-0PMENT be pleased to state : SHRI BALRAJ PASS1 : 

(a) the present location of Kendriya SHRI CHETAN P. S. 
Iidyalayas in Pauri Garhwal and Cha- CHAUHAN : 
noli districts ; Will the Minister of LABOUR be 

(b ) whether Government purpose 
o open more Kendriya Vidyalayas in 
3arhwal regon ; and 

(c) if SO, the number of Kendriya 
iidyalayas proposed to be opened 
luring the year 199 1-92 and the place 
it which they are likely to be started ? 

THE MINISTER OF HUMAN 
2ESOURCE 1 DEVELOPMENT 
,SHRI -4RJUN SIKGH) : (a) The 
)resent locations of Kendriya Vidya- 

pleased to state : 
(a) whether the Union Government 

are aware that some groups/compa- 
nies dupe the people in the name of 
providing jobs in the Gulf countries ; 

(b) if so, the details of such groups/ 
companies and the number of persons 
duped by them during the last two 
years ; and 

(c) the steps taken,'proposed to be 
taken by the Government to check 
such frauds ? 

ayas in Pauri Garhwal and Chamoli 
Xstricts are as under :- THE DEPUTY MINISTER IN 

THE MIh'ISTRY OF LABOUR 
1. Kendriya Vidyalaya, SSB Sri- (SHRI PABAN SINGH GKATO- 

nagar Distt. Garhwal. WAR) : (a) Yes, Sir. 
, Kendriya Vidyalaya, Lansdowfie, (b) AS per available informatiolL 

District Pauri Garhwal. FIRS have been lodged against 27 
groups/persons involving the comp- 

Kendriya Vidyalaya, Joshimath? laillts of cheating of 70 persons during 
District Chamoli. the last two years. Out of above 27 

(b) and (c) Kendriya Vidplayas Cases, pr0Se~Llti0n has been sanctioned 
ire opened on the basis of proposals under the Emigration Act, 1983 against 
lf sponsoring agencies, depending on 26 P ~ O ~ S / ~ ~ O U P S .  

.he availability of necessary infras- (c) Whenever complaints are recei- 
hcture including land etc., sizeable ved, they are enquired into with the 
:oncentration of transferable Central help of police and the concerned In- 
b)vemment Employees including De- dian Missions abroad depending upon 
h e  Personnel, availability of resour- the nature of complaint. The Emigra- 

and administrative consideration. tion Act, 1983 and the rules framed 
As per records oi Kendriya Vidyalaya there-under are intendzd to protect the 
sagathan, no proposal to open new emigrant workers against exploitation. 
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The Indian Missions also take appro- 
priate action to redress their grievances 
whenever these are brought to their 
notice. 

1 Translalion] 

Construction of Governmen& Houses 
Behind Western Court, New Delhi 

3397. SHRI RAM LAKHAN 
SINGH YADAV : Will the Minister 
of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether the Government pro- 
pose to utilise the space lying vacant 
behind Western Court for construction 
of Government accommodation : 

(b) if so, the details thereof : and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF URBAN DE- 
VEZOPMENT (SHRI M. ARUNA- 
CHALAM) : (a) to (c) There are no 
proposals at present for construction 
of Govt. accommodation in the vacant 
land appurtenant to the Western 
Court. Such construction has to be de- 
cided in the context of permissible 
land use, ground coverage and floor 
Area Ratio (FAR). - 
Conversion of Western Court* as Nehru 

Moseurn 

3398. SHRI RAM LAKHAN 
sINGH YADAV : Will the Minister 
of HUMAN RESOURCE DEVE- 
LOPMENT be pleased to state : 

(a) whether the Government are 
aware that the freedom fighters Late 
J a w a h  Lal Nebru, M. A. Jinnah 

and Lala Lajpat Rai lived in Western ' 
Court, New Delhi built in 1920 ; 

\ 

(b) if so, whether the Government 
propose to exhibit the articles used 
by these greatmen and whether Go- 
vernment propose to convert Western 
Court into a National Museum in 
order to pay respect to those great 
souls ; 

(c) if SO, the details thereof ; and 
(d) if not, the reasons therefor'? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH) : (a) The 
Ministry of Human Resource Develop- 
ment (Department of Culture) do not 
have any information that these free- 
dom fighters lived in Western Court. 

(b) to (d) Do not arise. 
\ .'. 

Brick Kilns in Delhi 

3399. SHRI GAYA PRASAD 
KORI : Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) the number of brick Kilns in 
Delhi ; and 

(b) the number of Kilns out of those 
operating on the land acquired by 
DDA ? 

THE MINlSTER OF STATE IN 
THE MINISTRY OF URBAN DE- 
VELOPMENT (SHRI M. ARUNA- 
CHALAM) : (a) Delhi Admn. has re- 
ported that according to a survey con- 
ducted in the year 1988, there were 
384 brick kilns functioning in the 
Union Territory of Delhi. 

(b) Delhi Development Authoritym 
has ~eported that no brick kiln is ope- 
rating on the land acquired and trans- 
ferred to the Delhi Development Au- 
thority. 
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[English] 
- --- ---. - - . -  .----- 

RESOURCE DEVELOPMENT be 

Opening of Branches of Zoological 
Survey of India 

3400. SHRJ K.  MURALEEDHA- 
RAN : Will the Minister of ENVI- 
RONMENT AND FORESTS be plea- 
sed to state : 

(a) whether the Government pro- 
pose to open branches of Zoological 
Survey of India in Kerala ; and 

(b) if so, the details thereof ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON- 
MENT AND FORESTS (SHRI 
KAMAL NATH) : (a) No, Sir. A 
Field Station at Kozhikode, Kerala 
has already been established in 1980. 

(b) Does not arise. 

Setting up of Kendriya Vidyalaya in 
Calicub 

3401. SHRl K. MURALEEDHA- 
RAN : Will the Minister of HUMAN 

pleased to state 

(a) whether there is any proposal 
to start one more Kendriya Vidyalaya 
in Calicut ; and 

(b) if so, the details thereof and by 
when it is likely to start working ? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH) : (a) and (b) 
New ~ e n d r i ~ a  Vidyalayas are opened 
depending on the availability of neccs- 
sary infrastructure, i.e., land. tem- 
porary accommodation and 50% resi- 
dential accommodation for the staff, 
availability of resources and admini- 
strative considerations. 

The Central Government Employees 
Welfare Committee. ~ozhikode (Cali- 
cut) has sponsored a proposal for 
opening second Kendriya Vidyalaya 
in Kozhikode (Calicut). The details of 
facilities being made available are : 

Land (in acres) Temporary Accommodation Residential Accommodation 
C-R--A--d- (------h---- 7 ,------h----- 7 

Reqd. Avail Reqd. Avail Reqd. Avail 

15 acres 5 acres I2 rooms l O  rooms 50'!; of staff 8 quarters 
different types 

Clearance of Drainage Scheme for 
Jabalpor 

3402. SHRI SHRAWAN KU- 
MAR PATEL : Will the Minister of 
URBAN DEVELOPMENT be pleased 
to state : 

(a) whether the underground drain- 
age scheme for Jabalpur city, has been 

submitted by Madhya Pradesh Gov- 
ernment for approval in the light of 
observations made by the Central 
Public Health and Environmental En- 
gineering Organisation ; 

(b) if so, the steps taken so far for 
clearance of the scheme ; and 
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(c) the details of the World Bank given to USQ No. 1052 on January 
aid likely to be made avdible for the 2, 1991 and state : 
project ? (a) whether Government propose to 

lay a statement showing the names, 
THE MINISTER OF STATE IN date of appointment of Safai Karm- 

THE MINISTRY OF URBAN DE- charis who have been regularised as 
VHLXWENT ( S m  M- ANNA-  full time employees according to their 
CHALAM) : (a) Yes, Sir. seniority ; 

(b) The Jabalpur Sewerage and (b) whether Government propose to 
Sewage phase I regularise such Safai Kilramcharis who 
Pi'are I1 has been 'leared have served fur more thdn five years ; tral Public Health and Environmental 
Engineering Organisation from tech- 
nical angle at an estimated cost of (,) if not, the reasolls therefor :' 
Rs. 77.97 crores. 

(c) Does not arise as the scheme THE MINISTER OF HUMAN 
has not proposed for World Bank RESOURCE DEVELOPMENT 
assistance by the Govt. of Madhya (SHRI ARJUN SINGH) : (a) A state- 
Pradesh at present. ment is attached. 

mrwn of safsi Kalrmhad (b) and (c) The part-timers are 
regularised on the basis of their inter- 

3403. SHRI DHARAM PAL se-seniority as and when vacancies 
SINGH MALIK : Will the Minister of arise due to retirement/death of the 
HUMAN RESOURCE DEVELOP- regular safai karamcharis or due to 
MENT be pleased to refer to the reply addition of new schools. 

STATEMENT 

S. 
No. 

Name Datc of Date of 
engagement on Appointment on 

Part Time regular basis 

1 Tara Devi . 
2 Smt. Safeda . 
3 Suraj Bhan . 
4 Daya Wati . 
5 Daya Devi . 
6 N i D e v i  
7 Ramkali . 
8 Janki Devi . 
9 x f i s b a a .  

10 Rattan Singh 
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S. 
No. 

Name Date of Datc of 
Engagment on Appointment 

Part Time on r~gu1.u bali; 

- .- . . -- - -- .. -. --- 

11 Krishna Devi . . .  . . .  7-1 0-7 1 23-1 1-89 
12 Bhagwani . . . . . . .  13-10-71 ) I  

13 SunehriDevi . . . . . .  14-10-71 I S  

14 AnguriDcvi . . . . . .  16-10-71 , , 
15 Maimi Devi . . . . . .  20- 10-7 1 5-01-90 
16 Sanka Devi . . . . . . .  1-11-71 , I 

17 AnguriDevi . . . . . .  5-11-71 I I 

18 Sheela Dcvi . . . . . . .  10-11-71 I I 

19 ShakuntnlaDevi. . . . . .  16-11-71 , I  

. . . . . .  20 Shakuntla Devi 16-11-71 , , 
21 Shanti Dcvi . . . . . . .  1-12-71 , , 

. . . . . .  22 KhajaniDevi 1-12-71 9  9 

23 ShantiDrvi.  . . . . . .  5-12-71 ,. 
2 4 K c s r i .  . . . . . . .  18-12-71 9 1  

25 Satwati . . . . . . .  1 -1 -72 ss 

26 RajoDevi . . . . . . .  12-1-72 ( I  

. . . .  27 SarwatiDevi . 1 1-2-72 a #  

. . . . . .  25 SaroopiDevi 1-2-72 9 9  

29 LakhmiriDevi . . . . . .  1-1-67 30-8-90 
30 KhajauiDevi . . . . . .  15-2.72 $ 9  

31 AshrafiDevi . . . . . .  15-3-72 ,. 
32 SantraDevi. . . . . . .  1-4-72 , ,  

. . . . . .  33 BirnlaDcvi. 1-4-72 ,* 
34 ChandraDevi . . . . . .  15-5-72 
35 Dhanpati . . . . . . .  20472 ) I  

36 SharbatiDevi . . . . . .  10-5-72 )I 

. . . . . . .  37Raniwati 26-4-72 9 1  

. . . . . .  38 RamcshChand 1-5-72 9 I 

39 ShantiDevi. . . . . . .  1-7-72 * I  

40 Om Wati , . . . . . .  8-7-72 9 ,  

41 TejPal . . . . . . .  1 5-7-72 9 s  

4 2 S a t P a l  . . . .  15-7-72 1 4-2-91 
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Name Date of Date of 
Engagement on Appointment 

Part Time on regular basis 

.. 

43 Krishna Debi . . 15-7-72 21-3-91 

44 Ramesh . . .  . . 15-7-72 14-2-9 1 

45 Maimo . . . . .  . . 25-7-72 14-3-91 
. . . .  46 Da>-a Uati . . .  26-7-72 4-2-9 1 

47 Rajo . . . . . . . .  26-7-72 7-2-9 1 

. . . . . .  48 DayaWati 1-8-72 5-2-91 

. . . . . .  4 9 D u e u a n  16-8-72 4-1-91 

. . . . .  50 Murari 17-8-72 5-2-91 

51 Goffpri Devi . . 6-7-72 5-3-91 

. . . . . .  52 Kamla Devi 1-10-72 7-5-91 

53 RoopKala . . . . . .  5-10-72 7-3-91 

54 Swroopi . . . . 5- 10-72 7-3-91 

55 Ram Piyari . . .  13-10-72 8-3-91 

5 6 S o m W a t i  . . . . . .  1 5- 10-72 7-2-9 1 

57 Murti Devi . . . . .  . . 10-11-72 14-2-9 1 

. . .  58 Angoori Devi 21-1 1-72 19-2-9 1 

59 Shanti Devi . . . . . . .  1-12-72 5-4-91 
60 Bedi . . . . . . . .  5-12-72 31-1-91 

61 Shila k v i  . . . . .  . . 8-12-72 23-3-91 
62 Prakashwati . . . . . . . .  1-1-73 9-4-9 I 

. . .  63 Risalo . . . .  5- 1-73 26-3-91 

64 Kela Devi . . . . . . .  5-1-73 14-2-91 

65 BhooroDevi . . . . . .  20- 1-73 14-3-91 

. . . . . . .  66 Kamla Devi 24- 1-73 14-3-91 

67 Parmeshwati . . . . . .  1-2-73 19-4-91 
68 Laxmi Dcvi . . . . . . .  1-2-73 14-6-91 

69 IshwariDevi . . . . . .  1-2-73 8-4-91 
70 Phoolwati . , . . . . .  1-2-73 5-3-91 
71 Giano Devi . . . . . . .  1-3-73 7-2-91 
72 Vidya Devi . . . . . . .  1-3.73 14-2-9 1 
73 Chand Kaur . . . . . .  6-3-73 26-3-91 
74 Bimla . . .  4-4-73 10491 
75 GianoDevi . . . . . . .  1-6-73 23-3-91 
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Name Date of Date of 
Engagement on Appointment 

Part Time on regular babis 

76 Vidyawati . 
77 Suraj Bhan . 
78 Rajwati . 
79 Shanti Devi . 
80 Daya Kaur . 

X I  Ram Shri . 
82 Panni Devi . 
S3 Kiran Devi . 
84 Ramwati . 
85 Maya Dai  . 
86 Bhatcri . 

87 Chameli Dcvi 

88 Krishna Devi 

89 Attro . . 

93 Sureb!i Kumar 
91 Saraswati . 
92 Rajo Drvi . 
93 Harvaji . 
94 Anare . . 
95 Kishni . . .  
96 Giano Devi . 
97 Bharpai Devi 

98 Saraswati . 
99 Chhano Devi 

100 Sukhbir Singh 

101 Birmo Drvi . 
102 Smt . Parkash 

103 Smt . Rani . 
104 Smt . Sringari 

105 Om Parkash 

106 ~ a l a w a t i  . 
107 Sharvan Devi 

108 Kitabo Devi 
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Name Date of Date of 
Engagement on Appointment on 
Part Time regular basis 

1W Parkashwati . 
110 Roshani . 
11 I Chaman Wati 
112 Kranti Devi 
11 3 Angoori Devi 

114 S h a d  Dcvi . 
115 Shila Devi . 
116 Santosh Kumari 
1 17 Risalo D:vi . 
118 ZaloDevi . 
119 Sona . . 
120 Sumitra Devi 
121 Kasturi Dsvi 

122 Meda Ram . 
123 Chander Kala 
I24 Maya Devi . 
125 Krishoa . 
126 Imrati Devi . 
127 Naraian Singh 
128 Chameli . 
129 Jagwati . 
130 Maya Devi . 
131 Ram Piyari . . . . . . .  5-4-75 8-3-9 1 
132 VidyaRattan . . . . . .  16-4-75 14-3-91 
133Omvir . . . . . .  1-5-75 13-3-91 
134 indrawati . . . . . . .  1-5-75 2-5 -91 
136 Savitri Devi . . . . . . .  17-6-75 7-3-9 1 
137 RamPiyari . . . . . . .  1-7-75 22-3-91 
138 Rajwdti . . . . .  . . 1-7-75 5-3-91 
139 Balbiri . . . . . . .  12-7-75 14-3-9 1 

. . . . . . .  140 laswanti 15-7-91 5 4 9 1  

141 Premwati . . . . . . .  15-7-91 18-3-9 1 
: 7 
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Name Date of Date of 
E ngag-men1 on Appointment 

P.irl Tim: c r : l  rc.gu!ar b! . .is 

142 Kanta Devi . . . . . . .  
. . . . . . . .  143 Savitri 

144 hiaya Wati . . . . . . .  
145 Raj Dulari . . . . . . .  
146 Maya D a i  . . . . . . .  
147Bhagyaw~n1i . . . . . .  

. . . . . . .  148 Lila Devi 
149 Kela Devi . . . . . . .  
150 Santra . . . . . . . .  
151 OmParakash . . . . . .  
152 Risale . . . . . . . .  
153 Bhupan . . . . . . .  
154 Ram Wati . . . . . . .  
155 Santosh . . . . . . .  
156 SumitraDevi . . . . . .  

. . . . . .  157 KrishnaDevi 
. . . . . . . .  158 Kesari 

159 Na:huSingh . . . . . .  
160 AnoopSingh . . . . . .  
161 Mahaveero . . . . . . .  
162 Ram Piyari . . . . . . .  
163 Usha Devi . . . . . . .  
164 Chand Kaur . . . . .  

. . . . .  161 O h t i  G Q ~  dl 
166 RrahamPrakash . . . . . .  

. . . . . . .  167 Ramo Devi 
168 Kamla . . . . . . .  
169 R ~ m o  Devi . . . . . . .  

. . . . . . .  170 Shanti Devi 
. . . . . . .  171 Smt Murti Devi 

. . . . . . .  172 Shila Devi 

. . . . . . .  173 Jai Pali 

. . . . . . .  174 Rarno Devi 

. . . . . . .  175 lmarati 
176 Prakashi . . . . . . .  
I77 ShyamoDevi . . . . . .  
178 Jage Ram . . . . . . .  
179 Raj Bala . . . . . . .  
18OCharidaDtvi . . . . . .  
181 Sukhbiri . . . . . . .  
182 Prern . . . . . . . .  
183 Phoolwati . . . . . . .  
184 Itam0 . . . . . . . .  
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Pollution by Sugar and Chemical 
Factories in Moradabad and Bijnore, 
Uttar Pradesh 

againstt4 units for not taking adequate 
steps to meet the prescribed standards. 

3494. SHRI CHETAN P. S. 
CHAUHAN : Will the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state : 

(a) whether the sqa r  and chemicals 
factories in Moradabad and Bijnore 
districts of Uttar Pradesh are creating 
air and water pollution bv violating 
the direction laid down by the Govern- 
ment for installation of pollution con- 
trol equipments : and 

Cb) if so: the remedial measures 
proposed to be taken by the-Govern- 
ment in this regard ? 

THE MINTSTER OF STATE OF 
THE MINISTRY OF ENVIRON- 
MENT AND FORESTS (SHRI 
KAMAL NATH) : (a) Of the sugar 
and chemical factories in Moradabad 
and Bijnore districts of Uttar Pradesh, 
12 units are reported to be not meet- 
ing all the standards prescribed under 
the Water (Prevention and Control of 
Pollution) Act, 1974 and 16 units 
are not meeting all the standards pres- 
cnied under the Air (Prevention and 
Control of Pollution) Act, 1981, as 
they have not installed adequate pol- 
lution control equipment. 

(b) A time-bound action plan has 
been prepared for control of pollution 
in consultation with the State Govern- 
ment and a Notification has been issu- 
ed under which polluting units are 
required to meet the standards by 
December 31. 1991. 

Thc Uttar Pradesh Pollution Con- 
trol - has i n i W  legal action 

Location of Polluting ahd Hazardons 
Ind-es 

3405. SHRI RAM KAPSE: Will 
the Minister of ENVIRONMENT 
AND FORESTS be pleased to state 
the measures the Government propose 
to take under the Environment (Pro- 
tection) Act, 1986 to prohibit the 
location of the polluting and/or hazar- 
dous industries in designated indus- 
trial areas with 25 km of the peri- 
phery of towns having population of 
more than one million as allowed by 
the new industrial location policy ? ,. 

THE MINISTER OF STATE OF 
THE MINISTRY OF ENVIRON- 
MENT AND FORESTS (SHRI 
KAMAL NATH) : Location of pollut- 
ing and hazardous industries even in 
designated industrial areas within 25 
km of the periphery of towns with a 
population of more than o e million 
is to be guided by ronin$land-use 
regulations and environmental legis- 
lation. As such, the provisions of the 
Environment (Protection) Act, 1986 
would be used to locate and regulate 
development of hazardous industries, 
where necessary. 

Shortage of Drinking Water in DIZ 
Area 

3406. SHRI BHUWAN CHAND- 
RA KHANDURI : Will the Minister 
of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether Government, are , aware 
that there is perennial water shortae 
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in DIZ area, New Delhi specifically Temples in Hamirpur And Jhansi 
in Sector 'D'; if so, the reasons there- 
for : 3407. SHRI V. N. SHARMA : 

Will the Minister of HUMAN RE- 
(b) whether the hand pumps sanc- SOURCE DEVELOPMENT be pleas- 

tioned for Sector 'D' Mandir Marg ed state : 
have since been installed ; (a) whether the temples in Hamir- 

pur and Jhansi are being maintained 
(c) if the reasons therefor and properly by Archaeological Survey of 

the steps being taken to instal these l,,dia ; 
pumps without further delay ; and 

(b) if not, the steps proposed to be - . .  

(d) the other emergent measures taken by the Government for the main- 
being taken to tide over this crisis in tenance these properly 
D ~ Z  area specifically in Sector qy ? which are of the national and histori- 

cal importance ; and 

THE OF STATE IN (c) the amount spent by the Arc- 
THE OF URBAN DE- haeological Survey of India on the 
VELoPMENT (SHR1 M. ARUNA- maintenance of these temples during 
CHALAM) (a) There is a general the last three years with details there- 
shortage in Delhi due to overall shor- of ? 
tage in the bulk supply of water. This 
short~ge gets aggravated during the THE MINISTER OF HUMAN 
summer season due to power break- RESOURCE DEVELOPMENT 
down, voltage fluctuations, less avail- (SHRI ARJUN SINGH) : (a) There 
ability of raw water, and/or diversion are no Centrally Protected Temples in 
of water during fire fighting operations. the cities of Hamirpur and Jhansi. 

(b) and (c) The NDMC had sanc- (b) Dbes not arise. 

tioned 3 hand-pumps for Sector-D, (c) Does not arise. 
out of which one is already installed. 
The remaining two could, not, how- Development of Sidha System of ever, be installed, due to the soil 
being of boulder collapsible strata Medicine 

and -therefore, the attempts to instal 3408. SHRl R. KANAGA C1O these pumps was abundoned. VINDARAJULU : Will the Minister 
of HEALTH AND FAMILY WEL- 

(d) The CPWD ProPose to bore two FARE be pleased to state : 
tubewells in the area in addition to 
the existing ones, to augment the (a) whether the Central Council for 
supply of watkr in Sector-D. It has also Research in Ayurveda and Siddha is 
taken up with the NDMC for sanc- neglecting Siddha System of medicines 
tioning an additional connection for and is treating it as a subordinate sys- 
augmenting water supply to Sector-D. tem of Ayurvedic ; and 
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(h) if so, the steps the Government 
propose to take for the development 
of Siddha System as a separate entity ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRIMATI 
D. K. THARADEVI SIDDHAR- 
THA) : (a) No, Sir. 

(b) Government have taken the fol- 
lowing major steps for development of 
Siddha System of Medicine :- 

(i) The Central Council for Re- 
search in Aprveda and Siddha 
is conducting research prog- 
ramme in Siddha System of 
Medicine. 14 Institutes/units 
under the Council are engaged 
in research in this system of 
medicine. 

(ii) Two Departments of Govern- 
ment college of Siddha Medi- 
cine at Palayamkottai have 
been upgraded for Post-pa- 
duate thinink in Maruthu- 
vam and Gunapadam. 

(iii) Under the Central Govern- 
ment Health Scheme, one unit 
each at Madras and New Delhi 
have been established for pro- 
viding treatment according to 
Siddha systefi, to the benefi- 
ciaries. 

(iv) A Siddha Pharmaoopoeia Corn 
mittee has been constituted to 
prepare standards formulary 
and pharmacopoeia of drugs of 
this system. The first volume 
d a h a  formulary has al- 
ready been published. 

(v) Drug and Cosmetics Act was 
further amended in 1982 and 

Siddha System has been shown 
as a separate system of medi- 
cine in that Act. 

Situation of Pandav Nagr Colony in 
Delhi 

3409. DR. L.41, BAHADUR 
RAWAL : Will the Minister of 1JR- 
BAN DEVELOPMENT be pleased 
to state : 

(a) whether it is a fact that Pandav 
Nagar Colony which is near the fac- 
tory of Mother Dairy in Patpar Ganj 
in Shahdara Zone of Delhi is located 
in the rural area of Ghronda Neemka; 

(b) whether it has since been de- 
clared as urban area covering the old 
abadi as well as the entire revenue 
estate of the Ghronda Neemka Vill- 
age as per Gazette of 1ndia Notifica- ,- 

tion dated March 8, 1986, Part 11, 
Section 111, sub-section (ii) of SO-991 ; 

(c) whether another area named 
Ghronda Neemka does not exist near 
the Mother Dairy plant in Patpar 
Ganj of Shahdara Zone, Delhi as per 
revenue records and Pandav Nagar 
Colony is situated only in Ghronda 
Neemka; and 

(d) if so, the factual position in 
this regard ? 

THE MINSTER OF STATE IN 
THE MINTSTRY OF URBAN DE- 
VELOPMENT (SHRI M. ARUNA- 
CHALAM) : (a) Pandav Nagar Colony 
is situated in the rural area of Gha- 
ronda Neemka Bangar. 

(b) Government of India have ex- 
tended the provisions of Delhi Rent 
Control Act, 1958 to the village 
Ghronda Nemka vide noti6lcation 
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dated 8th March, 1986 referred to in.,
the Question and not thevillage Gha- '
ronda Neemka Bangar, The village
Ghronda Neemka alone has been de-
clared as urban by the Municipal Cor-
poration of Delhi, and not Gharonda
Neemka Bangar by a separate notifi-
cation dated 22nd April, 1982.

(c) and (d) Deputy Commissioner,
Delhi has reported that Pandav
Nagar Colony is situated on the land
of village Gharonda Neemka Bangar.
The Mother Dairy Plant is situated in
the land of village Mandawali Fazal-
pur on the boundary of village Gha-
ronda Neemka Bangar.

Pollution Control Around Pune City

3410. SHRI ANNA JOSHI: Will
the Minister of ENVIRONMENT &

'" FORESTS·be pJeased to state the mea-
sures; taken to control the air and

, water pollution in and around Pune
City in Maharashtra ?

THE MINISTER OF STATE OF
THE MINISTRY OF ENVIRON-
MENT AND FORESTS (SHR1
KAMAL NATH): To control the air
and water pollution in and around
Pnne city in Maharashtra, the follow-
ing measures are reported to have been
taken:

1. Pune Municipal Corporation
has prepared an exhaustive sewazer»
treatment and disposal scheme taking
into =ccount a total flow of 526 MLD
in the year 2001. The scheme costinn

t Rs. 72.66 crores has been submitted
to Grwt. for approval. The Pune
Municlnal Comoration is also trying
to secure a World Bank loan for this
'I heme.

Cl ·l/P(T' )40:1 ~:"- 12
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2: The total sewage including in-
dustrial effluent generated -from the
Pune Municipal Corporation area is
estimated to be about 300 MLD. Pri-
mary treatment arrangements have
been provided at Bhairoba Pumping
Station. A new sewage treatment plant
for biological oxidation unit has been
constructed and commissioned' near
the Naidu Hospi~al.

3. The Maharashtra Pollution Con-
trol Board'has prosecuted M/s. High

, Explosive Factory located inthe catch-
ment area of the Mula River because
the, unit has not provided effective
treatment arrangement for control of
pollution. All the major units in the
catchment area of the Pawane River
basin have provided effluent treatment
arrangements.

4. The ambient air quality moni-
toring in and around Pune is regu-
larly carried out under the National
Ambient Air Quality Monitoring
Programme. The ambient air quality
of Pune is within the prescribed limits.

rTrnl1s1ationl

Untouchablllty

3411. SHRT HART KEWAL PRA-
.SAD: Will the Minister of WEL-
F ARE be pleased to state;

(a) whether untouchabi1ity incidents
are occurring in the country in spite
of enacting anti-touchabi)ity law ;

(b) if so, the number of 'such ,inci-
dents which occurred during the last
three years. State-wise; and

(c) the steps taken by the Union
Government to make the untoucha-
bility law more effective?'
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THE MINISTER OF WELFARE facilities including legal aid, appoint- ' 
(=I SITARAM RESRI) : (a) Yes ment of oflicers for initiating or exer- 
Sir. cising supervision over prosecutions, 

(b) A statement is attached. 

(c) Under Section 15(i) of the Pro- 
'tcction of Civil Rights Act, 1955 
every offence punishable under the 
Act has been made cognizable. Un- 
der Section lSA(2) of the Protection 
of Civil -Rights Ad. 1955. the State 
Governments and Union Territory 
Administrations are required to take 
measures like provision of adequate 

setting up of special courts, setting up 
of Committees at appropriate levels. 
provision of periodic surveys and iden- ' 

tification of untouchability prone areas 
to combat the evil of puntouchability. 
The Central Government also gives 

grants-in-aid on 50 : 50 basis to State 
Governments and Union Territories 
for effective implementation of the 
provisions of the Protection of Civil 
Rights Act, 1955. 

STATEMENT 
Cmes regis&r+!d ender the proteetian of Civil R W s  Art, 1955 

No. of cases registered 
S. Name of State/UT 7 - LP- 
No. 1988 1M9, 1990 

1 2 3 4 -- 5 

1 Andhra Pradesh . . . .  393 465 203 
2 h m .  . . . . .  Nil Nil Nil 
3 B i h a r .  . . . . .  2 371 371 - 
4 G o a . .  . . . .  3 5 5 
5 Gujarat. . . . . .  107 94 1 72 
6 Haryana . . . . .  2 3 - 
7 Himachal Pradesh . . . .  8 6 N.A. 
8 Jammu& Kashmir . . . .  5 N.A. 2 
9 -taka . . . . .  833 759 807 

1 0 K a a l a . .  . . . .  26 23 '24 
. . . .  1 ModhyaRadesh 444 410 463 

. . . . .  12 M n W t t a  3M 23 1 257 
1 3 W i S S e . .  . . . .  56 47 . 4  
14PunjaL. . . . . .  1 Nil Nil 
1 5 R a j w t h a n . .  . . .  230 275 207 

. . . .  1 6 T d I N e d u .  886 660 787 
17Tripyo.  . . . . .  N A Nil Nil 
1 8 ~ ~ .  . . .  386 353 357 

. . . .  19Wslt%egnI. Nil Nil -- 
2 0 C 3 u & w h . .  . . .  2 Nil - 
ri m . . . . .  o 1 5 
22Psagicbary . . . . .  22 27 27 ., 
23 lhib&mm~cbi . . .  - - - 
2 4 A n d p n m d r ~ b h d ~ .  . - Nil Nil 
2 5 L a k Q a d w & p . .  . . .  - Nil Nil 
2 6 P w r r n k D i o . .  . .  - Wd Nil 
2 7 T t b @ # t . .  . . .  - Nil - 
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! " 3-, < [Eriglish] (d)' if so, the reasons therefor; and 

Elephant Sanctuaries 

3412. SHRI GOPI NATH GAJA- 
PATHI : Will the Minister of ENVl- 
RONMENT AND FORESTS be plea- 
sed to state : 

(a) the number of Elephant sanc- 
tuaries in the country and the locotion 
thereof ; 

(b) the amount relt-ased by the 
Union Government for proper main- 
tenance of these Elephant sanctuaries 
during the last three years ; 

(c) whether the central assistance 
is not sanctioned every year for Chan- 
daka Elephant sanctuary, Bhubane- 
shwar or it is very inadequate if sanc- 
tioned some year ; 

(e) the steps taken to provide ade- 
quate fund for the elephant sanctuary 
in 1991-92? 

THE MINISTER OF STATE O F  
THE MINISTRY OF ENVIRON- 
MENT AND FORESTS (SHRI 
KAMAL NATH) : (a) and (b) At pre- 
sent there i s  ~o sanctuary created es- 
pecially for elephants. However, state- 
dent  of the sanctuaries having ele- 
phant population is given at Annexure. 
The amount released during the last 
three years for each sanctuary is also 
niven in the attached statement. a 

(c) to (e) Amounts released for 
Chandaka Wildlife Sanctuary during 
the last three years are as follow :- 

(Rs. in Lakhs) 

Keeping in view the budget alloca- vide central assistance to support acti- 
tion for the development of national vities that are essential for the develop- 
parks and sanctuaries for the year ment of the  handa aka Wildlife Sanc- 
1991-92, efforts will tk made to pro- tuary. 

STATEMENT 
Names of the wildlife sanctuaries which have elephant populations and the amounts released to 

these sanctuaries during the last three years 

(Rupees in Lakhs) 
- - - - - - - - - 

S1. Names of the Wildlife Anount released in last thne years 
No. Sanctuaries and their locations r-.-- h----- 

1988-89 1989-90 1990-917 
- - - -- 

1 Sri Venkateswara - - 1.00 
Chittoor Cuddapa, kndhri ~radesh ' 

2 Mehao . . . 1.50 5.00 3.25 
Dibang Valley, ~runachai Pradksh 

3 Pakhui . . . 1.03 11.50 6.00 
East Karneng.'~runkhsl '~radesh 



. . 

9. Nam% of th: Wildlife Amount released in last three years ' 
No. Sanctuaries and their locations re-.-.- - --A- ---- - .. 7 

1988-R9 1989-90 1990-91 
~ ~~ 

D'Ering 
Siang, h n a c h a l  &adesb' 

5 B~madi  . . . 
Kamrup; Assam 

6 Garampani . . . 
Sibsagar. Assam 

7 Orang . . . . 
Darrang, Assam 

8 Dalrna . . ,  
Ranchi, ~ i h a r  . . 

9 Bhadra . . 
Shimoga, ~arna tak*  ' 

10 Biligiri Ranga Swamy . 
Mysore, Karnataka 

I 1  Rrahmagiri . . . 
Mndikeri, Karnataka 

12Cauvery . . . 
Mysore, Karnataka 

13 Dandeli 
Uttara ~ a n a d i ,    ah at aka 

14 Nugu . . .  
Mysore, ~ a c n a t a k a  

15 Shettihally . . . 
Shimoga, Karnataka 

16 Chimmony . . . 
Quilon, Kerala 

17 Chinnar . . . 
Iduhki, Kerals 

I8 ldukki . . .  
Idukki,  eral la . 

19 Neyyar . . . 
Trivandrurn,  eral la 

20 Pararnbikularn . . 
Palghat, Kmla  

21 Peechi Vazhaai . . 
Trichur, Kecala 

22 Peppara . . . 
Kottayam, Kcrala 

23 Pcriyar . . , 
Kottayam, ~&.-ala 

24 Shendmuny . . . 
Quitoo, K8rala 
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SI. Names of the Wildlifc Amount released in last three years 
No. Sanctuaries and tneir locations ,- A 

1988-89 1989-90 1990-2 

25 Thattikad . . , , 
Idukki, Kerala 

26 Wayanad . a 

Calicut Xr Wayanad, ~ e r a i a  ' 
27 Nongkhyllem . . . 

East Khasi Hills, ~ & h o l a ~ a  
28 Sijju . . , 

W a t  Garo ~ i i l s ,  h&ghalaya 
29 Dampa . . . . , 

Aiawal, Mhoram 
30 Intanki . . . . 

Kohirua, ~\ia&ilnd 
31 Chandlia-Dampara . . . 

Puri, Orissa 
32 Hadgarh . . . . 

Keonjhar Mayurbhanj, Orissa 
33 Khalaswi . . . , 

Sambalpur, Orissa 
34 Kotarh . . , . 

Pliul bani 
35 Kuldhia . . . . 

Balasore, Mayurbhanj, Orisua 
36 Mahanadi Baisipalli ! . 

Puri, Orissa . 
37 Satkosia Gorge . . 

Dhenkanal Puri, o r &  
38 Sirmlipal . . .  

Mayurbhanj, 0rissa 
39 Ushakothi . . . . 

Sambalpur, Orissa 
40 Anamalai (Indua Gandhi) , 

Coimbatore, Tamilnadu 
41 Mudumalai . . . 

Nilgiris. ~ a m i i m d u  
42 Nilgiri T d ~ r  . . .  

Nilgiris, ~arniinadu 
43 Sonnadi . . . . 

Uttar Pradesh 
44 Chapramari . . . 

Jalpaiguri, West Bengal 
45 Gorurnara . . . 

J a l p r W ,  West B& 
46 -F. - . . 

Jalprum, West ~ & a l  
47 Mahananda . . . 

Darjeeling, West B&I 

e -. Total 



Incentives to Encourage Sports 

3413. .SHRI HARIN PATHAK: 
Will the Minister of HUMAN RE- 
SOURCE DEVELOPMENT be plea- 
sed to state : 

(a) steps proposed to be taken by 
the' Government for the welfare of 

, sportsmen and their family members 
who have represented in the National 
Sports earlier ; 

(b) whether the Banks and other 
Government Undertakings provide em- 
ployment to the sportsmen, as per cri- 
teria tixed by the Government ; and 

(c) if not, reasons thereof and if so, 
the details thereof ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HUNAN RE- 
SOURCE DEVELOPMENT (DE- 
PARTMENT OF YOUTH AFFAIRS 
AND SPORTS) AND THE DE- 
PARTMENT OF WOMEN & CHILD 
DEVELOPMENT (KUMARI 
MAMATA BANEFUEE): (a) 
Government is implementing the 
Scheme of National Welfare Fund for 
Sports persons with a view to giving 
ballcia1 assistance to eligible sports- 
persons and their families in indigent 
circumstances. This includes sports 
persons, who have achieved excellence 
in National Sports. 

(b) and (c) The guidelines of the 
Union Govt. to provide recruitment 
of meritorious sp& persons to its 
Group 'C' & 'D' posts in relaxation of 
normal recruitment procedure have 
been circulated to Govt. Undertakings 
for suitable adoption. 

The Indian Banks Association have 
also circdkted a scheme to dl Public 

! Wor Banirs d e r  which meriteriouo 

- .-- - - --- - -- 
qwr@cz9ons are recruited in sub- ' 

staff, clerical staff and officers cadre 
without any written test. 

Drug Addicts in the Country 

3414. SHRI HARIN PATHAK : 
Will the Minister of WELFARE be 
pleased to state : 

(a) the number of drug addicts in 
the country ; 

(b) whether the number of drug 
addicts are increasing or decreasing 
with a propaganda of the Union Gov- 
ernment ; end 

(c) how much drugs, Hassish, Cha- 
ras, Brown-Sugar etc, come from 
different countries and what 'steps the 
Governtfient have talEen to control the 
situation ? 

THE MINISTER OF WELFARE 
(SHRI SITARAM KESRI) : (a) and 
(b) No census of drug addicts has 
been undertaken. The number of drug 
addicts in the country cannot be indi- 
cated. In 1990-91 about 2.27 lakh 
drug addicts were registered with 
various deaddiction, coirnselling and 
after-care centres being fun& by the 
Government. 

(c) According to information furni- 
shed by Narcotics Control Bureau 
since the operation is illicit, the data 
regarding quantity of drugs which 
come from various countries is not 
available. Government is taking fol- 
lowing steps in this regard :- , 

(i) The Narcotics Drugs and Psy- 
chotropic Sobstances Act was 
enacted in 1985 and its provi- 
siions were hrtb sttengtbn- 
ed in 1989; 
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(ii) The Prevention of W i t  traffic- 
king in Narcotics Drugs and 
Psychotropic Substances not 
was enacted in 1988; 
Narcotics Control Bureau has 
been set up under the Depart- 
ment of Revenue as Central 
Nodal Enforcement Agency; 
Interstate and Inter-agency 
Enforcement Coordination has 
been improved through the 
Narcotics Control Bureau; 
Training of customs, Police 
and other enforcement officers 
is organised in various train- 
ing Institutes; 

(vi) International Regional and bi- 
lateral cooperation in drug en- 
forcement has been improved 
by ratifying the U. N. Conven- 
tion of 1988, formulating the 
SAARC Convention of 1990 
and signing bilateral ag&- 
ments with several countries 
like USA., Mauritius and 
Afghanistan. 

C b i  Cases Pendiog 

3416. SHRI SURYA NARAYAN 
YADAV : 

W YASHWANTRAO 
PATIL : 

Will the Minister of HEALTH AND 
FAMILY WELFARE be to 
itate : 

(a) the number of such mabcd 
cases of Govtrnmcnt employees 

#herein moee than Rs. 10,800 is in- 
volved p d b g  with tBe Minietry for 
more than one $(ear ; 

(b) the amount htvalvad in racb 
such cases and the name, and the post 
held by the employee and the name 
of the office in which he has been 
worRing ; 

(c) whether any formalities are still 
to be completed by the Government 
in according its approval to said claims 
and if so, whether concerned emplo- 
yees have been informed about it; 

(d) if so, the dates on wbich infor- 
mation in this regard has been sent 
in each case ; 

(e) whether there are certain cases 
out of the said cases in regard to 
which all the formalities have been 
completed and objedions raised have 
already been cleared and if so, the 
reasons for not making payments in 
cases where the employees have met 
with accident ; and 

(f) whether any stipuladed t h e  
limit has been fixed for the disposal 
of such cases and whether there is 
any provision to take action against 
such @ty employees of the Ministry 
who have not followed the above 
fixed time limit ? 

?Mi MINBTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRIMATI 
D. K. THARADEM rnDHWi- 
THA): (a) to ( f )  The information is 
being collected d will be bitid on 
the Table of the House. 
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:be.ple& to s@te : THE MINISTER OF STATE IN 
(a) whether the results of some stu- THE MINISTRY OF URBAN DE- 

dents who appeared in M. A. (Pre- VELOPMENT (SHXU M. ARUNA- 
vious) Political Science from South CHALAM) : (a) Yes, Sir. 
Campus, Delhi University have been (b) and (c) Complaints of unautho- 
withheld ; rised construction are received from 

'(b) 'if so, the 
and the reasons 

details of the students 
therefor ; and 

(c) when the result of these students 
is likely to be announced ? 

THE MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (SHRI 
ARJUN SINGH) : (a) to (c) Accord- 
ing to the information furnished by 
Dehi University, the results of six 
students who were allowed to appear 
provisionally in M. A. (Previous) Poli- 
tical Science Examination, 199 1 from 
South Campus, have been withkld 
due to certain doubts regarding their 
eligibility.' Further action in regard to 
declaration of their results would be 
taken by the University after the ques- 
tion of ebbility is decided. 

time to time and show cause notices 
under section 30(1) & 31(1) under 
Delhi Development Act, 1957 are 
issued to the defaulters. Action for 
cancellation of allotment is initiated 
by DDA. In case the area is transfer- 
red to the Municipal Corporation of 
Delhi intimation of unauthorised ad- 
dition is given to the Municipal Cor- 
poration of Delhi for taking appro- 
priate legal action. 

[English] 

Heart Patients Fleeced of Lakhs in , 

N I M S  

3419. SHRT RAJNATH SONKER 
SHASTRI: Will the Minister of 
HEALTH AND FAMILY WEL- 
FARE be pleased to state : 

[Translorion] (a) whether a multi-million rupee 
racket involving fleecing of heart 

AddrtioWAlterations in D. D. A. patients turning up for operation in 
Colonies AIMS has come to notice as reported 

in the Indian Express dated August. 
3418. SHRI ARVIND NETAM : 7, 1991 ; 

Will the Minister of URBAN DEVE- 
LOPMENT be pleased to state : (b) if so, the details thehof and 

the action taken in this regard ; - 
(a) whether unauthorised additional 

roomdshops are being constructed by (c) whether the probe has been 
completed and if so, the results there- the allottees in D.D.A. residential 

c0lonieq wilhout getting tbe oo-w of ; 
tion plans being.spprwed ; (dl whether the system of asking 

(C) the action hing aULen by the &@ to taking' of &mey from 
! O ~ v . e n ~ n ~ ~ t h r l r \ i s ~ ~ d ? ' j  them; 
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(e) if so, when was the system 
changed .md the reasons therefor ; 

(f) whether no official receipt is 
being given to the patients in lieu of 
the cash/money received ; 

(g) if so, the reasons thereof and 
how the money has been axounted 
for all these years ; and 

(h) the steps taken to check such 
practices ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI- 
MAT1 D. K. THARADEVI SIDD- 
HARTHA) : (a) The press report in 
Indian Express dated 7-8-1991 has 
come to notice of Government. How- 
ever, as per AIIMS report no multi- 
million Rupee racket involving the 
fleecing of heart patients has come to 
notice. Only certain irregularities in 
the maintenance of accounts of thk: 
anlounts received from patients com- 
ing for heart operations. have come 
to their notice. 

(b) An amount of about Rs. 4.87 
lakhs in excess of the book balance of 
Rs. 0.51 lakhs was found with the 
dealing assistant, who has already been 
placed under suspension on 26-7-1991 
and an enquiry has been ordered by 
the Institute into the whole affair. 

(c) The probe has not been comple- 
ted so far. 

(d) Yes, Sir. 
(e) The system was changed dur- 

ing 1978-79 with a view to ensure 
genuine supply of valves and other 
accessories at reasonable rates, thereby 
elimidating the risk of using sub- 
standard/inferior materials at exhor- 
bitant rates to the patients coming 

from different parts of the country, as 
also to avoid ~ c u l t i e s  to them in 
running all over the city to buy such 
items. 1 

(f) Official receipts are now being 
given by the Institute for the money 
received. 

(g) The money received priot to the 
year 1991-92 was not -being passed 
through Institute accounts. The ac- 
counts of transactions relating to the 
individual patients were being kept in 
a register as well as in the concerned 
tiles. 

(h) Orders prescribing proper pro- 
cedure in the matter of accounting of 
receipts/payments as well as pur- 
chase of equipments have deady  
been issued by the Institute to all its 
Departments in May, 1991. 

Food Samples Lifted from Super 
Bazar 

3420. SHRI MADAN LAL KHU- 
RANA : Will the Minister of HEAL- 
TH AND FAMILY WELFARE be 
pleased to state : 

(a) the number of food samples Zif- 
ted from branch stores of the super 
Bazar and the Kendriya Bhandars in 
Delhi during the last twelve months 
and the details of the analytic reports 
thereof and how does the same com- 
pare with the previous three years ; 

(b) the number of food samples 
lifted from the wholesale markets of 
Delhi during the last twelve months 
and the results of the analysis thereof ; 
and 

(c) the number of cases Ned in 
the courts during the last three years 



and the details of the outcome there- 
of ? . - 

THE MINISTER OF s r m i  IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI- 
MATT D. K. THARADEVI SIDD- 
HARTHA) : (a) to (c) As per infor- 
mation funhbed by- the Delhi Admini- 
stration, the Department of Prevention 
of Food Adulteration had lifted two 
samples of food articles from the Su- 
per Bazar during the last twelve 

months. On anaiysis, both the samples 
were found to be conforming to the 
standards ; however, in one case vio- 
lation of labellug provisions warj ob- 
served. 

No sample was lifted from Kendtiya 
Bhandar during the last twelve 
months. 

The details of the samples lifted 
from Super Bazar and Kendriya Bhan- 
dar during the previous three years 
and the results thereof are as follows : 

Institution Samples lifted. Analytical result5 

Super Bazar . . . 3 All the three sampb were found to ix confor~ni~ to 
the standards; however, in two cases violrrlion of label- 
ling provisions were observed. 

KendrjoBhmdar. . 5 AU the five samples were found conforming to the stan 
dards. 

A td of 28 samples of various [English] 
articles of food were lihcd from the Lo, wholesale markets of Delhi during the 
last twelve months and three samples MR. SPEAKER : Shri Rabi Ray. 
were found adulterated a ~ d  in case of (Irlterruptions) two samples violation of labellmg pro- 
visions was observed. Result of one MR. SPEAKER : I will allow one 
sample is still awaited. after the other. \ 

A total of 822 clrses have been ins- (Interruptions) 
tituted in the Courts during the pre- 
vious t h e  years (i.e. 1988-1990). MR. SPEAKER : I am allowing 
233 cabs ended in conviction; Shri Rabi Ray. 
26 ended in acquittal ; 124 were dis- (Interruptions) 
posed of due to various reasons like 
discharge, abscondirig and death of MR. SPE,,I(ER : I a ona 
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SHRI BASU DEV ACHARIA 
(Bankura) : Where is the suo w t u  
statcrnent on the air crash near 
Imphal ? Where is the Minister ? 
Such a serious accident has happened. 

SHRI RUPCHAN3 PAL (Hoogh- 
l y )  : The Minister should have come 
here.  interruption^ ) 

MR. SPEAKER : Nothing is golng 
on record. 

(Interruptions) * 
MR SPEAKER : I will allow vou. 

I will allow everybody. But Shri Rabi 
Ray first. 

(Interri~ptions) 

SHRl BASU DEV ACHARIA : 
Thc Minister should make a statement. 

MR. SPEAKER : I will allow you 
to make a statement. 

(Interruptions) 

SHRI C. K. KUPPUSWAMY 
(Coimbatore) : Sir. allow me. 

MR. SPEAKER : 1 will allow you 
10 lllikc a st&elll~llt 

(1w:erriipfiorrs) 

MR. SPEAKER : Please undcr- 
stand. 1 am allowing you to make a 
statement. 

SHRI C. K. KUPPUSWAMY : 
Allow me. (Interrrrptions) 

MR. SPEAKER : Shri Rabi Ray 
( first. I will allow one after the other. 
1 

(Interruptions) 

SHRI BASU DEV ACHARIA : 
The Civil Aviation Minister should 

make a suo motu statement on the air 
crash that taok place at Impbal. It 
should wme first. It is a very serious 
matter. (Interruptions) 

[Translation] 

SHRl MADAN LAL KHURANA: 
Shri La1 Bahadur Shastri resigned 011 

this issue. So Shri Madhavrao Scindhia 
should also tender his resignation. 
(Interruptions) 

[English] 

SHRI BASU DEV ACHARIA : 
A statement must be made. Sixty nine 
lives have been lost. (Interruptions) 

MR. SPEAKER : Nothing is going 
on record. 

(Interruptions) :# 

MR. SPEAKER : This is becoming 
intolerable. I am saying that I will 
allow you one after the other. Why 
dm't you take your seats ? 

(Interruptions) 

MR. SPEAKER : I am not dis- 
allowing you. But then you cannot 
make a statement at one and the same 
time. I will allow you. 

MR. SPEAKER : I will allow you 
also Shri Kuppuswamy, but just after- 
wruds. 

MR. SPEAKER : Please sit down. 
I will allow you. 

(Interrrrptions) 

MR. SPEAKER : Now taLG 
your seat. Shri Kuppusw81tly pkm 
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iake your seat. I have taken note of lakh people are a•’€ected by the floods ' 

your feehgs. 1 am going to allow you 
to say whatever you want to say. In 
Urissa, I am told that, flood situation 
is serious. They want to raise it. After 
that I will allow you. Now Shri Rabi 
Ray. 

[Traraslation] 

SHRZ RABl K A Y  (Kendrapara) : 
Mr. Speaker, S L ~ ,  1 want to inform you 
that seven out ol thc thirteen districts 
ot Orissa are in the grip of an un- 
precedented flood. Army has been 
deployed there to mitigate the suffer- 
ings but we had to undergo sufferings. 
1 blame the Government for late 
deployment of the army by two days 
and on account of this the woes of 
thc people iwreased. Through you I 
want to infornl the Government that 
15 to 30 lakh hectares of land is sub- 
merged under water and you can well 
imagine the gravity of the situation. 
I also wish to tell you that fifteen to 
twenty people have lost their lives till 

and seven districts have been hit hard. 
You can very well imagine the situa- 
tion where fifteen to twenty lakh hec- 
tares of land is inundated. 

A year back when Orissa was in 
the grip of devastating flood, the State 
Government had made a demand of 
hundred crore rupees but nothing was 
given. I think the State Government is 
going to submit a memorandum in this 
regard. As per my estimate the loss 
was to thz tune of at least five hundred 
crore rupees. 

[Engli.lz] 

The Central Government does not 
assist the State Government in a hi2 
way. 

[Trunslatiotz] 

The State Government will not be 
ask to do anything. Lakhs of people 
are involved in it. Through you, I 
request that the Prime Minister should 

date. I urge that the Prime Minister &P there and take stock of the situation. 
should immediately pay a visit to that The most important thing is that 
area and assess the situation since sixty people do not dic of c h o l ~ a .  The 
lakh people are affected. Fotedar Saheb Central Government should send 
was here a little whilc ago but he has doctors there. 
la. Cholera has spread in that area. 
The action State Government is going [English] 
to take in this regard is still not knobw. SHRI LOKANATH CHOUDH- 
But the Central Government should URY (Jagatsioghpur) : Mr. Speaker, 
immediately send emergency medical Sir, this time the flmds in =sa are 
relief to that place. Till date unprecedented. Seven days back there 
eight thousand tonnes of foodgrains was a flood. The floods have destroyed 
have allocated to Government of Orissa the whole coastal areas. Because the 
by the Central Government under the Chief Minister ordered the stopping of 
public distribution system. Keeping in the flow of water from Hirakud 
view the current situation in the state Cuttack town could be saved. People 
I urge that this should be increased are still on the tree tops and ae 
to sixty  thousand tPddwr immediately. State Government has not been able 
Rice is also not available there. Sixty to reach them. Of course, the State 
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Government requested the Army to 
help; but the Army came late. Still 

/there are many areas where it has not 
been possible to reach the people. So 
under these circumstances, an epide- 
mic has come in a big way and the 
State Government is not in a position, 
-in fact no State Government can be 
in a position-to meet such a situation. 
I, therefore, on my behalf, requested 
the Prime Minister by telephone to 
immediately visit Orirsa beca~ise 
seeing the situation it only will ~ i v e  
a proper impression to the Central 
Government. It is the worst human 
trasedy that has taken place. 

I, therefore, urge the Leader of the 
House to make a statement immedia- 
tely here, about whatever demands 
that havc becn made by Shri Rabi 
Ray and also about the Prime Minis- 
ter's immediate visit and also pnt ing  
of additional help of medicine and 
food to the State Government which 
are required immediately. Otherwise 
there will be thousands of deaths a v '  
the people will not bc rescued. Thiq 
is the position. The crop has beer 
damage twice. So. the coming year 
will he very worse in Orissa. Many 
houses havc collapsed. The Central 
Government should take into consi- 
deration the misery of the people of 
Orissa and it should immediately take 
all necessary steps to assist the State 
Government. 

ST-TRI SIVAJI PATNAIK (Bhuhn 
neswar) : This is the third mund of 
Ooods in Orissa this year which has 
affected seven districts and 45 lakhs 
of people have been affected in this 
rb~lnd. AU the 13 districts have been 
j f f~ t ed  in d l  the three roi~nds. 
[ Interruprlonsl 

SHRI NIRiiAL KANTI CHAT- 
TERJEE (Durn Dum) : This is not 
a matter for Orissa only. 

MR. SPEAKER : Why are you 
obstructing the Member from Orism ? 

SHRI SWAJI PATNAIK : The 
statement should be made on behalf 
of the Government about the situation 
mil all urgent steps should be taken 
immediately to help the marooned 
people and the State Government. 

It is a very tragic experience. The 
Central Government should realise the 
situation. The Central Government has 
lloi come to the rescue of the State 
Government. There is not enough stock 
of rice. Essential commodities are not 
available in Orissa because of this 
dislocation. Government should send 
the requircd stock of essential commo- 
dities. 

The people of Orissa had a tragic 
experience during the floods in 
Ganjarn district when they did not 
get any help from the Centre. This 
should not happen agiin. 

A Parliamentary Committee should 
be constituted and it shodd visit the 
State and all the necessary steps 
should be taken as per their advice. 

S H N  NIRMAL KANTI CHAT- 
TERJEE : You should appoint a 
Parliamentary Committee. 

THE MTNISTER OF HU1\MAN 
RESOURCE DEVELOPMENT 
(SHRI ARJlrN SINOH) : The 
calamity that has unfortunately be- 
fallen Orissa draws not only the 
sympathy but the wncern of the 
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entire House and the people of India. 
I w d d  like to assure the Hon. Mem- 
bers that, as usual in such circum- 
stances, the Government of India wil! 
do everything to help the State 
Governments, to meet the situation 
and there is no question of any other 
consideration c o a g  in between. 

[Transklrwn] 

*SHRI C. K. KUPPUSWAMY 
(Coimbatore) : Mr. Speaker Sir. 
Recently Union Minister Shri Chidam- 
baram had been to Rajbhavan Madras 
at the behest of the Govemor of Tamil 
Nadu. The Governor of Tamil Nadu 
had invited dignitaries for tea on 15th 
August, 1991. At the tea party about 
15 MLAs who belong to AIADMK 
gheroed Union Minister, Shri P. 
Chidambaram. 

Next day when he was proceeding 
to his constituency from Madras. he 
was alighting enroute at Tiri~chirapaUi 
Air-port. (lnterrrrptions ) Certain 
AIADMK MLAs and partymen came 
to the Airport and attacked the Minis- 
ter and two Members of Parliament 
who were accompanying him. 

Tiruddrapalli being the district 
heqdquarters all the district adminis- 
trative && like the District 
Cdecbx, Superintendent of Police 
and a DIG are there. Even when there 
are so many officials stationed in 
Tiruckapalli adequate protection was 

. m t  given to a Uirioa Minister. 1 
w a  to draw tkc attention of the 
&e w d  throqh this august 
W s e  %I a mssriour lnpae of not giving 
soourify &I a uniosl Mi&W in his 

home state. Even Members of h l i a - '  
ment are not getting necessary pro- 
tection. 

Law and order situation in Tamil 
Nadu has deteriorated. Hence I would 
demand the dismissal of the Tamil 
Nadu Government. I am to request 
you to consider dismissing the Tamil 
Nadu Government for there is only 
a Goonda rule in Tamil Nadu. 
My beloved brother and former 
Prime Minister, Shri Rajiv Gandhi ' 
was assassinated, brutally murdered 
in Tamil Nadu during Governor's 
rule. A promising leader and a former 
Prime Minister himself could not be 
protected and I charge this as an 
inability and ine.fficiency on the part 
af the machinery to restore law and 
order. It is condemnable that a 
national leader has been done away 
with**. I would request this august 
House to consider why this action is 
necessary. Thorough probe into this 
incident is necessary. Whatever that 
had taken place at Tiruchirapalli 
\hould be inquired into and a8 thc 
details should be placed before the 
House. In future, whenever a member 
of the Union Council of Ministers 
visits Tamil Nachi adequate care 
should be taken. Else whatever that - 
had happened to Shri Chidambaram 
today may happen to Shri Ajun Singh 
tamarrow or to any other MinisteP in 
future. Whatever had happened to 
Shri Chiclambman is by Thugs and 
Goondas, those who would even 
dare temove t4eir dhatis are 
there. An MLA who belongs to 
Pattali Makkal W h i  was beaten up 
in the A s w d y  its&. It is no ordi- ' 
niry matter to be ignored. I would 
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like to keep this House informed of 
their tendency. We want people of 
Tamil Nadu should be given due pro- 
tection. It is om responsibility. Hence 
I request you to attend to the duty of 
ensuring protection to Union Minis- 
ters and Members of Parliament. All 
the Members of this Home, leaders 
and Members of the Opposition like 
Shri Advani l i  and Shri Vajpai Ji 
should take note of this. All the 
Members of kdiarnent should be 
given security. What had taken place 
in Tamil Nadu is unprecedented. 
Hence I humbly request you all. that 
adequate protection should be given 
to all the members. I conclude haviny 
made this statement and thank 
Hon'ble Speaker for allowing me to 
raise this. 

MR. SPEAKER : If there are any 
references to the President of Tndin. 
they will not form part of the record 

SHRI R. RAMASWAMY (Periva- 
kulam) : Sir, Mr. Chidambaram and 
Mr. Arunachalam have cheated the 
Tamil people after obtaining vote. So, 
the entire Tamil people are against 
t h  two Ministers. (Interruptions) 

SHRl M. R. K4D.WJR 
J.4NARTHANAN (Tirunelveli) : Sir. 
our Party should be given an opportu- 
nity . 

MR. SErEAKER : J will give you. 
Please kke  OUT scat. I will give you 
the o p p d d t y  to speak. 

planned to visit his wnstituency. I 
myself, Member of Parliament from 
Pudukkottai, and Shri Adaikalaraj, 
Member of Parliament from Tim- 
chirapalli, had gone there to receive 
Shri Chidambaram. Whl going to 
the Airport we came to know that 
AIADMK people had gathered there 
under the leadership of four AIDMK 
M.L.As. . . . (Interrupiions) 

MR. SPEAKER : You don't dis- 
turb him like that. 

(Interruptions) 
S I R 1  N. SUNDARARAJ : Four 

AIADMK M.L.As I can name them. 
They are * * (lnierrtqtions) . 
MR. SPEAKER : The names will 

not go on record. 

(Interruptions) 
MR. SPEAKER : Please don't dis- 

turb. I am going to a k w  you to 
speak. 

(Interruptions) 
SHRI N. SUNDARARAJ : Around 

3.00 to 300 persons had gaihered 
there to show black flags against Shri 
Chidambaram. But. unfortunately, Sir, 
when Shri Adaikalaraj came down to 
the airport, when he was coming to 
the airpart itself, there was stone- 
throwing and we immediately con- 
tacted the local Superintendent of 
Police asking him to give security to 
the Minister when he was going away 
from the airpon to his constituency. 
Unfortunately, the Superintendent was 
not able to give any protectiog asd 
when we contacted the CoU&cir, he 
said. 'We will give adequate 
and we were not able to coaQct *e 
DJG (Polid'), Skr f h t ~ ~ ~ & M S ) .  
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SHRI RAJNATH SONKAR 
SHASTRI (Saidpur) : Why are you 
wastug time of the Housc ? Why 
don't you suspend the Government ? 
You are merely whiling away your 
time in the House. (Iniurrrrp1ions) 

SYRI RAM PRASAD SINGH 
(Vikramganj) : Why don't you sus- 
pend the ruling Government of that 
place ? (Inrerrrrplionr) 

[English] 

SHRI N. StlNDARARAJ : Whilc 
going out. Shri Chidambaram's car 
was attacked. 1 was in that car, T was 
attacked in my chest and .Shri Chid- 
smbaram was hit in the legs and the 
windscrecn of the car was totally 
damaged not only by the iron rods. 
but by stones and even eggs filled with 
acid were thrown against him to dis- 
figure his face, to kill him, to eliminate 
him physically. This has been there. 
And after that he travelled two kilo- 
metres and he stoppcd thc car in 
Gundur and we contacted thc Superin- ' 

tendent of Police and asked the 
Collector and the DIG to come over 
to give security to Shri Chidambaram 
and the DIG and Collectat said, 'We 
can give the security, but the situa- 
tion is tense'. But Shri Chidambaram 
asked, 'lf you can give security, give 
me the security. But if you cannot 
give security, you give it to me in 
writing that you will not be able to 
give the security'. That was the situa- 
tion. He was brutally beaten. Not only 
that. Nearly 30 cars have been to.tany 
damaged. First tight fars were dameg- 
ed and then the Minister's car was 
damaged and a total of 30 cars of 
the oonvay of Shri Chidambaram had 
bem dmqcd .  I would like to how 

I 

from the Gwernment what is the , 
security given to. a Minister of State 
belonging to a particular State while 
travelling to his constituency. Is he 
not allowed to go to his constituency ? 
Does he not belong to Tamil Nadu 
or does he belong only to Delhi ? We 
want to know this from this Govern- 
ment. I was told that Shri Chidam- 
baram is in the '2' category whereby 
he will bc eliminated by some other 
agency, some other terrorist group in 
the country. But the AIADMK Party, 
which is running the Government in 
Tamil Nadu, has itself called for black 
flag demonstration. It has itself in- 
dulged in such kind of activities to 
eliminate Ministers. Even whcn Shri 
Arunachalam visited his own consti- 
tucncy, the Collector there .boycotted 
the function; the Vice-chancellor 
boycotted 'the function. 

MR. 'SPEAKER : 'Please 'don't go 
into the dctails. 

SHRI N. SUNDARARAJ : This is 
what is happening in Tamil Nadu. We 
want to 'know what the Government 
is going to do in this regard. We 
wimt to know whether they are going 
to give security to the Central Minis- 
ters in Tamil Nadu, to me, to my 
colleagues etc. or not. (Interruptions) 

SHRl N. SUNDARARAJ : Are 
they going to provide security or not ? 
Are they going to allow whatever 
happens in Tamil Nadu ? Will they 
allow killing ? Shri Rajiv Gandhi was 
killed there. This is going to happen 
thcre. Wc want to know from the . 
Cmvmqept, &put this. We .want to 
know from ihe, . Hwre Minister, from 
the Wme Mihister about this inci- 
dent. What is the crlme that Shri 

t . '  



Sravdda 28, 1913 (Sda) Written Answers 175 
-- -- - 

Chidambaram has committed ? What 
is the crime Shri Arunachalam has 
committed? The only thing is that 
they stood by the Government, by 
their party. This is the reason why 
they are trying to eliminate the two 
Ministers. 
SHRI MUKUL BALKR~HNA 

WASNIK (Buldana) : This is not an 
issue limited to Shri Chidambaram. 

MR. SPEAKER : Shri Wasnik, I 
am not allowing you. Please don't 
interrupt. 

(Inlerruptions) * 
MR. SPEAKER : I cannot allow 

aJl the 542 Members to speak at a 
time. Please sit down. Now, I call 
Shri P.G. Narayman to speak. 

SHRJ P.G. NARAYANAN (Gobi- 
chettipalayam) : Mr. Speaker, Sir, the 
situation which took place in Tamil 
Nadu has no connection with the 
AIADMK Party . . (I~iterruptiorts) 
We do not wish that kind of violence 
to take place in Tamil Nadu. But the 
people of Tamil Nadu felt that the 
stand taken by the two Union Mini- 
sters on the Cauvery issue was against 
the interests of Tamil Nadu. (Inter- 
ruptions). 

SHRI K. RAMAMURTHEE TIN- 
DIVANAM (Tindivanam) : Will they 
differ from the Cabinet decision ? How 
can you Uerentiate them from the 
Cabinet ? 

MR. SPEAKER : Please, don't 
carry on the cross-talk. Let him com- 
plete. 
SIWI: P.G. NARAYANAN : The 

C a ~ e r y  water issue is a sensitive issk. 

The two Ministers, Shri P. Chidamba- 
ram and Shri M. Arunachalam, bave 
taken a diikrent stand. The people of 
Tamil Nadu felt that the stand taken 
by the two Ministers is against the 
interests of the State of Tamil Nadu. 
On the particular day, at Trichy Air- 
port some DMK men, DK men, PMK 
men and some anti-social elements 
assembled there. But our Government 
provided all security. The Govern- 
ment ofIicials even advised the two 
Ministers not to proceed. But in spite 
of that, they proceeded and at a parti- 
cular stage one person in the car, in 
the convoy of the Minister threw a 
chappal at the crowd. This inmated 
the crowd and then the people started 
chasing them. Police have taken action 
against the anti-social elements. (Inter- 
ruptions). 

SHRI K. P. UNNIKRISHNAN 
(Badagara) : This is a matter of 
breach of privilege. (litterruptions) . 

MR. SPEAKER : Let him com- 
plete. If all the 542 Members want 
to speak at a time, I cannot help. 
SHRI NIRMAL KANTI CHAT- 

TERJEE (Durn Durn) : On such an 
important issue, &en that should ... be >.,-- 

allowed. . . ,  . L... _. . _._ . . 

MR. SPEAKER : I have taken 
cognizance of that. 

SHRI P.G. NARAYANAN: Our 
Chief Minister has given assmaoce 
that hereinafter there would not be . 
any demonstration. So, the matter 
ends. Further, yesterday, in front of 
the Tamil Nadu House, some 400 
congressmen assembled and shouted 
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slogans against cur CFkf Mivi~trr. 
They were ablrsiw orr Chief Minrster. 
They used filthy language against our 
Chief Minister. Is it justified, Sir ? 
(Inlerruplions) . About the yesterday's 
incident, I want the Ministsr to reply 
to it because it has been said that 
congress had a hand in the incident. 
(Interruptiorts) . 

SHRI C. CHINNASAMY SRI- 
NIVASAF (Didigul) : Last week, 
when the Defence Minister visited 
Madras, he was prcvided with ade- 
quate security arrangements by the 
State Gowerment. (Interktptior~s) . 

MR. SPEAKER : I am not allow- 
ing you. I am not allowing more than 
two Members from one party. 

(Interruptions) 

SHRI M.R. KADAHBUR JANAR- 
THANAN (Tirunelveli) : Please 
allow two Members from our Party 
also, because you allowed two mem- 
bers from Congress-I. (Interruptions) 

MR. SPEAKER : I allowed because 
he is an injured person. 

(Interruptions) 

SHRI M.R. KADUMBUR JANAR- 
THANAN : They have charged our 
Government. We have to reply to it. 

MR. SPEAKER : I have called 
Shri Unnikrishnan's name. Please sit 
down. 

(Inlerruptions) * 
MR. SPEAKER : That is not eoing 

on record. Please first take your seats. 
The House cannot run like this. You 

cannot Ilc4ii the House to ransom. 
Pleasc sit down first. 

(Interruptions) 

MR. SPEAKER : I have allowed 
two Members. Please sit down Please 
understand that I cannot allow all the 
people. Whosoever speaks without 
my permission, that will not go on 
record. 

SHRI K.P. UNNIKRISHNAN : 
Sir, I '.ad sent you a cotice about the 
breach of Privilege under Rule 222 and 
Rule 223. (Interruptions). 

MR. SPEAKER : Are you on tbis 
point or on something else ? 

SHRI K.P. UNNIKRISHNAN : 
Sir, 1 am on this very point only. I had 
sent a notice about thc breach of Pri- 
vilege. Sir, I am not concerned with 
the political aspects of the problem 
or the love-hate relationship that exists 
between the Congress-I and AIADMK 
in the state of Tamil Nadu. But there 
is a very grave issue and that is ~ h o u t  
thc Constitutional rights of the Mem- 
bers as well as how we go about it, 
when it turns into molestation and 
assadt on the Members, when they 
were going to their concerned consti- 
tuencies. 

Therefore, Sir, it is not a very simple 
matter. I am also not conemed with 
the security of the Minister. That is 
a matter to be settled between the 
Union Government and the. ~ & t e  
Government. The House comes -in, * ' 

becn& ' tlie '?&&lie&' ri&~ have 
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been violated. These are the sacred 
rights guaranteed under Article 105 
of the Constitution and Sir, you in 
your wisdom, have to protect it and 
zealously safeguard it. 

Sir, that apart, it had been held by 
a number of your predecessors as well 
as by the House itself that any kind 
of nlolestation or intimidation of any 
Member for whatever views expressed 
by him in his parliamentary duty on 
any matter of relevance, will consti- 
tute a grave contempt of the House. 
Sir, I am only confining myself to 
this narrow aspect of this problem. I 
would leave it to them, to fight it out, 
as I said I am not concerned with the 
love-hate relationship that exists bet- 
ween these two parties in Tamil Nadu. 

L 

13ut Sir, this is of grave importance 
to this House as it involves the rights 
of Membersthe Constitutional 
rights and also the right of dis- 
sent. After all, you know, there 
can be no excuse. We may differ in 
this House; we differ outs~de-bnt if 
you allow this tendency to continue, 
we shall subject ourselves to an inti- 

' pient kind of fascism which would sab- 
vert the very Constitution itself. There- 
fore, Sir, my request to yon would be 
to ask the Union Government and ihe 
State Government for all the details. 
We do not know anything. They are 
naming some people. (Interruptions). 

MR. SPEAKER : I will take appro- 
LPiate action. What I should do, that 

You have it to me. 

Sm K. P, UNNIHUSHNAN: It 
a question of breach of Privilege 

-pt of the House. 

--- 
SHRI CHINNASAMY SRINIV.4- 

SAN (Dindigulj :On the same matter 
I want to explain one thing that last 
week the Defence Minister visited 
Tamilnadu and he got n warn wel- 
come and very good protection. These 
Central ministers have got some pro- 
blem regarding the Cauvery water 
issue. That is why people me agitated 
against them and they held black-flag 
demonstrations. The Tamilnadu Chicf 
ltlinister has told that AIADMK 
people are not involved in this matter 
and only some aggrieved farmers arc 
responsible for this. Sir, you kindly 
take appropriate steps regarding the 
Callvery water dispute and tell thes9 
ministers to support the Tamihadu 
Chief Minister's stand. 

SHRL RAM VILAS PASWAN 
(Rosera) : Mr. Speaker, Sir, today 
morning we had a discussion with the 
D.M.K. Headquarters in Tamil Nadu. 
I think the attempt made by our friends 
to hold D.M.K. responsible for their 
own misdeeds is unfair. I condemn the 
manner in which this incident took 
place and I wish to say that Tamil 
Nadu is a vcry sensitive state and I 
think that as far as the country's secu- 
rity is concerned the spread oE such 
an anarchy is a disgraceful act. It is 
not confined to this, none of the news- 
papers ofices are safe. Thc session of 
the Parliament ended on the 14th. A 
weekly magazine called "Tarasa" is 
published there. Since, the magazine 
had criticised the acts of the Chief 
Minister, the its office was attacked 
two days back and two of its emplo- 
yees were killed. . . (Interruptions). 

MR. SPEAKER : Now you arc. 
gobg to some other issue. 



SHRI RAM VILAS I'XSV.',C< ; 
The Textile f .52 t , - ;  &2ctly in- 
volved in it. (Interruptions). Not only 
this the office of another newspaper 
called "Kumudam" was attacked. Shri 
Unnikrishnan has raised the question 
of freedom of the Press and its rights 
and you, yourself are also very much 
concerned about it. Through you I 
only wish to state that the Government 
should take a firm step in this regard 
and the Government should not only 
give assurances but should also act on 
such assurances. 

[English] 

SHRI S A I F U D D I N  C H O U -  
D H U R Y (Katwa) : In the morning 
the leader of the House has, in an 
attempt to pacify the agitated Mem- 
bers, said that the Prime Minister 
would talk to the agitated Members. 
It is not the question of the Prime 
Minister talking to some Members. It 
is a question of the whole House. The 
tendency that has started with the 
incident that took place in Delhi has 
spread over to the South . . (Inter- 
ruptions) . . It is a very serious mat- 
ter. Not only it has spread to the 
South, but what happened in Delhi is 
being emulated in Pakistan also ! 
Mrs. Benazir Bhutto's car has been 
attacked. It is a tendency of not to 
tolerate the voice of dissent. . . (Inter- 
ruptions) . . I have not taken any 
name of any party or Member. The 
point is that, the way the State Govern- 
ment of Tamil Nadu has tackled the 
situation there and the way they re- 
acted to it is very unfortunate. 1 de- 
mand that the Union Government 
should come with a concrete state- 
ment in the House as to what has 
happened thae; who are the people 

who are involved in it and what kind 
of action they are going to take. We 
cannot allow this kind of gagging of 
the right of expression of Members 
and the right to dissent in this country. 
to happen any more. (Interruptions). 

SHRI JASWANT SINGH (Chi ttor- 
garh) : Mr. Speaker, Sir, in this entire 
sorry episode, there is one aspect 
which is of no interest whatsoever to 
this House. There are however three 
other aspects that are of great interest. 
The one aspect which is of no interest 
whatsoever is the strife between thc 
Congress party and the AIADMK. 
Whether it is inside this House or in 
Tamil Nadu, that is of no interest to 
us in it. They will settle that amongst 
themselves as best as their wisdom 
will allow. (interruptions) . 

SHRI M.R. K4DAMBUR JANAR- 
THANAN (Tirunelveli) : We are not 
fighting against Congress. We are with 
the Congress. (Interruptions). 

SHRI JASWANT SINGH : I am 
relieved to hear that, Sir. I am reliev- 
ed to hear that there is no fight an 
that. In fact, our worry extends to 
three concerns. If there is no fight. 
then I would like to know: The first 
concern is the establishment of facts 
Some Members of the Congress party 
here. greatly agitated, and rightly agi- 
tated because we have also seen the 
photographs of a Union Minister's 
car without wind-shield, etc.. they 
allege that AIADMK is involved ir! 

it; equally AIADMK Members have " 

said that we have got nothing to do 
with it. (Interruptions) That really 
extends to the point that we bald 
have the facts of the matter-what 
after all are the facts of the matter. 
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That takes me to the second point 
wbich is the response of the Union 
Government. My friend has poi~tcd 
out that the response of the Union 
Government varies from day to day. 
I can understand that the response of 
the Union Government varies from 
day to day, considering the politicd 
importance or unimportance of a 
matter. We can also understand that 
it is their allies with whom they arc 
fighting just now which they wish to 
play down. But the response of the 
Union Government on a serious matter 
as an assault on the Member of the 
Cabinet must be uniform. That is the 
second concern. 

The third concern, as pointed out 
by my friend Shri Unnikrishnan is 
about the privilege of the House. The 
way a Member of this Honse- 
whether he wishes to go to Tamil 
Nadu, or he wishes to go to Assam 
or Jammu & Kashmir-was impeded 
from performing his duties as a Mem- 
ber of Parliament, here. T think. Sir. 
your protection and the total concern 
of the House come in. 

So, these are the threc aspects and 
therefore I would request voc. Sir. 
to issue suitable directions to the 
Oo~rernment o1~ these three cowerns. 
which I am sure, the rest of the FIocse 
also shares. (Interrrrptions) 

SHRI K RAMAMURTHEE TIN- 
DIVANAM : T want to speak. Sir. 

(Interruptions). 

MR. SPEAKER : Two Member3 
have spoken from your party 

(Interruptions) 

SHRI K RAMAMURTHEE TTN- 
DIVANAM ; Sir, h; was the injurcd 

person. He was a person in the con- 
voy of vehicles. So, only one Member 
has spoken. I will make a statement. 
(Interrup:ions) 

MR. SPEAKER : On your behalf, 
Shri Kuppuswamy has spoken. (Inter- 
ruptions). 

SHRI K RAMAMURTHEE TIN- 
DIVANAM : Sir, I will give the 
details of how it all happened. (Inter- 
ruptions). 

MR. SPEAKER : It is not neces- 
sary; we will see it later. Two Mem- 
bers have already spoken. 

(Interruptions) 

SHRI K RAMAMURTHEE TIN- 
DIVANAM : It is not the question of 
hvo Members, Sir. (Interruptions). 

MR. SPEAKER : What is impor- 
tant-getting the response from the 
Government or your speaking ? 

(Interruplions) 

SHRI K. RMAMURTHEE TIN- 
DIVANAM : Government must also 
clarify the position. (Interruptions). 

MR. SPEAKER : Okay, please 
speak. 

SHRI K RAMAMURTHEE TIN- 
DTVANAM : Sir, the attack that has 
taken place on Shri P. Chidambaram 
on 16th is a planned one. (Interrup- 
tions). ---W 

SHRI M.R. KADAMBUR JANAR- 
THANAN : Sir. the SP informed the 
Minister that tbe people were furious. 
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(Interruptions) 

SHRI K W A M U R T H E E  TIN- 
DIVANAM : It is a planned attack. 
On 10-8-1991, in a public meeting, 
the Cabinet Minister of the State in 
their speach, has clearly said that the 
Ministers Shri Chidambaram and 
Shri Arunachalam should not enter 
Tamil Nadu and announced that they 
would be treated severely. That was 
said on 10-5-91 on the platform by 
the AIADMK State Ministers and 
after that, the Cabinet Minister, 
Shri Chidambaram, who attended the 
Independence Day Reception in Raj 
Rhawan on the invitation of the 
Goyerim of the State was treated in 

--------- 
Minister. I do admit that, if they swore 
that AIADMK was not involved, wc 
have nothing to say. The Chikf Minis- 
ter came forward with her first state- 
ment saying that her party had noth- 
ing to do with the matter and that 
there was no violent incident at dl 
at Tiruchirapalli. Her second state- 
ment was, "Yes, the people were agi- 
tated. The AIADMK has nothing to 
do with the incident. It was the far- 
mers, and the goondas who did this 
violent act." . . (Interruptions) . . 
The third statement was that the inci- 
dent took place. The goondas attack- 
ed. Bot i t  was by the DMK men, the 
DK men and the Pattali Makkal 
Katchi men. If that is so, what is the 

such a way that signals were sent all 
over the State, to a section of the 
people thnt this is the way the Central 
Minister has to be treated . . (Inter- 
nrplions) . . 

SHRI M.R. KPDAMBUR JANAR- 
THANAN : We will not allow it Sir. 
(Inlermpiions) . 

necessity for a Government there 
which cannot control the law and 
order in the State and which cannot 
look after the safety and security of 
the Central Ministers ? . . (Intemp- 
iions) . . Sir, it was a planned attack 
. . (Inierrfrptions) . . They will not 
to!erate. They are the sons of such 
a tradition. They will be behaving in 
that way only . . (Interruptions) . 

SHRI K. RAMhMURTI!EE TIN- 
DIVANAM : Sir. the very next day, MR. SPEAKER : Are you addres- 
on the 16th, tl~e incident had t ~ k c n  sing the Chair or talking to them? 
place. The DIG was there; the DSP 
of Police was thsre snd the Collector (Iniernipiions) 
was there. The Chief Minister had 

only after consulting her over the 
phone. The Chief Minister had gone 
an record that they did not look after 
the safetv and security arrangements 
of thr Ccntral Minister inspite of tbc 
f r t  that they knew that there a m  

coin- to bc P demonstration and thqt 
would iiltimatelv turn into a violent 
demonstration. And then Sir, the call 
for tbe boycott was given by the Chief 

is concerned, Mr. Chidambaram, a 
Membrt of the Cabinet headed bv 
our beloved leader, Shri Narasirnhfi 
R?o. womrted the decision of the 
Cabine tand he had been singled out. 
Shri Arunachalam has also been sine1- 
ed nut for boycott. I want to know 
from the Home Minister as to whether 
the collective respmib'ity will hold 
good or not. Are they going m kt 
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down these two Ministers and run the headlines that our Chief Minister is 
Cabinet or are they going to hold 
some responsibility in this regard ? 
I want to know from the Primc 
Minister as to whether he will be wel- 
comed with garlands or with black 
flags when he will be visiting Tamil 
Nadu. ( I n t ~ r i r l n t i o * r ~ )  Who enwres 
the freedom of spec:!? in tbis cauntry ? 
Can there not he a difference of opi- 
pion to w h ~ t  had been said by a Chief 
Minister. more so in Tamil Nadu ? TS 
this ti-e way in which you are qo iv  
to conduct the Government ? Will this 
Government be a silent spectator lor 
all these atrocities which are takinp 
place in Tamil Nadu ? Should thev not 
take action ? I appeal to the Home 
Minister 31?d 1 want a categorical 
reply from the Home Minister on 
whether he will be allowing the w - e  
sitwtion if it will take plsce to other 
Ministers ir? other States. Is it coiw 
to 'be an grarchy? Are we h~v iqc~  a 
democracy or np WWCFV ? The Primp 
Minister arld the H m e  Mivister must 
come before this HOIW to ensure 11s 
about o w  democracy, about freedom 
of speech and about the intevitv of 
our cnuntrv . . (lrllerrrrntinnr) 

MR. SPEAKER : 1 will allow onlv 
one member and that too for onlv rt-- 
minute. 

SmI M.R. KADAMBUR JANAR- 
THANAN : Mr. Speaker. thank v w  
for allowing me. 1 have to S O C R ~  

iust two sentences. Just to dis- 
lodge the other Ramamurthv this 
Ramamurthee is telling all these 
things which are not true. There 
amears to be no other Durpose . . 
(hterruptions) The headlines in the 
press say, "Jaya opposed to protest 
nlks", It is very clear .from these + - - 

in no way connected with the violent 
incident in TjruchirapalIi. Accordmg 
to the wishes of the people of Tamil 
Nndu, our Chief Minister has instruct- 
cd the MPs and MLAs not to partici- 
mte i!l the functions and meetings of 
rhrse two Ministers. There is nothing 
else. But the Congress (I) is planning 
socx:hing. The Youth Congress \7) is 
going to show black flags to our Chief 
hhistcr  when she visits Delhi on 23 
and 24 August 1991. Are you going 
to justify the action of the Youth 
Co3yess (I)  ?. . (Interruptions) The 
Chief Minister of Tamil Nadu and our 
P,:rty, ATADhlK iue in no way con- 
nected with the violent incident. (Inter- 
r!iptior?s) Only ten members from 
Tamil Nadu are present here while 
18 Conyers members of Tamil Nadu 
h?ve not come to attend the Parlis- 
9e;lt It is a faction~l fight among the 
Co:vlress (I) WPs from Tamil Nadu 
. . (Inlerrz~ptinm) 
R SPEAKER : Mr. Rama- 

murthee, please don't talk to them. 
Pleas? sit dnwn. Is the Government 
interested in making a statement? 

Shri Ariurl Siwh Today. in Cne 
bngiflqin.)n itself, I have already said 
so~eth inr .  There was some objection 
to it. But I would like to repeat it 
once again. 

3HRJ JASWANT SINGH : What 
are the facts ? 

VR. SPF AKER : Please, let him 
spesk. 

SHRI ARJUN SINGH : I would 
like to make it very clear. I am doin? 
so not onlv on my behalf, but pr 

behalf of this Government and if I 
am permiYed to vy, an behdf d 
every member of this House. As re- 
cards rights and privileges, every 
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member has the right to travel to any I told the hon. Minister that a matter 
part of the country, to say what he of privilege is involved. Where is the 
thinks is correct in his wisdom and matter of privilege? 
to stand by it. This is an inalienable 
right and there cannot be any con- 
straint or restraint on it. 

SHRI GEORGE FERNANDES 
(Muzaffarpor) : But what happened 
there ? 

SHRI ARJUN SINGH : So far as 
the most important aspect is concern- 
ed, Shri Unnikrishnan and Shri Jas- 
want Singh had made a reference to 
it. This is what we feel. You are the 
repository of our trust and confidence. 
Whatever you deem fit under the cir- 
cumstances . . 

SHRI RAM VILAS PASWAN : 
But tell us the facts first . . 
[Tran,~lation] 

SHRI ARJUN SINGH : At least 
listen to me. You are not preparcd 
even to listen to me. I am telling on 
this matter . . (Interntprions) 

[Enelish] 

SHRI GEORGE FERNANDES : 
What is the matter? What has h a p  
pened ? And what is the Government's 
view ? 

SHRT ARJUN SMOH : I am verv 
sorry that the clinically alert mind of 
Y - 4  Cwrne Fvn~ndes  is failjrg to 
grasp what I am trying to say. What 
I am trying to say is that the question 
of privilege of 3. member is an inalie- 
nable right and there can be no com- 
promise on it. 

SHRI GEORGE FERNANDES : 
Have the Government raised the matter 
of wivilcge ? In fact. in the m o m h  

SHRI ARJUN SINGH : This is 
something to which I am not supposed 
to answer here. So far as the second 
aspect is concerned . . (Interruptions) 

SHRI RAM VILAS PASWAN : 
What happened, first narrate the inci- 
dent. 

(Interruptions) 

MR. SPEAKER : If you do like 
that, how will it go ? 

(Interruptions) 

[English] 

SHRI LOKANATH CHOUDH- 
WRY : lt will be better if the hon. 
Minister himself moves the privilege 
motion. 

SHRI GEORGE FERNANDES : 
He is not coming to the facts. We do 
know the theory. Let him come to the 
facts. 

MR. SPEAKER : He is not going 
to use your words and your ideas. He 
is going to use his own ideas in his 
own words. 

SHRI AWUN SINGH : There may 
be many occasions when. I might be 
speaking in his language though he 
will not speak in my language. 

Sir, so far as the facta of the case 
are concerned, as is evident here, thrte . 
are differing versions. All I cm say at 
this moment of time is that I wiU re- 
quest the Home kdiaistff to get all 
the facts and wme 60 t&e HOW and 
then the Bouw nwv rsrcb' iti tin 
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conclusion. How can I respond 
straightaway and say this is right ar.3 
that is wrong or that is right and this 
is wrong ? (Interrupfions) 

MR. SPEAKER : Let me have my 
own say on this point. I have heard 
Members speaking on this issue. 

(Interruptions) 
[Translation] 

SHRI RAM VILAS PASWAN : 
Mr. Speaker, I would like to state that 
three days earlier, an incident concern- 
ing Shri S c i a j i  took place and the 
issue was raised in this House and the 
Hon. Minister made a statement on 
that very day at 4.00 p.m. . . (lnlerrup- 
tions) Would you please like to state 
whether the Home Minister will make 
a statement on thii issue in the house 
today or not ? (Interruptions) 
[Translation] 

MR. SPEAKER : I have heard you. 
You should understand that I am try- 
ing to help you, Mr. Kuppuswarny. 
Please sit down and don't interrupt 
when I am saying something, otherwise 
having said an those things you would 
not get anything. 

-- - 
from one side; another version has 
come from another side and a third 
version is also put before the House 
which is dependent on what has appe- 
ared in the newspapers. So, the entire 
House is interested in knowing as to 
what has actually happened. 

Now, I would request that the 
factual position should be brought to 
the notice of the House as well as tc 
the Presiding Officer so that we can 
appropriately deal with it. I agree with 
the Hon. Members who have said that 
the interests and the privileges of the 
Members to speak in the House should 
be protected. It will be the duty of 
the Presiding Officer to see that their 
interests are protected. This has to 
be done through the Government 
machinery as well as the State macbi- 
nery. I would request all those who 
are concerned in giving protection 
to the Members in one State or the 
Union Territory that all protection 
should be given to the Members to 
do their duty in the proper manner. 

SHRI INDERJIT (Dajeeling) : 
Sir, would you kindly allow me to 
make a very brief and important sub- 
mission ? 

I was saying that I have heard the 
Members speaking on this issue. I 
have received one Pridege Motion 
also. I am receiving Privilege Motions 
only IS or 20 minutes befbre the 
House starts and 1 don't get the 
opportunity to ga thrcRlgh the papers. 
Privilege Motions are something in 
which judicial decisions have to be 
taken. I will go through these papers 
and find out the •’act. But the entirc 
House is interested in knowing as to 
what has actually happened over 
thaa'Dikmt versions have been 

&rur h a  one version has' cbme 

SHRI N. SUNDARARAJ : Sir, 
when will the Minister make a State 
ment ? 

MR. SPEAKER : I am not fixing 
the time. Statement should be madc 
as early as possl&le. 

(Interruptions) 

MR. SPEAKER : Beyond certain 
limits if you stress this point, you 
will not get anything. 

(Interruptions) 
MR. SPEAKER : Pleese sit down. 

This is very wrong. 
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(Interruptions) 

SHRI N. SUNDARARAJ : Three 
days have already passed since the 
incident took place. There is no state- 
ment from the Government vet. 
(Intc;rruptions) 

MR. SPEAKER : You should 
undersfmd the nicety involved in it. 

SHRI N. SUNDAR4RAJ : What is 
the nicety in killing persons ? What 
will happen tomorrow if I will be 
killed ? 

MR. SPEAKER : I will give vou 
all the protection. It is useless to 
argue like this. 

SHRI N. SUNDARARAJ : It is 
very useful. Sir. (Interruptions) 

MR. SPEAKER : I am allowing 
Mr. Advani now. I will allow some 
of you one after another. You should 
please understmd that I cannot go on 
arguing like this with every Member. 

SHRI LAL K. ADVANI (Gandhi 
Nagar) : Mr. Speaker, Sir, through 
vou, I would like to draw the atten- 
tion of the House and of the Ixader 
to a very disquieting Report from 
Moscow. News Agencies have reoort- 
ed this morning that aq Emerzency 
has been. . . . . 

MR. SPEAKER : May I request 
that UF.!BS the news ;s confirmed, we 
may not raise that kind of an issue 
in fie sovereign Parliament of ours 
about a sovereign country ? I thoueht 
that, you were on a different issue. 
(Interruptions) We can give a little 

,interregnum. 

SHRI LAL K. ADVANI : The 
Government ought to tell US . . . , . . . 

MR. SPEAKER : I know that. 
will talk about it and something will 
be done. 

SHRI LAL K. ADVANI : I will 
abide by your order. 

MR. SPEAKER : Thank you. 

SHRI LAL K. ADVANE : Mr. 
Speaker. Sit. this morning, 1 have seen 
a news report which is essentially a 
report from a news magazine of New 
York, reporting, the Pakistan Prime 
Minister speaking in terms of War 
in the context of Kashmir. I am really 
amazed and shocked that a statement 
of this kind should have come from 
the Pakistan Prime Minister of all 
persons. 

He says : "The Kashmir issue was 
increasing tension bet- *.' 

ween the two countries. 
It is of such seriousness 
that it has the potential 
to be the cause of yet 
another War between 
India and Pakistan. 

It is my duty as the 
Prime Minister of Pakis- 
tan to tell India how . 
unhappy we are about 
this state of affairs." 

I am sure that every Indian in the 
country is unhappy about what is 
happening in Kashmir. But for the 
Pakistan Prime Midsterr to say fhis 
is, as they say in kiridi "m w 

$r G" After atl what is . 
happetiing in Kashdir loday is the 
result of the pdws of mmrder and 
mayhem unleashed by no less thrin 
Pakistan itself &fro aims8 tbe*W&r. 
On top 6f That, he should be talking 
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in terms of unhappiness that this is 
happening and in a way threatening 
India with War. 

There has been tension between 
our two countries on the issue of 
Kashmir for a long time but no one 
has talked in terms of War as blatant- 
ly as the Pakistan Prime Minister has 
done and therefore, I thought it was 
necessary that the whole House should 
take notice of it and let the Pakistan 
Government and the Pakistan Prime 
Minister know that here is a demo- 
cracy where we can have all kinds of 
differences but when i l  comes to the 
question of the country's integrity, 
when it comes to the question of Kash- 
mir and all that Pakistan has been 
doing, our response to that is unanim- 
ous and unequivocal, 

Sir, I am sorry to state that we 
have been somehow indulgent to all 
that Pakistan has been doing in inter- 
national fora and we have allowed 
it to blatantly violate the Simla Agree- 
ment whereunder Pakistan had pro- 
mised India that it would not raise 
this matter in international fora and 
regard Kashmir as a matter to be 
sorted out bilaterally between India 
and Pakistan. 

Sir, there is no doubt that my Party 
which was at that time, the Bharatiya 
Jan Sangh, was unhappy even with 
the S i  Agreement. We felt that 
a s r  that great victory that our  arm^ 
has won in the battlefield, it was an 
occasion to settle the Kashmir issue 
once and for all and not to become 
party to any declaration which  SPY^ 
that Kashmir's final settlement is get 
t~ come. That is a Werent matter. 

But at least, Pakistan had abjured 
itself and agreed not to raise it in the 
international fora. It  is unfortunate 
that JKLF should have been given 
hearing at the Sub-Commission of the 
U. N. It is surprising. I do not know 
what the Government of India has 
done in this regard to prevent this 
whole happening. But what is happen- 
ing in Kashmir is a matter about 
which the whole nation is concerned. 
I think, it would be in the fitness of 
things, if the Government took us into 
confidence as to how it is reacting to 
the situation. A Special Envoy. a 
Spec i~ l  Messenger, is believed to have 
come from the Pakistan Prime Minis- ' 

ter with a message for the Prime 
Minister. We do not know what the 
message is. Is it to express this kind 
of unhappiness which is reported in 
the Newsweek. This is a matter about 
which the whole House should take 
notice and the Government should 
take the House into confidence. 

SHRI SAIFUDDIN CHOUDH- 
IJRY : It is evident that deep-seated 
conspiracy is gcing on to whip up 
War-kind of situation which is sought 
to be imposed on India by Pakistan. 

The interview of Shri Nawaz Sh&f 
in Newsweek is really disturbing. He 
says that they are unhappy over what 
is happening in Kashmir. 

13.00 hrs. 

And I fullv Pgee with hdr. La1 K. 
Advani thpt it is really their making. 
the way they are aiding the terrorists 
and helping them to really destabilise 
the Valley, the political situation there 
is condemnable. It is really astonishing 
that they are blaming India for what 
is happening in Kashmir. 
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Now, it is not only that a kind of 
isolated statement came from Mr. 
Nawaz Sharif, but certain international 
incidents have taken place. One is 
that has been referred by Mr. La1 K. 
Advani about Sub-Commission on 
Human Rig% in Geneva. 

Then there is a comment made by 
the US Ambassador to Pakistan where 
he said that there could be a war 
between India and Pakistan in regard 
to Kashmir; and also he said that 
Kashmir is not an integral part of 
In&a; and the kind of a Resolution 
that has been passed by the Organisa- 
tion of Islamic countries. AU these are 
indicative of a deep-rooted conspiracy 
to redly bring India and Pakistan to 
the brink of a war situaticn. 

Xow 1 demand a comprehensivc 
statement from the Govcrnment about 
all this : how they view the statment 
that has been made by the Pakistani 
Prime Minister, what is their reaction 
to it and what kind of a reaction they 
are going to make to all the utterances 
made by US Ambassador to Pakistan, 
and all that has happened iq Geneva 
and OIC ? 

All this is very necessary to create 
an alertness m the mind of our peoule; 
and to really take a stand for the 
unity and integrity of the country. I 
demand that a statement should come 
quickly and we should a!so be yiven 
an opportunity to react and to give 
our opinions to that. 

SHRI GEORGE FERNANDES : 
Mr. Speaker, Sir, while efforts are 
being made for reducing tension Hll 
w~ the worM, c~ptrary to this in our 

--- - --- 
sub-continent especially between India 
and Pakistan, tension is growing conti- 
nuously. It is quite obvious that our 
neighbouring country has been creat- 
ing disturbances for quite a long 
time in our country especially in the 
two States viz, Kashmir and Pvnjab. 
And it also does not deny this fact. 

Before Nawaz Sharif assumed the 
ofice of the Prime Minister, Shrimati 
Bhlitto had set up a fund of Rs. 5 
crores or 5 million dollers-I do not 
remember now the exact amount for 
providing active assistance to elenlents 
working for creating tension and 
terror in Kashmir. So, we know well 
that this type of involvement is inevit- 
able for the Prime Minister, whoso- 
ever he may be, in the politics of 
Pakistan to mahe his position strong 
in his country. And we have faced 
the dissstrous consequences of their 
evil activities not only once but many 
a times. Mr. Speaker, Sir, throu~h 
you, 1 would like to highlight two 
things. During the last two-three yeds 
there has been many talks In this 
regard between the Prime Ministers 
of the two countries. Some details of 
these talks have always been given to 
this House. But what are the details 
of the talks held between our Prime 
Minister and his Pakistani counterpart, 
their role in sorting out the differences 
between the two countries ? Keeping 
in view the statement made by Shri 
Nawaz Sharif regarding the prcvailinp 
situation in Kashmir, this should also 
be made clear to the House. The 
HOJJS~ should be taken into confidence. 

SecondIv, I would like to state that 
the foreign Secretary of Pakistan is at 
present in India for holding taks. 
Though he is our pest  und I also 
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take him as a guest because he bas 
come to lndia to hold talks on behaU 
of Ms country, I would like to know 
the real intention of such a statement 
made by the Pak P r h e  Millister at 
this juncture. We would like to know 
ihe dehite inforinahon from the 
Government on this issue. Mr. 
Speaker, Sir, I would like tv state 
that it is very easy to create tension 
and to continue it for lo!lg. Rut in 
view of the poverty and deplorab!e 
condition uE :he Swtli Asinn cour.::ks. 
wc would like to mskc all our efforts 
to reduce tension and controversies 
instead of increasing them; and all thc 
controversies between the two count. 
ries should be solved undzr the Shimla 
Pact. Though Lalji said that his Party 
had opposed this pact at that time, yet 
when he was in the Government. we 
all jointly tried honestly to implement 
that pact. Thus, we all are bound to 
abide by the provisions of Shimla 
Pact. Therefore, we still want that we, 
with all our might, should try to solve 
all the controversies in the light of 
the Shimla Pact. 

[English] 

SHRI CHANDRA JEET YADEV 
(Azamgarh) : Mr. Speaker. Sir, the 
issue which has been raised by the 
Leader of the Opposition, I think, is 
a matter of serious national concern. 
What I feel personally concerned is 
that the Government of India is not 
reacting as it should react to such a 
situation, which directly concerns our 

. sovereignty and security of our 
country. Now what is happening in 
Palcistan and Pakistan's approach oil 
this issue is very well known. For 
Several months the former Chief of 
Stoff of Pakistan, Mr. Aslam Beg, was 

talking about a war between India and 
Pakistan on the issue of Kashmir. He 
was making public statements even on 
the border and occupied area of Kash- 
mir by Pakistan. And the present 
General is also making the same kind 
of statement. And this interview of 
the Prime Minister of Pakistan, Sir, 
is a matter of very serious concern. 
They are taking full advantage of the 
Kashmir situation and we feel to be 
isolated. I have a feeling that because 
of the anbiguous stand of the Govern- 
ment of India, they are failing in their 
duly to create a public opinion in our 
favour and isolate Pakistan. Pakistan's 
leadership is giving a call that therc 
can be a war bctween Zndia and 
Pakistan. Sir, I think, this is a matter 
of serious concern. 

Sir, I have sent a letter to you this 
morning that one important Labour 
Leader Mr. Gerald Kauffman visiting 
Kashmir on our invitation, on the iavi- 
tation of the Government of Indja, 
and making statements against us on 
this important issue giving strength to 
what Pakistan's leadership is saying. 
This also needs to be clarified. When 
Mr. Gerald Kauffman was visiting our 
country on our invitation, how was he 
s l lo~cd  to go to Kashmir and make 
all kinds of statements when he wzs 
our guest here. Did the Government 
t&e the trouble of at least seekine 
his personal clarification as to how 
did he makc a public statement which 
gocs against our stand on Kaslnir ? 
Thmfore, all these things together 
become a matter of serious concern. 

I hope that our Prime Minister 
should have taken note of the inter- 
view of the Prime Minister of PaIris- 
tan and must have got in touch with 
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him. We would like to know whether and uitegnty of the nation. Pakistan 
the Prime Minister has got in touch iri the lasl. kw weeks has been whipp- 
with the Prime P ihs t a  oi Pakistan. nlg anti-ludia feeling through various 

i'orums everywhere in the world. Not Every one of us agree on Simh only that. The Organisation of Islamic Agreement . . (Interruptions) Countries as well as the Amnesty 
MR. SPEAKER : Please conclude. International have been requesting that 

SHRI C W D R A  JEEr YADAV: their delegallons should be given 
pernussion to vmt Kashmir. Sir, we want to be friendly with 

Pakistan and the people of lndia and i\.iR. S~EAER : N~~ you are 
P&stan want to be friendly with each widenkg the scope and going to other 
other. But if the leadership of Pikis- areas, 
tan will go on making this kind of A. L :Id% 
statement . . (Interruptions) SrilU M U K U L  BALKRlSHNA 

h'ASN1K ; All these things are m. SPEAUR : It goes without appcI uiig. I would like that saying that we want friendship. Cioverunlent should make a compre- 
SHRI CHANDRA JEE'T YADAV: hensive statement on whatever is 

This goes without saying. That is W ~ V ,  happciling irom Pakistan's side and 
it has become an important thing. at the same time what the Govern- 

ment of India is doing to counter ti:c Let the Prime hhister-not ccr- anti-India feeling being generated b~ the kader of the House Pakistan through various forums 1 . i  stand up and make a spontaneous the world. reaction right now-come and make a 
statement on this issue. SHRI FRANK ANTHONY (Nomi- 
MR. SPEAKER : Shri Wasnik, 

please complete iil one minute. Please 
do not make it a speech. 

SHRI MUKUL BALKRISHNA 
WASNIK (Buldana) : The other day 
the honourable Home Minister Shri 
Chavan had assured in the House that 
as he has not gone through the speech 
of Mr. Kauffman, the shadow Foreign 
Secretary of the United Kingdom, 
regarding his reported statements in 
the press concerning Kashmir. He had 
also assured that he would first go 
through his statement and would come 
before the House. The issue which has 
been raised by the Leader of the 
Opposition, is r d y  very important. 
It concerns the security, sovereignty 

nated Anglo-Indian) : I happened ti, 
be on the Defence Council from the 
time of the Viceroy's Defence Council. 
In 1971 1 was called at midnight by 
lnd~ra Ciandhi, the then Prime Minis- 
tcr, to a defence meeting. She told 
us : "Pakistan has committed aggres- 
sion. It has sent its bombers to attack 
Agra and Ambala where we have our 
front rank Air Force. Pakistan h o  
committed aggression. W: are now at 
war with Pakistan." Her last words 
were "fight wed, my countrymen?. If 
Pakistan attacks us every Iodia W 
join in repelling the am. But I 
think, we should have tbc matter to 
the Prime Minister. Our Chkf of 
Army Staff has just gone to Amcrica. 
The American feeling has bccoma 
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pro-India. So it is better to leave the 
matter to thk Prime Minister, And 1 
have no doubt that he will be able to 
assess the position accurately. We will 
not go to war unless Pakistan commits 
aggression on us. 

SHRI INDER JIT (Darjeeling) : 
We need to take serious note of two 
grave developments. Both have been 
mentioned by the Leader of the Oppo- 
sition. One is in regard to the reported 
statement of Pakistan's Prime Minis- 
ter. Pakistan has already unleashed 
a proxy war on us. Sow it is threaten- 
ing an open war. I therefore support 
the demand made for a comprehen+x 
statement ErLm the Prin~e hlinistsr 
on this particular subject. I am happy 
that the Prime Minister did clarify 
from the Red Fort that there is no 
question of any third party intervcn- 
tion in regard to the Kashmir issr~c 
But this matter needs to bz made 
abundantly clear from the floor of the 
House, and also in regard to the visit 
of Mr. Kaufman and related mattcrs. 

MR. SPEAKER : I am not allowing 
that matter to go on record. You will 
not make any general reference. 

SHRI IhJER JIT *. 
MR. SPEAKER : I am not allow- 

ing any reference to be made to that 
point unless it is confirmed. 

(Interruptions) 

MR. SPEAKER : Now please let 
me say something on the point which 
has already been raised. 

I The &ue is yital. We should deal 
witb it with. the attention it deserves. 
The represq~tativ~e sf the Government 

of Pakistan is in India. He would cer- 
tainly bc treated as an honoured guest 
as i s  our practice. We would not 
depend only on what has appeared in 
the newspapers and magazines. By 
adopting appropriate methods, the 
text and tenor of it should be as- 
certained. And I am sure, the House 
is interested in knowing the factual 
position on this. 

SHRI GEORGE FERNANDES : 
I have given notice of an adjourn- 
ment motion on the Meghalaya situa- 
tion, where the Government is all set 
to topple the Lyngdoh Government. 
Wc had raised this matter here before 
the House was adjurned for the week- 
end. Sir, this Government have refused 
to give any answer. Some noise was 
made from the other side, but I heard, 
on the authority of the Leader of my 
Party that the Prime Minister had 
cssured him in a private discussion- 
two days ago I raised the matter on 
the floor of the House on Thursday- 
that nothing will be done in Meghalaya 
to disturb the present Government. 
It seems to me now that the Govern- 
ment is being toppled, I1U arrange- 
ments have been made for it, and I 
want, Sir, to move my motion for 
adjournment 01 tile House to discuss 
this very important mait&. 

MR. SPEAKER : You can do it 
only after I give my consent. 

(Interruptions) 

MR. SPEAKER : I think you have 
taken one hour and 15 minutes for 
raising matters. 



(Interruptions) 

SHRI BASU DEV ACHARIA 
(Bankura) : Sir, an elected Govem- 
ment would bz desla'ollised, it is being 
disturbed in Meghalaya.. . . . (Intrn~p- 
tions) 

SHRI NlRMAL KANTI CHAT- 
TERJEE : Despite what has happened 
in Tamil Nadu, we have not asked 
for anything. But what is going to 
happen in Meghalaya today ? The 
entire democratic fabric of the 
country is at stake . . (Interruptions) 

MR. SPEAKER : You must realise 
that you have taken one hour and 15 
minutes on matters which are not on 
the agenda. 

(Interruptions) 

MR. SPEAKER : Everybody can 
talk on that. The atrocities on 
Scheduled Castes and Scheduled 
Tribes are all important, which are 
going to come up. 

(Interruptions) 

SHRI CHITTA BASU (Barasat) : 
We have also written to you about 
the developments in Meghalaya 
(Intemptiom). 

[Translation] 

SHRI LAL K, ADVANI : Mr, 
Speaker, Sir, the matter raised by 
Shri George Fernandes regarding 
Meghalaya is indeed serious and is 
gaining ground since the last seven or 
eight days and the most unfortunate 
issue is that the leader of the Congress 
Party is the Speaker of the House and 

consideration. He is the Speaker of 
the House. 

[English] 
He is the Speaker of the House. 
MR. SPEAKER : Can I do i t?  
SHRI LAL K. ADVANI : You can 

do it not officially, but even as the 
Chairman of the Presiding Officers' 
Conference you can safely exercise 
your good offices and see that this 
kind of situation does not develop. 
[Translalion] 

Mr. Speaker, Sir, till date anything, 
that can be called constitutional crisis 
has yet not cropped up but whatever 
is happening politically, repeals the 
antidefection law. It puts the sane 
tity of Parliamentary institution to an 
end and it appears that the House is 
helpless about it. We expected that 
the Prime Minister, who is the head 
of Govmment and the president of 
Congress Party, would play a key role 
in giving right direction to the activi- 
ties but it appears that he will not he 
able to do the sime and consequently 
thc elected Government there will be 
thrown cut of power and a new 
Government will be formed in their 
place, this should not happen. 

Through the leader of the House 
I request the Prime Minister to inter- 
vene in this matter and & what is 
justified and prevent anything wrong. 
(Interruptions) 

SHRI RAM VILAS PASWAN : 
Mr. Speaker, Sir, the moLter relaw 
to Mcghalaya is a mattar concernle 
the north e a t  etatiblw, Sir . . . . 

MR. !WEAKER: haerrrbcn from 
you should also talrc this fact into your party have lttersdy *, 
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SHRI RAM VILAS PASW AN :
I have a point. The states lying in

.~ Purvanchal are sensitives states and
we have been raising this issue for the
last ten days. Now the Congress Party
wants to form its Government there
by hook or by crook. The Congress
wants to form Government. As such
I want to tell you that constitutional
crisis has arisen there. It is a matter
pertaining to North East. It is a very
sensitive state. We have to control
the situation somehow. (I nterruptionsi
No such action should be taken by
the ruling party or by the Centre
which .. (Interruptions).

[English]

MR. SPEAKER: I will call you.
Your Member from your Party spoke
!lOW. Y Oll should take no more time.

Your own motion is going to come
lip after this. (Interruptions)

[Translationl

SHRI RAM VILAS PASWAN:
As such we urge upon you to direct
the Government to make a statement
on the situation in that state and to
assure that no such action would be
taken by the Government which re-
sults in the outbreak of a constitu-
tional crisis and there may not be a
instable Government in Purvanchal,

[English]

SHRI PETER G. MARBANIANG
(Shillong): Sir, a few days ago. T
spoke in this House about the action
of the Governor that took place in
Meghalaya. The Governor had direct-
ed the Speaker of the Meghalaya
Assembly to convene the House on
91·L/B( N)4P3LSS-14

7111 of this month for a vote of confi-
dence in the Council of Ministers.
At 10 O'Clock on the 5th of this
mouth, the Congress leaders met tile
Governor and informed that they had
come to know that two MLAs w.~
be sworn in as Ministers and tbAr~
requested the Governor not to swear
them in, because the Speaker had
called for a confidence motion on the
7th. At 4.30 PM on the same day,
one of the MLAs who was sick in the
hospital was forcefully brought to the
Governor's residence and both the
MLAs were sworn in by the Governor
as Ministers and the appointment
order was issued by the Chief Minister
himseli and not by the Governor.

SHRl NIRMAL KANTl CHAT-
TERJEE: It is not ilkgal.

SHRI PETER G. MARBANIANG:
It is illegal and it is not conventional
to ..•wear in any MLAs as Ministers
when the House was summoned for
test of strength.

All this was done by the Janata
DuI Government to topple the demo-
cratically elected Congress Govern-
ment in Meghalaya in 1990. I was
there. What was given to this House
was misinformation. The Governor
did not issue the appointment letter
to the MLAs to be sworn in as
Ministers, That was done by the Chi, r
Minister himself.

SHRI NIRMAL KANTJ CHAT-
TERJEE : It is the beginning of the
week. Wc arc discussing from 12
Noon. But you arc impatient with us.
I request you to bear with us.

M.R. SPEAKER: Time is not there.
Don't give lon~: lectures, Already one



hQYlF a @@?v siaw have bem w Bf rrsFmwi@ the$ ,*Y 
& s w  which are not ia must u n m  and e w y  sectioq d 
tkp.W the peaple shoud tell them to do t h a t ,  

~ N ~ ? W 4 T f C E I A T -  Iftheydonotdeatrab,&eniasue 
: 'Phe dcmmatic fabric and' a joht under your hmkddp 

tbeiaetgrltyofhcliaisatstakeThe- tod!k@tWmUitisll~lWiseW 
fkst was in T a d  Nadu. Then it is a leader d the Hwae ahadd d* 
Mk&&yaWhatishppening?Can t h e S p s a k e w o f t b a ~ . I A u ~  
pa imagine yourself as the make this aepaal to dl h kisl-  
of the w? This is happening in of tbe corntry. We do tEtis mu& 
a part d the country and that part at least. We owe this much do tkc 
of the country is feeling alienated country as the Central -. 
again and again. If the Parliament at 
Dew cannot pay attention to that, [Trunshtwn] 
if we cannot send any message, then SHRI ~ N A T H  S O N  K A  
it not O ~ Y  loem a aumbling : Mr. SpPlrer, sir, 1 want 
down of the parliamentary fabric but U, briog a of scPndsl y,,w 
it wiU mean skession a d  disiu- notice and to noti- of 
~ O f t i K c o ~ .  (lnlermptions). Four times I dood 

I do not want the Governments to to raise this issue but I was not giwa 
be a wt bc toppld. We a chance to speak. (ZMermpliOm) IBO 
did mt ask for it in Tamil Naciul Industrial Finance Corporation of , 
TBc Congress-I is responsible for this India is indulging in grckwhrcgulari- 
dcve#qmmt in Meghlap. Is it no? ties in the matter of distribution of 
threat to the p a r l i a m e ~  democracy loans worth crores of rupees. Violat- 
of tiq anmtry ? We, therefore, make ing the rules, a sum of rupees nintcen 
this nqtltst ip tbis House to that party. crore fifty five has Ileea gkcn 
Let them restrain their people there. to thc Relienat Indmtrics and tlw 

iatcrest has ~*~ in order to 
MR. SPEAKER : Please be brief. &iYe them bm&. B&k u, f Want 

t@-)10# -a8iam l&gd6 
•̃ HW PETER G. l+WWAHIANG: compeay brs ken +given gottm 'd 

'Fb' party ldso a right rupces ia foreign exchange by the 
6 0 5 Q m a G o v ~ n t i n i b e N o r t h  IrdasW Fipmgc cuqgX&ion of 
Eastm r@m. 3I .h right of formi@ India. Nat mlp #h, then is e 
the G ~ ~ ~ c M I L c ~ ~  does W rest std? Ansal Company---a sum of severad 
witb thc nm-Congress parties. hundred m e  rupeas was m&d- 



.-- - - -  - 
SHRI RAJNATH SQNXA..B 

SHASTRI : Yes, Sir, we have proof q im.  ' 
L ' I  

MR, SPEAKER: No, h e  is 
difference between having prso$; and 
taking responsibility. 

WhWT&L S O N K A R  
S~~ r Thea is a k s e m  Conti- 
nentat. E b d g  Glass Limited. This 
company was also given Rupees 71 

, crore w$hmt the permission of I.D.B.1 
and I.CI.C.1. SK, the company had 
sulpmit)ed a meet involvieg RE. 400 
crore and the ccunp~y was given 
foreign exchange without completing 
the proiect. Sir, a statement showing 
particulars of loan up to March 31, 
1990 is given in the Report of the 
Board of Directors oq page 108, para 
2.91.3t -&ws the amount of loan as 
Rs. 153 crore 64 lakh which is totally 

5inmrrea. According m Economic 
Times dated 31st March and many 
0th m w p p  this lm is to the 
tune of Rs. 581.93 crore and not 
Rs. 153 =ore. 

Sir, 1 request that if all these facts 
published: te neWspepers are incorrect 
why &, the Cbaimma d Industrial 
D e v e w  GrPopmratien, who is 
right now present here, not refute these 
aflqptioad T&ese news itam have 
appeared in all the leading newpapers 
of the country. Why is he not refuting 
t b r ?  - . $ 1  b -  

rt*Pl&se listen, 
Y iMB.in this Rouse 
b B bd?d(. ;p.ef&w& 
~f" news@+ Wd c&& '&k 
issues simply on that basis. 

- -- 
Rult 222~ In 'reQWme r0 it you%e@W 
thtt wfbhg could be clans* *But-k 
r e $ W  paw to h e  dkoeZiiod to 
Chairman of the Corporatkm vba is: 
present here to conduct an inquiry into 
this matter. It is a very $eriM isp& 
rhere is lot of bungling. &ores of 
r u p  aE t$wcmntry, iw being .wasted. 
We sitauld wnsideP tbis matte0 &i 
H m .  I have a h d y  mute a spb- 
mission that the newspapers, whkh 
are publishing incorrect stories, b 
sued. I had givw yau a notice of 
privilege and action should be taka 
04 it. 

[Enblishl 
SHRI BASU DEV ACHAIUA : 

Last week, on +is subject, I ggvs 
notice. 

1 

THE MIMISTER OF HUM@l 
RESOURCE J m a L Q P ? .  
( S m  A.&JUp SZNGJI) : Sir, I -beg 
to lay on the '~abl- , , , 
, (1 ) (i) A copy of the Annu4 Re- 
port (Hindi and Eaj#isb v&&ms) 'of 
the Indian hrstitute W MAfmggnent, . 
Bangalare, Pdr the yhr49&-W , 
with Audited Accounts. 
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(2) .A.statcanent (Hindi and Eng- 
lisb vasians) showing reasons for 
dday in laying the papers mentioned 
at (1) above. 

[Pbced in Library. See No. LT- 
406/91.] 

(3) Ti) A copy of the Annual Re- 
port ( W d i  and English versions) of 
the Raja Rammohun Roy Library 
Foundation, Calcutta, for the year 
1989-90 a h g  with Auclrted Accounts. 

(5) A copy of the Review (Hindi 
and English versions) by the Govern- 
ment on the working of the Raja 
Rammohun Roy Library Foundation, 
Calcutta, for the year 1989-90. 

(4) .A statement (Hindi and Eng- 
lish versions) showing reasons for 
delay in laying the papers mentioned 
at (3) above. 

[Pfaced in Librar~. See No. LT- 
(t07/91.] 

(5) ti) A copy of the Amud Rc- 
port (Himli and Engl~sh versions) of 
tbe Indian Institute of Management. 
Ahmtdabad, for the year 1989-90 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi 
and Eaglish versions) by the Govern- 
ment on the working of the Iadisn 
Institote of Maorganent, Ahmedabed. 
for tbc year 1989-90. 

(6) A sfatanent (Hindi and f i g -  
lish v-) showipe reasons fcr 
delay io hyiag the papas mentioned 
at ( 5 )  above. 
[ P U  in Umry. See No. LT- 

408/91.] 

Not@caths under Juvenik J u s h  
Act, 19864~. 

THE MINISTER OF WELFA%e 
(SHRI SITARAM KESRI) : &, 
with your permission I beg to lay an 
the Table :- 

(1) A copy each of the followiag' 
Notitications (Hindi and 3nghsh. var- 
sions) under sub& (3) of sec- 
tion 62 of the Juvenile Justice Act, 
1986 :- 

( i )  The Juvenile Justice (LalEsha- 
dweep) Rules, 1988 published 
in Lakshadwecp Gazette dated 
the 28th March, 1988. 

( i i )  The Juvenile Justice (Daman 
and Diu) Rules, 1988 publi- 
shed in Notification No. 35-1- 
87 D&D in Daman and Diu 
Gazette dated the 28th July, 
1988. 

(2) Two statements (Hindi and 
English versions) showing reasons for 
delay in layiug the papem mentioned 
at (1 )  above. 

[Placed in the Library. See No. LT- 
409/9 1 .] 

( 3 )  AcapyQf tbDet r i l edDe-  
maads for Grapts (Hindi and English 
versiou) of the Mituoag of Welfare 
for 1991~92. 

[ P k d  in the Library. See No. LT- 
410/92.] 
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FAMILY WELFARE (SI-IRIMATI the National Institute of Nahlraplthy, 
D.K. THARA DEW SIDDHAR- Pune, for fhe year 1989-90 a h g  with 
TNA) : Si, I beg to lay on the Audited Accounts. 
Teb& a (ii) A copy of the Review (Hindi 

(1) (i) A copy of the Annual Re- 
port (Hindi and English versions) of 
the Institute of Post Graduate Teach- 
ing and Research, Gujarat Ayurved 
University, Jamnagar, for tbe year 
1989-90 along with Audited Accomts. 

(ii) A copy of the Review (Hindi 
and English versions) by the Govern- 
ment on the working of the Institute 
of 'Post Graduate Teaching and Re- 
search, Gujarat Ayuwed University. 
Jamnagar, for the year 1989-90. 

(2) A statement (Hindi and Eng- 
lish versions) showing reasons for 
delay in laying the papers mentioned 
at (1) above. 

[Placed .in the Libmry . See No. LT- 
411/91.] 

' ( 3 )  ( i )  A copy of the Annual Re- 
port (Hindi and Enghsh versions) of 
the Lala Ram Sarup Tuberculosis 
flospital, New Delhi. for the year 
1987 along with Audited Accounts. 

(ii) A copy of the Review (Hindi 
and E!,n@lish versions) by the Govern- 
ment on the working of the Lala Ram 
Sarup Tuberculosis Hospital, New 
Delhi, for the year 1987. 

(4) A statement (Hindi and Eng- 
lish versions) showing reasons for 
delay la&g the papers mentioned 
at: (3) alpc.  

and English versions) by the Govern- 
ment on the working of the National 
Institute of Naturopathy. Pune, for 
the year 1989-90. 

(6) A statement (Hindi and Eag- 
lish versions) showing reasons for 
delay in laying the papers mentjoncd 
at (5) above. 

[Placed in the Library. See No. ZT- 
413/91.] 

Employees' Pmident F.ds (Ammd- 
ment) Scbcre, 1991 

THE DEPUTY MWISTER IN 
THE MINTSTRY OF L A m u R  
(SHRI PABAN SINGH GHATO- 
WAR) : Sir. 1 beg to lay on the Table 
a copy of the Employees' Provident 
Funds (Amendment) Scheme, 1991 
(Hindi and English versions) pub& 
shed in Notification No. G.S.R. 343 
in Gazette of India dated tbe 1st June, 
199 1 under subsection (2) of sec- 
tion 7 of the Employees' kovident 
Funds and MisceUaneous RovZsions 
Act, 1952. 

[Placed in Library. See No. LT- 
414/91.] 

b .  

1330 hrs. . . 

EINANCIAL COMMITTEES--A 
REVIEW 

ry 



SHRI MADAN WU, IGHURANA 
DeW) : Mr. Speaker, Sir, 

wodd f have to come to the well of 
thes House to make my submission ? 

MR. . SPEAKER : How can we 
function if each rneIldk Weatens this 
may. : 

T h e  arc laws to take s t d d  m&m. 
(1nte1cmrptions) 

* MR. SmAKER : Some action may 
Hc'tak=n against you. if you continue 
to thkaten this way. 
[En&rh] 

1 b n  t k e  action against you. 

I Translation) 

SHlki MADM LAL ~ N A :  
Mr. Speaker, Su, w&e ' s ~ u l d  we 
go to raise QW V& then ? (Znterrup- 
tions) 

MR. SPEAKER : Khuraaa ji, no 
.'one &s chiriiCc 'to s ak more tban 
you. Maximu# are given to 
yon to speak. 

&: 

You are ad the s* glemberd&6- 
rous of speaking. h e r e  are rnan&d 
I have to take care of all of them, 

[English] 
Please take your seat. I cannot $vc 

you tiqe after time. 

[Tmndution] 

SHRI W A N  LAL KMUILBNA: 
W. Speaker, Sir, what ebmt the pro- 
mise made by the hon. Home Minister. 
(Interrwp4k-m~) 

MR. SPEAKER : No, Khurana ji, 
do not do like this. You are given 
much time to speak. 

[English1 

MR. s P ~ A K E ~  : Nm we ' #tall 
take up Motions for &ctions to 
Committees. Sbri Gbdant Nabi &ad 
to mow it. 

[English] 
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Conduct of Busimw in Lok Sabha, 
thirty members from among them- 

, s&ws (0 sew as membets af the 
~&nittCe on. Estimztes far the 
term ending on the 30th April, 
1992." 

MR.SBAKER:T%egueattionis: 
" Z h t  ttte metdtrets of this Horise 
db p r t t ~ ~ d  to ekct in the manner 
atquirt8 by &-rule (1) of Rule 
31 1 af the Rdes of Procedure and 
G'kuhtVt af Wsi%ress 4u i n k  i o k a a ,  
fbi* menlbcrs from dmong them- 
aclms 6a sem as manbers of the 
h m d t t e e  on f3etirnates for the 
tam srdiag on the 38th April, 
1992". 

The motion IRIS ddopted 

(ii) bn hblk Aced 

THJl BhNISTER OF PARLTA- 
MHB'~'ARY ATiFXks (SHRI Cim- 
Lkk T&Bi AZ~D) : I be to move : 

Y$nit w 'fircin~rs a this house 
do pik&d to elect in the mawer 
r d @ W  by m M k ?  (1) af gule 
3W.M h e  Ihiles of hoce&we ~ n d  
~ % i & k t  df hdrkss  in Lok Sabha. 
G W n  ffftai2,tm from among them- 
selves to serve &s mc'inbers of the 
Committee on Public Accounts for 
the && W i n g  aii h e  30th April, 
1992". 

'Mt. &%A&&& i The question .is : 
."I%Rt ti&' henlbrrs of this ~ o u s e  

.the term an* on the 30th April, 
1992". 

The motion was ahbied 

THE MINISTER OF PARLIA- 
MENTARY &AIRS em- 
LAM NAB1 AZAD) : I beg to mwe : 

'That this House do r e c d  
to Rajja Sabba that Sabha 
do agree to nominate seven -mem- 
bers from Rajya Sabha to 8SOOCiBte 
with the Committee on Foblic 
Acwunts of the H o w  for tBe term 
ending on the 30th April, 1992 and 
do communicate to this Hause tbe 
names of the members so nomi- 
nated by Rajya Sabha". 

MR. SPEAKER : The question is : 
"That this House do rlcomrbtnd 
to Raffia Sabha that Ra'ja %%a 
do agree to nomihate deven mem- 
"Mi from Rejya Sabha to associate 
64th the C~rarditke cm mlic 
k d u n t s  of the House for 'the 6erm 
ehd@ on t3re 30th April, 1992 and 
do communicate to this House the 
names of the rnmfbm so nomi- 
dated by Rajya Sathaw. 

THh MINUTER .OF' P&Ri.IA- 
MENTARY AFFAIRS (SHRI m- 
L A M N A B I W )  : Ibcgtemgw: 

"That the members of thB EXam 
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The motion was adoPs the Committee on Public Undertak- 
ings for the term ending on the 30th 
.4pfil, 1992". 

, MR. SPEAKER : The question is : 
' " ~ 6 a t  .the members of this House . - 

, do pro&& to elect in the manner 
:;&ired .by sub-rule (1  ) of Rule 

P - 
31 2~ of the Rules of Procedure 

' a;;d Conduct of Business in b k  
. !jab&. Ween members from among 

themselves to serve as members of 
the Committee on Public Undertak- 
.mgs for the term ending on the 30th 
April, 1992". 

The motion war adopled 

_ THE MINISTER OF PARLIA- 
MENTARY AFFATRS (SHRI GHU- 
L A M  NABI M A D )  : I beg to move : 

T h a t  -this House do recommend 
to Rajya Sabha that Rajya Sabha 
do agree to nominate seven mem- 
bers from Rajya Sabha to associate 
with the Committee on Public 
Undertakings of the House for the 
term ending on the 30th Ap61, 1992 
and do communicate to this Home 
the names of the Members so nomi- 
nated by Rajya Sabha". 

1 

MR. SPEAKER: Theques&is: 
T h a t  this House do recommend 
to Rajya Sabha that Rajya Sabha 
do apee to nominate seven man- - from Rajya SaWla ID associate 
w3th tho Committee on Public 
I?n!cttaking of the House fm the 
tcrm ending on, the 30th A@, 1992 

, dnd d& cqnmunhte to this fhusc 
t t r a = ~ i b f . t f i c r r s n r i b n s s o ~ i  
dspwplbh*. . . 

THE MINISTER OF PARLIA- 
MENTARY AFFAIRS' (SHRI GHU- 
LAM'NABI AZAD) : 1 beg to move : 

"That the members of this House 
do proceed to elect in the manner 
requifed by sub-rule (F) of Rule 
33 1B of th Rules of Procedure 
and Conduct of Business in Lok 
Sahha. twenty members from among 
themselves to serve as members of 
the Committee on the Welfare of 
Scheduled Castes and Scheduled 
Tribes for the term ending on the 
30th April. 1992". 

MR. SPEAKER : The question is : 
"That the members of thh House ' 
do proceed to elect in tbc m m e r  
required by &ub-rule (1 ) of Rtdc 
331B of the Rules of w e d w e  
and Conduct of Businese in Ldt 
Sabha. twenty members from among 
themselves to serve as mamberr, of 
the Committee on the Welfare of 
Scheduled Castes and Schedukd 
Tribes for the term ending OR $be 
30th April. 1992". 

The mation was adopted 

THE MINISTER OF PARLIA- 
MENTARY AFFAIRS (SHlU GHU- 
LAM NABI MAD) : I beg to move : 

"That this House do qcammend 
to Rajya Sabha that Rajya Sabha , 1 .  

db ' a k e  nhinaw toa l~cmbcts 
from Rajya Sablia to ~ s ~ ~ t e  yith 
the Committee on the W e H w - d  

, Scheduled .Castes and Sr&4a1ed 
Tn* d. *0 ftWrFftWrF h w:m 
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ending on the 30th April, 1992 and 
do c&municats to this House the 
names of the members so nomi- 
nated by Rajya Sabha". 

MR. SPEAKEZR : The question is : 
"That this House do recommend to 
Rajya Sabha that Rajya Sabha do 
agree to nominate ten members 
from Rajya Sabha to associate with 
the Committee on the Welfare of 
Scheduled Castes and Scheduled 
Tribes of the House for the term 
ending on the 30th April, 2992 
and do communicate to this House 
the names of the members so nomi- 
nated by Rajya Sabha". 

The motion was adopted 
. - 
SHRI MADAN LAL KHUR4NA 

(South Delhi) : rose 
MR. SPEAKER : Shri Khuraua. 

you are justly agitated. I can under- 
stand your feelings. I would request 
Shri Ghulam Nabi Azad to convey 
your feeling to the Home Minister. 
i f  he has agreed to make a statement. 
he will makc a statement. 

MR. SPEAKER : Now matters 
under Rule 377. 

RAO RAM !WGH :. in tltp Chair 

MATTERS UNDER R U E  377 

(8 Need early c o q k t h  ol 
'Ihdio and T.V. 

opportunity to invite the a#entioft af 
thisnngwtmtotbefaEt*mrrt 
ruqd and tribal areas in and d 
Jabalpur in M.P., R t i i  rentah deirffrrd 
of T. V. servi~~6. 

The TV transmission for Jabolpirr 
by upgrading the existhg 10WW 
Station into a 10 KW ~ w w ~ & C  
whicb was to be wmpleted and cam- 
missioned long time ago, is still hi- 
complete. The work e q d d y  the 
construction of the tr88smissiOo towm 
is soing on at a snails pace, when 
equipments worth lacs of rapees which 
have already beea procured, have barn 
lying idle for several years. 
I 

Similarly the work of augmentat& 
of radio transmission service at Jabal- 
pur, by adding anotber 200 KW 
station, is proceeding at a slow pace. 

Thus while public funds amotlnthrg 
to lacs of rupees are locked up. ia 
the form of equipments lying idle, the 
rural poor land the triials in remote 
areas remain cut off fram the national 
main stream. 

I, wouki, k f o r e .  urge upon 
Government to ensure that the wmL 
of augmentation of TV and Radio 
transmission services at Jabalpur is 
completed under a h e  bound pr+ 
gramme in the interest of natiaapl 
integration, as also e a t i o n  and 
cuftoral development of the rurai poor 
and the triials. 



~Late .nominated to the I.A.S. 
-~ ·• a · t,>ng period Ud Jts l.ar t;-i: ·,~}>ercus.\io~ have ~n. 

. ~aiJf~~-~~~;.sth~~ ' traiive ScrVice recruiie9 dir~c.1\>' m the 
· year· 19~1 are ~till. in the wait.ing-Hst 
fiti1M- ·itbmination to the ··1.A.S. 
··tUt&~~ m ''State . of nomination in 
.-:~ i! 'better whereas in SMC 
"tlMfs'itt is· worie. If the officers of the 
fttoMud Ci~f services are not nomi-
:niked·te· ltie All India Scrviecs Wi1hin 
u -.-.tl'ctt ·and justified period, they 
~ 8-- sen!C of resentment and 
1'1U~tt8"9n -*hich affect, the efficiency 
iOf the!e ci~ ~ appoihtcd to the 
variou$ post~ 'Cleating with the General 
Administnltion. R.evenue"'f'efonn.~ and 
·ta~~ and Order. At present even the 
'.~~tinJ quota of 33 _per cent under 
tilt. RUies of the Indian Administra-
tive ~ is not implemented for 
~ -~ of tt\e ProVin.cial CiNil 
~ iotlcers because in addition to 
__ · 4lcen 'of the Ptovinicial Civil 
Sen~. the df&cers of other services 
iu~ · Puhlk: Works Department, Co-
~i~tive department. tltatis'tics de-
ptment . ~tc. -have, -been nomin•ed. 
i'he Central <Jcnernment needs to pay 
ti~ attention 10-this ~nt issue. 
.In dUs OOD(ext. I w.oukl ltke to sugpat 
iiu;rease iA the -J>Jeseat 33 per ··cent 
~ :.io. so pot QeQt. At the ·llUllC 
iiJDe. .the &clUor . efticen of .the Pm-
·~ .O;viJ.~ iilaalW·"- de ,,.ed 
to the posts of District !Celltddfs iad 
Heads of the . Depart,nentJ . ~~ 
.... tttnei·fNpeti~~' 11¥ elcidcy 
~~-;~·, .',n•'; • .: • "; : 

-~ Ceij;--·1t4wll• Iv c ..... In .. t • .. PJ,i~•!=C ,II 
._. I , ldf P I l Sh' . __ _ 

. ,. .. lti:AtY:!t~lfkt. }~,at .-.r1wtr! ~:.:~,,,.~ 
n~.;;-'~ ~~·~·- f ,-~~·"~ .. :. \,": ,~~.i: .. ~-· . 

w,c ·1"¥1 im.cwu.m , arr.iption :pu>jccts 
of. ~jasthan are .pending with the 
Central Govertunm1t. One sucb pro-
ject Garadda Irrigation Project in 
Bundi district is under consideration 
of the Ministry of "f( ater Resources 
for s!VetAl years. 

Majority of the Adivasis and Bheels 
.of that -Mea .are living below tho pover-
ty line, This project will help raise 
their staadard of living. Through this 
motion. I would Uke to request the 
Central Gcwernment to give its imme-
diate clearance to that project to 
ensure its completion. 

(iv) Need to let 11p a 'DevelopBIHt 
Coiillilllliin' for an J011Dd deve-
...... of~ Utar Pndesll 

SHRI CHANl)RA JEET Y ADAV 
{Azamgarh) : Mr. Chairman, Sir, 
i\Zamgarh. Ballia, Jaunpur, Deoria. 
Gorathpur, Basti, Mau, Ghirtipur, 
Skfdharth Nagar etc. are the main 
eastern districts of Uttar Pradesh. 
which are the most ·back-ward districts 
of the coumry. The average popula-
tion of thos.e .Keal is '(!Omparatively 
much higher than the national average 
but d;e average per capita. ~come is 
much less than the national average. 
These districts not only lack W\lltrRI, 
but facilities lite transport, communi-
lCMion, teleVisioa ·etc. "iist tbete just 
for the name. The vlllqes over 70 per 
cent have not yet been U:Dbd .With 
meialle4 ~ •. ¥anr tof cbne vilages 
lack even drinking water~ the youths 

JOf ~I~. 9te _ufte'11~ 
10n ...., i4111l6, . ,, : . ' ' 

... ."; : ;. •," f " ·~ •. . ; (. • ,. 

. The people of mete ·~ ,, heve 
played impanant and ... ial .,.. in 
$hp.J~raad -~tlave 
... ~ie .......... •Z'M 
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.. c\irtfile art~f.Iit~· 6f t~ cOuntry. : tetUm'tbe ~s· ·1ud to ils ~ 
·.I \irge upon.·the Government of lt¢ia .t~. . 
. to set up a Development Commission The Goverament while ?'lille 
'ior . the alroun4 develepment and .. lands had committed to ....ae dre 
·~FCJII'~ ot . the eastern districts. · di~li:ctd. persom; 'But, they ~Yd been 

· .(v), Need to .Start Second. Chanel thrown out in places UK·~ 
. · 1rom. "8dai.-Ka'Dal from Koclai· Usreef L~hbGla, . ~ ~ e,te. 

K. I ..., v· re1a -...a- and after 3.6 yean qf ~ . ana-~• • Y ·-· ~ 

[English]. 

" SHIU R. RAMASWAMY (P'eri-

they have been denied .b&Aic ~s 
such as road, scltool, medical service, 
electrification, drinking water, etc. 

yakullam) : The TV Relay station in The th.en Steel Minister in. l97S, 
· Kodoikanal does not have the facility . ·had . promised to pn>Yide jow · to at 

. toi retaymg seci:md channel program- . least one pers<Jll from each ludy. 
mes. The relay stati<?U caters to nearly Sir. ma.oy dis,placed .people with dis-
three crotes of people. Indeed the placed certifitates in their hands have 
·ikcond cha1'nel programmes are more crossed the age of 40 yean and att 
. educative, im'oiniativc and enlighten- stiff waiting for a job in Roarkela 
i.ng. The· TV realy station is •at an Steel 'Plant. The Government of' Orissa 
altitude of 6000 feet above sea level. now have stopped issuing displaced 
Thetefote, the installation of equip- certificate to the dependen11s of. -dmse 
mcnt for telecasting secancl chartnel displaced families. The irony is that 
,programme~ from the Kodaikam1I the displaced certiftute bolJers have 

.. relay station will not prove costly and become over ... agecf and the ,.O ... rs 
jnetfectivc: I request 1he Centra\ are hding aemed diaptacecl oercifititte., 
Gov~mment to consider my request · 1 · re(faest the ~ent tn iltfd out 
-~a~outably and ,do the nee~l. a 90Jution of the problem. · 

'(vi). Need to refeffte tire penaas •· 
placed . cl~ . to . setting •p of 

·_;.: ''R.odft~IB.·~1 Mat · ·· 13A3. lin. 

KUMARI FRIDA · TOPNO THE CONSTITUTION. <Scim-
(Sundargarh): Sir I ·would like to ·OµLED ~) .. ~ia.: .(SB-
raise this matter under Rule ·3"17. COND AMENDMBNT) JPL.l... 

· · · "Sltty twti ttttiirs were disJSla. ced 
···n<f mette than 14000· ietel of \AM . ·[Entlkhl ' ·· 
were acquirfia'.'ifor.· the es~litdulant · MR. CHA~'1· :.n.: ~ 
of R.onrkela Steel Plant_.~ . pl~t\t will now tate up the ~ flusi-
could hardly use ~ven tbCYusand acres neu, Item No. : 16. • .... ~: .. : . 

o!Eff'1.Jeil!d, rR.emaluing ;..._ 'tbovsand · . 
)(.~ °' ... ,.- .&Jma..wmtillek l "".' AN ••v MBWR: :11-1~ 
• WOlJ:fd reqnest- · ·ttw· ~,.. io ~-~ today? < .-~1 "-~ 



: · · : .MR. CHAIRMAN :. There is no 
lunch-breat. But you are most wel-
come te ao and have the lunch in 

··bttw.··· . ~ ' . 

· , :~~-.~ON. MEMBER : What about 
· VO\I, Sill. . · . .., '· - .. 

. Mtr.. CHAIRM~N : I win come 
. aa:f' be a guest of yours. Now Shri 

Sitaram KeSri. 

TTTnn.t1ation] . 

. THI:. MINISTER. OF WELFARE 
(SHRI SITARAM KESRI) : Mr. 
Clia~~~: .. Sir. ~ . beg to move :~ 

."1l1_at the·· BiU to provide for. tbt> 
j:nclusion _of. certain tribes in the list 

. of. ,Sche~led Tribes specified in 
. Jdttiqn to the State of Kamataka. 
be taken into conMderation." 

'SH11l RAM NAIK (Bombay-
Nardl) : ·Sir. · there is one point for · 
bdai1•1S9'. We would like to listen 
I() '. rllqn. Minister as . to what is 
die IUSOft; ·why should we support 
the Bill. etc. We should get some 
iatorination troin- liiiii. 

Autust 19, 1991 

MR .. CHAIRMAN : He will defini· .... 
tely speak if you wi¥ give hUil · a 
cbancc. 

SHRI SITAR.AM trnSRI: Mr. 
Chairman. Sir. in Karnataka St3te, 
Nayik, Naik, Beda, Bedar and Bal· 
mild tribes had not been included in 
the list of Scheduled Tribes' of that 
State, so these tn'bes were not getting 
the facilities provided under the 
different provisions of the Constitution. 
Kamatnka State sent a proposal in 
1984 for inclusion of an these five 
tribes in the list of Scheduled Tribes. 
The matter was seeruitinised and placed 
hefore the cabinet. The cabinet took 
a decision on 10th April, 1991 that 
all these five castes will be included 
in the list of Scheduled Tribes. Since, 
Parliament was not in session those 
days, the ordinance for including these 
castes in the list of Scheduled Tn'bes " 
was issued on 19th April. 1991. 

The present Bill has been brought 
in place of the ordinance so that an 
these five castes are provided the 
facilities given to the people who are 
included in the Tribes. Thi!I proposal 
is before the Home. 

!Hill SITARAM KESR.J: y am SHRI ~~ NAUC: You have read 
out. what is there before you in writ-

~- ·ten form. 
· · 

1 
;, Hf-,. llAM WAit ·: He shoald 
~ ~t ·this. · · [En1lt.Yh] 

If there is anythifll elR. apart from 
SHRJ .ANNA JOSHJI (Ptme) : this, we-would like to know, sa that 
~ ~ , "5 ~9 . ~y we si.Ollld w ta"" .. __...the Bi1J · 
~iii l' otf La.- .... : '. •. . . .. """rr-' • 
. ,. ·-.~~..- .. '· .··.· , .. , ·. -

CTra""'1tlcmJ 
[7'ran.9'otioNJ i ' · . . . • • 

WI ....W1lke m Hltea tollif11lC 
.-_-' :·'SN.I --- 11• 1'l· llSll '. be.t••··· ti ibfidtfQilea' ., ... 
,,•-, tep. •·.,,i:1·. • ·• -··.,~· ·; · · · • 1•11 •1~hii. '. · · · · 
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r . l . SH&l SlTAR:AM KBSlU: l·have 
~Iready read out the ordinance. 

MR. CHAIRMAN: Motion moved: 

"That the Bill to provide for the 
inclusion of certain tribes .in the 
list of Scheduled T~ . specified 
in relation to the State of :Kama-
taka, be taken into consideration." 

SHRI GIRDHARI LAL BHAR· 
GAVA (Jaipur) : I beg to move:-

I 

"That the Bill be circulated for eli· 
citing opinion thereon by 15th 
November, 1991." 

DR. LAXMINARAYAN PAN-
DEYA (Mandsaur) : Mr. Chairman, 
Sir, though this Bill seems to be a 
small one and it bas been said that 
~Lok· Sabha was not in session and 
this subject ·could llQt be discussed in 
the sittings of the House that is why 
those castes have been accomodated 
thr0ugh an ordinance which has been 
given assent by the Karnataka GQvern· 
ment. In the same manner, the Hon. 
Minister. got sanction last we~ with 
regard to the state of Jammu and 
Kashmir. With deep regret, I have to 
saythat once you have brought amend-
ment bill in .case of Jammu and. Kash-
mir State, second time for Kamat&ka 
State, and perhaps third time you will 
bring an amendlllent bill for Madhya 
Pradesh or Maharashtra and will -;eek 
our lpproval for that_ I. would like 
to say that a consolidatcsl Bill should 
be brought in reiard. to this" problem 
~ that all such irrelevan~ could be 
remo\red wherever there is . a need to 
tdVide slich tlCitities to tJi ~;.,.__.uled p -· . .. ., . e ~m;u Cistes and 'ScMaided r~ . if ..... 

u~.or a 
consolidated Bill is brought ·~ after . 

due .consideration to iBclude t1!e :names. · 
of the States it would he better. · 

Throu&b you, I would like tQ . r.;.. .:. 
mind the Hon. ~~ ·~ when .the .. 
States were. reoq~ the 1)QrdCri 
of various, states were fixe.d. .or Ctwig.. · .. 
ed on tbe basis of the .. recommaada-
tions of the commission reganti9& re-
organisation. What was .the. actual. 
position of Madhya Pradesh that time~ 
There was ex.change of · border areas, 
which is why the present .. pa&ition .of 
many states. is diftereilt fiosa the. pre~ . 
vious position. I would 1ikC to Jftseni · . 
before you the actual .Poawon ef · 
Madhya Pradesh at that rune. TOday . _ 
some parts of Madhya Pradesh were_ ' 
initially parts of Rajasthan,. ie. some 
areas bave-been exchanged. That time, 
the castes which were known as tri· 
bals or among Scheduled Tribes were 
excluded from ·the State lists, on their 
shifting to Madhya Pradesh. In .Raja· 
sthan, the people belonging to Meeµa 
caste are considered under general 
category such as Meena RajpUt, but· 
in a particular part of M..,_ Pra-
desh that particular caste his. been 
included in the Scheduled Tribe. Same 
is the position with regard to 'K&n.a-
taka State. I feel that the ~ · . 
must have been similar . to it beca:u.ie, 
of which . the issue . of , ~chwon. of· 
these castes bave come up. As far: "5. · 
these castes are . concerned N•flk · 
community is .. consider~ -~.ba~ 
community ui Madhya.·~·· and. 
in Uttar Pradesh, BalJDiki. ~urlity ; .. 
is considered ·as ~ea ~ ... .,. . 
here . that commumty ~. • be.i..a .~ . 
ed in the SCb~~ri.be,s .. Tcidaj .i<):~. 
pl~ in ... w. ~~·pf.~ :~, ~·.1 · 
caUed as an area mainly ~ 
or ~ by the ;pe_Qp)e be~ 



ia&~ ~~. U ~ ~ l.lko mB¥-, plCase ~-ttH·emo~ .die;~·; 
tll4lt. N<:lfi1!'~· M!W go (mm * ties if anr. · . · 
pJace to th~. ~er in large numbe.fS. 
As ·t; bave.'8Jr~dy ~ade a submi$Sipn. Sjnce this ardjnam;e. will..~ 1CR~4 

•. i--' ·' ·• 4 ...:.. . •. · · · · · · by a Bill and it will definiid.y becODie 
to yoµ· ~ ~e sJlould be a conso.-
lida~ ~~fripg ·Which is veiy imp{>r~ · . :1m >:~~ m::~ :.,ie; 
tanl,.~ justice 10 the Scbedul-
-=d -~:.and. Sclje4uied Tribes is concht~ my tp:eeh/ . . . . 
~_. i would ~· a submis- *SHM V.S. VIJA:YARAGHAVAN 
uoil ·~ you 111~ ~ ~t Madhya (Palakkad): Mr. Cb8irman. I rise ·to 
Pradnh · is . ~ 1hc borders of support this Bill In fa.ct demands. are 
M~asbtra and sOn1e parts of Maha- comiog from various Stat~s to am~11d 
rashtra bave -become parts of M•dhya the list by including various commu-
PradeSh·. ·Some.~ of Mahatasbtra, nities therein. In this context, l wO\lld 
V~ 8mt flrar we~ transferred place before YDU the case p of a few 
to ·~ Ptade~ ancl some c&Stes communities. At present, the commu-:· 
of these .~s were kQqwa as Sche- nity called Vira Saiva is either in the 
duJed Trilws bu~ wh~ these ar~ · list of Scheduled Castes or Tribes. 
were . ttjlfts~~ in Madhya Pradesh Their language is a miXture of Kannada 
the mnc ~stes 8!e now being consi- and Telugu. This language bas no· 
deted as C911}1D.on caste.s. The facili- script of its own. At the same time 
ties ~ich were bei.Qg given to. these the communities like Jankam, Vira 
castes ·should be protected there or Saivaja, Andippardaram and Malap-
they . sft.~uld be ' prQvideQ with some pandaram which are just like Vira 
reservations or some fecitities which Saiva commu~ty are not. either Sche-
tbey ~-~ JPtdng. this time. duled C~tes or Tri~s. In. fact an 

Sir,, ti!t ~ I:Jonourab~ Minister these eom,munities belongs to tl1~ 
b~ CH«~ent Bills and ordi,nances same group havb\g the same customs. 
berC 1t1s ~~ aiet the Government · anq social str~re. They marry into 
may ·be flCU. a particular .difficulty each other's 'family and have3 close .. 
hec8Uiie. ~f .. w:~. ~t. W'91 .MCCSS~ to kinship. yet. these communities arc. 
~ .~-.~~· In~ of this not reg4114ed as Scheduled. Castes.~r 
Olldfrilnce, 1'ae }.flatater ~ sai~ Tribe$. They are .being a:eated as o~r 
daat · · ~ · , iJeoele of Kama~· had B~ard Classes in Kerala for the 
been de~~ 'this. i °agre~ that it . purpo~ qf. educational'fac.ilities only. 
is a· lOfW pen~ . demancl &Qd ~ They are e~tremely backwar~. TJ4: 
Go~l_ay;bt ~~~ ,fe.J~ it Aeces~ tra~tjqnal occupatjoo of ~ .j;QlU-
~. to.'lldiJ ~.~~.-~~ muoi,ty is.~. Of late BP1'C of 
diafll!M .. ~ CJB ... :f ~~···1 .WJ~ the01 .. u. e w9r)QQg1 .~ •• ~ural • to _:..__~·· :it.~ ii · ~-a. laho · but hef~ . t'h..V ··· --..~· •·, ' : ~~ .· ..., 111,...a .. c;?J, ' . ' .~· ~·~ ~ •. 

..... . ~-.~""~ ~ w~. . : aaa'4 . qJJb' 10 .. trtuun. ..1 ~·· .~d4Y:, . ! . • i,t . . ' ... L.:. . ft t•l-- .d;n*. . . <J; 1~~-- . . ' · ..... '" ~ · · ·; ·lfM'.llf':! -.:· .~.>'· · se~.aw. ~ot ~~.~ •&c. l"fli·.·. 
~~· . . . .. IJolii. ~i· ·.a fey.r b.0¥• ~~~~.-• to,;~&'1t,llll&ll; : 
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jobs~ oth~ tbey. haye no repr~en
tation ~ Qovt. serviq, or elsewhere. 

f Therefore~ I wopld r~u~t Kesari Ji 
to consi4Cr their ~ ans' include them 
in the list of Scheduled Tn'bes. 

14.00 .... 

A.np~ 't<>liQPl~ whose case I 
want to pi~ befpEC the Hon'ble 
M.Ui.i~ is l>etuV"'1D8Jl in 1'.erala . . 

Sir, the Minister is not listening. 
(Interruptions) .. 

[E.ugli.sh] 

attentivc;•i to ~~ Pf~ ~ q-
gestj~ o(tbe ff~ ~' 

SH.Rf RA.JNATH $0.NKAlt S~ 
TRI ~Saidpiurl : Tile Hen. Mmtator· 
bas got mo. om and. be tistlms. f&.4Qe 
Hon .. Mdnll« throagb.oae ew·aa4 ttae 
other Hon. Mmnbei' t.hrOu&h· 6e Giber-. 

.... ··;.,&. ".i,f' ear. . .llM!· -:·, 
MR. ~-- _(lbp ~: 

Singh)·: ~'4 tile.·~· ~r· d 
reply, you should listen whether he 
has heard the Hon. Members~ speech 
with rapt attention or nqt_ . 

SHIU RAM NAIK : Sir, I am on [Englisft} 
a point of propriety. SHIU v.s. Vl.JA.Y~llA?-l : 

SHRI V.S. VIJAY ARAGHA VAN: I 5QaU ffP.Cal wh'1t l said •·the Miuis· 
Sir,. I am on a ver:y serious matter. ter ~ ,ot ijs~ to*·· 
You kindly .bear me. 

SHRI SITARAM KESARI: NO,. 
', . MR. CHAIRMAN : ~e you on a you do ~ot have to repeat. I was~-

point of order ? ing to t1'e . W"P~ittiOO.. 
SHRl RAM NAIK: Yes Sir. When LTram·fation] 

an Hon. Member is speaking, the 
Hon; Minister has to be attentive. 
Some Hon. Member is coming aad. 
distllrbing him. And the important 
issues which the Hon. M•er is rais-
ing is not being taPn note of. 

MR. CHAIRMAN : The aon. 
Minister has vast capability. He can 
hear as well as make notes. I am sure 

"'' 'I . 

be is tuiQ.g full c~ of wh.~t 
is bejqg spo~en by the fi9"·· Member. 

[rmn*tion] 

-~ Si!TA&Nd ~ .: I ain 
~mg.~o ~o int~,_.,. .of 
Bat - Heft. ?d~: iii @Rl.g. I 
··~~JU> his~~~~ 
~onay . .-.~--~ 
lect the Hon. ~· I Jli!M·~ 

SHIM V.S. VUAY4\IAQHAVAN: 
Sir,! w'-',sa-m Ula~ ~.d:lcte: is 
a c.jla,._ ~ i•· W · Ieuet. 0.. CIOIJl-
munity is .not treate.4 aa. Sohodulod 
Ca$te may ~ wl-. ~ chikllm: arc 
achQiucd tfJ Sqlt()OJ, . tllo ;nw.re 
parent mis-spelt the· name. But the· 
result is that the same .• , •iilJ as 
PeR11Pannau · doeti aet fiRd a· place in 
the list: T&y are . v~ poor people. 
Bodi tM8t oemmuDities are traditional 
~an. Tboref~ the Peruvu-
naa .cam•' ;a, alloul4l idao11'ie inctud- ,. 
ed n tJM,'llf:·ai ~Cans. 

r. • • ~ 

Si(; ~htl'l;' . .JJC .JIHUl1 otbar --~~ 
li~ i:ft. fM. U., ~ti UC ,made; 
~ .U.e. •;:tiJM tbU ~· 
POOi8 •4: CC1Etw0itidt: pt .iato 1ht! ' 
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liSt. I know· of such a person who took 
advantage of it and got elected to this 
H.oase fr.eat my State. The facility of 
resenation ·should be made available 
to deserving people but the undeserv-
iag people .should be· weeded ·out. It· 
is hiah~ time_· that the Govt. amended 
the lis4 and ensured social justice . to 
these extremely poor and backward 
people. With these words I once again 
wholeheartedly support this Bill. 

[English] 

SHRI SYED· SHAHABUDDIN 
(Kishanganj) : Mr. Chairman Sir, I 
have no difficulty with the subStan-
tive part-of . the Bill. But the manner 
in which the 'Government has gone 
about this piece of legislation raises a 
number of questions. 

Sir, l woukl like to draw your 
attention to the memorandum of the 
Government under Direction 198, in 
which the Hon. Minister has said : 

•'Since the Government is anxious 
that· this Bill sholil4 ·be· got intro-
duced and considered during the · 
cum:nt session, it is requested that 
the ·period for giving notice, etc. etc. 
as· required may kindly be waived." 

~. I appreciate the anxiety of the 
Goverament, . I suppose for a good 
cawie, for -the ca111e of social justice. 
But I do, not undcn&and how the 
Government have taken seven long 
years to · QJDSider a SUIPltioo made 
by the GoWl'IQ8ellt of Kamat.aka. The 
suggestion was made in 1984 and the 
Gofflmimt · luddenly wakes up ·in 
1991. ·I '.know ~ haVe'been 

:a. ' • ; • . -: IDOlliliale -~... ..... ... G pAg·ID - • _, ux; 
1• Gvveaa ·raa;;Mr~ ;a.u1 ,~ is allo a 

continuing entity. It takes seven' long· 
years to consider the suggestion of 
the Government of Karanataka and 
suddenly promulgates an ordinance ! 

Now that itself raises a q~stion. 
What 'Was the need for an ordinance 
if the Government has taken· seven 
long years in its anxiety to process 
this recommendation of the Govern-
ment of Karanataka ? Why could it 
not have waited for another month 
or two, instead of using the legisla-
tive power of the executive and then 
coming to us for converting that ordi-
nance into an Act? I think, Mr. Chair-
man, it raises a fundamental question 
about the extent and scope of the 
ordinance making power of the 
Government. I would like the Hoo. 
Minister to consider whether it was 
appropriate to introduce a Bill two ' 
months or a month before the House 
was going to the convened and then 
to come to ·this House for putting its 
imprint on iL This is my first ques-
tion. .• _ : :.~ ·t ~fllf 

Second question is that there are 
many small groups all · over the 
country, belonging to both Scheduled 
Castes and Scheduled Tribes, which 
have been left out of the scheme of 
reservation. 1 shall not recount their 
names. AU of them stand deprived 
of the benefit of reservation. Ju an 
Hon. Minister pointed out, among 
these small groups there are tribal 
groups ·who move from one part of 
the c::oumrY te the other. ~ such 
movement, ·en such ·transfer of domi-- . 
cne ti.ey .re· deprived or the bcDefit 
of rcservation wJlicb they enjoyed in 
their ~ ~doaiic:ilc: . ' . ' 
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· f There is. of course. an other case 
also pointed out by Hon. Pandey ji 
nbout the transfer of territory. where 
a group which enjovs reservation is 
aitain deprived of it because the ter-
ritory which he inhabits becomes a 
part of another State. We have many 
cases of anomalies in which the same 
group is considered to be Scheduled 
Castes in one area and is not consi-
dered SC at aJJ or is considered as 
Scheduled Tribe in another part of 
the country. 

There are anomalies; there are con-
tradictions and there are overlaps. 
We had this list before us for the Inst 
40 years and I think .40 years is long 
enough a time for the Government 

1. to ~orne up with a comprehensive Jist 
· 1 after taking into account various re-

cpmmendations and .suggestions made 
from time to time either by voluntarv 
organisations or by associations repre-
senting the deprived gioups or the 
stat.e government. 

I, therefore. would like the Hon. 
Minister to tell us ·as to when the 
Government propose to come to the 

,. House with a coinpreherisive Bill on 
the subject which Will take into ac-
count aU the pendin11: ·suggestions ~md 
recommendations about the various 
Scheduled Tribes ~md Sched111f.rl 
Castes or varfons urOllf''.1 which wottld · 
like to be included in the list of ST/ 
sc .. 

. . . 
Sir, frankly I don't know whv the 

. '· Millister picked up Karanatak.a for a 
speciai treatment In Kamatalca there 
miJl;ht weB ~ many otb~ s~aft groups 
which have been ~eft out. 1'lere seems 
to be some motivation behind !'fvi,,'! 
this very gracious and vecy gex:ierous 

tl•L/B(D>403LSS-l 5(a) 

treatment to this small group and on 
the other hand showing non-concern · 
about the other groups in Karnataka 
and similar group in other States. We 
would like the Hon. Minister to come 
before the House and to tell us the 
reasons for this extraordinary concern 
for this small group. It is not that I 
am against them. I would very much 
like them to be included but I can 
sense some political thinking behind 
it. I would, therefore, like the Hon. 
Minister, in his reply, to take the 
House into confidence and to let us 
know the reason for his anxiety; rea-, 
son for his concern; reason for the 
inclusion of this group and the reason 
for the exclusion of C\ther groups and 
other States. 

Mr. Chairman. Sir. many examples 
can be given but I shall not go into 
them. I would only like to point out 
two because of the special concern to 
me. There is a small group called 
Sura.ivanshi. They are spread across 
the border of West Bengal and Bihar. 
In West Bengnl they are included in 
the list of Scheduled Castes but in 
Bihar they are not. 

MR. CHAIRMAN : Mr. Shaha-
buddin, it is pertaining only to Kama-
taka. -· __.,__ 

SHRI SYED SHAHABUODJN : 
I am only illtistrating the point which 

· I made, that is, that there is a need 
for the Goveminent to take an over-
view of the· situation and not to come 
to us with an ordinance or two in 
every Session but to come to us after 
considering ·all ·the pending cases be-
fere tbenn. And. I have good re.aaons 
to use this occasion to mention them 
since I repiaent that area aa4. mice 
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this point has been made by me in 
various representations also, to remind 
the Minister about this particular dep-
rived group and similarly about many 
tribal groups from Chota Nagpur 
which have been deprived of the faci-
Jity of reservation in Assam where 
they are working in large number. 

MR. CHAIRMAN: It is only to 
reguhri.::~ !he ordi11ancc which has 
been issued. 

SHRI SYED SHAHABUDDIN : 
Therefcre, Mr. Chairman, Sir, as I 
said to be~n with, I have nothing 
ag~inst the substantive provisions of 
thi-; Bill but this raises the question of 
methodology, a Con~tit11tiona1 p:Jint 
and also the larger point aho11t the 
exclusion from urgent ccnsidcration 
a'1d exclusion from the field of an"X~ety 
of the Government, whereby these 
excluded grcups have suffered. 

With these words I would like to 
support this Bill but I would certainly 
like the Hon. Minister to take the 
House into confidence and to give us 
an assurance that soon he shall come 
to us with a comprehensive Bill on 
the subject. 
[Translation] 

*SHRI RUP CHAND MURMU 
(Jhargr<>m) : Mr. Chairman, Sir, 
Hon'ble Minister Shri Sitaram Kesari 
has mov..:d ihe Constitution (Schedul-
ed Order s~cond Atne'1dment) Bill. 
Fi!"st of all I must say that I support 
him whole-heartecD.y for this Bill. 

The Gujjar, Batanra1. Gachti Sippi 
-these four tn'bes should be included 
in the list of Scheduled Tribes. Then 

they also get the same benefit meant 
for other Scheduled Tribes. I am my-
self a tribe. So I feel very happy for 
the move. But there are various other 
tribes also in other states. These tribes 
should also be included in the list. 
Many tribes are becoming extinct. The 
duty of the Indian Government is to 
tackle the pmh1em of these tribes who 
are gradually in the process of extinc~ 
tion. The Government should also 
take some measures so that these tribes 
can increase their race. There are 
many tribes in Andaman whose race 
has not been increasing. On the other 
hand their number is decreasing day 
by dav. There are many tribes in the 
islllnd of Andaman and Nicobar who 
do not have any contact with the civi-
lizc d world. These tribes remain stilt 
nacked and depend on hunting for 
their livt'lihood. We are so proud of 
our civilization. Yet there are many 
people around us who have not ~ot 
the 1i~ht of civilization till now. After 
¢ctting a chance to participate in the 
debate I urge upon the Government 
to unfold our love, sincerity, affection 
and h•1manitarlr.n feeling so as to have 
~ood relations and contacts with thes<." 
backward people. 

If these tribes are included in the 
1ist of Scheduled Tn"bes, the f?OVern-
ment owes certain responsibility so 
that th~ tribes J?et special benefits 
meant for them. Generally this assis-
tance is economic. But this should not 
be confined to economic assistance 
onlv. It is verv UfJ?ent to focus our 
attention to their culture, ~tion. 
mutual friendly relation and language. 
The Oovemment must take solne mea-
sures to improve thote aspects.·. 
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In this connection I would like to 
submit t!1at mere economic assistance 
cannot be the only measure to improve 
the lot of these tribes within a short 
time. T! is not at a]) possible to achieve 
this goal. For this co;i!!rn:aus program-
mes should be adopted. Our coun~ry 
is being ruled by the combined power 
of the industrialists and landlords 
The~e people have never tasted 
poverty and hclplessfless. Had they 
b,x-n phccd in the same p::isi!ion like 
the Adiw1~is. t!ien the substantiality of 
their statement could have been rea-
lized.· 

We know that the norms in the 
societ" dep;.-nd on the proc'luctive sys-
tem. The S'"lchl cm.toms behwionr 
are based Cl'l this system. The counfTv 
where the: productive system and eco-
nomic policv have been influenced bv 
the rich, will surt'lV follow the culture 
adopted by the affluent. We do not 
want this cnltnre to continue. We want 
this to be discarded. If we want to 
achieve this, we mu~t develop the cul-
ture o~ these tr'.bes and we m'~st ha,·e 
land reform as well. Then the pllrp<'Se 
cf this Bill will be fulfilled. 

Moreover the aim of this Bill wiH 
be felt only when we discord discrimi-
nation and follow the policy of eqi:a-
lity. Even our Constitution has shown 
i~s direction to this kind of attitude. 
So I would like to mention the word~ 
of R.abindnlnath-You v.·ill be treated 
in the same manner by the persons 

" who hRve been looked down upon by 
you. 

With these words I conclude my 
speech and thank you. 
91 ·L/B(N)fO JL-1 ~ -IS(a) 

SHRI MANORANJAN BHAKTA 
(Andaman-Nicobar Islands) : Mr. 
Chairman, Sir. I St!pport this Bill 
which seeks to L'ldude five castes of 
Kanrntaka in the List of Schedu!ed 
Tribes. I wou1d like to point out here 
t!iat there ;s no uniformity in S~hedul
cd Tribes included h the !ist of Sche-
duled Tribes which are recognised as 
S.:.:herluled Tribes in different States. 
fa o~e State they fall in the category 
d Schedukd Tribes but in another 
State tJ1ey arc not included in t!1e 
category of Scheduled Tribes. There-
fore, my submission is that a uniform 
s~·stem should be cvo}yed for granting 
recognition as Scheduled Castes and 
Scheduled Tribes. But the way this 
Bill has been brought in parts, it seems 
that the Government is not willing to 
uplift them fully. T!ierefore, my sub-
mission is that a comprehensive Bill 
should be brought forward so that an 
the Scheduled Castes are uniformlv 
recognised in every state. 

There are five tribes in Andaman 
and Nicobar Islands. Jn Great Nicobar 
there is Shompen tribals who live in 
forests. Then there is Nicobari tribe 
whom we want to uplift. The popula-
tion of Andamanese which was 23 
t'arlier has now increased to 31. Simi-
larly. the number of Ungi Adiv~is 
which was 90 earlier has gone up sub-
iitantially. The Government is con·· 
stantly trying to contact the Jadava 
tribe who live in forests. Banana and 
other things are left in the surround-
ings so that they covld come out nf 
their habitat and establish contact 
with the out-ride world and their hosti-
lity towards outside world could be 
reduced. Similarly, we do not have 
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any contact with the Sentalese who 
live in Senta] island. An Hon. Member 
said just now that the Government is 
doing nothing to bring them in con-
tact with the modern civilization. I 
would like to inform him that the 
tireless efforts are being made to uplift 
the Adivasis of Andaman and Nicobar 
Islands and such efforts nre not being 
made elsewhere in the country. Had 
such efforts been made elsewhere as 
well the situation would have been 
quite different. 

My submission is that the wander-
ing tribes and other primitive tribes 
should not be given cooked rice or 
other things as food. They should be 
allowed to lead their own way or life. 
That is their culture, their civiliza-
tion. The Government is therefore. 
making continuous efforts to provide 
them facilities within their own sys-
tem. Team of doctors regularly pay 
visits and give them treatment. The 
primitive tribes generally live on pork 
or fish. They do not have any know-
ledge of farming. Therefore, I would 
urge the Hon. Minister to keep in 
view their lifestyles while implement-
ing the suggestions aimed at their up-
liftment. 

With these words, I support the Bill 
and hope that the Hon. Minister would 
firing forw2rd a comprehensive Bill 
in this re.!!ard so that efforts could 
be made for the upliftment of these 
classes. 

[English] 

MR. CH~~IRMAN : I would Jike t" 
inform the Hon. Members that this Bill 
ii only concemed with the State of 
1'amataka. When the Minister brings 

a comprehensive Bill in future, one 
can express his views on this subject. 

This Bill is only to regularise an 
Ordinance that was issued and con-
cerns only with the State of Karna-
taka. Therefore, I will be grateful if 
the Members confine their views to 
the State of Karnataka and the Bill 
that is in front of us. 

f Translation] 

SHRl RAM NAIK (Bombay 
North) : Mr. Chairman. Sir. l want 
to express my views on the Consti-
tution (Scheduled Tribes) Order 
(Second Amendment) Bill which has 
been brought before the House for 
consideration. 

~fr. Chairman, Sir, at the beginning ,· 
of the debate the Hon. Minister had 
said that it was in 1984 that a sugp:es· 
tion had come for the first time from 
Karnataka that these castes should 
he includl.!d in the list of Scheduled 
Tribes. It is a coincidence that one of 
the castes that is to he added in the 
list is Naik, which is my Surname 
also. 1 Besides. there are other castes 
like the Beda, Bedar and Balmiki. It 
is unfortunate that it took almost seven 
years for the suggestion from Karna-
taka Government to be implemented. 
I would like to know the reasons for 
such an undue delay and inaction on 
the part of the Government. Earlier it 
was Congress Government, then came 
V. P. Singh's Government which made 
lot of hue and cry about Scheduled 
Castes, Scheduled Tribes and the 
Manda! Commission and thereafter 
came Shri Chandrashekhar's Govern-
ment. Though Chandrashekhar 
Government gm some thought to it 
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and ultimately an Ordinance was 
promulgated in April 1991 when the 
country had decided to go to the polls. 
This ordinance was promulgated, so 
that it could be taken advantage of in 
the General Elections . . (Interrup-
tions). 

[English] 

I am keeping tnttk of the develop-
ments. 

LTra11slutio11] 

The Ordinance was mi~used during 
the Ekctions. This was done so that 
candidates could get votes of that 
particular caste or community. I think 
that this game of votes should not 
have bcea played by at least that 
Government. Such a game should not 
be played in future as well. The Hon. 
Minisll:r will ha\e to gi\'c an assurance 
that the Scheduled Castes, Tribes or 
OBCs will not be used as a total in 
the ckctions. J think: that if this could 
be done, it would be beneficial to the 
country and all of us and to the 
Scheduled Castes and Scheduled 
Tribes in particular. 

Mr. Chairman, Sir, this Ordinan<.:c 
was promulgated in April, 1991 but 
what happened later on ? When this 
Bill was circulated among the Mem-
bers. Government did not give the 
required seven days notice and under 
Rule 19A the Government wants to 
pass this Bill in a haste and then .... 

MR. CHAIRMAN : This was done 
with the concurrence of the House. 

SHRI RAM NAIK: Of course, it 
is a fact that it was done with the 
concurrence of the House. The Hon. 

Minister should have got the Ordi-
nance regularised. When ordinance 
was promulgated in April, 1991 and 
it was taken up in July when the 
House met for next session. Why 
couldn't seven days notice be given to 
the Members ? When a Bill is intro-
duced, two days time is allowed for 
giving amendment or objection on it. 

[Ellglish] 

The Minister wanted to dispense 
with that rule also. 

MR. CHAIRMAN : An amend-
ment has come. That means, sufficient 
time was there. 

SHRI RA.i\1 NAIK : It was not so. 
On Friday itself actually I had given 
an amendment to oppose the introduc-
tion of the Bill. 

lfrwislation] 

But it came up after 4 PM. We 
had w catch a train the same day. 
The Goverament got an opportunity, 
otherwise l would have raised this 
objection on that very day. The 
Government did not want to give 
even two days to the Members for 
~uch an important Bill. The Bill was 
intn1duccd on Friday and some of the 
~krnbers had to go to their consti-
t ucncics on that day. We could not 
give notices for amendment, because 
the Bill came up after 4 PM. But 
that is not the only question. Question 
is of the working of the Government 
that wants to do things in a hurry. 
The Bill for granting the status of 
tribes to certain castes has come to 
the House after seven years for appro-
val and lot of hurry is being made 
now. The Government wants it to be 
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passed right now. I would request the 
Hon. Minister not to make haste in 
future in passing Bills. 

Mr. Chairman, Sir, I thank the Hon. 
Minister for including the Nayak, 
Naik, Beda, Bedar and Balmiki castes 
in the list of Scheduled Tribes. 
Some Hon·. Members gave many 
suggeslions but Hon. Speaker said that 
the issue pertained only to Karnataka, 
I would like to say that the Govern-
ment while considering such issues 
must also take into consideration the 
conditions prevailing in other States. 
I would like to inform that in Karna-
taka this has been appended to the 
list containing 38 items. List of Maha-
rashtra and the old list of Kamataka 
are similar. KarnaLaka list contains 38 
items and the foremost castes men-
tioned in it are Naikda Naik, Choli-
vala Naik, Kapadia Naik, Mota Naik 
and· Nana Naik. Similarly Mahara-
shtra's list containing 35 items also 
mentions-Naikda Naik, Cholivala 
Naik, Kapadia Naik, Mota Naik and 
Nana Naik. Why it so, because both 
Karnataka and Maharashtra were con-
stituents of Bombay province earlier. 
After bifurcation of Bombay Province 
these castes arc residing both side 
of the border areas of Kamataka and 
Maharashtra. That is why in 1950, 
these names were included in the lists 
of both the States. Now, when the 
Government is bringing an amendment 
in it, the State of Maharashtra has not 
been mentioned in it, Why ? It i:s 
correct, but what is the Department 
of Law is doing ? Department of Law 
or the Ministry looking after the wel-
fare of Scheduled Castes should also 
'Cxtend the benefits which are being 
gi,Yen to the Kamataka .State, to the 

people of Maharashtra also. There-
fore, l demand that there is no need 
for the Government of Maharashtra 
to submit an independent application. 
l would like to add this necessary 
amendment. 

(English] 

Technically I could not give the 
amendment only eecause this is 
another section and this is another 
list. 

[ Tra11.S/ation] 

Maharashtra and Karnataka have 
scparak list.'>, but some castes are 
residing in both the States. Therefore, 
l would like to request the Hon. 
Minister to bring a comprehensive 
amendment o:i his own, so that these 
castes do find a place in the list of 
Maharashtra also. 

MR. CHAIRMAN : Nothing spe-
cial has been said by you. 

. SHRI RAM NAIK : Has anyone 
raised the issue in this House about 
inclusion of Naiks of Maharashtra in 
the list. The Hon. Minister of Home 
Affairs while seated in his scat has 
said that I cannot get this benefits as 
1 am a Brahmin. It is not the issue 
that who is a Brahmin and who is 
from other caste. The point is that 
the benefits must be given to all the 
Scheduled Castes or the Scheduled 
Tribes. It does not matter whether 
this issue has been raised by a Brahmin 
or somebody else. 

All of us are the representatives of 
the people and so the issue of common 
interest need to be debated upon in 
the House. Many castes came into this 
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category. Therefore my suggestions 
are before the House and I would like 
to conclude while citing two-three 
uxamples. 

Take an example that a potter 
making mud pots is known as 'Praja-
pati' in Gujarat, and as 'Kumhar' in 
Maharashtra and Uttar Pradesh. 
Kumhar of Uttar Pradesh is included 
in this List of O.B.C.'s whereas in 
Maharashtra, though his occupation 
is same as that of the Kumhar of 
llttar Pradesh, but he has not been 
included in the list of Maharashtra. 
SimiJar is the case of 'Sunhar', who is 
knuwn as 'Swarnkar'. In Gujarat they 
arc known as '·Soni' but a caste by the 
name of 'Soni' in Maharashtra cannot 
claim the facilities enjoyed to by the 
name of 'Sunhar' in Maharashtra. 
Now again the question vf border area 
comes up, as earlier there was one 

a~mifit:d 'Mumbai' State. Thacfore, in 
view of all this, I n:quest to appoint 
a committee to review the functioning 
of the Constitution Scheduled Tribes 
Order, 1~50. In many States there are 
so many caste.s, which are being 
deprived of the said facilities. A 
suggestion has come to bring a com-
prehensible Bill on this subject in the 
House, to extend these facilities to all 
those who are deprived of it at present. 
But my submission is that before 
bringing any comprehensive Bill, a 
parliamentary committee may be 
appointed and should be asked to 
submit a report after finding the facts 
about those people belonging to 
Scheduled Castes and Scheduled 
1'ribcs all over the country who arc 

-. ilot getting benefits of reservation. 
First of all you may appoint a 

parliamentary committee to review 

c--- ---- --- ·---·---
this case. Today, there is urbanisation 
all over India. People are migrating 
from rural to urban areas. The people 
belonging to Scheduled Castes and 
Scheduled Tribes arc also migrating 
from one State to another. For obtain-
ing the caste certificate, people are 
required to furnish information regard-
ing the place of their residence in 
1950 and also to submit the certificate 
of village sarpanch of the native place. 
Anyone living in Bombay for t\vo 
generations, does not have anyone 
living there in his native place. Since 
people do not have land, house, rela-
tives back in his native place and even 
do not know persons of own caste 
at the native place, so it is difficult 
for them lo obtain caste certificates. 
For lack of domicile, native place 
ccrtificate--they are deprived of all 
the facilities, par!icularly educational 
opportunities to which they otherwise 
arc entitled-therefore I would like to 
say that there is the need for review-
ing the l 950 order, so as to bring 
maximum pccsons within the ambit of 
these benefits. 

I request that the Goverillllent 
shuuld bring an amendment on these 
lines. I hope a parliamentary commit-
!ec wiH be constituted soon. Wi1h 
these words Mr. Chairman, Sir, I 
thank you for giving me time to speak. 

SHRI .RAJNATH SONKAR 
SHASTRl : .'.'vlr. Chairman, Sir, I 
welcome the Bill moved by the hon. 
Minister of Welfare in the House, but 
at the same time would als(.l like to 
give few suggestions to the hon. Minis-
ter of Welfare. 

As far as my knowledge goes, classi-
lication of castes was undertaken in 
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1952. When the survey regarding 
classification of castes was being done 
the transport facilities and job oppor-
tunities were very limited in our 
country. 

MR. CHAIRMAN: Mr. Sonkar, 
please take your seat for a minute. 
Now the Minister of Tourism and 
Civil Aviation, Shri Madhavrao 
Scindia will make a statement. 

[English] 

MR. CHAIRMAN (Rao Ram 
Singh) : Shastriji, please ~it down for 
a minute. Shri Madhavrao Scicndia 
will make a statement. 

(Interruptions) 
SHRI RAM NAIK (Bombay-

Nortb) : Sir, I am on a point of order. 
It is a Statement. We have to be 
informed in advanc.:, at least a note 
should be given to us that the Minister 
is going to make such and such a 
statement at that time because the 
Members can be present here at that 
time. Nothing has been circulated to 
us. We are entitled to have prior 
notice. I would suggest, Sir, that you 
can fix Three O'clock or any other 
time so that Members can be present 
at that time. 
[Translation] 

DR. LAXAMI NARAYAN PAN-
DEY (Mandsaur) : Mr. Chairman, 
Sir this type of statement can not be 
given without prior notice. (Interrup-
tions) 
[English] 

SHRI MANORANJAN BHAKTA 
({Andaman-Nicobar) : The ~bject 

matter is very important. (lnte"up-
tions). 

THE MINISTER OF CIVIL AVI- , 
ATION AND TOURISM (SHRI 
MADHA VRAO SCINDIA) : Sir, we 
have submitted this statement to the 
Speaker's office about 2 hours or two-
and-a-half hours ago and I think it 
has been cleared by the Speaker also. 
I thought I could give the information 
just now. (/ nterruptions). But if the 
hon. Members so desire me to make 
the statement later, I have no prob-
lem. 

SHRI RAM NAIK : You can do it 
at Three O'clock so that Members 
can come and they can have the 
benefit of going through it. 

SHRI :MADHA VRAO SCINDIA : 
I have no problem. (Interruptions) 

[Translation] 

SHRI RAM VILAS PASWAN . 
'" (Rosera) : Mr. Chairman, Sir, wliL"1~ ', 

the both sides agree that the hun. 
Minister may make his statement later 
on then I request you to fix the time 
around half past thrl!e or four O'clock. 

[EngliJh] 

MR. CHAIRMAN : Will Three 
O'clock will be all right for you, 
because you said you will be leaving 
soon? 

SHRI MADHAVRAO SCINDIA: 
AJI right. 

[Translatio11] 

SHRI RAJNATH SONKAR SHAS-
TRI: Mr. Chairman, Sir, it is new 
quarter to three and you ask him to 
make his statement at Three o•ctock. 
So I request you to fix the time of half 
past three O'clock for the statement. 
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MR. CHAIRMAN : That is right. 
The hon. Minister will make his state-
ment regarding the plane crash at 
3.30 hours. 

[English] 

SHRI MADHA VRAO SCINDIA 
Sir, I have submitted the Statement to 
your office. Your office may kindly 
circulate it beforehand, because I sub-
mitted it two hours ago. 

MR. CHAIRMAN : I think it will 
be cyclostylcd, and it must be under 
circulation. 

(Interruptions) 

[ Tramlation] 

SHRI R A J N A T H S 0 N KAR 
SHASTRI : Mr. Chairman. Sir. this 
classification of castes-Scheduled 
Castes, Backward Class, Scheduled 
Tribe, was made probably in 1950 in 
our country. Communication facilities 
were not available at that time and 
the employment opportunities were 
limited and the caste system was deep-
rooted in the country. Therefore, when 
this country saw the dawn of inde-
pendence, many people thought it 
bdtcr to hide their caste. Many per-
sons belonging to the Scheduled Castes 
gave their introductions as Rajpoot, 
Khastriya while their real castes were 
different. Thus, a conflicting situation 
arose in the country and its result 
is discernible throughout the country. 

Mr. Chairman, Sir, today we had 
debates here in which the Hon. Mem-
bers have expressed their views. Such 
views are the result of that very situa-
tion. The Karnataka Bill is there and 
I would like to cite an example to a 

(Set.•ond Amendment) Bill 

particular castes in the context of that 
particular Bill. There is a caste, 
Khatik. Thi!> caste is Scheduled Caste 
in Uttar Pradesh and Maharashtra but 
the same is Backward Class in Kama-
taka. Suppose, there .are two sisters 
in a family, one is married to a per-
son of the same caste residing in Delhi 
or in Uttar Pradesh and the other is 
married to a person residing in Karna-
taka. The former will come into the 
category of the Scheduled Caste and 
the latter will come into the category 
of Backward Class. Thus a question 
of the difference in their social status 
arises. An incident took place-inci-
dentally, I belong to that caste. I was 
treated as a Scheduled Caste at one 
place and as a Backward Class at the 
other place. The men of our caste 
who reside at Varanasi in Uttar Pra-
desh fall under the list of Scheduled 
Castes but the men of the same caste 
residing just three kilometres away 
from there in Bihar come in the list 
of Backward Class. This is a serious 
matter. This creates a lot of hurdles 
in marriages, feasts, social activities 
among them. The people of this caste 
in Karnataka maintain family rela-
tions with us. 

I would like to say one thing more 
in this context. People have to face a 
lot of trouble on account of varying 
spellings of the same caste. There is 
a caste namely, Gond in Uttar Pra-
desh. This word is written as Gaund 
in English and as Gond in Hindi. Our 
Welfare Minister, Shri Kesari knows 
well about this. When a person belong-
ing to that caste goes to the collector's 
office for taking caste certificate, he is 
returned from there simply because 
he writes Gond in his application 
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whereas it should be written as Gaund. 
I would like to cite one more example 
regarding varying spellings. There is 
a case, namely, Khatik spread all 
over India. This caste has 30 different 
names in different parts of the country. 
It is known by two or three names 
even in a single State. On that day 
this Bill was introduced. It is known 
as Bakarkasav in Jammu & Kashmir. 
ln Karnataka where this Bil! is being 
introduced, it is known as Khatik but 
the same is known as Khaateek in 
neighbouring sate of Mysore. I would 
like to say something in the context 
of the Bill that this issue came up be-
fore the House on April 6, 198~. All 
sorts of discussions took place.· The 
matter was also discussed during Ques-
tion Hour and Half-an-Hour Discus-
sion. The then Home Minister said that 
he was much worried over the issue 
and that he would bring forward an 
Amendment Bill after conducting a 
thorough study throughout the country. 
With regard to that issue all sorts of 
discussions took place. An assurance 
was given during discussions that the 
Government would ask the State 
Governments to submit reports about 
the socially Backward people. At that 
time we wanted to know the pro-
gress going on with regard to the cor-
respondence between the President 
and the Home Minister. I had with 
me scores of letters from the Home 
Minister, which I had produced in 
this House. When we wanted to know 
as to what was going on in connec-
tion with that study, we were informed 
that despite repeated requests, the 
State Governments were not submit-
ing their reports. The Government iJ1... 
formed us that it wrote to the Bihar 

Government, Jammu-Kashmir Govern-
ment, Karnataka Government, Andhra 
Government but reports were not 
submitted by them. When we 
wanted to know whether any 
reminder was given, sometimes we 
were informed surcastically but this 
time thl.! number was counted and we 
were informed that 17 reminders were 
sent by the Central Government. They 
assured us that the moment they get 
reports, they would bring forward a 
comprehensive Amendment Bill. But 
that Biil could not be brought for-
ward till today. 

The Social Welfare Minister is 
sitting in front of us. His statement 
appeared recently in newspapers that 
the Government would bring forward 
an Amendment Biil soon. For thl)t 
purpose, it was conducting a wide 
study and the n~uncs of several castes 
had to be revised and only after doing 
so the AmL·ndment Bill would be 
brought forward. But that Bill could 
not be brought forward by now. While 
supporting the present Bill I would 
like to put two-three questions to the 
Social Weltare Minister. A number of 
letters at least 100 letters about which 
I know, written by different societies 
and all the organisations of the Sche-
duled Castes are lying in his office. 
In these letters these organisationti 
have requested him to include several 
castes of the entire country in the list 
of the Scheduled Castes. The Govern-
ment has been giving assurances from 
time to time to include those castes 
in the SC list. But at the time of elec-
tions or at a time when such issues 
are raised, only one or two castes are 
included through an ordinance and a 



.. 
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idiscussion is allowed in the House on 
:that ordinance. Our present Minister 
cf Social Welfare, who appears to be 
much interested in this matter-what-
ever might be the reason-but he is 

. trying to give something to this class. 

MR. CHAIRMAN: The reason is 
Social Welfare only. You may tell if 
there is any other reason. 

(Second Amendment) Bili 

Scheduled Castes and Scheduled 
1 Tribes or on emotional consideration 
'on the basis of which they were in-
cluded in these castes without much 
regard to the spellings, as I have 
already explained it citing an example 
of 'Gond' and other castes ? 

With these words, I conclude and 
support this Bill. 

SH.RI R A J N A T H S 0 N K A R f English] 
1 SHASTRI : I do not want to say any-

thing about that. I think he might 
have understood it and the other 
Members of the House also might be 
knowi::ig about this. 

SHRI RATI LAL VERMA (Dhan-
dhuka) : We do not know, please tell 
us. 

SHIU R A J N A T H S 0 N K .\ R 
.J SHASTRI : Then listen, please. When 

is the Ho:i. Minister going to include 
these whom he wa1~ts to include ? 
WiJl he introduce a Bill ju:>t to include 
one er two castes ar.d then gd 
an Ordinance issued. Today he should 
give a11 :,nswer to our question in 
the House as to when is he going to 
b~i;1g forward a comprehensive Bill ? 
S0mc Hon. Members had sugg::st:::d 

: for c.:insdtuting a Parliamentary Com-
mittee Will such a committee be c011-
i.titutcd? We also support that move 

Lastly, I would like to say that the 
s~udents and some oti1er persons have 
lo face great hardship when they do 
not get caste certificate and grants. 
They feel much aggrieved on this 

..-·score. Will the Government issue 
instructions to the District Collectors 
and other officers :to grant caste certi-
ficates on the basis of definition of 

Si-I.RI P.C. THOMAS (Muvattu-
puzhc.1 : Sir, l welcome this Bill. The 
swpc of Lhis Bill is v:!ry limited. It 
is only to regularise an Ordinance. 
As it has already been slated, it is 
only at tile time of elections such wel-
i:arl: meawres arc taken up by the 
Government. It is unfortunate that this 
w.:s net brought earlier. Anyhow, now 
we haw elections almost every year. 
So, 1 think tbcsc types of depressed 
cla:.s;:s wi!i get more opportunities. 
Bui we must take it into account 
that ti:ese ar~ not Li1ings to be thought 
of :i~ the time of elections alone. I 
would feel that there arc a lot of com-
munities, classes which are to be 
brought into the Jist i.e. the Scheduled 
Tribes ..:~ wdl as tile Scheduled Castes 
list. A lot of rcprescatations arc pend-
i~~g oeforc the Government. I would. 
therefore. urge upon the Minister to 
c~,nvcne a Conference of the Welfare 
Ministers or the Ministers concerned 
from all the States so that they will be 
able to give proper thought to this 
matter as to which are the demands 
from the States which are to be in-
cluded, if need be at the earliest. 

At this stage, I also want to make 
a referc!nce to a longstanding demand 
by a class i.e. the Scheduled C~tes 
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people who have been converted to 
Christianity. So, there is a change 
of faith. These people who have been 
converted to Christianity or who had 
a change of faith though they live 
in the same colonies, though they have 
the same manner of faith, though they 
an: treated b)' the society in the same 
manner, yet they do not get the 
advantages of what Scheduled Caste 
people get. The change is in the faith. 
So, I urge upon the Minister to give 
proper attention to this very long-
standing demand which has come from 
almost all the States in India. I think 
that the Mini!'ter may convene a ~on
terence or give opportunity to the 
concerned person to give more data, 
if any necessary. But I am sure there 
is no further data necessary because 
I am sure the previous Government 
also had assured that a Bill would be 
brought forward in this regard. I don't 
think any political party has got any 
difference on this issue. So, I once 
again urge upon the Minister to 
humbly do this. 

14. 49 hn 

MR. SPEAKER in the Chair 

SHRI RA.\d NAIK : We are oppos-
ed to this. We are opposing it. 

· SHRI P.C. THOMAS : The BJP 
has not opposed. I think the BJ P has 
some objection with regard to some 
technical aspects. But I think that 
also can be sorted out. Technicalities 
should not stand in the way too long 
to deny justice to certain parts. I only 
1ay ~at those Scheduled Tribes who 
are broupt in this List, are not given 
justice as. a wbote. This has been stated 
~y some other Meinben also. I only 
'j 

·--------------
mention one particular point and con-
clude. 

There i~re areas in which tribals 
are living in a cluster or are living 
together. There are very many such 
areas which are not at all developed. 
I would like to request the Minister 
of Welfare through you . . (111terrup-
tio11s). ' 

MR. SPEAKER: This is a very 
limited Bill and you are making it 
very long. This is only for including 
two tribes. Why should you take so 
much time? 

SHRI PC THOMAS : Probably, 
this is the only opportunity when we 
can say something. 

MR. SPEAKER : Do not misuse 
the opportunity. 

SHRI P.C. THOMAS: I only say 
that the tribal areas in my constitu-
ency in Kerala .. 

MR. SPEAKER : It is not relating 
to Kerala. It is relating to Karnataka. 
Let us understand that. 

SHRI P.C. TilOMAS : But the 
problem is the same. It is only a 
change in area. There is absolutely 
no difference. I do not say- about 
Kerala. I only say that the welfare 
scheme such as development of the 
area may be taken up. I conclude my 
speech because of paucity of time as 
also the limitation of the Bill. I thank 
you very much for the opportunity 
that you have given. 
[Translation] 

SHRI RAM VILAS PASWAN 
(Rosera) : Mr. Speiker, Sir I shall 
conclude in 3"'4 sentences only. 
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,·- First of all I would say that this 

is for the first time that this Ordinance 
is bcinf,' discussed in the House after 
its promulgation in order to get the 
opinion of the House. We all support 
the Bill which the Government has 
brought forward. 

Secondly, it is a fact that the first 
list of Scheduled Castes and Schedul-
ed Tribes that was prepare for the 
firs! time in the country was in con-
sonance with the conditions ob~ain

ing at that time. But as I said the 
other day also, according to the sur-
vey which was conducted in view 0f 
the changed conditions in the society. 
100-200 castes/tribes were identifted 
and a list thereof prepared by the 
Ministry. Just now my friend 

1 Shri Naik of the BJP said that the 
previous Government too did not expe-
dite this matter. In this connection I 
want to say that it was our endeavour 
to de it but at the same time we 
wanted to ensure that no caste /tribe 
was left out. 

There are two procedures to do it. 
Under the first procedure r~commen
dations are received from the State 
Government. Secondly, the approval 
of Registrar General of India who 
maintains an list of castes/tribes indi-
cating whether a particular caste is 
untouchable or not or a particular 
tribes has a tribe character or not. 
The list of scheduled castes/tn'bes 
which was identified by the Govern-
ment has been approved by the R.GJ. 
also. The number of such castes/ 
tribes in respect of which the State 
Governments have made recommen-
dations atra the RXU. has also given 
his 1t.pproyal is llbe\lt \ 50--200. 1be 

list of these castes/tribes was finalized 
by the Ministry of Welfare during my 
tenure as the Minister of Welfare and 
I do not think the Government will 
face any difficulty in presenting that 
list in the House. This list was pre-
pared after a deep study and it would 
be easily available in the Ministry. 
In case any castes/tribe is still left 
out, a Parliamentary Committee or 
an expert committ~e of the concerned 
Ministry can take care of that. But 
once the Bill is introduced in the 
Parliament, it would be difficult to 
include the castes/tribes that are Jeft 
m1t. During my tenure, I made efforts 
in this direction but still some castes/ 
tribes have been left out with the 
result that the Government has not 
been able to include other castes/ 
tribes. For instance, the State Govern-
ment of Bihar has recommended 
Thaknr Caste for inclusion and the 
R.G.I. has also approved its inclu-
sion. 

The same is true of Mahara~htra 
and other States w~ere such castes/ 
tribes are living. I would request that 
a comprehensive bill for this purpose 
should be brought forward as early 
as possible. If you could do it. you 
would get the credit for it. ~one of 
us has opposed this measure and 

. none would do so in future. Steps 
should be taken expeditiously to in-
clude the castes.ltribes which would 
be. 

I want to tell the Hon. Minister 
that so far as I know the caste 
'Puwan' is included in the list of 
Scheduled Castes in Bihar. but lf ·a 
person belonging to this caste comes 
to Delhi, be will not be treated IS 



220 Constitution (Scheduled Tribes) Order 
(Second Amendment) Bill 

August 19, 1991 

- --------- -------------------- ---
Scheduled Caste; A particular c::iste i<; 
Scheduled Caste in West Bengal bnt 
the same casti:- is not c-0nsid.~r<'d ;1" 

Scheduled Caste in Uttar Pradesh :md 
Bihar. In Harvana TI.am caste is Si:hf>-
duled Caste. but in Bih:u and Uttar 
PratJesh it is '10t like that. In order 
to remove these anom0Hes. we h?.d 
prepared a paper in the Ministrv mak-
ing it obligatory on the State G(wern-
ments to consider a pen:oll bf'lon~.Jng: 
to Scheduled Castt>s/Tribe from ('Inc 
State as Schrdnled r~ste /Triht> in 
another Sti:ite if he come-. there f('lr 
empfoyment. The Central Gm•ernm<'nt 
does extend thrse f~ci1ities to the 
Scheduled Castes/Tribes from th~ 

State~. but the State G~vemments do 
not follow the same rule in respect 
of the persons coming from other 
States. Therefore, the Government 
should ensure that persons befon~in!! 
~ 'Schrduled Caste-. and SchPdHl:?d 
Tribes and 2etting !>Orne facilities in 
one State should get the same facHi-
ties if they t?O to other States for cm-
l)loyment. This is my su!!~estion. Pot 
for today, but also for future. Havim: 
said this, I hope that the Govemmen ( 
would bring forward a c-,mrrehensive 
bill and pass the same as early a~ 

possible. 

[English) 

Mil. SPEAKER: Mr. Minister. 

SHRI FRANK ANTHONY (Nomi-
dated Anglo-Indian) : rost!. 

. MR. SPE.i\KFR: It i~ not neces-
ury •. "f1lil is a small Bill We have 
many OCher' itmts whidi we want to 
tab up .• :wm you~ ~the -..,1 

SHRY FRANK ANTHONY : I, 
want to speak not only with regard to 
Kamataka but also with regard to 
"thok· of Indie. I had studied this 
matter legally, because, I have argued 
it io the Supreme Court. I had argued 
for the abolition of the castes. (lnter-
ruption.s) 

~fR. SPEAKER : This is a ''cry 
simple Rit1. We want to pass it. 

( lnterruptions) 

SHRY FRANK ANTHONY : I am 
saying what my friend has not envisag-
ed. I am not against it. What I am 
saying is this. The Mandal Commis-
sion-I have the figures here-had 
put the figures at 3.747 but a Chief 
Minister had said that it was over 
4,000. Between 1950 and 1958,)he\• 
list of Scheduled Castes and SchedUJcd 
Tribes throughout India was doubled 
-the Scheduled Castes, 60; the Sche-
dul~d Tnbes, 130. Now the question 
is this. What happened was, accord-
ing to Mandal Commission 3.500 
constituted 52 per cent of the total 
population of India. But, the two 
Supreme Court decisions say that you 
cannot have reservations for more 
than 50 per cent. So we could only 
ask reservations· far 22 pe,r· cent that 
is 15 per cent f<* Scheduled Castes 
and 7 per cent for Scheduled Tribes. 
I do not think that my friend had 
studied this and he · said the Mandal 
Commission we 0 ~m forgo our·claipJs 
for the rest of the Scheduled Castes 
and Tribes; .we will bring it down 
from 52 per .cent ta 21. per cpnt. That 
is what he ~. '11aat is the ~ 
they have: -.. ~· yeu .wiU 
be going ...... ~·t~ 
~~ My~titacf!W ~· tbt 
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number of Scheduled Castes and Sche-
duled Tribes. But, does he also make 
them into backward classes. Because, 
there is a special Chapter-I was a 
party responsible for the framing of 
that Chapter, because it is a conjoin-
ing Chapter with my community, both 
for Scheduled Castes and Scheduled 
Tribes and Anglo-Indians. 

The Scheduled Castes and the Sche-
duled Tribes are protected by this 
particular Chapter. But what happen-
ed was they were protected for ten 
years only. But because there are so 
many millions of them. it had to be 
extended several times, for 10 vears 
each. I do not mind that. What I am 
saying is this. Do you make them into 
backward classes ? If you make them 
into backward classes. you are des-
troying them. because you put them 
below the Sudras. That is what was 
happening. In Kamataka. Vokkaligas 
and Lingayats are backward classes 
but, they are the wealthiest backward 
classes. 
[Translation l 

SHRI RAM VH.AS PASW AN : 
Had you not been an Anglo-Indian. 
you would not have been an M.P. 
for a so long a time. (lntern1ption.~) 

(English] 
15.80 Ian. 

SHRI CHANDRA JEET YADAV 
( Az.amgarb) : You have also got the 
benefit ol reservation, being an Anglo-
. Indian. 

IHRI ·FRANK AN'IHONY : I 
have lost my pri\r&ges because I had 
a time sChedule which wasted out 
automatbllly, except · for the two 
rcser-1 ~. I 1rid quotas in the 

services. I had grants for the educa-
tion etc.; all wasted out. But those 
benefits en_joyed by the Scheduled 
Castes and the ScheduJcd Tribes did 
not waste out. 

What l am trying to say to my 
friend is that if he. by increasing the 
numher of Scheduled Castes a.11d Sche-
duled Tribe communities, place them 
at the bottam of the backward classes. 
he is doing a tremendous clisservict". 
Then the top h~ckward c1asses get an 
the reservations-the Vokkaligas ana 
the Lingay;)ts. Chief Ministers there 
have been mostly from Vvkkaligas or 
Lingayats. Shri Hegde was the first 
non-Vokkaliga Chief Minister-he 
was a Btahmin. Bv increasinf! the 
number of Scheduled Caste and Sche-
duled Tribe clas<;es if you put them 
into the backward cJasses along with 
Sudrns, what will happen is that thev 
:ire ~etting nothing now and they wiJ1 
get nothin!! in the future. 

SHRI H.D. DEVEGOWDA 
(Hassan) : Mr. Soeaker, Sir. while 
supoorting this Bill I want to make 
one or two submissions for the consi-
deration of the Hon. Minister. While 
moving this Bill to replace the onti-
nance that ·has been issued on 19th 
April 1991, he has tried to give some 
benefits to some of the Communities 
called Nayak:, Naik, Beda. and Val-
miki. 

This matter has been pending from 
1978. I am one of the persons who 
tried to pursue this matter by bring-
ing a delegation belonging to these 
communiti~ and submitted a .~ 
randum to then P.M. Sbri Ch~ 
Shekharjee in January 199.1. ,At (bat 
time nobody expected that deCdans 



222 Constitution (Schtduled Tribes) Order 
(Second A111f!1lliment) Bill 

August 19, 1991 

--------- --- ----------
were goin~ to be held so Soon. It was i.e. Pariwara & Talwara have ·also , 
not to ~et some benefit from the elec- been included. The only one point 
tion~. S<'mc of the communities belon!!- that I want to emphasize for the con-
in!! to Kashmir have also been includ- sideration of the Hon. Minister is 
erl in this ordinance. In Kashmir there that Talwara and Pariwara are two 
was no election. So I want to clarify equivalent communities-thev are 
the remark made by Shri Naik is not synonyms. We wanted to see that the 
correct and that this matter has been benefits should be given to these two 
pending from 1978. communities also. They have no lands. 

Almost all the Members of this They go to the nearest forest areas. 
Honse know that in 1956. after the cut firewood and sell it in the market. 
reorganisation of States took place. Whatever they get from it, they live 
five-six areas from different parts of with it. Now the forest people are 
different States-from Greater Bombay going to restrict them and create all 
or \faharashtra. from Tamil Nadu. types of problems. So they prepare 
from Andhra Pradesh and from illicit liquor and sell it. They are also 
Kerala-camc into one State ca11ed engaged in all types of anti-social 
the Karnataka State. Earlier it was activities. 
callt>d Mysore State. 

Naik community wa.-; treated in Therefore under the circumstances 
some areas as backward tribe, in some I would like to urge upon the Minister 
areas as denotified tribe and in to kindly ·include Talwara and Pari-
some areas as Scheduled Tribe. This wara communities, which were already 
is the problem the Karnataka Govern- given certain benefits by the State 
ment used to face. We tried to per- Government, in the purview of tbis 
SQade the Government of India from Bill. Unless a suitable amendment is 
1978 onwards to .see that this anomalv brought before this House imd ulti-
should .~o. We said that almost all mately passed by this House, we can-
the$C equ.ivalent communities .should not give them the benefits_:_more . so 
be brouJ!ht under the umbrella of far as the Central Government berie-
Scheduled Tn"be and the benefit should fits are concerned. Today morning 
be given to them. But unfortunatelv when 1 came, I tthWt to give an ameftd-
tbi.s matter prolonged from 1978 even ment to this particular Bill; but un-
JllQu~ it was rderred to Raiiv fortunately it was not consi~'.·lte
Gandhiji and Jater to Shri V.P. Singh- cause it wa~ .t® . \a~. I .will. onlv 
jee. Representations were given conti- request tfle H011.· Mlnist~ that while 
mtouS1y from the Government of giving his ~pJy, 1et him give catego-
Kamatata· arguing that these commu- ricaJ assurance about" these two· ~
ni&ss 6ou1d ·be brou2ht under the munities i.e. Pariwara and Talwara 

· of Scheduled Tribe. . . . 80 that the . benelt ii . a1lo . aiYm to 
pumew . ' . . tbc9e two ~-

m 19M Qie~tofKama- ... , .. · ., ... ·, 
tab .. ~ •. an. Orc\er. to.-~ ,edu- Sir,· the ~,,._._...,,.ad.. ~ .._,,_ to .i....- • . . . _..,...,... fl'JI~ .• ,...._MM"· .. ~ wmmqpi~ Bill~ ,10 .,,,__.,~tor 
des w1lcftin" lllOlbet two mimnualdts tome c:emmuaitiel in ICaalunff 8nd 
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subsequ~ntly no;,. for ~e co~Hon. MembeH who participated in the 
nities in Karnat.aka. Sonie of MPs d:Ulcussioa oo tbis- Bill. Fint of all I 
wept and.persuaded the Hon. Speaker would like kl tell Shri Sballabudtlin 
to relax certain rules and procedures that die staacl which be bas taken ~ 
to bring a separate Bill on Kamataka. WIQDg. This Bill has been -brought 

forward. with a good intention. In 
I would Jike to thank the Govern- fact the Bill was introduced during the 

mcnt for having agreed to introduced Chandra Shekbar Government. 
the Bill. The Hon. Minister has taken 
some interest to see that this matter 
was brought before the House imme-
diately with retrospective effect, that 
is from 19th April 1991. Almost all 
the students who are already admitted 
in the educational institutions would 
have been thrown to the streets if 
this Bill was not enacted. The Minister 
was kind enough to come before the 
House with this Bill for its acceptance. 
Almost all the Members who have 
spoken on this Bill have demanded 
that a ·Comprehensive "Bill be brought 
forward so that almost all the areas 
would be benefited in the entire 
country. In the meanwhile, the bene-
fits which are there already. should 
not be taken away. Hence, I would 
request the Hon. Minister as well as 
the Hon. Members to see that this 
Bill is passed with one modification 
namely &l,t, the twe equivalent .com-
munities of Talwara and Panwara 
should also be included in this Bill. 
In case, if it is not possible. .the 
Government should give a categoncal 
assurance to give the benefit to the 
above two communities. 

With these r~marks, I would like 
to thank the Government for having 
brought forward this Bill. 

. [1"ranslaUon] 

. SHIU ,Sl'f A RAlt!f XURl : Mr. 
~' ;Sir,. fl • gt'aldW .to all the 

91 ~Lii( N}40lLSS-16 

. 
Sbri Ram Naik bas said that such 

ordinances are promulgated and 
brought in the House for legislation 
with the political motive in lll'der to 
fetch votes. So far as the qpestion of 
fetching votes is concerned, 9Ur 
Government is not aJ: all .iawlved in 
it as this Ordinance was promulgated 
during the licnnure of Chandra 
Shekhar Gover1UJ1Mt. Since the inten-
tion to include the left out cutes in 
the list of Scheduled Castes and Sche-
duled Tribes was good and the Ordi-
nance was promulgated with this ob-
jective, I am presenting it in the Hou..~ 
in the form of a Bill. 

Secondly, Shri Ram Vilas Paswan 
just now told me that the Registrar 
General of India has given its · appro-
val to the inclusion of about 125-150 
Castes/Tribes. I shall definitely COJl-

sidcr this point. 

Thirdly, I shall als9 consiu the 
rcoommeudalions ot lhe State ~~
meots for inclusion of additional 
Castes/Tribes in the list of Scheduled 
Castes and Scheduled Tribes. 

ln the end, I would say that the 
Gover.nmcnt would ~der the .Qll:S 
of poor, backward and other tqlact-
ed, dasses who .delnaad that ·1111ir 
Castes/Tribes should be included.· in 



tile Ust ()f Sdaeduled Castes and Sche-
duJcd Tribes for the purpose of reser-
vation benefits are under _ considera-
tion -~ I personally feel that they 
~ get &be benefits of reservation '° that tbeit condition could improve. 

With these words, I would request 
these Hoti. Members who have given 
notices of amendments to withdraw 
their amendments to pave way for the 
passage of the Bill. 

SHRI RAM NAIK : Mr. Speaker, 
Sir, I had asked whether these benefits 
would be extended to these caste in 
Maharashtra also ? 

·MR SPEAKER : Please sit down, 
we -have had enough discussion on 
this subject. 

SHRI GIRDHARI LAL_ BHAR-
GAVA (Jaipur) : Mr. Speaker, Sir, 
if you could allow me two minutes' 
tiJBc, I would like to speak a few 
words. 

MR. SPEAKER : No, you need not 
deliver a speech -on the amendment. 

(lnte"uptio11s) 

[lint1lish] 

Ml.. SPBSER. : No, I am not •. ..._ 
( 1,.,.,.,.,,,#ons) 

MIL SPEAXEll : On amcmdmeGts, 
J9li me - •m to ·speak lib 'this. 
.••• ~- •• Pltaae <ldlllider. If,,...,.,..;_,.,.,., ·J..'WOU)d have 
· ·given you. Bllt;,eu .,... . ..-sfaad 

( 11. 
} 

(lnte"uptions) 

SHRI RAM NAIK : I have a sub-
mission. (lnterrup,ions) When othtfs 
speak, you give time. (lnte"upiimi.t) 

MR. SPEAKER : On everything, 
if one Member goes on making sub-
missions, and Qther do not get time, 
~ey are. complaining. 

SHRI RAM NAIK : But be has 
already given the motion. (Interrup-
tions) He is not allowed to speak. 

MR. SPEAKER : That is exactly 
what I am asking. (lnterrup#om) 
Are you going to withdraw ? 

(Interruptions) 

[Translation] 

MR. SPEAKER: Under tbl.! rules, 
you have no right to spenk on it uow. 
Had it not been so, I would have 
allowed you. You may please with-
draw your ame~t. 

SHRI .GIRDHARI LAL :BHAR• 
GA VA : In deference to your otdcr 
I withdraw my amendment. I have 
never disobeyed your orden in the 
past nor J am doing so now. 

[English] 

MR. SPEAKER. : Uas the Hon. 
Member. leave of the_ House to witlt-
draw his amendment 1 

SOME HON. MEMBERS: Ye~. 
Sir. 

The Ame""'*nt was, by •~. •lflr-
, drawn. 

-· Mil. SPEAall :· t·=---.U• MW'_ put 
~·'910t8l-·for-~-W"the 



Bill to the. vote of the House. The 
question is : 

"That the Bill to provide for the 
inclusion11 of certain tdbes in thc 
list of Scheded Tribes specified 
in relation to the State of Karna- 
taka, be taken into consideration." 

The motion was adopred. 

MR. SPEAKER : The House will 
now take up ChScTby&~~c  conside- 
r~t ion  of thc Bill. The question is : 

"That clause 2 stand part of the 
Bill." ?( d' 

The 'motiorr was udopted. 

L'lurrsc 2 was udded lo the Bill. 

MR. SPEAKER : Clause I ,  the 
Enacting Formula and Long Title 
stand pmt of the Bill. 

The n~orion was udopted. 

Cbm9 1. tke Enrrcting Formla and 
.. rhe Long Title m e  added to the 

. - NU. 

'' SHRI SITARAM : 1 beg 
to move : 

"That the Bill be passed." 

MR. SPEAKER : The question is : 
"'T'hat thc Bill be passed." 

~ ~ L Q N  RE. ATROCEIES BFmG 
t tr f3N. THE SCHE- 
T6 ,*-. A m  SCHE- 

DT.Xt;aDTRIBESANDOTHBR 

WEAKeR SECTIONS OF @ 
SOCIETY IN THE C O W Y  

. . [English] 

MR. SPEAKER : The House will 
now take up further consideration of 
the motion moved by Shri Ram Vilas 
Paswan on 13th August, 1991. . 

1 would like to bring to the notice 
of the Hon. Members that we have 
discussed this motion for 5 hours and 
53 minutes. There is a large list of 
Members who want to speak on this 
motion. We have allotted five bun 
or eight hours or ten hours to Miis-  
tries also. So, we shall have to decide 
how much time we should give to this 
motion. This is an important motion 
no doubt. But then we have the iimi- 
tation of the time also. ~Uay I q u e s t  
that this motion has to be completed 
today-may be within 45 minutes' 
time but not more than that. 

Then, we shall take up the dnxght 
and the flood matter alw which bas 
been pending on the list f a  a pretty 
long time. The Demand of the Indust- 
ries Miaistry, for which eght borrrs 
were given, is k g  postponed. We 
should take up the Demands of the 
Ministries also. f h q e  thc kh&m 
will understand the time CbmtraiPt 
and will cooperate, Mr. Shyam La1 
Kamal was on his feet.. He m y  pkae 
speak. 

SHRI SHYAM LAL 
(Basti) : Honourable Mr. Speaker, 
Sir, the other day, I was c b b g  witb 
rhe national probkm of a t m i t i a  p 
Wjaas. ..a,. - 
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o r r i ~ ~ S c ~ C ~ d & ~  
lnsbcr ad 0 t h  weak Secticmr of 
the sociely in the Cawltry 

ln swtie\liag &at discussion, I 
wonhi like to bring to the n&ee of 
the House, the Governments at the 
Ccntre and the State that adequatc 
funds haye been given for the develop- 
ment of the Scheduled Castes and 
Scheduled Tribes, as the Budgct ha< 
permitted. But I am sorry to convey 
ny \ icw that about 50 per ccnt * r 
the p a t s  is eaten away and devoured 
by the demon of corruption. Hnrdlq 
25 to 30 per cent reaches the Sche- 
duled Casks and Scheduled Tribes 
who am # ; W y  in need of it. The 
viHoge touts who pose themselves as 
M # e r s ~ f t P e s e ~ C a s t e s ~ c n d  
Scheduled Tribes mislead them md 
cheat &em. The actud beneficiary is 
net tbe ntcnaber of the Scheduled Caste 
or Wdelcd Tribe. Moreover, he has 
to bear the burden of all the lozlns that 
 tohi him. 

Wben m e  of the Scheduled Caste 
people, who want Lo get some loan for 
scUb& up 60mt d & or cottage 
L A Y E C y . ~ ~ - ,  1opcr  
ccat of tie laaa which thwy &mud 
is  taLcn away by way oj amwission 
#might away. And thost who do not 
pay the conmhba, arc not given 
loaa witb the r d t  that the wz~ll 
oCdG and wtfage irlldustries suffer and 
8UuaUy pCtigh and the liability is 
c a w  born by Mlch Gchtdtded 
Cagtcs and Scbdakd Tribe eatFepru- 
mam who want to wme up mud face 
the burden of society by way of 
rcmovd of -ndc psverty. 

cularly, those who are in Govc~rrmcnt 
service. 

Firstly, an imtrdlanoe is mafed by 
declaring ttte Sohadtlled Castes and 
Scheduled Tribes as inefficient and m- 
suitable. Rut the Government has 
given avenues and provided a cliancc 
for their promotion horn grade to 
grade. The Scheduled Castes and 
Scheduled Tribes, who are dealt with 
by their senior ofEcers, are not given 
justice. Their character rolls are spoil- 
ed at the time of ?remotion, some 
type of inquiries are instituted and it 
is said that since some inquiry is pend- 
ing against them, thcy will not get 
promotion. This type of atrocity is 
being Committed by class 
Government servants in a very sobtlc 
manner. The result is that now the 
Scheduled Castes and Schaduled 
Tribes Employees Unions iue perish- 
ing. There is voice of d i s s o ~  
amongst th&m. They are llot actually 
appreciating good work or the grant 
or the help that is given and they arc 
revolting a@imt the Govamnent 
because of such oorrupt paactiocs. 

Sir, thc political reason for atro- 
cities on !Sch&d and Schc- 
duled Tribes is olso not mbown. 
When the election ~ ~ m t s ,  a search is 
made for schddd 43ub d Sche- 
duled Tribe ofkxs and they are 
posted in distneta, particrJatly so in 
the case of Distrid Ma&&@tCE. e)#1 . 
Superinteadcnt of Polkc. A&ct @ 
elcctioas, fa ollle cause or<& 'dw, 
within fout to dx'mwfbr,tbaj,are 
hsdm W.*" l &re 
&eb to continue in the dirnict, so 
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that there may not be any complaint 
in the press or in polirical circles. 
Before the elections, it is shown as if 
2@ pr cent quota is fulfilled. And 
aft- the ekctions. hardly 8 to 10 per 
cent ae allowed to stay in the district 
a d  the rest are transferred to un- 
important posts. 

With card to recruitment, I know 
a case in Lucknow District. 

MR. SPEAKER : No plcase. 
P b e  do not go into all those details. 
I have a long list of speakers and time 
is wry dhort. Please do not quote 
stories and cases. b e  to principles 
and paiiciar. 

WRi SHYAM LAL KAMAL : 
GerwaUy, I do not do it Sir. But this 
is .a Wry pertinent issue. 

Sir, me Scheduled Cask person 
toppea the list in the competitive 
exadna&m. But when the recruit- 
mclg ~ l r t s  a c t d y  made, the person 
who stood second was enlisted, the 
Scheduled Caste person was denied a 
ch-. A lawyer in Basti district 
given a Ibmce to run a p z t d  pump. 
The &strict supply officer asked him 
to 'go and start his sales. But after 
three days. hc raided that man and 
c c 4 t  hoM of that man. The petrol 
pump is Closed for the last five years. 
He is not given a permission. Xor has 
a denial been made that he could not 

the petrol pump and that he could 
'dispoee of it. He invested 1akl:s of 

i t . . .  
T ,  

.;I Pk~wcleolaluder 

SHRT SHYAM LAL KAMAL : 
Sir, T visited A d r a  Pradesh very 
recently and with regard to atrocities 
committed there, I would Iike to cast 
sane reflections on the district 
administration including h e  poke. 
On 7-7-1991, a Hllrijan boy touched 
the feet of a . . 

!VR. SPEAKER : Please conclude 
now. There is no time for all this. 

SHRI SHYAM LAL KAMAL : 
There was another case on 9-7-91. 
The boy's father was beaten up on 
4-8-91. A ~ r l  was molested on 
5-8-91. Then a Harijan b y  was 
beaten up. Soction 144 was in fme,  
but no arrests were made. Police were 
satiskd by simply resjstering a case. 

MR. SPEAKER : You have to 
finish in one minute's time. 

SHRI SHY-IUI LAL K4WL : Sir, 
I wonM stress upon the need to im- 
pmve the performance d the M c e  
The Third National Commission on 
Polk made mine rucommcnc)ahns 
which were very valuable. The recm- 
mendations should be implemented to 
make poke cfkknt. 

MR. SPEAKER : Plea% sit down. 
Now. what Shri Sonkar Shastri speaks 
only goes on record. 

SHRf SLfIYAM LAL KAMAL : I 
urn sitting, Sir. 

[Translotion] 
SHRI RMNATH S O K K A R  

SHASTRI (Saidpur) : Mr. ?$dctr, 
Sir. I express my ptihrdc to you 
for having given me an qptmity 
to speak* ~ W C S I ,  I aDll m*aiscd 
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M kke ScllhclrgJPd Castes and Sckedukd 
Tribes d O f b  w* &ctions of 
t k  SPCiety in the cmatry 

to say that you an: abwing me a very 
limited tinie. hcidcnts of atrocities on 
SchKduIed Castes are tiking place & 
orer tk,cCluhtry but I db no1 want 
to 'go into the details of these iuci- 
dents so as tobobserve the time limit 
n;hiCh you have' fixed. lncidents of 
atrocities have been matry and my 
friends have dealt with all these 
in detail duriag the course of their 
submission. Sir. I would only con- 
fince myself to the root cause d these 
incidents. Many Hm. Members have 
expressed their views in the House 
by mating repeated references to t l l c ~ ~  
incidents. Flowing speeches are deli- 
vered, detailed figures are presented 
all sorts of questions are asked to 
which the Hon. Home Minister gives 
replies and with that the matter ends. 
So far as my parliamentary experience 
goes, I can say that hitherto only 3-4 
hairs used 'to be allotted far discus- 
sicla'on' this subject, but it is hcartcn- 
iog to note 'that you have allowed 
three days for this iliscussioo. Already 
we Mvi had discussion for many 
horn on this hue. 

Mr. Speaker, Sir. during the course 
of their submission, the Hon. Membcrs 
have. @d that, tbc main reason for 
atrocities on tftc paopk bebging to 
scheduled Castes is economic. A 
n u m b e r ' b f ' ~ ~  have said that if 
mtmdiabfes are given ecnnomiC 
powers and thereby made  prosper^. 
atroci@cs. on them ~ ~ q u l d ,  ~tornati-  
(rgL~~sfop. %re uk Mher who 
& &&&' l&mcidb ';ronM +. 

* to an aad*'by &hg.- pa?itC 
*'@iV,?i;*w* i m k y  a, main 
d h'gmu'ir adal .  

Mr. Speaker, Sir, 1 am trying to be 
very particular abart the tiple UI~U 
has been allotted to me, but I n?ud 
placc an eframple before you. dabit 
Jagjivan Ram was the M e m k  of this 
Hwse ' in 1977 and at that thne hc 
occupied a very high positicm. He was 
the Deputy Prime Minister and' 
Defence Minister. As 3U know, he 
was economically well df. But 'when' 
he was invited to unveil the statue of 
Dr. Sampurnanand in Banaras, he was 
greeted at the airport with C e  sloghQ 
--"Jaggu Chamar Vapsls Jayo, ' Vapas 
Jayo. Juta Polish Kaun Karega- 
Chamar Karega. Chrlmar Knrega". 
When we reached the place of func- 
lion and Shri Jagjivan Ram m v c d  
forwards the statue to unveil it, shm 
and chappals were thrown at him and 
slogans were r&d-"JAgjivan Ram 
Vapas Jayo, Vapas Jayo, Juta Polish 
Kaun Karega-Chmtu Karcga, 
Chamar Karega". "Dilli se C h a d  
laya sandesh, Bhains cham9 'Ram 
laya sandesh, Bhains charaye Raun 
N a r d  was the Chief Mi i s t a  of Utm 
Pradesh. 

, . ,  

Mr. Speaker, Sir, one mqc thhg 
I want to say. .The Horqe MWtq Itls . 
left the House. I do not, LPOy whcqw 
he has goae?.Hc shouM,havc k n ?  
present in the House 19 lhw to lhia . 
debate as it wnccsus. -ties rn 
Harijans which is a ywy inqprla@, 
issue. . Sir, the Kashi-Vishwwqq ., 
Tmpk ,.. a .  - i 
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SHASTRI : You leave Ram Vilas 
Paswan. We do not want him to be 
present here as he is no more the 
Mister. We want the Home Minister 
to be present here. I do not want to 
be dragged into this controversy. This 
is a very importaut issue. We do not 

, rrrioe any objections when the issue 
relating to the temple is discussed. 
But if you happen to visit Vishwanath 
Temple in Kasbi, you will find that 
the words "Achhut ka Mandir mein 
ptavcsh varjit hai" (Untouchables are 
not allowed entry in the temple). Sir 
let me give you another example con- 
cerning the same tempk. Gold orna- 
ments were stolen from the temple. 
Whcn this theft came to light, a lot 
of h k  and cry was raised. Our opi- 
n h  was sought, press people's opi- 
nion was sought in the matter. We 
told thcm that since tbdt has taken 
place, thieves sbould be punished. 
G o v e p m t  should take swift action 
to , nab the thieves. Thereafter, Kashi 
Namh (the ex-ndsr of erstwhile 
princely State of Kashi) issued a state- 
ment in which he said that the temple 
k lost its divinity and that be stopped 
v b h g  the mple some 25-26 years 
be&. Tko@ the columns of the 
kmtl mapapcrs I asked Maharaj 
KPshi Namb to t d  whether the 
tmpb had\bst ib & V M y  25-26 years 
ago when Harijm entered the 

7 
. Sir, Z would like to narrate an inci- 

Shastri had no right to ask such q 
question because he is a Shudra. He 
further illustrated hi# stalltment by 
saying that as a shedeer cannot give 
birth to a cub, simirsrrfy Rajnath 
Sodtar Shastri's mother being a 
Budra cannot give birth to a learned 
person. Thereupon, I gave a notice 
of privilege motion in this Hcnw, pad 
the matter was referred to the PriviE 
eges Committee. But there too C P ~ ~ G  
ism played its role. 

[SHRI SHARAD DIGHE ( in the 
Chair) 1 

Sir, I am constrained to say that 
matter of privilege was not pursued 
further and then we had to take it 
up vigourously. When 1008 
Shri Lakshmananand Ji Maharaj was 
to come to Delhi himself, we told him 
that we have lakhs of followers in 
Delhi, he begged pi~don. 

Sir, as I said the reasons for abo- 
cities on Harijans may be economic 
and political, but the main reason is 
untouchability. The reason is, them 
fore. more of social nature than ecb 
nomic. As long as the Home Mim.sbtr 
and for that m a w  any G o v m e n t  
does not solve this problem, a t m i l k  
on Harijans would continue te be 
committed. J was ht&~g to tbe 
speeches of Shri Buta Siqgb $d 
Shri Sita Ram Kcsri. I sm glad to 
note that they said in thsit 
tha tbeoc issues should not ba paliri- 
ciscd. But must say that, wbemcr 
ctiacuw on w Clrat#, lpLt 
~ i t b w k m m ~ M W % - k  
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Hawe to say that politics should not 
bk dn@@ into it and tltat the 
s p e 4 k  shtwld be objective. But ulti- 
mately dl sort of politics is  dragged 
iata it. If wP: go thrwgh tbe initla1 
part.& Shri %&i Shgh's speech, we 
shall flnd that he had said that this 
isme should not .be politicised and 
we shwkt m&e ow submission with 
;m -Open mind. Shri Sita Ram Kesri's 
spwh m s  sm exception. I4e leufled 
an allegation against Shri P w a n  and 
when the latter came out with a 
prompt .reply, it created a storm. 
Xherdter tkc issue took a puhtkttl 
cdour. Sir, the dkcmsion which takes 
place here @ purely political. when 
:fnnr and figom are pesentd. it is 
said. that ' w e  is limited, there are 
$her q f e h  too and their list is 
long." Sir, keeping in view the long 
I@ . . . . Bo not fing the bell, I have 
& s(;rlr:f& 40 minutes. 

MR. CHklkMAbl : Hease conti- 
nue, but I told you in the beginning 
&it you w&dd s t  five 'minutes. -. . 

hem started making spec~hes. kgu- 
nenfs and counter-arguments Mow- 
:d with the result the arguments bc- 
:ame so hot that the entire v l l a g  
was burnt down. Breast nipples of 
hvo Harijan women were mt with : 
sword ifi that village. Thcmgh F.I.R. 
was lodged with the police station. yet 
no action has been taken so far. me 
O o u e m n t  says that there is L%- 
tmchsbBity Act to take care d such 
intidents. The Hon. Minister is presmt 
here. 1 would like to ask him as to 
how many people were punished under 
the Untauch6'ity Act during the lact 
43 yean4ndia's post independente 
era. I would like to know as to how 
many people have so fat been punish- 
ed undtt the Untouchability Act ? \ 
Babu Jagjivan Ram was tfre W e n n  
Minister. Sampmanand statue unvkil- 
k g  e g i s i  received wbddwide head- 
lines. but why did thk Govemtnent fail 
to register a case under the Unroucha- 
'MNty A& d8eplte the fact that he was 
a member of the Union Cabinct 7 

Today when murdirs of And a w i  
ties cm Wiu3jans have'bmme a M y  
f a n e ,  whg M Y  tfie police ngbter 
clrses md& tkt U m i  Act ? 
Sk, t b k  me verJl arrange i6s&e6. 1 
do mt want tu go liillo them, but 1 
;raa 4xmtrainad to say torat tked WO- 
dtks are iacfasiilg at caeh pee 
.Ihat it is -W.cued d.ha@t 8 i .  

 here wa a datactet in,j&a- 
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w,. tE&tly under the Ministry 
uf w e  A@hs. M e d y  saying so 
drat-it is a Stak'subjact, win not serve 
my pnrpase. It is not a state subject. 
k is o 'matter directly related to the 
Ccahral Government. Rome h4inierry 
shouM be directly responsiile •’or it. 

&coqdlY. abenever atrocities are 
corndted on the &@e beloaging to 
the !kh&kb Castes and Scheduled 
Tribes, the H m e  Minister should 
give the &terncats twice in the House. 
As smn as Any incident occurs. the 
Hame 'Minister should give his first 
statement immediately after happen- 
hng rif the. incident and inform the 
Nome that intidents have taken place 
at Twndur and Fadhabad ,  and 
lherrer wtxe -the reasons, bihind them. 
A& a ~ o t l t h  or so. the Home 
Miiskr must make another statement 
in tbc.Rouse stating ?be action taken 
in hte matrer foUohg that particular 
incCi&nt; and the House should he 
ap*d of W specific information 
a&fa.the ptnrishmcnt awarded to the 
cnli#16 tesr;blisl'ble for the incident. 
When the Mimstcr will makc the 
7&tements 'hlide ia the House. the 
atfion wlU hxnaticany begin, wbere- 
as j* & bf qnly 6ne statement thc 
c& $ ~~iRhdd up in infancy. 

Thirdty. 3 d 5k tr, state when 
l k l c w l i . u m ,  the rhcn 
M n & * M i  ~~ oh, an dc- 
~ ' n c o t ~ ~ v i l t a g e ~ b d i a t e l y  
9 0 ~ - a b e ~ P a P r t e c n p a n p l c  

up for quick disposal of cases. When 
atrocities were aommitted on Hari- 
jans in Belchhi. Shrimati Indira 
Gandhi had said that the casts should 
be dtcided quickly and for this pur- 
pose, special courts should be consti- 
tuted. I would like to ask the Home 
Minister through you as to how many . 
special oourts were constituted and 
the number of people against whom 
action has been taken on the basis of 
that report. Wt want a reply from 
the Home Minister. If the Home 
Minister is unable to reply at present. 
he can inform us about the fact. and 
fipures in this regard after a month or 
after 15-20 days. Mr. Chairman. 
please do, not ring the bell for a , 
moment. I will take two-three minutes 
more. 

Mr. Chairman, the Deputy MinWr 
in the Ministry of Home Affairs, 
Shri Ram La1 Rahi is not present 
k c .  Shri Rahi had given a statcrnent 
to the Press that arms knees  shovl.1 
not be issued in the country now. 
What he has said in hi statement 
is not possible. The ticmccs for arms 
wiIl continue to be issued and the 
pGodle will demand licences for gins 
and you shan have to isw the same. 
But I would We to mban'd to you 
that & the time of issuing licences for 
the gun, the Hame k W ~ t e r  shqld 
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~a person ,belonging to S c ~ u l e d  
caste, is not able to get fbodf how 
he can afford a gun, wherefrom he 
can get Rs. 40 thousand for purchas- 
ing a pistol. In this connection, I 
would submit when you are providing 
them scholarships, so many grants; 
and other assistance &., and spend 
ing crores of Rupees in this way, dip- 
ging wells, setting up industries for 
them why subsidy cannot be provided 
to them for purchasing guns and pis- 
tols. What is the hitch in doing so ? 

Sir, now I will say something about 
Indian Penal Code. There are so many 
lacunae in it. W a Harijan is killed, 
the case under section 3 0 2  will not 
be registered, instead a case under 

3 sections 166, 148 and 149 will be 
rcgiqiered alongwith section 302. but 
the case will not be registered exclu- 
sively under section 302; If there is 
a dispute with a Harijan, action will 
be taken against him under section 
107. 1 16 and he will be arrested under 
section 157 and 15-20 people from 
one particular side will. be arrested. 
while only one or two persons fmm 

,the other side will he detained. In 
this case, action will be taken under 
section 323 and it will be taken only 
when S.P. issues the orders. Sir, niy 
submission is .when action is taken 
under sediap 323. it does not require 
the or&r of S.P. The action should 
be Mnked with the SP's orders. 
(Intmarptians) Sir, the mlc of Police 

a consolisg factor. There are 
where &ice arrives after 72 hours 
and at certain place6 and in d a  
cases police do& not go -CPB after , 

a year and a half and no octiolP ia 
taken on Ehis report. nKcdor~, qiy 
submisshn is that, there (LbnaM be 
some such arrangements through 
which Mce may arrive on the spot 
very quickly. 

Sir, every Government irrtspecrive 
of the party, gives an assuranoe that 
wherever atrocities arc -tted on 
Harijans, the Superintendent of Police 
and the District Magistrate of the 
concerned area would be dismissed 
When Shri Mulayam Smgb Y;rdzv . 
Government came to power in U.P. 
he also gave the same assurance a d  
the subsequent Government also 
claims the same thing. But the whok 
process is only on papers, and when 
atrocities are committed, these assu- 
rances are only repeated once again. 
and nothing is done in red ccnst. 
Therefore, I would say that the &Re- 
rence between wards and deeds shdd 
be wiped off. It should be rcvicwcd 
and implemented i m m ~ t l y .  

Sir, 'there is already a Harijjrl Cd. 
1ts' function is to investigate. W h d '  
the case is sent to S.H.O. afte inma'- 
gistion, he docs not filc a suite. He 
says that S.P. did not reader any help.. 
to them. Therefore, I woutd tqpest. 
the Hon. Home Mnister that &is 
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Sd;*f go into tbe Report of 
tbe Sdddtd Castes and Scheduled 
Tribe ~ ~ ~ s i o n .  It. is the Report 
of on MI&. Srkh Reports usually 
cmt. ;H you give all the powers to 
the ' c aaWon ,  it wo'nt fetch a v  
p d c b r  win. The atrocities on Hari- 
jm Sire being committed because of 
land..&putes also. There are land 
disputes evcrywhcre. In view of these 
disputcs a dccision was taken that 
harren and infertile land should bc 
distributtd anlong the Harijans. Rut 
actually how many persons got posses- 
sion of this land. For giving possession 
d o n  has to be taken under 198(4). 
I belong to Uttar Pradesh and I know 
th;at this has not been done. If you 
can tell ,me that this has been done 
tinder 198(4) even in one district- 
be it penaras. Ghazipur, Jaunpur or 
any . other, I would think that the 
enactment of law has served a pur- 
pose. I challenge no police officer has 
ever t a k a  any action under 198(4 ) 
in'my bidage. It is wly on papem. 

' i would like to cdnclude by saying 
only ohe &g. Everyhy we hear 
abut r k & h  for Scheduled 
Casks. I will not go into the details 
as to who is guilty or what should 
be the peroentage d remati08 ctc. 
I may tpil you that backlog of the 
quop of resewation . has not becn 
&d even till teday. .It will not be 
rms(i h y w  inttation i s  not 
&., bilicl it raa said fbrt Hari- 
iqv are. adt avnilable. When they he- 

win said' thcy are not tmstabk, Even 
after that m y  many ''ohk.~" woald 
be added. 

I may tell you b t  an interview is 
being mdmcted in Benatas Hind11 
University. 1 received a phone di 
yesterday that about fotty candidates 
of Scheduled Castes having first class 
are k i n g  interviewed by dierent 
departments of the University. I have 
already informed Kesariji and Arjun 
Singhji about it. Paswanji is sitting 
here. When his party was in power 
I had informed him also. He called 
his •˜cmtary and dictated a letter. 
That let* was dumped then and the 
matter ended. Forty persons are being 
interviewed and in a University where 
there are four thousand lecturers and 
Professors only three belonging to 
Scheduled Castes are there. You would 
w e  for yourself that not even one 
would be selected out of theso fcrrty 
candidates. I will resign from my seat 
in the parliament if it is  otbtmisc. 
Our leaders shed crocodrie tears on 
the plight of m a n s .  They gi* long 
locturcs but Whcn thcy are in a psi-  
lion to he@ they fmpt their Baty. 

Thcre is no reservation for Schc- 
dttled Castes in any Iegielalivc council. 
whether it is Uttar hadesh or ahy 
other State. Not even a singk person 
belonging to SchZtluled Caste has got 
elected to the legislative CotPncil on 
t l ~  basis of tcservatian but shi our 
l&s my $uy avb chrrmpionrr d the - 
c a w  of SdmWed C h t a .  Ssma id 
We uf WI)PtdM&a. W p c d s h y l s a . ~  
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elected to Rajya Sabha or Legislative 
Council. 

Shri Charan Sin& got a person 
belonging to the Scheduled Caste elect- 
ed to the Legislative-Gmcil in 1977. 
If your part) h b  Jonc: somrthiuy 
s i m k ,  it deserves to be congratulated. 
At least a serious thought should be 
given in this direction. (Interruptions) 
Some of my friends are trying to 
justify. Mr. Chairman, Sir, I am con- 
cluding. M y  friends are right in saying 
that they have already implemented 
reservation but 1 would like to tell 
them that will they remove tbe name 
plate displayed outside Vishwanath 
temple which says that untouchables 
. . (Interruptions) . . that name plate 
should be removed from the premises 
of Vishwanath temple, now that they 
are going ahead with the construction 
of Ramjanambhoomi temple in 
Ayodhya. (Inrewuptions) 

SHRI RAM NAIK : We win go 
with you there and stage a 'Satya- 
graha'. 

SHRI RAJNATH S O N K A R  
SHASTRI : I would like to submit 
here that the matter of atrocities on 
Scheduled Castes is a serious matter. 
We should not iadulgc in akgations 
and counter allegatiom or try to 
justify. If proper attention is not paid 
in &is regard, tht situation may dete- 
riorate. 

When Mahatma Gllndhi had- given 
the munc ot H ~ S B  to these ckses, 
'or. ~m\mlkar bad said m the House 
"hat k. Hivas Fo Ibk OBC questjon 
 MI K#&atma Oartdti. He said if 

Harijan means c W e n  of G@ then 
are those sirling in this House 
children of devil. ,Many people got 
irritated at that time. Laud protests 
were made- against this remark. To- 
day we try to justify when the matter 
of Harijans is raised. The matter is 
ridiculed. ,gltegafions and counter 
allegations are made. I would like to 
submit that merely levefling allega- 
tions and coitnter allegations will-not 
senre the purpose. We should have 
good intentions and try to impieme~t 
the suggestions made from- time to 
time for the upliftment of Harijans, 
by rising above petty polttical cx)q&Ie- 
rations. A question was raised in this 
regard in the morning and the Govern- 
ment had given some sugcstions.' Un- 
less serious th~ught is given to these 
suggestions atrocities wiU continw to 
be committed against Harijm aid one 
day India will btoome a butchpy'for 
Harijans. Then H u i j m  will be forced 
to embrace Islam and Christianity. It 
would be said thereafter that &ere is 
politics in it. Muslims aae getting 
people converted and money power is 
bei i  used. Similarly, Cluistbas arc 
luring people by money. I mean to say 
that the matter is very serious snd it 
should be taken seriously. 

I have put a few questioos tu the 
Hon: Homc Miruster and would like 
him to reply whenever it is cooveuknt 
to him. But he must reply to them. 

. .  
[English] 

MR. CHALRMAN :' I no* itUow 
the Miaister of Civil Avikthwd 
Totirisma Shri Madhav %a WndLo to 
make a statement m a  the lmgic 

. -.. 



* ::- 236 '' 'lib~& X i .  h'tradr'ties being btkt'rted 
on lbe Scbetiuied Cartes and Scheduled 
T r k  tmd &her Weirker Sections of 
the S&y in the Country 

- 2 ---- 
air crash of tnainn Airlines plane acar TLS landing at the Impha1 diqstn-t is 

two kilometres whereas the vbibility 
at that time was seven, kildim$fe$. 

S@ RAM NAIK : Sir, it is 
~moufg feat he is resigning d r h g  
mora) rssgwsibility of the accident. 

. - 
.!S@TEMENT BY MINISTER 

, THE MINISTER OF CIVIL 
AVIATION AND TOURISM (SHRI 
M A D H A W  SCINDIA) : Mr. 
Waker, Sir, It is with deep anguish 
that I nport to the House on the air 
mash at Imphi, Mmipur on the 16th 
Aup& 1991 which chimed sixty nine 
precious lives. As the House was not 
in & till today, I could not make 
t&s statanmt earlier. 

2. The iilfPtcd Wing 737 aircraft 
d t b e ~ A i r f i n t s w a s o n a s c h e -  
d#a&l f#&t IAC-257 from Catcutta 
-lo Imphal d i m  on 16th August, 
1991. It was under the command of 
Gtpt S. lrIoldw witla Copt D. B. Roy 
cbdbuy as the a.+lot, Besides 
faur aahosb#ucs, there were sixty two 
pscn#n nbd oat iafaat on board the 
i&mfL;fht IaadMCalcutta 
en W a 11.52 ho$rs and was sche- 
W 60 atdYc a lmphill at 12.55 
bmfs. 

At 12.45 hours, i.e. five to seven 
minutes approximately before the land- 
ing, the aircraft had reported to the 
ATC, Imphd that it was cornmeracing 
procedure turn at 5000 feet for the 
ILS landing. This was the last contact 
between the aircraft and the Air Traffic 
Control (ATC) and thereafter no con- 
tact could be established by the ATC 
with the aircraft. The ATC had asked 
two other aircraft of Indian Airlines- 
an Airbus A320 which was just air- 
borne and a Boeing 737 which was 
due to depart from lmphal at that time 
to establish contact with the aircraft, 
but they also could not do so. 

In accordance with the prescribed 
procedure, A X  Imphal initiated 
search and rescue operations for the 
missing aircraft around 13.10 hours. 
The assistance of the Air Force and 
para-military organisations in the area 
was c.alled for to search for the missing 
aircraft. However, bad weather cwldi- 
tions for helicopter operatims and 
dficult terrain hampered the search 
a d  nscue &art. It was only arwad 
17.00 hours that a wireless message 
was received from the State Adminis- 
tration that the aircraft had a ~ ~ h c d  
in the Thangjiag hiUs about twenty 
five miles South-West of the Imphal 
airport. 



, ----- 
Ministry, DGCA and the Indian Air- had also ma& the terrain slushy and 
lines. we also took with us about 

'65 Eclatives and fricndr of the passen- 
$ers Of the accident fight. I stayed at 
Imphd for two days and have return- 
ed last night only after ensuring that 
all possible assistance has been given 
to the relatives and friends of the jm- 
sengers and all possible steps have 
becn taken to recover the dead bodies 

, and hand them over to the next of kin. 

Nearly 300 relatives and friends of 
the pasengers had come to Imphal. 
Despite the limited facilities available 
at Imphal, special care was taken to 
provide them with proper accommoda- 
tion to meet their other requirements. 
A control room was also established 
at the place of their stay to cater to 
their needs and to disseminate latest 
information on the progress of eha- 
cuation. Besides aerial surveys of the 
wreckage i t e  and several visits to the 
base camp of the evacuution opera- 
tions, I had frequent meetings with 
the relatives and friends of the passen- 
gers to keep them apprised of the 
evacuation efforts and to allay their 
apprehensions. I had also visited the 
families of some of the passengers in 
and around Manipur to offer my con- 
dolences. 

I hove surveyed the site of the crash 
fm the helicopter as it is not possible 
for the helicopter to land in its vicinity. 
The m k a g e  of the aircraft is strewn 
over a very steep slope of the hills in 

dmdy fortrtsd area. It is possible 
ki:& the site on foot only after 
~ t r , o b ~ d a r d u M I s ~  
* m ~ ~ ~ . ~ n w u s r a i B s  
''9li~/elhauss-17 

di&& to negotiate. These factors 
readed the evacqtion of the 
bodies to Irnphal a formidable ?bk. 
While all the bodies have been rccb- 
vered, some of thein are d i l l i d  to 
be identified. I should c o d  tbc 
diligent efforts of the Air Force und 
the para-military organisaticms in the 
evacuation operations. I shod also 
make a special mention of the bdp 
given by volunteers from the nearby 
villages and Imphal, includuyr the stu- 
dents from the Mountaineeriug S c f i d  
in the evacuation efforts. The State 
Government also rendered vltluabk 
assistance. 

Tn accordance iRith the' existing -'rb 
gulatious in the matter, Indian '~irh6s 
will pay a compensation of Rs. 5 labs 
for each adult deceased' pas&ger and 
Rs. 2.50 lakhs for the..deceasexj infant 
in the accident. , . . . .  . , . .. . ,  

The accident aircraft VT-EFL. *p 
purchased by Indian Airlines on 28th 
November, 1977 'an& was fitted ' S th  
Dash 17A engines 'of ?bd:' 'and 
Whitney. Till the dati of t h c ' d b , , t h  
aircraft had logged 29,727 'haais aazt 
33,570 landings. . 

Capt. S. Halder, the cominaqher d 
the aircraft. had joined I&n Airlines 
on 22nd May, 1985. Prior to the acci- 
dent, he had 3533 hours of-tstrr) fsci)l 
experience of which 1 1 15 .burs  yks 
as pilot in command d , W m g  -777 
aircraft. Capt. D. B. Roy Chaapdhtry, 
the c@ot. had joitnd Indian Air- 
l i b  on 24th'Fhij , ;  '1989 afld'bad 
Ik87. RbLrs of fll* t ip;eiieh '.as 
Cbpht of a Boeihg 737' aircraft. 

.. - 
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The Cockpit Voice Recorder (CVR) 
of the aircraft has been recovered while 
the Fhght Data Recorder (FDR) i \  
stiU to be recovered. 

In ' aercorQwce with the Aircraft 
Ruks. 1937, the DGCA has appoint- 
eri an 'Laspector of Accidents to inves- 
tigate the accident. Tke DGCA offi- 
CMts have visited the crash site. While 
the departanem1 inaestigation bas thus 
been s t a d ,  I have already announc- 
ed'tbat a Court of Inquiry under a 
Sttting Judge of the Calcutta or 
awahati High Court wil l  be appoint- 
ed shortly to investigate the cause of 
the accident. Necessary action is being 
taken in this regard. 

The sorrow we feel on this tragedy 
cannot be described in words. Our 
bearts go out to the relatives whose 
grief we share. I am sure the Hon'ble 
Members join me in these sentiments. 

1rm h. 
-SHR3. NWMAL KANTI 

( h m  Dm): How 
aary  bbdies cwld be identified in the 
lmmillm? 

MR. CHAIRMAN : No questions 
rre. ~~ You can have a discus- 
sion, if you want. 

=I MRMGL KANTI 
m'rTe;IueE@pmDum):Calcutta 
airport falls m my Constituency. An 
air hosferrs has died who is my neigh- 
bour. 
SfiBI W H A V  RAO m I A  : 

O u t d 6 0 ~ 5 6 a n i d c n ~  
Nine are still on thtk ntvy to post- 
mortsa. - *. 

Motions Re. Atrocibies Wig Corad& 
ted on the S c b d d  CIlstes d 
Scheduled Ihi and odnr weaker 
sections of the society+ontd. 

SHRI SHIBU SOREN (Ihmka) : 
Mr. Chairman. Sir, I rise to speak on 
atrocities being committed on tribals 
and Harijans. Incidence of Tsandur 
village in Anahra Pradesh, is not the 
first of its kind, but such incidents 
have occurred on many occasions in 
the past also and will continue to take 
place in future. This is tbe reason for 
continuation of debate in this regard 
for three days in the august House. 
Shedding of crocodile tears and speech 
making is not going to pull down cur- 
tain on atrocities on tribals. I am also 
a tribal and many times have been the 
victim of such atrocities. For sale of 
land in Santhal Pargana and Chbota 
Nagpur, SPT Act and CNT Act 
respectively are in force. These laws 
were enacted by the Britishers, but 
after independence the Government 
has not paid any attention to the land 
I& under these laws. At the sites of 
mines and factories, outsiders forcibly 
take possession of land in collusion 
with the administraticm. Through 
norification the Gdvarntlltnt acquires 
100 acres of land at a time by 
aaqairing 1-2 acre of land of viflaprs. 
People are neither paid coolpeneation, 
lvwr offered aiternative sourw of 
+opmt. This is the maiti wason 
of d m .  Fomta for cultivarion 
m c ~ b y v i b a l r a n 8 t 3 t e c *  
pbople become owner of that l ad  
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' forcibly in connivance with the admi- 
nistration resulting discontentment 
amollg the masses. Under the SPT Act 
in force in Santhal Pargana, neither the 
land can be exchanged for nor can be 
disposed off. The Government auc- 
tioned away the land of tribals. 
Repeatedly such incidents are refuted. 
but the Government itself is indulging 
in exploitation. So, how the mere 
enactment of laws is going to safe- 
guard the interests of tribals. 

Surprisingly. it is claimed that with 
the abolition of casteism, exploitation 
will meet its own death. Let me tell 
all of you what happens under these 
conditions. The hon. Minister of Home 
Affairs knows the ground realities. as 

. he paid a visit in 1982 to my consti- 
, , 

tuency. At that time it was well known 
among Hi~rijans and tribals that the 
children born out of wedlock between 
nontribal and a tribal girl, would be 
designated tribals and allowed all the 
facilities enjoyed by tribals. Sir. 
non-tribills enter into nutrimonial 
alliance with the tribal working women. - 
After marriage benefits of service 

, available to tribal woman are availed 
of by both the non-tribal man and his 
children. Later on the tribal woman 
is killed, .and the death compensation 
and employment on compensatory 
grounds are claimed by the non-tribal 
man. All this treatment is being meted 
out to tribals. That's why, it is 
demanded that after marriage the caste 
of husband should only be the 

# deciding factor and not that of the 
woman. Surprisinglv, in contrast to 
whok of India being nrak dominated, 
in Bihzir's Santhal-Parpna and Chhota 
9?-L/B(NMO3LsS-l7(a) 

-- 

Nagpur areas it is mother, who is 
supreme. Horrible incidents and f~nlily 
quarrels are a common sight, because 
of claiming right td land 011 grou:lds 
of marrying tribal women. So how can 
the laws be trusted because these are 
ineffective there. For no apparent, 
reason 14 tribals of Santhal-Pargana 
were killed in district Sahebganj. The! 
were killed because of the collusion 
of police and mone!landers and one 
ot them Father Anthony (Ex-MP) 
was also killed when he went there 
for negotiations. After the incident the 
Government of Bihar ordered an in- 
quiry into the matter and a retired 
judge Vrishket Narhyan Singh- was ap; 
pointed for the purpose who worked 
in tandem with the administration. 
This inquiry proved futile and the 
judge was suitably rewarded., So the 
tribals do not expect my  good even- 
after the conlpletion of ever~.thing. - .  
because if t h c ~  rise to safeguard their 
land, property and honour then the 
Government officials and administra- 
tion oppose then? toot11 and nail. 

Sir. in an idrntic~l \hsoting i,w- 
dent in Chaibasa, many persons \!crc 
Ldlcd. Many fcztoriea are functioning 
i n  m!, constitutency. Print media pub- 
lishes loud claims m ~ d c  h! thc 
Gmernment about ptogresb and pro! i- 
sion of ernploqment to the peop!e of 
my constituency, but I must submit 
that Jharklland despite bsing rich in 
mineral reserves, is quite poor. hlaxi- 
mum atrocities are committed in ni! 
constituency. peaplc are shabbily 
dressed and are surrounded by jungles. 
Fotests used to ofier means of liveli- 
hood for six months and all the means 
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of sustenance, but now due to the 
policy of the Government these have 
also vanished. We know how to pro- 
tect the forests. Tribals never fcllcd 
timber and fruit trees. but the Govern- 
ment forced them to cut .ii~ngles ~m-cnd 
over 40, 50 and 1000 acres and it: 
case of refusal they were prosecuted. 

Sir, in the name of environment 
crores of rupees are being talcn from 
America for tree planl:~tion hr~pha- 
zardly. Thcse forests will not be of 
any use and crores of rupees will go 
down the drain. All the money is being 
cornered by officials of the Forests 
Department and politicians, I,ct me 
tell you a fact about forests. If nature's 
gift forests can't be safeguarded. thc:i 
how can these be replenished with 
American assistance. My constituency 
abounds in faciories, but pollution is 
increasing and people are living like 
paupers. AIL the migrants took re- 
course to residential certificate to se- 
cure employment in my constituency. 
Land of tribals was acquired and jobs 
were also not offered to them. 

Sir, land is a complcs issue and all 
the land acquired from tribals should 
be handed back to them. For the pre- 
sent state of afiairs in the country, 
people are mobilising themselves and 
they are mentally prepared for a long 
drawn struggle and on the other hand 
struggle is going on in some other 
form, with the jumping in of traitors 
in the fray. In my constituency sitw- 
tion is deteriorating fast, people are 
b e i i  killed daily and in the struggle 
arms are being used fre~ly. 

So, the issue of land is a serious 
one. Cause of all the s t r ~ ~ g l e  is the 
nonpayment of suitable compensatio2 
in the matter of exchangs of land and 
the Government should also look into 
the matter. 

Tribals want to protect jungles, but 
;lie Government does not give autho- 
rity for this to them. Officials announce 
forests to be the property of Govern- 
menr. but even then these are being 
cut. For protecting jungles views of 
~eop le  living in the vicinity of jungles 
ar; not ascertained. Officials of Forest 
Department-Rangers 2nd DFO etc. - 
are entrusted with the task of protect- 
ing forests who w e n  do not Lnow the 
ilamt3 of a few species of pliunts. With 
the e\ti.?ction 1.F f(>f&h ILm a n d  * 

fauna are albo in d:ingrr. 

Even with the conhiructiw o f  a 
nunber of power plants in my area, 
villages are not elrctrifird a - ~ d  t k  
power scenario is bad. Land of tribnls 
has been acquired. but jobs have not 
been provided to them. With the con- 
currence of bureaucracy and officials 
works are undertaken. Officials do not 
associate themselves with the com- 
mon man. All the officials whether they 
be Deputy Commissioner, S. P. and 
BDP, colkder themselves to he over 
and above common man. DROs con- 
sider blocks to be their fiefdoms and 
work accordingly. but the villagers 
also have their dignity. Enactment of 
I7ws will not enhance prestigc of 
harijans and tribals and improve their 
plight. Villagers do not understand the 
complexities of prestige, but the people 
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7 who understand such thmgs like we, 
are ,$so treated indifferen'ily. Enact- 
ment of laws will not serve any pur- 
pose, when the element of sincerity is 
missing. 

Today, if a sub-inspector happens 
to be a Rajput, he commits atrocities 
on Harijans and Scheduled Castes. I 
hail from Chaibasa where an incident 
took place. The wh& incident is 
being given the colour of communal 
riot. We tried to stop it. Those involv- 
ed in such activities are protectcd by 
the Government whereas the victims 
should be given protection. The evil 
persons get the protection. Same situa- 
tion prevails everywhere. The officials 
behave in vanity of their high posts 
as if they have to continue on their 
posts for ever. However, after retire- 
ment evcn they are sult'ering. 

Mr. Chairman, Sir, a man should 
have good intentions, all should be 
equally respected. When all hunian- 
beings are equal, they should be res- 
pected equally. If the Government ac- 
quires the land of the poor for con- 
struction of factory buildings their 
lives at least should be secured. The 
poor do not wait any compensation. If 
the money is deposited in Bank. then 
what is its use when people cannot 
get thc money for hundred years? 
Our lives should be made secure, medi- 
cal and educational facilities should 
be provided. Payment of the pricc of 
land would not serve the purposc. 
Laws arc enacted but the deserving 
people are not bnctjtal. There is a 
lane w r d i n g  to which Government 
prmides job to those owners of land 
whose acquired land is more than three 

9l.Wn(H)4OS517-(a) 

acres. But there are a large number 
of people who had 2 acres of land and 
earned their livelihood smoothly, but 
when their land is acquired by the 
Government they are not provided any 
job. Job to a person is provided only 
when one's acquired land is more than 
3 acres and the value of 3 acres of 
land only Rs. 15000. 

Mr. Chairman. Sir, injustice is being 
done to us in this manner. Merely 
having a debate on the issue does not 
solve the problem. Being human beings 
everybody should be respected whe- 
ther one is Government servant or far- 
mer. What is the purpose of worship- 
ping the god in the temple '! Wc 2re 
tribals and worship trees and natue, 
but when census is undertaken we will 
be considered as Hindus. Some are 
cnlbricing Christianity while others art: 
adopting  mus slim religion. The primary 
reason behind all this is the rift in the 
society which is creating Merent re- 
lationships and ideas. Time is moving 
fast today as a result of which there is 
turmoil everywhere in the country. We 
believed that injustice was being done 
in Jharkhand in Bihar. However, we 
have been astonished to hear about 
the injustice being done in Andhra 
Pradesh. How can equality be brought 
about? Equality could be brought 
about only through literacy. We have 
realised that the education policy is 
erroneous. People of Scheduled tribes 
and Harijans are very backward. How 
will they be uplifted ? rhey can be, up- 
lifted neither by pulling through rope 
nor by making them climb the stairs. 
Education facilities should be provid- 
ed to us. Special coaching facilities fur 
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IAS and IPS competitions should be 
provided to the candidates of SCs and 
STs. The Government should bear all 
the expenses cn education of the 
people of Scheduled castes and Sche- 
duled tribes. But this does not happen. 
Navodaya Vidyalayas and Central 
Schools are opened, but our children 
cannot go there. Special facilities 
should be provided to develop their 
mental faculties. 

The Government incurs huge expen- 
diture on the upliftment of the poor 
but those who deserve are not benefit- 
ed. I t  is a matter of utter displeasure 
and disappointment. I have beell elect - 
ed as an M.P. for the third term. 
I speak rarely, but I have struggled 
a lot. I have faith in fighting. Fighting 
for the cause can only bring about 
equality. Special rules should be for- 
mulated to provide education to the 
children belonging to these castes. 
Many children among them are very 
brilliant. But they cannot get educa- 
tion and due to lack of good education 
they fail to get good jobs. If there is 
no education, there would be no 
equality. We cannot become big in- 
dustrialists but we can become atleast 
small shopkeepers. Our land was ac- 
quired for setting up Bokaro Steel 
Plant, but we do not get any piece of 
land for construction of a shop. The 
Government allots land for the con- 
struction of Cooperative housing 
c o l d & .  The land purchased at the 
rate of Rs. 1000 per acre is sold at 
the rate of Rs. one lakh per acre. Sir, 
therefore the only alternative is that 
b r a  &ouM be separate arrangement 
for the education of the cbildren of 

scheduled tribes and Harijans. At least 
the brilliant ,students must get educa- 
tion. They can become good officials, 
engineers and doctors. This will bring, 
about equality. The Goverment is not 
capable to formulate a policy or rule 
to stop this struggle. If somebody hits 
me I cannot save myself unless I 
have got the strength to retaliate. With 
these words I conclude. 

SHRl MANORANJAN BHAKTA : 
(Andman & Nicobar) : Mr. Chairman. 
Sir, I regret to say that whenever the 
atrocities on Harijans cross the limit 
in a state, or when they are killed or 
burnt alive or their houses are set 
ablaze, we bring a resolution in the 
House, discuss the matter here and 
we are satisfied that we looked into 
the matters of the Harijans and the . 
tribals. 

The question is that the issue scgnrd- 
ing atrocities on Harijans uid tribnls 
is being discussed in the Ho~\se for 
the last two days. Shri Ram Vilas Ji 
is one of my best friends, but he is 
sitting in the wrong place and still he 
is my friend. He has moved this resolu- 
tion in the House. I have noticed that 
he has been feeling quite relaxcd since 
very beginning, but when he has 
moved the resolution he must also 
listen to the views of the Members in 
that regard. I am glad that at the 
moment he is present in the House. 

I would like to say a lot of things 
on this resolution. If even after 45 
years of independence, the houses of 
Harijans and weaker sections are set 
on fire, members of SCs and STs and 
their children are burnt a l i v e i n  
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whichever state it might be happen- 
ing, whether it is Andhra Pradesh. 
Bihar or Uttar Pradesh and atrocities 
are made on them, it is a matter of 
great shame for us who have been 
elected as representatives of the people 
in the House. It makes us feel ashamed 
in our country as well as before the 
world. I am aware of the fact that at- 
rocities have been committed on 
weaker sections for thousands of years. 
It is not a matter of only 4 0 4 5  
years. The social system is such that 
weaker sections have always been 
suppressed and atrocities have always 
been committed on them. We all will 
have to think collectively over the 
problem, not from individuals point of 
vlew or from election point of view 
or on politic~l lines. Rather we will 
have to employ efforts to combine 
history and culture in a social accept- 
able manner in order to take the 
country ?head. Majority of the rural 
people in our country are from weaker 
sections. It is a simple fact that if we 
fail to take these sections ahead our 
country cannot make progress. There 
cannot bc two opinions n b n t  it. To- 
day TV and radio are the modern 
media. Newspapers :we published not 
only in Delhi hut at state and district 
levels also. Science and technology 
have made tremendons progress. With 
the use of such a techno lo^^. news- 
papers are published and extensive 
information is made available to the 
people. Earlier all the facts did not 
come to light whenever atrocities were 
committed. But today the .sipation is 
different. We get opportunity to look 
into the atrocities which arc commit- 
ted. Therefore we must pay ow atten- 

tion to find out a way so that all of us 
cooperate to check these atrocities. I 
have often heard people saying that 
the congress party was in power for 
so many years and they are responsible 
for such a state of affairs. Whenever 
we get an opportunity. we also speak 
against them. But making allegations 
and counter-allegations will not serve 
any purpose. There should be a 
strong feeling among the people be- 
longing to cross sections of the society, 
the educated. unemployed educated, 
weaker sections, the backward and the 
hisher classes that we are all Indians 
and this is our country and we have to 
boost its image and prestige before the 
world. For this purpose a social move- 
ment must be started and this movt- 
ment is not to be organised by a single 
party but by the participation of all 
parties. They should constitute a joint 
forum. The members of the forum 
would go to people and speak to them 
so as to remove the evils. A resolve 
will have to be made to bring a psy- 
chological change in the society. AU 
the laws framed in this country are 
being proved ineffective because we do 
not implement them in the ri@t ear- 
nest. We are here to enact laws, b d  
these are not being implemented. 
Unless wc come to realise that it is 
our duty to protect the weaker sec- 
tions, their interests cannot be safe- 
yarded. We have to deal with 
these problems very boldly. But since 
we lack such initiatives. we come 
across these incidents. 

The hm. Minister is sitting here now. 
I would like to tell him that when a 
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person approaches the Government 
with an application 2botit certain diffi- 
culties. the Government keeps quiet. 
But when the situation erupts and 
people take recourse to violence, the 
Government is woken up and offers 
to hold talks with all to find out solu- 
tion to that problem. Bt~t by that time 
it becomes too late to find a solution. 
In this ccnnection T would like to sub- 
mit that whenever a problem starts 
raising its head that Government 
should not consume time. Because, if 
the problem is allowed to linger. it 
aggravates further. With the passage 
of time it goes out of controI. Here I 
would just like to give an example. 
Harijans and Girijans live in almost 
every comer of the country but in 
Andaman-Nicobar from where I come, 
there are Adivasis but no Harijans. 
Harijans have not been identified 
there. It  is is because at the time of 
framing the Constitution of our 
country and preparing the lists of the 
Schedufed Castes and Scheduled 
Tni, the Adivasis of the islands were 
included in the Schedule. The mixed 
population did not have caste division. 
A Bengali is marrying a Tamil or a 
person from Uttar Pradesh. Thus there 
is a mixed society. We have not seen 
any castc-coaflid then?. But now we 
see that tourists coming thm instigate 
the local populace that tbey are b4ng 
deprived ob tbe benefits d Maadd 
Commission Rtport. So, I would lke 
to request the hon. Hano Minister to 
look into tbesc things. There is, at least. 
ane place in the country,._where there 
is no c&t on caste basis. Today, 
t b G - ~ * ~ -  
as quality. 

Mr. Chairman, Sir, I would like to 
say one thing more Nicobar is a Tribal 
district. In order to give protection to 
the inhabitants an act called the Tribal 
Act has been passed. Entry of out- 
siders into this area is regulated 
through passes only. There the markets 
and shops are run on coqea t ive  
basis. But of late I have rdceived a 
complaint that permission is being 
given to outsiders to open private shops 
there. It is a very dangerous thing. 
Every thing is king nm them smooth- 
ly through Tribal Co-operative system 
without any sort of exploitation. Even 
the cinema halls and ships are run on 
cooperative basis. Such a good system 
is already there. Bnt some Oestcd in- 
terests and officers want to ruin them. 
They want to bring pmpate traders and 
exploit the original inhabitants of the 
place. I strongly protest this move. 1 
urge the Hon. Home Minister to in- 
struct the local Administration there 
m t  to indulge in such thing in future. 
He should look himself t h ~ t  the inte- 
rests of the tribal6 are protected fallp. 
Mr. Chairman, Sir, Sonkaji has 
alresdy spoken far a tull one hour end 
I have not been able to complete my 
speech. I say that the atrocities, wher- 
ever these are committee, an tht Adb 
va& is bid. Such atrocities mere canl- 
d t k d  in Andhra Pradesh. Biher and 
receatly at Keshopu. in West Ben@. 
Two w a n d  Adivesh livc there in 
the foresf . . (Infmwptions) . . in 
Aodaraa~ and Nioohar Wands a h .  
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[English] 
MR. CHAIRXIAN : Mr. Aclmia, 

you are a senior menber. Piznse do ,lot 
interrupt. 

[Translatio-11 
SHRT MANORAN,',:?R F? T.",KTA: 

I was just saying that two thous:lnd 
Tribals live iz thp I;l!:glc of :<:rs~;ny.  
As has been s3i2 jmt 11~;; 1;4; Shri 
Sonlarji and 1 As:, feel tha! 75.. C;.atral 
GO\-irmnent shortld not 1 . q  q i e t  
over the report of 17 State G,ir.t.r;,~ent 
regnrding ar.) afrociti.~7s JII 1 :;::i;:ins 
and :\divn.;is. I would li!:e ti) r:??!est 
the [Ion. Home 3linistcr to amend 
the constitution if rill sections of the 
Home unanimously agree and send 
its force4 to places of atrocities on 
Harijans u~!d Aclivasis. Tikr Sate 
Government wodd do iiothing in this 
regard. T'lr a~nendnient can easil~ be 
made if all the ~a r t i e s  agree. 1 am wre 
that all the opposition parties would 
extend their support to this proposal. 

Mr. Chairman. Sir, so far as the 
question of special courts is concerned, 
I may say th;?t justice delayed is justice 
dcaicd. As such I wculd like to re- 
quest you In dkpvse off such exes 
quickly either hv designating a p a s -  
cular cocrt for this prlrpose or by set- 
ting up a new court so that the aggiev- 
er! parties could set some relief. 

l. astly, I would like to say thnt all 
of us should piw a serious thrracht owr  
tke dnneerous sitnation prcvn%nc in 
the country. If we do not t a b  vote of 
this, there will he a civil war in the 
co~intry in which there won'd b= large 
stale vidlence and we cannot save the 
country from such trauma. ' NOW a 

time has come when all of us should 
make a resolve to solve these problems. 
Then only we will achieve success in 
our effort. It is a most reprehensible 
2ct if the oppressed class people of 
the society are assalllted and killed. 
We are very ashamed of it. Wc should 
be resolute today to wash of this 
s h ~ m e .  T request all the Hon. Members 
as wel! as th: Iion. Home Minister 
for this. 

SHR1 RATILAL VARMA (Dhan- 
dukn) : Mr. Chairman. Sir, there is a 
long discussion on it. In the Ninth 
Lo!< 9abha also, I spoke on this sub- 
ject. At that time 12 Harijans had been 
shot dead in the Gmda district of 
Uttar Pradesh and the victims were 
dubbed as robbers by the assailants 
and killed. The then Chief Minister. 
Shri Mulayam Singh Yadav had an- 
nounced a reward for the S.S.P. but 
later on it was revealed from in- 
quiry that out of the 12 victims only 
one was a culprit and the remaining 
11 were totally innocent. who were 
killed. Every Cmvernment says that 
the n~rmher of Harijans killed during 
its tenure was less but no Government 
says that no harijan was killed during 
its tenure. We have yet to see a 
Government in this co~intw who dare 
m!:e a claim t h ~ t  no Adivasi has been 
murdered. Whosoever h a m e  the 
Prime Minister, he or she onlv fistri- 

' buted the relief money to the victims- 
sometimes Rs. one lakh. some times 
Rs. 50 Thousands. But when a life k 
lost mone]r carnot return it. T h a e  who 
distribute cnqh relief do  not know 
what befalls the family whose childm 
become oqjhans after death d &air 
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father or the woman who becomes 
widow after the death of her husband. 

In Tsundur village of Andhra Pra- 
desh, the victlnis of atrocities belonged 
to well-to-do Families. Their only 
fault was that 'they used to pass 
t h rou~h  the Mohalla which was forbid- 
den for them. A plan was chalked ont 
we11 in advance to kill them. I am 
pained to say that the police personnel 
who were meant to orotect them be- 
came their annihilators. When protec- 
tors become annihilators. nobndv i\ 
safe. Had they been allowed to take the 
route which the!: normally tmk. mas- 
sacre of 25 people could have been 
averted. but the police directed them 
to take the route on which a death trap 
had been laid for them. Mr Chairman. 
Sir. when they passed throwh that 
way, they were killed. These murder\ 
were so gmesome that even todav tears 
start rollinp down the cheeks of the 
people who were eye witnesses to this 
magsacre if thev we acked to nprrgte 
the incident. After cornwittin$ the mlrr- 
ders. the piece9 of their bodies were 
thrown into a nearby nullah. Some of 
the hodieg were put in the p n n v  bags 
and dumped into the nv l l~h  If such 
masgacres continue to take place even 
a h  44 vears of India's indepen- 
dence. the wmple will lose faith in de- 
mocracy. This independence will be 
taken as slavery What is most astoni- 
shing is that seven policemen were pre- 
sent there a t  the time o? the crime. 
%%en murderr take place in the pe- 
sene.? of the police. we can well ima- 
pine the fate of the people where the 
poke is not present. This massacre 
tbok place in broad day light between 

1 1 AM and 5 PM and it is most 
shameful for the country :is well as 
the politicians who a1.e present here. 
Five years ago, similar murders of 
Harijans took place in Roranlchedu 
and Neskonda villages of the same 
area, no action was takc.11, with the 
result that such incidents recur there. 
These incidents will continue to recur 
every year because we merely give 
assurances in the Lok Sabha by just 
adding new phrascs to what we have 
said on earlier occasions.. This docs 
not hclp in checking these incidents. 
My submission is that such incidents 
must stop. 

Harijans, Girijans and the people 
belonging to backward classes are a 
p ~ r t  of the society in the country. 
They are the fellow brothers of the 
people belonging to other communi- 
ties. As long as they are not given 
equal treatment. i1s long as the mental 
;ittitude of the people does not change, 
these incidents are not going to stop. 
What to talk of five hours' discus- 
sion, even ten hours' debate on the 
suhject will be of no use. 

The District Collector, Mr. Nagar- 
jun had also expressed shock at tF.e 
massacre in the presence of the police. 
The killers belong to Reddy cornmil- 
nity, the same community to which 
the Chief Minister Mr. Jnnardan 
Reddy belongs. Mr. Chairman, Sir, 
since the killers and the Chief Minister 
belong to the same community and 
carry same views. no stem action was 
taken against the culprits. The people 
of that area say that bombs were 
thrown at the residence of the Deputy 
Speaker. These reports shwM also be 
looked ido. 
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1 would also like to touch upon 
Gujarat. In the entire country, Bihar 
topped the list in the matter of atro- 
cities on Harijans followed by Madhya 
Pradesh and Uttar Pradesh. Andhra 
Pradesh has also now been added to 
this list. In Gujarat too, Harijans are 
killed. Sometime aFo, Harijans of 
Tora villaee in Jamnagar district also 
were murdered. In that village, a Hari- 
jan youth was taken to a house and 
killed. But later on the culprits are 
discharged by the Coiirt as innocents 
and Government takes no action. Sa- 
mera village of Banaskantha district 
has also been victim of similar atroci- 
ties. So horrifying were the atrocities in 
that villare that nobody dared to p 
there even for marriage. If a Harijan - 0 

goes there for marriage, he is not 
allowed to ride a horse. No bride- 
groom can enter the village dressed 
in decent clothes. When our women- 
folk go out to reply to nature's call, 
they arc subjected to eve-teasing and 
are even stoned. Harassed as they 
were. one day all Hariians deserted 
the village and went to the citv. They 

. squatted in front of the Collector's 
office for three months. but thcre too 
they did not get any assurance. Now 
they have been allotted separate land 
nwny from the village. Consequently, 
the!! are leading a peaceful life. 

Wh:it I mean to say is that when 
thcy are segregated from the village 
and are settled separately. only then 
they live in peace and tranquility. 
In mother macabre incident. five 
Harijans were done to death in Godara 
villaolc of Khera district in our State. 
Of thest five. one youth with a gun 
in his hand tied to save his life by 

hiding in three houses nnc nftcr t k  
other, but the killers fnllowr!l him ti!l 
his last refuge-a mom, and p11mpe.l 
7-10 bullets into his body killing 
him instantaneously. How shan~ef;il it 
is if five persons-father, son and his 
relatives-are killed togcfber in this 
manner. I am constrained to say that 
when I wrote to the then Chief Minis- 
ter of Gujarat requesting him to pro- 
vide employment to the family mem- 
bers of the victims, he said in a written 
reply that thcre was no such provi- 
sion and hence nn jobs covld be given 
to the family members of those killed 
in the said incident. What I want to 
say is that the Chief Minister did not 
offer the posts of even peon or class 
IV employee to the dependents of the 
killed persons. Mr. Chairman, Sir, we 
shall have to give thought to such 
things and take some decisions. 

A yet another incident of atrociti~s 
on Harijans took place in Bahrapum 
colony of Ahmedabad recently. A local 
congress corporator locked up five 
Harijans of one family in a room. 
When they started crying, they were 
taken out after breaking the door. The 
corporator had to spend 3-4 months in 
jail in this connection. He has been set- 
free recently. If this is the condition in 
Ahmedabad city. you can well imagine 
what would be the condition of Hari- 
jans and Girijans livinp in villages and 
remote areas. 

The' number of incidents of sucb 
atrocities and numbers in Gujarat is 
growing rapidly. There was a day 
when Gujarat used to be known as the 
birth place of Mahatma Gandhi and a 
peacehl state. Gajarat was a State 
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which sent the message of peace not 
only in Tndia but to the World at lnrcc. 
Now the same Gujarat is witnessing 
growing incidents of atrxitiea on Hari- 
jam. 

Mr. Chairman. Sir, thn115h you. I 
would like to put forward some sng- 
gestions to the Hon. Minister of Home 
Affairs in order to check incidents of 
atrocities on Harijans. Wherever the 
hamlets of Harijans are scattered. ar- 
rangements should be made to group 
them together and settle them in one 
cluster. At the same time arrangement 
to provide them employment locally 
should also be made. 

My second suggestion is that the 
families of the Harijans who are killed 
in such incidents should be paid at 
least rupees two lakhs as relief. Apart 
from that at least one family member 
or a dependent of the victim should 
be immediately given job. More and 
more Harijans should be recruited in 
the police force and in the Home 
Guards. It has been seen that the 
policemen have become predators 
instead of protecton. If Harijans are 
recruited in the police force and in 
tbe Home Guards, they would prompt- 
ly visit the scene of crime and provide 
assistance to the peaole. Besides, there 
is a need to provide trainin8 in self 
defence to the youth belonging to 
backward classes. For this purpose, 
!hey will have to be a m &  with West 
wtapoacr in sbme of the Harijans settle- 
ments. If it is dhe ,  they wouM b&! 
able to d c f d  thcr~sdves. At the 
8ulne tfnrs aanwe 6f reE anvtoymmt 

will have to be opened for them 
through Government and other agen- 
cies. With a view to eradicating un- 
touchability and tendency of discrimi- 
nation on the basis of class, Harijnns 
should be appointed as Priests in the 
temples run by Government trusts. 
The shops outside these temples 
should be allotted to Harijans so as 
to bring them closer to other sections 
of society. Women victims of rape 
should be paid at least Rs. two lakhs. 
half of which should be recovered 
from the person who is found guilty 
of mpe so thnt the puvish.ncnt map 
prove to he deterrent. Mr. Chnirmnn. 
Sir, the prerent practice of carrying 
filth on the head in cities should be 
stopped at once and instcad some bct- 
ter system should bc introduced. Thcv 
drag the dead anin!als 293 with ihe 
result !he people develop a sense of 
hatred and they are vPrv much aeitat- 
ed. My submission is that there should 
be a different arrawement for creatiy 
a different atmosphere. 

Mr. Chairman, Sir, the cases of at- . 
rocities and rape should be tried in 
the special courts only. In case of 
general courts. in the firs! instance the 
judgement does not come at all, and if 
at all it comes tbe culprits are not 
panished apd they are declared inno- 
cent. Therefore, my submission is that 
the cases of atrocities and rape cnm- 
mitted on Harijnm should be tried in 
special courts and in thew special . 
cuurtg, the Judgc also should be from 
Schedukd Castce, Scheduled Tn'bes lor 
Harijan a~ backward community. Tf the 



Sravana 28, 191 3 (Saka) kotion Ae. atrocities being committed 249 
on the Scheduled Castes and Scheduled 
Tribes and Other Weaker Sections of 

the Society in the country 

Government will make such arrange- 
ments, then only it will be the real 
cfforts to provide them justice. Sir. be- 
sides, I would say that till the cases 
are undcr trial the witnesses and plain- 
tiff should be provided protection. 
Sincc he does not gct any protection he 
is being threatened before going to the 
court which is why he changes his 
statement. Mr. Chairman, Sir. along- 
with this. the people of backward com- 
munities nowadays say : 

"Jisne likha yah sanvidhan 
uski hum hain santaan 
phir bhi hota hai hatyakand." 

Mr. Chairman, Sir, now-a-days the 
atmosphere is deteriorated to such an 
extent, that the framer of the Constitu- 
tion had included so many things and 
provisions in the constitution to protect 
the rights of the poor hut even today 
his brethren and progeny are in trou- 
hk and facing lot of problems. Atro- 
cities are being committed on them. 
With the result a day will come when 
we may have to fight for the rights 
of those people. as is pointed by one 
of our colleagues. I will not say so. 
but T atn sure a day will come when 
we may have to say that- 

"aankho Ire aansoon se na patther 
pighahe wale hain 

tu loha ban takfa, maangne sei 
na kuchh mila tao takat sci khinch 
la" 

If our demand is not fulfilled, one 
day we will strib with full force, and 
thc aOtremmcnt will have to g6ve the 
cm@on. I wish such things sbouEd 

not happen. All people will live toge- 
ther like brothers in India. There will 
be an exchange of _godwill we shall . Innan. live and die together. Mr. Ch?' 
Sir, in the end. I would request the 
Home Minister that the suggestion 
which 1 have put forth irl order to 
maintain such an amicable atmos- 
phere. if fonowed rightly it would 
bring forth good results and it may 
also be seen that it is followed in the 
states also. If it is not done. such kil- 
lings would continue and all these 
national parties will continue to shed 
crocodile tears here. With these words 
I conchde my speech. Thank you. 

Mr. CHAIRMAN : Shri Varma. 
whatever you have said just now about 
L.ok Sabha Secretariat in your swech 
will not go on record. So it is being 
expunged. 

SHRI RATII-AL VARMA : Mr. 
Chairman, Sir, it is 0. K., whatever 
should not go on record may be ex- 
p u n ~ d  . 

SHRl RAM WLAS PASWAN 
(Rosera) : Mr. Chairman, Sir. the in- 
tention was to bring it to the how-  
ledge of the chair. The Chair may 
plerlse consider it. 

THE MINISTER OF STATE TN 
THE MINISTRY OF RURAL D E W  
IDPMENT (SHRI G. VENKAT- 
SWAMY) : Mr. Chairman, Sir, the 
incident which took place in Tsundur 
on 6th August was not reported iq the 
newspapers on 7th but on 8th Aup~st.  
On reading the news in the news- 
papers we thought that there might be 
one or two stmy incidents. But on 
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contacting O~mtur. T came to know 
that 27 people had disappeared and 
they are still untraceable. 1 at once 
talked to the Prime Minister. I told him 
that it was a big incident and hclrijans 
were being killed in this way .and 1 
wanted to go to Tsundur. With his 
permission 1 went there accon~panied 
by the Chief Minister of the State who 
was here those days. There I saw 
eight dead bodies laying on the ground. 
All the people of the village 
panicked and had left the village. On 
our arrival there, nothing except weep- 
ing and wailing was visible from every 
household. We learnt that it started 
over a smaU matter. A Harijan boy 
placed his foot on a chair in the 
theatre aria the clash began. Later on, 
Harijans were poing in a bus and some- 
body said. "Get up, you cannot sit. 
leave the seat for somebody else, these 
people belong to the high class", and 
thus the clash started. Later on a 
m o u r  was spread that some harijan 
boys indulged in eve-teasing and it 
could not be tolerated and revenge 
must be taken. It happened on 5th 
August, and police was deployed there 
and 50 police constables, 7 Sub-inspec- 
tors and one C i l e  Inspector were 
present there in the village. On 6th 
Aapst ,  the harijans of the village were 
asked to leave the village and they 
threatened that if stayed on, they 
would be killed. And they began to 
fie. When the harijans started leaving 
that place they were there to kill the 
harijans. It is a heart rending story 
and bring tears in the eyes. People 

I were slain one by ane and thrown into 
Tttnmbhsdra canal. We reached them 
on the second or third day. 2-3 dead 

.-- ---. 

bodies were put in one gunny bag. All 
the corpses were taken to the hospital. 
The whole incident appeared to be 
pre-planned. The population of Hari- 
jans there is two thousand, out of 
which 200 are educated, sonie of them 
are graduates and some are even post- 
graduates. Naturally, the earlier at- 
mosphere won't be restored there for 
long when harijans continued to res- 
pect them out of fear. It is possible 
that now the educated hnrijan may 
not behave as they used to behave 
earlier but it is observed that now-a- 
days it become vcry diFcult to live 
like a civilised citizen even after pet- 
ting edacation. It is not the first inci- 
dent of its kind in Andhra Pmdesh. 
When Shri N. T. Rama Rao became 
the Chief Minister for the firat time ' 

Badriku?am was set ablwe within 1 5  
days. I yeached there the next day 
and saw that houses and people were 
set ablaze. We had to calm down the 
remaining people there and arrange 
ration for them. No such report has 
come till today. 

Not only that, another incident took 
place in Karamchedu after six months. 
Seven harijans were killed. In this 
incident also Harijans of Andhra Pra- 
desh were the victims, They were not 
only killed but there was an assault 
on the chastity of women. We have 
been witnessing all these incidents in 
Andhra Pradesh. The same thing hap- 
pened at Nerukda. After all why d l  
this is happening in Tsundur is A ques- 
tion which is to be answered by yoy 
and me, A11 this is happenin8 be- 
cause they are getti@ educated and 
corning ibrward and are not tolerating 
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r what their f o r ~  fathers esed to tolerate. 
They want to march ahead. The people 
of upper caste think how is it possible 
that these Harijans have become 
proud. Sometime back their parents 
and ancestors were at the service of 
upper castes and today speak to them 
as equals. The world is changing fast 
and so is our society but there is not 
much change in the villages. All this 
is because of jealousy and nothing 
else. I had said earlier also that the 
killings have taken place because of 
the negligence of police and merely 
punishing the Inspector or Sub-Inspec- 
tor of the area will not serve a n y  pur- 
pose. The Director General of Police 
should be removed. I feel that these 
things will not continue for long. They 
have tolerntcd for years and now they 
will not tolcratc any more. If we leave 
the problem hnlf way it will never be 
solved. 

Today, all the political parties want 
that there should be equality among 
pcoplc. This w a s  the dream of Maha- 
tma Gnndhi and Dr. Ambedkar. We 
should make efforts to realize their 
dreams. If all thc parties make conccrt- 
ed effort in this direction. the dream 
would definitely come true. 

Yesterday, an agitation started in 
Guntur when the Chief Minister an- 
nounced that the next of kin of the 
deceased woi~ld get Rs. one lakh. one 
acre of land and employment to one 
family member of the dead in o Public 

t Sector Undertaking or Government 
departmant. Lot of hue and cry was 
raised against it and a propaganda 
was launched. What happened on 
Guntur ,yesterday, could be repeated 

in future. The Hon. Prinie h1inistr.r 
had sent me there for taki~lg stocic 01 

the situation. After seeing the si,da- 
tion for myself it becomes my bounden 
duty to inform the House about it 
appears that the killings were prep!an- 
ncd and deliberate. That was the most 
unfortunate thing. If we want to serve 
the country. we should. try to check 
this malice. This evil should br nipped 
in the butl itself. 

It has been said that pdicc was prc- 
sent there but in fact t lwe  was no 
policc in Kaiamchcddu and there arc 
many such villages where police can- 
not be present all the time. There- 
fore. to find :I permanent solution to 
the problem, ' I  would appeal to the 
leaders of all political parties to solve 
the basic problem itself. 

With these words, I have tried to 
express the anguish I have undergone 
after visiting the area where the inci- 
dent occurred. I have conveyed it to 
the Hon. Prime Minister also. 

[English] 

[MR. DEPUTY-SPEAKER in the 
Chair] 

SHRl A. ASOMARAJ (Per'mba- 
lur) : Sir. on behalf of AIADMK 
Party I rise to say a few words with 
heavy heart because even after forty 
years of independence, the atrwities 
on Scheduled Castes, Scheduled Tribes 
and other minority communities are 
still continuing. 
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Sir, if we go back and see as to 
what had happened in the past, that 
too in this Partliament, it has become 
a ritual to discuss this when it has 
taken place in any comer of the 
country. So, when the papers are pub- 
lishing about certain atrocities taking 
placc in any comer of the country, we 
should not forget that many atrocities 
are happening daily in each and every 
comer of the country and they are not 
published or made known to the out- 
side world. We can understand very 
easily that the atrocities on Scheduled 
Castes and Scheduled Tribes are in- 
creasing and they are not at all de- 
creasing or diminishing. 

Here somc Members have said 
that many atrocities had taken place 
in many places. 1 do net want to go 
into the details because by telling all 
these thing, we are not going to do 
anything. At the same time, the latest 
ztl-ocity which had aken place at Tsun- 
dur villiige is not only almost in the 
memory of the Members of this Par- 
liament, but also in the memory of 
each and every public of this country. 

Whenever such atrocities had taken 
place in any part of the country, we 
can understand that precious lives were 
lost, properties were looted, cattles 
were taken and ladies were raped. 
There are the general things and no- 
body can deny it. 

If we look at the atrocities of thc 
past happening, the revenue and police 
oSc& are highly responsible for all 
tbo.~ things. And becaw of their com- 
midlsims and omissions, tfiese things 
are happening. 

I would like to tell that the atroci- 
ties on Scheduled Castes and Sclie- 
duled Tribes are being done mostly 
in villages. One reason is untouchabi- 
lity. Still we say that there is no un- 
touchability. 'There arc laws against 
untouchability. But what is happening 
actually in this country ? I hope the 
Hon. Minister with his rich experience 
will take into account all these things 
and take severe measures. Unless and 
until we take severe measures, we can- 
not expect the officials to act with pro- 
per care. 

Sir, the atrocity or untouchability is 
not only conimunal, on community 
basis, but also we should scc man- 
ner in which the upper caste treat the 
Scheduled Caste otlicii~ls. -ln my cons- 
tituency, in a remote village, there is 
a nationalised bank. Even in that bank, 
the branch manager is telling the 
people particularly, the Scheduled 
Castes and Scheduled Tribes, who go 
there for loan, to get out of the pre- 
mises and says that the place will bc 
polluted and like that. It is a tendency 
of the people that we should under- 
stand. 

Suppose if any reports have come 
and when they are scrutinised. the con- 
cerned authorities are taking only the 
statements of the higher officials, 
which are against the truth. So I 
would like to say that certain things 
are to be borne in mind so that these , 
pcopk can be saved. We &odd go 
intothereasonsastowhytbcscatrcF 
cities take place on these people. Ac- 
cotul& to my aegdssment, there arc 
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$nly four main reasons and those rea- 
sons are alienation from land, indeb- 
tedness, poverty and illiteracy. So I 
request the Government to take neces- 
sary steps to remove all these problems 
which come in their way. I also request 
that the constitutional provisions con- 
tained in Article 16(4) and Article 335 
providing for reservations in service 

' for the members of the SC&ST. 
should be effectively implemented. 

The Hun. Members who come from 
remote villnzes, know the problems 
which the members of SC&ST face in 
the villngzs. One of their problems is 
housing. Most of these people live in 
tli3tcl:ed houses in rural areas. And 
hecausc of th:~tching fire accidents 
: h:lpwn ivi*: often. hly request to the 
. Gw~ernment is that all these people 

should be provided with pucca houses. 

Another problem is of drinking 
water, h4nny of the atrocities on them 
do take place because of non-availa- 
bilirics of drillking water. When a 
SC&ST person tries to take water from 
LIle well which belongs to thc higher 

-comrnunily, the clash occurs because 
the people belonging to a higher caste 
will not allow SC&ST people to draw 
water from their well. So it is very 
necessary that the Government should 
provide drinking water facility to these 
people. 

When I go to villages I find that 
&hese SC&ST people do not have a 
propet burial ground. And it is also 
a pity that they & not hove a proper 
pathway to the burial ground. This i s  

also one of the causes of clash L t -  
ween SC&ST people and upper ca5:r: 
people. 

I do appreciate and accept that 
Government is doing something for 
these people. But the fact is, as bas 
been pointed out by onc of the Hon. 
Members, suppose the Government 
has allocsted a pot of water for these 
people. But the tragedy is that not 
even a tumbler of water reaches them 
actually, because most of it is usurped 
by corrupt officials and intermrtdiaries. 
So 1 request the Hon. Home Midster 
that the Government should devise a 
methcd by which the lacilities provi- 
ded to these people under IRDP and 
other schemes, reach them directly. At 
present, the loans which are being dis- 
bursed by the banks, are being dis- 
bursed in the name of creating assets. 
Now what is hap?: ring IS that a 
major part of the loan is taken away 
by people as benami. So I request the 
Government to see that their econo- 
mic condition is improved so that they 
can lead a life worth living. 

About special courts, for the Tsun- 
dur incident the Government has ap- 
pointed a special court. But my re- 
quest is that the special court should 
be appointed at the place where the 
incident takes place so that the people 
there can plead their cases in a better 
Wil\.. 

Unless and until we do all these 
things for these unfortunate people, I 
do not think there is any other way to 
help them. 

If we are not going to take the mea- 
sures in a proper way and if we treat 
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that people in the same way, then we 
should not forget that these people 
will not be quiet for all the time. They 
will raise in rebellion and the end will 
come. I, therefore, request the Hon. 
Minister to look into i t  and do the 
needful. 

MR. DEPUTY SPEAKER : Sow 
Prof. Savithri Lakshmanan. The time 
at our disposal is very very limited. 
Kindly cooperate. We will literally 
have three minutes. There are one or 
two Hon. Members also to speak. Each 
will get two minutes. 

PROF. SAVITHRI LAKSHMA- 
NAN (Mukundapuram) : I will try my 
level best. (Interruptior!.c) 

MR. DEPUTY SPEAKER: Of 
course, in three or five minutes justice 
cannot be done. But the time at the 
command of the House is very limi- 
ted. 

[Translation] 

[English] 

SHRl PIUS TlRKEY (Alipur- 
dwars): After all we have not come to 
idle away time. If we are not given 
time to speak what for are we here ? 
(Interruptions). 

MR. DEPUTY SPEAKER: Shri 
Paswanji, what do you say ? Now the 
time is coming to a fag end and some 
Hcm. Members want to speak. 

SHRl CHITTA BASU (Barasat) : 
We shall also express our own views. 
We shodd be given time. (Intrrrrcp- 
fions). 

PROF. SAVITHRI LAKSHMA- 
NAN : Sir, I will try my level best to 
speak like a Super Fast Express. 
(Inlerruplions) . 

SHRI CHITTA BASU : There 
should be certain pattern. Are we here 
on your mercy or anybody else's 
mercy ? 

MR. DEPUTY SPEAKER : No. it 
is not so. 

SHRI CHANDRA JEET YADAV 
(Azamgarh) : Sir, you can give some 
time to the RSP and Forward Bloc 
also because they would like to ex- 
press their opi~~ion. The ,Minister was 
saying that the discus5ion on drought 
and flood will not be taken up whoUy 
today. Therefore, you may increase 
some more time so that these two 
parties-RSP and Forward Bloc--can 
express their views. 

MR. DEPUTY SPEAKER: Yes. 
Now Prof. Savithri Lakshmanan. 

PROF. SAVITHRI LAKSHMA- 
NAN : Sir, this being my maiden 
speach in the Tenth Lo% Sabha, let me 
start with paying my homage to my 
beloved leader late Shri Rajh Gandhi 

In this context, I recollect with pro- 
fund proud that it was he, our dear 
leader, who moulded the National 
Scheduled Castes and Scheduled Tri- 
bes Finance and Development C o p  
ration Limited in tbc year 1989. Tbc 
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$'orporation was incorporated on 8th 
February, 1989. To the best of my 
knowledge, this Corporation has sanc- 
tioned 84 projects costing Rs. 179.25 
crores for the well being of Scheduled 
Castes and Scheduled Tribes. The pro- 
jects mily include supply of auto- 
rickshaws, purchase of private lands 
for landless labourers etc. I am not ela- 
borating. My intention is only that late 
Rajiv Gandhi too was on the same 
line which was brightened b t  our 
'Rashtrayitha' Mahatmaji, Hon. for- 
mer Prime Ministers of I n d i a l a t e  
Panditji, late Shastriji and late Indiraji. 
Rajivji tried his level best to replace 
the stones and thorns by roses. 

Sir, on the days of the dawn of our 
Independcncc. nearly two hundred 

I. Scheduled Cast and Sshed~!lcd Tribcs 
students were getting post-matric scho- 
larships for SC and ST, in an year, all 
over India. But now it has increased 
to about fourteen lakhs in one year, 
showing the deep concern, solicitude. 
anxiety upon the Scheduled Castes 
and Scheduled Tribes of the four Cong- 
ress Prime Minister who ruled this 
country for forty years and who adorn- 

' ed our country with international 
fame. 

I remember very well that there are 
four other Prime Ministers too, for 
a period of four years. 

Our new Prime Minister, with his 
colleagues, is well-versed in the poli- 
cies which were adopted by his prede- 
cessors. Yet, atrocities on Harijans are 

'increasing year by year. The official 
statenlent showing the offence-wise 
figures d &PC crintes against SC conl- 
mitted by Non-Scheduled Castes in 
gl-LIB(N)qOJLSS-18 

the country says that there were 15,403 
of such offences in 1986, 13,529 in 
1987, 15.207 in 1988, 15,726 in 1989 
and 16,562 in 1990. Why it is increas- 
ing regularly ? , 

Sir, we are trying to give adequate 
representation to Scheduled Castes and 
Scheduled Tribes in all fields of life 
even by reserving seats for them. In 
this Lok Sabha too 20 per cent of the 
constituencies are reserved for Sche- 
du!ed Castes and Scheduled Tribes 
where the Scheduled Castes. according 
to 1981 census constitute 15.75 per 
cent of the country's population and 
ScheduleJ Tribes. according to the 
same census. collstitute 7.8 per cent 
of tlje total population. I know very 
we!l that nearly 85 per cent of the 
tol:~l Scheduled Castes and Scheduled 
Tribes pcplztion resides in rural 
area?. Those who live in urban areas 
are the reside;lts of slums. More than 
75 per cmt  Scheduled Castes are es- 
timated to be bclow poverty line. Thcjr 
literacy percentage is only 21.38 as 
against all India average of 41.3 per 
cent. Thus comes out the vocabulary 
of accounts regarding Scheduled 
Tribes. What is happening in our 
country beyo~?d all our sincere efforts 
to uplift the economically, educatio- 
nally, socially. financially backward 
classes and castes people who are o u ~  
brethren ? 

Sir, to build up a nation we need 
the sincere and truthful efforts, start- 
ing from an individual. A mother with 
her kid approached Mahatmaji seeking 
his advice to the child to avoid the 
bad habit of eating sweets. Mahatmaji 
gave another appointment to them and 
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after a few days when they came back, 
he advised the boy not to take so 
much of sweet. The mother asked a 
question: Why this advice was not 
given it1 their first visit? Then with 
his famous teethless smile Mahatmaji 
replied that during that period he too 
was fond of that bad habit of taking 
sweets and how can he advise the 
boy to be away from the same bad 
habit. He added. now he is free from 
this bad habit and he is eligible for 
xivising the boy. Sir. I expect and re- 
quest this eligibility when we began 
to mourn about the atrocities on Hari- 
jans. Sir, to me. a man who is kecping 
a wife in a village and another i n  a 
town even if he is in one of the highest 
positions of our country. especially if  
he is representing the Scheduled 
Castes, has no moral right to speak 
on atrocities on Harijans only because 
of the reason he is doing atrocities on 
two helpless Harijan ladies. Otherwise 
he may start at east confessing his own 
sin on every time he opens his mouth 
to protest against the atrocities done 
by the antinationals all over India. 

Sir, I fully agree with the statement 
of Shri Ram Vilas Paswan that every 
flower has the right to smile. But I 
regret to say that roses are crushed 
elsewhere in India by their cultivators 
t hemsclves. 

Sir, I would like to draw your atten- 
tion to Question No. 125 (Starred) 
raised in this august House. The hon. 
Member put a question inquiring the 
number of times programmes on Shri 
B. R. Ambedkar Saheb were screened 
by Doordarshan during 1990-91 and 
the number of times the programmes 

relating to Shri Jawahar Lal- Nehru , 
were screened during his birth cente- 
nary year and, to my surprise, came 
the third enquiry, the reasons for the 
differences, if any. What reasons the 
hon. Member expected to be ? Thank 
God, there was not much difference. 
But, common men are much more 
interested in answers to such ques- 
tions. Suppose, there is a great d s e -  
rence in these two numbers, the so- 
called suppressed class or caste may 
begin thinking: Eh, our Baba Saheb 
is getting lesser time than their-see, 
I fear such classification may occur- 
Nehru. What a pity it would be ! And 
from the very next day, they may 
begin praising their representative in 
the House for raising this question 
and revealing a big secret-if it can 
be called like so. He may be respected 
as their hero. To me such heroes and 
their 'services' are creating headache 
to solve the never-ending problem of 
our nation regarding SC & ST. 

Sir, the discussion on atrocities on 
SC & ST is allowed on the recent un- 
fortunate events happened in A.P. But 
Sir, I would like to bring to the notice 
of this House, through you, the atro- 
cities on these class of people in UP, 
Bihar, Orissa, West Bengal, Kerala 
or anywhere else in the country. 

I am happy to hear the measures 
taken by the Chief Minister of Andhra 
Pradesh immediately after rushing to 
Tsundur. But I am unable to forget 
the incidents which took place in Mr. 
V. P. Singh's Constituency when be 
was in Prime Minister's chair and his 
party was ruling the State, not once, 
not twice but thrice c m c  the news 
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horn his own State during the eleven SHRI PIUS TIRKEY : Then I ' 

months' National ~ront-Left Front- 
joint front dynasty supported by BJP. 
My friend Shri Mukul Balkrishna 
Wasnik revealed a clear picture about 
Orissa, Bihar etc. 

Years back, when late Indiraji was 
in opposition, unfortunate atrocities 

' on Harijans were happening in a place 
called Belchi. There was not even a 
road to reach there by using ordinary 
conveyances. Please recall the memo- 
ries of the mother of !his nation, 
Indiraji. reaching Belchi upon the 
back of an elephant ilnd consoling the 
depressed class by herself. 

I urge upon the whole nation 
- throungh you t l~ i l t  sclf!ess and earnest 
A 

efforts from all parts of this country 
are needed for the uplift of this 
suppressed brothern. 

MR. DEPUTY SPEAKER : Shri 
Chitta Basu to speak now. 

SHRI PIUS TIRKEY : We are 
four Members here. There must be 
some regulation. 

MR. DEPUTY SPEAKER: Your 
names come next.'\ 

SHRI PIUS T I R K ~ Y :  Why my 
name is next ? 

MR. DEPUTY SPEAKER: Your 
name is there immediately after Shri 
Chitta Basu, 
/ 

SHRl PIUS TIRKEY: Is it 
certain ? 

MR. DEPUTY SPEAKER : It is 
Surc ,  

9 1 ~ ~ / f y N ) q ~ 3 ~ 1 8 ( e )  

agree. 

MR. DEPUTY SPEAKER : May 
1 rcqucst Shri Chitta Bssu to speak ? 

SHRI CHITTA BASU : I have no 
objection even if somebody precedes 
me. 

I will be brizf because I know the 
constraint of time. This provides me 
a n  opportunity to express my deep 
concern in this august House for the 
atrocities that are being perpetrated 
on the Scheduled Castes and the Sche- 
duled Tribes. There seems to be no 
end to this. 

I would like to remind this House 
that there is a general feeling among 
the Scheduled Castes and the Sche- 
duled Tribes that Parliament, the 
judicisry and the executive are help- 
less in the matter of protecting the 
rights of Scheduled Castes and the 
Scheduled Tribes. 

For the nlillions ~ . h o  live in the 
countryside, the words liberty and 
sight to live have no meaning. A 
time will come-as the time is not very 
far off-when the vast mute millions 
will understand the worth of them and 
go against those who are out to perpe- 
trate the crime on them. I have got 
only one grievance against the Govern- 
ment and that grievance is a very 
simple one. I would request the hon. 
Home Minister to look into it. 

Sir. we have got the Scheduled 
Castes and Soheduled Tribes Com- 
mission. That Commission regularly 
produces reports. It has been the 
habit of the Government to ignore all 
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the recommendations of the Commis- 
sion. Mow me to bring to the notice 
of the Hon. Home Minister certain im- 
portant evidences or findings made by 
the Scheduled Castes and Scheduled 
Tribes Commission. According to the 
recent report of the National Commis- 
sion for Schedued Castes and Sche- 
duled Tribes (April 1990) during the 
period between 1981 and 1986, 4022 
Scheduled Castes and Scheduled Tribes 
people were murdered that is the rate 
of murder cxceeded one par day. 
Again, it continues to say that ir? the 
same period, over 1,15,000 crimes 
against dalits were registered rmder 
IPC. In addition. thousands more czsc\ 
were registered under the Protcction 
of Civil Rights (PCR). This is not the 
report given by me; these are not thc 
charges made by me; these arc not the 
charges of any individual or any pri- 
vate person in our country. These arc 
the charges made by the Scheduled 
Castes and Scheduled Tribes Commis- 
sion which today enjoys the statutory 
recognition. Now, the Governmcn t is 
to give an answer. That answer has to 
be given. I went to know whether these 
charges made by the Statutory Com- 
mission an to be ig$red, ignored for 
all time to come or to be taken se- 
riously. The Hon. Home Minister has 
to answer to this. 

Sir, it is known to many of us that 
84 per cent of the Scheduled Castes 
and Scheduled Tribes people lives in 
the country-side. What is the condition 
of the co~ltry-sidc 1 They say that it 
should be treatad above @tics. Please 

look at the situation in the country- 
side. The Scheduled Castes and SchG 
duled Tribes are forced to live under 
brutalised regimes, most brutalised re- 
gimes of oppression, unchallenged 
hegemony of the landed gentry in the 
country-side. Is it not your duty to 
protect them against such a brutalised 
hegemony in the country-side ? The 
Scheduled Castes and Scheduled Tribes 
Commission go on to say that atrocities 
are perpetrated more on the economi- 
cally weaker sections among the Sche- 
duled Castes and Scheduled Tribes. 
They say that in a survey conducted 
by the National Commission for Sche- 
duled Castes and Scheduled Tribes, 
done in 1987 and published in 1990, 
about the annual income of 100 vic- 
tims families of seven states ranging 
from North-South and Western India, 
it was found that 41 victims fall in 
annual income group with an upper- 
limit of Rs. 3500 and only 13 fell in 
annual income group of Rs. 10,000. 
Therefore, assault and onslaught are 
more on the poorer sections among 
the Scheduled Castes and Scheduled 
Tribes. 

Sir, I do not like to discuss or bring 
in more facts. One important finding 
of that Commission is that between 
1981 and 1986, tht general crime per 
lakh population fell by 10 per cent 
whereas in the case of crimes against 
Scheduled Castes and Schedultd 
Tribes, the fall was oniy 4 per cent. 
There has been general fail in crimcs 
by ten per cent. But in the case af 
Scheduled Castes and the Schcdoba 
Tribes, the fall is only four per cq& 
That means, the Schdluled Casbs and 
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'the Scheduled Tribes are being in- [Transhtion] 1 

creasingly becoming the victims of the 
crime. This is also because of very 
important social and significant fac- 
tor that these young men and women 
in the Scheduled Castes and the Sche- 
duled Tribes category have now come 
to realise that they are also humm 

, beings, they have also the constitu- 
tional rights, th& have also to enjoy 
the human rights. they have also to 
enjoy the right to live and they go 
on raising their voices against the re- 
pressive measures. They are asserting 
themselves. If the Government does not 
take into consideration these things, 
I thmk, merely discussing ritual matters 
here is not going to end the slavery 

- t of these vast masses of our country. 
This is not for me to say. But the main 
factor is to fight against feudalism in 
the country. And for that, there should 
he a special emphasis on the imple- 
smtatidn of the land reforms for fix- 
ing the minimum wages, not only &- 
k g  tBe mlnimlllg wages but also en- 
forcing the Minimum Wages Act. 
Plainly speaking, emphssis is to he 
piven to strenethen the economic mus- 
cle of this vast downdrodden section of 
our saeiety. Unless that is done. 1 
think. it will be a ritual expression of 
smpathy. I am opposed to that idea. 
Thc8e issties are not the political issues. 
These issues are not the issues concern- 
 in^ semt good words and sweet 
words. These issues are ~ s i a I l \ ~  
W ecxnrbtHfc issues end hasicallv / 

tbk t.&€h1' issues. And the politiwt 
wrd dumbmk subtance of the issue is  
f6 W MM. And 1 hope. the hon. 
Ham &fster wjll upderstand the 
basic proWBeari ~IC! take necwmy cor- 
rcCtiv0 maarpns. 

SHRJ PJUS TTRKEY : Mr. Deputy 
Speaker, Sir, iv every session, there is 
a discussion on atrocities on Schedul- 
ed Castes and Scheduled Tribes aud 
every time the Government give an 
assurance that something will be done. 
But the Government has not been able 
to protect any caste. History bears 
testimony that a caste which is not 
strong enough, cannot survive. Why 
was a Scheduled area earmarked for 
the Scheduled Castes even during the 
British time. They knew that Harijans 
and Adivasis could not rule and they 
were being killed. D.P. Sahib was also 
skin in the iunele. It was thereafter 
that a Scheduled area was earmarked 
and it was said that jungle rule will 
not prevail anymore and the rule nf 
Governor General will prevail. This 
is in the fifth and sixth schedule of the 
Constitution. The Government is not 
paving anv heed to the Constitution 
what to talk of paying heed to us. Even 
to day.atrocities are being committed 
but what has Constitution done to pro- 
tect them. Why does the Governmevt 
not follow what is there in the Consti- 
tution. The people belonging to Sche- 
duled Caste were forced to embrace 
other religions just to save themselves. 
But now nobody can be saved be he a 
Muslim. a Hindu or a Christian. When 
you seek their vote you take full r* 
ponsibiiity. Election is a political quea 
tion. There are over one hundred d 
fifty Scheduled Castes in West 
but the BJP, Congress or tbe Janath 
Dal add not win even a m t  fmn 
there. AU the votes have gone to let 
f i ~ f ~ . T h e y d o n o t h a v c c v e n a ~  
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Scheduled Caste Member of Parliament 
or legislator. The present Government 
provides them all security and has 
saved their honour from time to time. 
There is equality and there is no res- 
triction on interdining. Whether one 
is Mukherjee or Banerjee. They dine 
together along with the labour class. 
I wodd like to submit that the repre- 
sentatives of Scheduled Castes are 
betraying their community. Unless the 

will not work there nor will military 
p w c r  be hclpfd. The situation has 
deteriorated to such an extent. I, there- 
fore. want to mam the Government 
that it should not play with the senti- 
ments of these castes. They do not 
want your pity ? Do you pity peo- 
ple in a decomracy? 1 have right 
and we want it and we will fight 
for it. Unless we gct equal rights there 
seems to be no solution other than 
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Sir, I want to say only one thing on 
this issue that is about the Atrocious 
Order of the Government on with- 
drawing the rights and privileges of 
the Scheduled Castes people who are 
being converted into Christianity. Sir, 
i t  is very strange that when the mes- 
sage of love and resurrection came to 
Tndia in 62 A D., that till tdav.  
there is a discrimination in this be- 
loved country of ours against Christia- 
nity. I must say very frankly that there 
are more than ten million Scheduled 
Caste people converted into Christia- 
nity in this country of ours. They have 
been deprived of their rights and pri- 
4 l n p  became thev have been con- 
verted into Christianity. This iq  verv 
very unfortunate. 

Last time when the 52nd Constitu- 
tion Amendment Bill was brought to 
the Home by my friend Shri Ram Vilas 
Paswan to include Neo Buddhists in 
the list of Scheduled Caste to allow 
them to enjoy the rights and privileges 
of the Scheduled Caste people guaran- 
teed by the Constitution, we moved 
an amendment to the BiII requesting 
the Minister to include the Dalit Chriz- 
tians also in the Bill. There was an as- 
surance given by the Minister. He re- 
quested us to withdraw the amendment 
and he will bring a new Bi to include 
Dalit Christians also in the constitu- 
tional order. However, till today I have 
not seen anything coming. I hope this 
atrocious order of discrimination 
against the Dalit Christians will get 
the mind of the Government and some 
measures will be taken to include Dalit 
Christians in the list of S ~ h d d d  
Caste. 

Assuming without admitting that 
Scheduled Caste, Scheduled Tribe are 
Christians, 1 would say that there are 
more than one million Brahmins con- 
verted into Christianity. 

I want to inform the House that on 
4th April 1991 after a political rally 
in Delhi a group of people went to 
the Methodist Church and desecrated 
the Cross in the Church leading to fast- 
ing by the Bishop of that Church. 
These are acts which we must remem- 
ber should not be meted out to my- 
ow. Therefore 1 appeal that when 
we talk of measures to' improve the 
condition of these people or to do 
awav with the atrocities on the Sche- 
duled Caste and Scheduled Tni 
nel?rk. such social injustices meted out 
to the ScI~edulzd Caste and Scheduled 
Tribe people by our political parties 
should first be stopped. 

We mnst remember that Christians 
are one with India. They are a part 
and parcel of India. In all the States 
2nd Union Territories we have Chris- 
tains. We are pledged to give our 
support !o the unity and intefity of 
our great country. that is India. 

Thank you. 
MR. DEPUTY SPEAKER : Next 

Shri Roshsn T A .  T would request the 
Hon. Member to finish his speech in 
five minutes. 

SHRT ROSHAN LAL (Kburja): 
Mr. Deputv Speaker Sir, at least the 
Schdnled Caste MPs in the House, 
who are the most sufferers of this so- 
cial st i-pa should be allowed sufli- 
dent time to express k i r  heart-felt 
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feelings about these atrocities. Secondly 
I mini making my first speech in 
this august House and I hope you will 
kindly help me. 

I am thinkfid to you for giving me 
a chance to speak on the floor of this 
august Eouse on the atrocities com- 
mitted on the Scheduled Caste, Sche- 
duled Tribe and the weaker sections 
of the society. 

The Scheduled Caste, who are con- 
sidered bv the caste-Hindus to be those 
ordained by the God to serve the 
hieher castes in unpleasant. disgace- 
ful and menial task, comprise about 
15% of the total population of India. 
About 90% of these castes live in 
nual India and are illiterate. More 
than 75% of them are engaged as 
landl-ess labourers. A distinctive fea- 
ture of the Hindu society is its pecu- 
liar social structure based on caste 
hierarchy and values. IJntouchability 
practised by one man towards another 
is the worst outcome of this system 
which has become an integral part of 
our cultural herita3e. Mal-treatment. 
manhandling, atrocities. torture, mur- 
der and rape of women of the Sche- 
duled- Castes by the Higber Caste peo- 
ple have been of a common occurrence 
in & society. 

The practice of untouchabiity and 
cruelty in various forms, implicit or 
explicit has always f d  a pakc in 
the thought and actions of our saints, 
religious leaders, social rdormea and 
frtGthinkew in W. It is howcvtr 
ngFsttabk that even our edocatca 
r n ~ a n t n o t u a ~ i n ~ -  

ing this social stigma. On tbe contrary, 
a good percentage is atill iouad uup- 
porting this evil. 

To escape this stigma and outrage 
of this old-age malady, thousands of 
Scheduled Castes have become con- 
verts to other religions but even this 
could not bypass the scars of untouch- 
ability and atrdity. Even after 40 
years of Independence, various steps 
having been taken to eradicate this 
evil. negligible success is there. On the 
other hand, these have led to social 
tcn~ions. suppression of overt reac- 
tions and putting a false veil on caste 
prejudices. Thus. untouchability and 
atrocities on Scheduled Castes have 
eroc!ed the solidaritv, prosperity and 
integrity of our nation and plagued - 
the principles of secularism, Democra- 
tic socialism and social justice to which 
we are committed. Schcduled Casks 
are ?till being denied the use of public 
wells and compelled to drink only un- 
hvgenic water from other sources. 
Tbeir children are not admitted to vil- 
lage schods where the children of 
caste Hindus attend. Though thev 
worship the Hindu Gods and God- 
desses and observe the same festivals 
of Hindm, yet the Hindu tetnples 
were closed to fhem. Thus. beinp 
deprived of social. religious and civic 
rights, they had no opportunity of 
bettering their conditions 'and so lived 
the life of a 'bygone' and 'dead age', 
dragged on their miserabk existence 
with inst~fficient accommodatim, in- 
sanitary conditions and social segrcga- 
tion and were treated by tbe Upptr 
Castes as sub-humin. less than &, 
if n d  like animab. 
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The Indian Constitution grants Jus- 
tice, Liberty and Equality to all. Any 
discrimination in public life merely on 
grounds of religion, race, caste, sex and 
birth is prohibited. It favours prono- 
tion of education and economic inte- 
rests of the Scheduled Caste by the 
State besides their protection from 
social injustice and al! forms of 
exploitation. 

But on the other hand, untoucha- 
bility is an integral part of Hinduism. 
Even recently, in 1969. Shri Shankra- 
charaya of Jagannath Puri is said to 
have stated and justified the practice 
of untouchabilitv as a matter of reli- 
gion in the Vishwa Hindu Dharma 
Sammelan held at Kashi. 

The Brahmins created the Varuna 
and the caste +stem. Naturally, it 
would have been a surprise if they 
had not ranked themselves topmost 
in the caste hierarchy. The Scheduled 
Castes were out of the Varunit system 
and had no share in the social, poli- 
tical and judicial powers. On the con- 
trary, they were slaves and were 
offered, as at present, to friends. gifts 
to temples and were bought. sold a ~ d  
mortgaged in the same manner as the 
land or cattle or the other property of 
their owners. The master had the 
right even to kill a slave. D u r i n ~  the 
modem times. we find that the sitva- 
tion, which existed since Mnnu not 
only continued krt worsened. It is evi- 
dent that the discrimination and haras- 
sment of pemle belonging to the so- 
caIkd Scheduled Castes are more 
tarnpant in the rural areas than in the 
urban a=. Tbis is a future which 

can be observed every day although 
incidents concerning inj~~s!icc. dope 
to the people of the Scheduled (.htes 
are not reported as much as they 
deserve to be. It must_ be medone3 
that this institution of untonchahility 
and cruilty is not beneficial even to 
the caste Hindus matarially or nther- 
wise. 

The Scheduled Castes suffered a lot 
in the society. They were forced to 
live a sub-human life in the society. 
They were denied social interaction 
with the rest of the community. 

MR. DEPCTY SPEAKER : Mr. 
Roshan Cal. please conclude. 

SHRl ROSHAN LAL : Untoucha- 
bility and atrocities on the Scheduled 
Castes is not only a system of unmiti- 
gated economic exploitation. it is also 
a system of uncontrolled economic ex- 
ploitation. That is because there is no 
public opinion to condemn it a ~ d  
there is no impartial m~chinery of ad- 
ministration to restrain it. There is no 
appeal to public opinion for whatever 
public o~inioq is there it is the opinion 
of the Hindus who belong to the ex- 
ploitine class and as such favour ex- 
ploitation. There is no check from 
police or the iudiciary for the simple 
reasm tlvt thev arc at! dmvn from 
the Hindus. and t & e  the side of the 
exploiters. There should be social and 
economic equity which will result in 
the upliftment of the society. The 
Chundur incident in Guntur District 
was vew alarming. 11 was an unf- 
seen and unthought of incident. When 
a man was killed, his legs, tae; m@ 
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neck were cut off. put in a gunny 
bag and thrown into n canal. Such a 
hciuous crime and an inhuman crimc 
has not been heard of in ollr history. 
There was a firing ordered by General 
Dyer in Jdli:!nwnla Baph when there 
was a mob in that meeting. But this 
incident is even worse than that firing. 
This crimc had occuired due to social 
disnaritv m d  unleqs tht!t i s  removed. 
harmony cannot be fwnd in our 
society. We had been to Chundur 
village when a parliamentary delega- 
tion had k e n  there under the leader- 
ship of Paswanji. We saw the condition 
of the viciims of that incident and we 
heard their \vorries and sorrow. 

Sir. RS ha.; been mentioned by 
various speaken. a special court with 
exclusive iurisdiction should be set up. 
A judge should be appointed who will 
visit the site. remain there for 15 to 
20 days, make a thorough inquiry and 
then record the evidences. The persons 
who are found guilty should t)e 
punished. 

Then. Sir, there should be a com- 
mittee for all sections of the society 
comprising of right thinking, samc 
thinking and broad-~nilided pc.clplc to 
educate the people who have ill feel- 
ings against thc SCr and ST$ and 
Harijans so thnt thr j  n4l I;\.: abwc 
caste feelings and put an end to such 
incidents in future. 

MR. DEPUTY SPEASl3R : As 
there are somv more Memhors to 
speak, I think the time of the Ho!~se 
will have to be extened. 

MINISTER OF PARLIAMEN- 
TARY AFFAIRS (SHRI GHULAM 
NAB1 AZAD) : Sir, the time of the 
House may be extended for another 
half-an-hour . 

MR. DEPUTY SPEAKER : Is it 
the wish of the House that the time 
be extended for another half-an-hour ? 
SEVERAL HON. hlEMHEKS : Yes 
Sir. ( I I ? ~ P V U ~ ! ~ O ~ S ) .  

18. 00 hrs. 
As far as compensation is concern- 

ed, compensation should bc realised 
from the property of the persons who MR. DEPUTY SPEAKER : Many 
were for this crime and Hon. members arc anxious to speak. 
who had done this crime. And only Rut they should be brief. 

then they will feel that this incident 
should not have taken place. SHTU SO34NATH CHATTERJEE 

(Bolpur): For how long will it be ex- 
The Scheduled Castes and Scheduled tended ? 

Tribes should be provided with arms 
imd should be trained to  handle wea- MR. DEPUTY SPEAKER: By half 
pons. The Government has to give an hour. 
free licewxs a d  frca arms to those 
pople to prw thanselves from such SHRI P. M. SAWED &&&a- 
nirodh, d q ) :  Two or-thr# speakers .sac 
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there. If they strictly adhere to five 
minutes only, it will be over by 6.15 
p.m. 

MR. DEPUTY SPEAKER : Let it 
be understood that half an hour's ex- 
tension means that the Home Minister 
also shall have to complete his speech 
by 6.30 p.m. The Hon. Members 
should speak only for five minutes 
each. That much cooperation is ab- 
solutely essential. 

With your permission, the House is 
extended by half an hour, upto 6.30 
p.m. 

Mr. Reddaiah please. 

SHRI K. P. REDDAIAH (Machili- 
patnam) : Mr. Deputy Speaker Sir, 
After having heard the discussion in 
which veterans like Shri Chandra Jeet 
Yadav, Shri Ram Vilas Paswan, Shri 
Sonkar Shastri and Sh. Nirmal Chatter- 
jee participated, I would now like to 
bPing a very specfic point' to the 
notice of this House and particularly 
to the notice of the Hon. Home Minis- 
ter a b u t  the situation which is now 
prevailing in Andhra Pradesh. 

Sir, as regards the brutal killings in 
Andhra about which I have brought 
to your notice on the first day itself, 
I would like to inform this House that 
the Government of Andhra Pradesh 
has nd commenced any action imme- 
diately. Now the whole of Andhnt is 
divided into two groups. The so-called 
upper castes art  conducting an anti- 
Harijan agitation from 1'5th and 16th 
of this month. The uober c a s t e a e  

.eddis, the Kammas, the Brahmins and 
le Vnishyns took a violent procer- 
ion in Guntur. They ransacked the 
4. C. College, an institution belong- 
ng to the nlinorities and destroyed the 
urniturn in the rooms of the college 
lostel, whcre the Harijan bogs were 
itudying. Now this is spreading to my 
:onstituency hllachilipatnam as well. 
I have toured my constituency very 
extensively only very recently. 

While the situation is so grave, the 
Government of Andhra Pradesh is 
simply sleeping. They announced that 
they would give jobs, for the victims 
they would give one lakh of rupees, a 
house and one acre of land. T h e e  are 
the statements bv the irresponsible 
Chief Minister of Andhra Pmdesh. 

On 15th of Augast. while the whole 
country was celebrating the 45th In- 
dependence Day. a woman was parad- 
ed naked in a village called Chilakurti 
in Nalronda District of Andhra Pra- 
desh. Thk constitr~encg is re~resented 
bv R CPT (hf) member. Tn Chilakurti 
village. a ladv by name Muthamma 
was tripped naked by one Mr. Narayan 
Reddy and Mr. Parvatha Reddy. the 
landlords of that village. Then they 
paraded her naked in the streets for 
one kilometre long and tied her to a 
tree for public view. where nearlv 
9000 to 3000 peopl? assembled on 
that partici~lnr day. Then she was 
beaten up. Whv om I bringing this to 
your notice ? Muthamma is a mother 
of five children. There were many land- 
lords-the Reddis-nresent i n  the 
streets. Even the police were &re. . But not' even a single person raised his 
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finger in protest. After one day, she was 
taken to the Nagarjuno Sngar Hcspi- 
tal, wherc the APCC President, the 
Home Minister and other MPs and 
MLAs of the Congres (I) were celebmt- 
ing and participating in frstivitie.;. Till 
today, they have not come forward to 
visit the affected lady arrest the land 
lords of Chilakurati. Even the Hari- 
jan MPs of ,this House ha:.e not cared. 
There are nearly 80 MPs belonging 
to Scheduled Castes in the present 
Parliament House. During these 45 
years they never threatened any Prime 
Minister of any party that they will 
vote against him. There is no such 
case in t k  history of this august House 
since its inception. 

Dr. Ambedkar has provided many 
facilities to the Scheduled Caste and 
Schedukd Tribes people; 30 per cent 
of the IAS and IPS Officers are from 
Scheduled Caste and Scheduled Tribe 
but not even a s@e person is pre- 
parad to take deterrent action wins t  
the person who commits atrocities on 
hari'jms. bviously, even in the Gua- 
tur district when atmirim took place 
at Kawwhedu village the harijan IPS 
&cer was there as Superintendent of 
Polii but he aras not able to arrest 
a siqgel person when brutal killing took 
place in day's time at Karamchdu 
viige. I am blamiig the IAS/IPS 
O$cus belonging to Scheduled Caste 
and Sch@ulod Tribes communities. I 
am blaming. the leadcrebip of the hari- 
frrplr and other backwsd and ;nioority 
caqmaafties. Today, If we are really 
cpratmd for the weak- sections aud 
'49 we a ~ p k ~  join hand8 and 

dawn SM N*, R;aos 

Govenunent within no time. We are 
not prepared to be called as cowards. 

Sir. 1 don't want to take much time 
of tbe House; I would like to bring it 
to the notice of the Home Miristcr 
that things are not so easy. The situe. 
tion is drifting from bad to worse and 
the country is going to be divided 
into two separate parts. The moment 
we join hands with muslim brothers; 
the moment we join hands with the 
harijans and backward cltss peop!c, 
you are nowhere. You are anti-harijans 
md asti-muslims. 

In Andhra Pradesh all the Reddys 
are made as Home Minister, Revenue 
Minister, Finance Minister, Power and 
Imgation Minister etc.. Chsirnw, 
Public pro!;ecutor and even juilgep we 
Reddys. When 1 ask the Minister from 
Wa~jan and B. C. S. as to what thry 
are doing as ministers from weakcr 
saction communities tfiy s y -  

We have baen given a chair, a taw, 
a typist and nothing else. We do m t  
have any power whatsoever.. 
i~~BuJi,l 
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* Sir, I am thankful to you for giving 
me this much time. 

DR. R. MALLU (Nagar Kurnool) : 
Sir, I would like to bring to the notice 
of the House atrocities that are being 
taking place on harijans and girijans 
for the last several centuries. The other 
colleagues who spoke on atrocities on 
harijans and girijans, referred to many 
incidents wherein these harijans and 
girijans were very much humiliated. 
I would like to say that in all these 
incidents the harijans or girijans died 
without showing any resistance or 
without trying to kill back the person. 
But we cannot say that they are physi- 
cally weak. In fact they are the people 
, who construct dams. They are the peo- 
..pie who plough and give production to 

the nation. They are the one who con- 
struct the houses but unfortunately they 
are not allowed to enter into the houses 
which they themselves construct. They 
are the ones who dig the wells but they 
are not allowod to drink water from 
the same well which they are digging. 
They are forming the national high- 
ways but they have no right to walk 
on those highways what to talk of 
running their vehicles. Evidcntly, they 
are not physically weak. 

You may ask why they are not in- 
terested to know who are killing them. 
They are feeling psychdogically that 
they arc born to be ruled by some- 

I M y .  They are born to suffer all these 
things. That is the reason why they 
are not taking any revenge; that is 
the R a m  why they are not attacking 
the peopk and the system in which 

we are living should be attacked. So, 
the caste system should be attacked. 

I would like to give you a simple 
example of a Headmaster who is posted 
in a village; a Medical Officer of a 
Primary Health Centre who is posted 
in a Mmdal Headquarters. Even today 
they are not being provided a house 
to live in. It clearly shows that it is 
not the question of cleanliaess of an 
individual that is coming in the way 
of their not getting a house to live 
in but it is the caste factor that is 
coming in their way. 

As you know that in Andhra Pra- 
desh, Bihar, Uttar Pradesh and for 
that matter any other place, the main 
culprits who are involved in these at- 
rocities are going scot free. They are 
still living. But the people who have 
been killed in these incident are people 
belonging to a particular caste and the 
person who is involved in these inci- 
dents belongs to some other higher 
caste and who is a real culprit is going 
scot free. So, this clearly shows that 
this is not a fight between the indi- 
viduals, but it is a fight between one 
caste with the other caste. 

In this connection, I would like to 
suggest certain things for the perma- 
nent solution of this problem. Unless 
you attack the caste system, you are 
not +going to sucoeed in solving the 
problem. The incidents that took place 
in Tsundur in Andhra Pradesh or in 
Uttar Pradesh or in Bihar, they are 
only sporadic incidents. Actually such 
incidents are taking place all over 
India, in aU the villages. I request the 
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Government, the Prime Minister and 
the Home Minister to think of intro- 
ducing non-detailed primary, mid& 
and higher secondary education exclu- 
sively for students for teaching them 
the equality of castes so that the stu- 
dents community will at least have a 
feeling that they are all Indians born 
to Indian community and not to a 
particular caste. Simply that a person 
is born in a lower caste or a higher 
caste, you should not give them some 
sort of feeling that one is higher and 
one is lower caste. So, it is not. the in- 
dividual it is the caste which comcs 
in the way. 

MR. DEPUTY SPEAKER: Don't 
you advocate, intrr-caste marriages ? 

DR. R. MALLU : Yes. That is one 
of the remedies. And the other remedy 
is the nondetailed form of education 
and purchasing land and distributing 
it to the Schedued Castes and Schedul- 
ed Tribes. 

You can also use the media for pub- 
licity purposes. Indians are born 
equally and they are like brothers and 
sisters. Such types of messages should 
be broadcast over Radio or T.V. be- 
fore and after news. The media should 
be utiIisad properly forming separate 
Committees with all party members 
at the State level, at the district level 
and also at the taluka level for review'- 
ing the atrocities on harijans and giri- 
jam. At the Collectorate level, this 
should be done in the districts. At the 
Saretary's kvel, this shod be done 
in tbe States. And at the Cabinent 
Secretary's Icvel, this s h d  be done 

at the national level. The primary aim 
of the Parlitiment must be to talic 
away the idea of caste system. It should 
be removed so that everybody will fed 
that they are equal. 

1 want to say one more thing about 
the problems faced by the harijans 
and girijans. These problems are not 
only faced by these harijans and giri- 
jans but every-body who is born in 
India as long as Scheduled Castes and 
Scheduled Tribes are facing. They arc 
also facing these problem. 

You might have seen that through- 
out India, so many tensions are there. 
Say for example extremism, terrorism 
and so on. The main reason for these 
people taking up to extrenlisnl and 
terrorism is because of the injustice 
done to them. The people who are 
producing the food grains iiave no 
right to eat. So, I request the Primc 
Minister and the Home Minister to 
think in those lines and take appro- 
priate steps so that this system of 
caste is demolished in order to see that 
these people get equal rights. 

Tsundur incident of Andhra Pra- 
desh was referred by each and every 
Member who had spoken before me. 
The Chief Minister of Andhra Pri- 
desh who is a pro-Scheduled Caste 
man. . . 

SHRl K. P. REDDAIAH YADAV 
(Machhalipatnam) : Don't say like 
that. 

DR. R. MALLU : It is for you to 
Judge. I have every right to tell this 
thing. Yon cannot dictate terms in the 
Parliammt. 
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II' I have got the equal right to ex- 
plain how the things are happening. 
I am giving an example because he 
is the first Chief Minister who has 
announced compensation of Rs. 1 lakh 
to the members of each deceased 
family; he is the Erst Chief Minister 
who has announced one acre of land; 
he is the first Chief Minister who has 
announced that he will give a job to 
at least one member of each deceased 
family; he is the first Chief Minister 
who has announced that he is going 
to construct houses for all the Han- 
jans in a village; he has also announc- 
ed that he is going to provide resi- 
dential schools for the children. In 
this process. I am trying to explain. 
not that 1 an1 trying to tell some 

, thing else. 

I am telling you that the system 
of caste must be abolished and not 
the individual. So, he is taking all the 
precautions in this regard. At the same 
time, I request the State Government 
and the Central Government also to 
take all precautions. 

This caste system cannot be stopped 
in a day. The Government has to take 
it up on a long-term basis. I request 
the Government to take it up on a 
war footing. At least, a beginning must 
be made by this Parliament. 

., H *SHRI RUP CHAND MURMU 
(Jhargram) : Hon. Deputy Speaker Sir, 
this is a very serious and important 

matter. I am a new entrant hero, So 
my request is that I may be &en 
some time. I have heard that in every 
session the elected representative of 
the people deliver eloquent speech on 
oppression of women and atrocities 
on Harijansb this august House. The 
Govt. also promises to take some 
remedial measures for checking the 
atrocities committed on the weaker 
section of society. But nothing hap- 
pens. The protectors themselves be- 
come the oppressors and commit at- 
rocities and injustice on Harijans. So 
we must think deeply and devise 
measures to curb the menace of the 
society. I place my views on this 
serious matter. 

In the States of Andhra Pradesh, 
Bihar, Uttar Pradesh, Madhya Pra- 
desh, Haryana, Rajasthan, Tripura 
and Karnataka more than thousand 
Advivasis have been killed in a year. 
Piy usda (Pigus Tirkey) has just now 
narrated the happenings in Tripura. 
The Adivasi women have been facing 
oppression there. Their honour is at 
stake. 

Inspite of repeated appeal no action 
has been taken against the culprits. 
The same is true of Karnataka. The 
brother and relative of the Chief 
Minister of Haryana have driven away 
the Harijans from Vochi village of 
Mohummadpur district. These people 
have been compelled to leave their 
village and take shelter elsewhere. The 
villages like Khajuri Badopal etc. are 
in the district of the Chief Minister 

_ _ .  .------ 
TTEinslation_of speech oreginally delivercd in Brwli. 
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fitmifiqs have been commit- 
tpd gn HPrijms af these villages also. 
These shouki be stopped immediately 
or it must be stopped without further 
delay. These are some incidents res- 
ponsibe for all these happenjags. I 
would relate some of t h w .  Casteism 
has played an important role behind 
a l l  these incidents. This caste system 
has vitiated the atmosphere of many 
states. The poisonous atmosphere has 
polluted these areas so much that a 
single or minor incident iilstigate a 
reaction of one community to pounce 
on another community with sharp wea- 
pons. It results in holocaust. Houscs 
are burnt. Properties are destroyed. 
The oppressed people lose everything 
including their near and dear ones and 
become beggar. These should be stop- 
ped immediately. 

As a part of religion casteism is 
viewed from a different angle by some 
pcopk. So they do not bother to have 
slightest sense of humantarian consi- 
derations. 

In Meherana village of Haryana a 
boy Vijedra belonging to a different 
caste married a Jat girl Roshni. They 
were assisted by a friend Ram Kishan. 
So the leaders of the village hanged 
these pcopk by a tree and murdered 
them. It is a matter of shame, of re- 
gret that even after 44 years of inde- 
pendew incidents like these still 
occur. Then the vicioiis effect of feu- 
dalism has been in force even today. 
Due to this fuadpliiitic attitude the rich 
ldh& the owners of land still com- 
mit atrocities on the Adivasis. Op- 
preasion had been there in the past 

also. But it was not that itUcmc at 
that time. Our ancestors never used 
to disobey the Zarnindars. What is 
happening today ? Since politics was 
not that much complex in those days, 
the Adivasis were riot so much con- 
scious of their rights. Today the poor 
Harijans have come forward in the 
complex political turmoil to assert 
their rights. They have become cons- 
cious of the people oppressing them. 
They have become conscious of their 
rights and privileges. The landlords, 
the vested interests cannot compro- 
mise with this kind of situation. So 
whenever the Adivasis are revolting, 
these landlords tyrannize, oppress 
them. In villages after villages the 
landlords are committmg atrocities on 
Harijans to preserve their selfish in- 
tentions. Generally the Adivasis are 
poor. they cultivate the land of other 
people and give the crops to the owner. 
Many of these Adivasis have wme to 
know about land Reform Act, as this 
has been implemented in West Bengal, 
Kerala and in some states it has been 
implemented casually. So the Adivasis 
start dreaming of posscssing their own 
land and acquiring their rights. The 
landlords cannot stand this and thcy 
try to drive away the Harijans from 
the land. The movement the Harijans 
resist, thcy are murdered, their houses 
are burnt and all kinds of atrocitits 
are committed on them. These land- 
lords have their own battalion of 
executioners. These people are paid 
handsomely for their reckless niurders. 
This is how these atnrcitks on Hati- 
jam ate being committed. 

Then tbere are the politkul pmks 
who assist thcse landlonis, s W  tfrtrzl 
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so as to preserve their petty selfish 
motives. This happens in Bihar. In 
Bihar the Congress Party have been 
helping the Zamindars. They have 
always been partial to the landlords. 

The Bureacrats in the Government 
Administration comprise mainly of 
stronger section of the society. They 
30 not want any change Because (heir 
mental set up has been ~noulded in 
such a way that they do not  ant to 
:hange the lot of the Adivask. Due 
to certain remedial measures adopted 
by the Govt. certain changes are en- 
cuing. But these people in the adminis- 
tration do not want this change. That 
is why the atrocities on Harijan3 go 
Dn continuing. Even some socalled 
:ducated people also support the iltrtl- 
:ious Zamindars. 

Anyway I would conclude my 
speech with some suggestions. 

I .  We must implen~ent Land Re- 
form Act. In the words of the poet :- 

people who never put their feet on  
the land become the owners of 
the land. 

Today the strong and mighty iire 
they who are the most deccit- 
ful and hypocrat. 

2. There should be a ceiling of 
land and the surplus land must be 
distributed among the Adivnsis. Those 
who are the real cultivators and feed 
the whde society by dint of hard 
labour, must gst their due rights. The 

poor farmers should be provided with 
loan so that their conditions improve. 

In my village the Zamindars used 
to repress and oppress. But the left 
front Government of West Bengal 
have implemented the Land Reform 
Act and distributed the surplus land 
among the poors. Now atrocity has 
been stopped. 

3. We must adopt a secular atti- 
tude and discard caste system. The 
Administration should also be secular 
and should not have any prejudice 
against any caste. 

3. Immediately after some atro- 
cious incidents. the elected represen- 
tative of the people should reach that 
very place and assist tbe police and 
Administration to tackle the problem 
so that the situation does not a-=a- 
vatc further. 

5. The education system should be 
above casteism and we must educate 
our next generation about the evils of 
caste system and make them conscious. 

6. The offenders ruust be given 
deterrant punishment. 

7. The Govt. must take initiative 
and start progamme to p~ovide hous- 
ing facilities. health centre. education 
and other welfare scheme for the Hari- 
jans. 

I cite the example of West Besgal 
before you. The Administration in 
West Bengal is sbcular, free from 



casteism and land reform act is also 
&re. There are people with social 
responsibility committed to the uplift- 
ment of the down trodden. So u e  do 
not have atrocities on Harijans in my 
State. 

In the end I would like ti) say that 
Manoranjan Babu (Bhakta) has nieil- 
tioned about atrocities in Kesliopur. 
village of West Bzngal. But who have 
been responsible for these atrocities. 
They are the Jharkhandis and his own 
party-the Congress. But he has been 
silent on Tripura. What is kippering 
in Tripura ? With these words I coil- 
clude my speech. Thank yo:!. 

SHRI J .  CHOKKA RAO (I;ii~-iii:-. 

nagar) : Mr. Dput) Spaker. Sir. di:- 
cussion on the issue has ~ L ' C I :  goir? 
on for three days. M:.. Rml \ .ii:?\ 
Paswan and the leading polilicc.! :. . : i -  
warts of almost all thi. pzrtieh r: .,,I!.. 

part in it. The discussion was rnlh!l] 
above party politics. But ~~nfor:.r;:::- 
tely the discussion was given politizd 
colour by some of the Speahers. 
Through vou Sir. I would like t o  1.irge 
them not to give political colour e v q -  
time when atrocities art: cmwiittci: 
against weaker sections. SLIC?~ hci- 
dents are common in all the states 
whether these are ruled by Congress 
(I), BJP or Janata Dal, but the only 
exception is West Bengal. Rut none 
raised this issue during the discussion. 
I am not saying that everything is go- 
ing well in West Bengal. But the num- 
ber of incidents is very less there. 
Everyone feels sorry and ashamed for 
the incident in Tsundm in Andhw 

, Pradesh. People responsible for theso 

atrocities must be awarded stri~gent . - 
punishment. 

Special courts have been set up in 
Andhra Pradesh to deal with such in- 
cidents. I do not want to reneat the 
whole thing. hut Twndur was i n  the 
grip of tension for one year. Nctl~ing 
was done by any political party or 
administration to ease the tcnsinn. 
Telugu Desam is innin opposition party 
in Andhra Pradesh. Atrocities against 
weaker sections started during the 
tenure of former Chief Minister: Mr. 
Rama Rao. which were totally VQ- 

known earlier. Incidents (4 atrocities 
which took place after Mr. Rama Ran 
came to power werc even protested 
bq the Congress ( I )  party. I would like 
tc; ash my Hon. colleague from Mach- 
chlipattnam, whether Congress (I) was 
behind the call of baridb given b). the 
i)t::1;flr of upper castes nri 15-1 6 
August ? Machchlipattna!::. t ~ i l : ~ ?  i!. in 
the grip of tension hrca:rse ni thew 
incidents. I f  Congress ( I )  frtiled tc: cool 
down temper% in Machch1ip:tttnam. 
then \*[hat did the main oppo4ti:)n 
party and its allies do to fulfil ?!leir 
responsibility ? I apprecinte the senti- 
ments expressed by iMr. Pnsw;ilq. who 
feels sorry from the very core of hi: 
heart. Mr. Buta Singh, pleaded that 
the matter should be transferred to the 
Ministry of Home Affairs. Why it 
should bc transferred ? Fur so many 
years the subject was under the Home 
Ministry and now it has come under 
the Ministry of Welfare. In 1985, what 
instructions were issued to Chief Mini- ' 

sters by our Senior leader, Mr. S.B. 
Chavan, who is committed as the head 
of Home Ministry. Has those instruc- 
tions been implemented 7 
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Welfare Ministry performed super- 
Qtively under the stewardship of Mr. 
paswan because he was committed. Mr. 
.Kesari's, commitment is no way less 
than that of Mr. Paswan. Solutions 
can be found if commitment is there. 
It does not matter whether subject is 
under Welfare Ministry or Home 
Ministry. Commitment matters more 
than that of the Ministry. Neither 
the political parties nor admillis- 
tration worked sincerely to re- 
move the tension I consider political 
parties a big failure. Unfortunately. 
none of the social orgmisations is 
coming forward. Neither any attempts 
were made to reduce ten. ::.I: ;-J; 7-5-  

ponsible social organisations are being 
Formed. Only a few arc committed in 
every political party. Collective efforts 
should be made in the el.-er,t of such 
an incident taking place. I an1 not talk- 
ing on political lines. 1 appeal to Hon. 
MP from Machchlipattnam and upper 
caste people to come forward to help 
the police to bring to book to persons 
involved in killings at Tsundur. 

MR. DEPUTY SPEAKER : The 
time allotted is over. Please cr\:iclude. 

SHRI J. CHOKKA RAO : Cong- 
ress (I) has always been ahead of 
other political parties to check the 
atrocities on Harijans and Scheduled 
I'ribes. I appeal to Mr. Paswan, to 
rise above party politics and to work 
~nitedly. If the Hon. MP comes for- 

t h ~ '  Society i~1 the countr). 

ward, then all of us will cooperate 
with him. Tension is prevailing bet- 
ween two groups in four-five districts 
of Andhra Pradesh. All attempts 
should be made to remove the tension. 
It should not be viewed from political 
angle. Andhra Pradesh Government 
has set up special courts. This is a 
welcome step. Foolproof investiga- 
tions must be got conducted through 
C.B.I. and Crime Branch of the state. 
There was no dispute over land or 
wa,oes in Tsundur village. There was 
no political contrcversy there. There 
b3th the groups are supporter of Con- 
gress. There has been tension between 
the two groups ever since 1989. Kone 
has made attempts to remove this ten- 
sion. I consider it a fai!ure of all t h ~  
political parties. 

MR. DEPUI3. SPE 4KER : Shri 
Chohka Rmji. p !  ::ddress the 
Chair. 

SHRI .I. CHOKKA RAO : There is 
no socia1 organisation there. It must 
be there. As long as there is no social 
organisaticrn politics will continue to 
interfere us it. No social organisation 
will be able to come up. Therefore. 
wc should invo1r.e social organiss!ion 
alongwith Government organisations. 
Our a11 efforts should be directed to- 
wards easing out the tension and 
check recurrence of such incidents. . 
Through you, I appeal to upper caste 
people to come forward in bringing 
the guilty to book I also appeal to 
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leaders of Telugu Desarn not to bring 
in politics into such incidents. 

(I~~ternrplions) 

[English] 

MR. DEPUTY SPEAKER : Now 
the Hon. Home Minister may reply. 

MR. DEPUTY SPEAKER : The 
understanding was that everybody 
should complete his speech within five 
minutes. But you ilce not able to ad- 
here to it. Tf it were the cwe, probably 
you would have complet&l your spe- 
eches within the time. So, my humble 
request is : kindly let us stick to the 
understanding we have arrived at. 

SHRI RAM NIHOR RAT (Roberts- 
ganj) : Mr. Deputy Speaker, Sir, atro- 
cities on Harijans and Tribals is being 
discussed in the House for the last 
three days and to my mind every poli- 
tical party is trying to take political 
advantage out d it. N1 organisations 
established to improve the lot of Hari- 
jans and Trihtlls in India have proved 
to be pastures even for IAS officers 
and leaders. All the money given to 
this Department is misused. For exam- 
ple, in Sonbhadra in district Mirzapur 
houses and shops were built for Hari- 
jam and Tribals, but were not given 
to them. This has caused widespread 
resentment amofig . t k n .  In whole ' 
country money is being quaadotad 

away and misused in the name oflt ' 
welfare of these people. Provision of 
money is made to make available , 
milch cattle to these people but the 
money does not reach them. If we are 
sincere to improve their lot then money 
should be directly paid to them through 
draft. Otherwise, whosoever be the 
Minister of Welfare, whether belong- 
ing to Scheduled Caste or to upper 
caste. he would not be able to do any 
good to them. Though laws are made 
strict in letter and spirit. but even 
then only 25 paise out of a rup& 
reach the beneficiaries. Late Shri Rajiv 
Gandhi. when he was in power had 
ulso said, that just 15 paise in a rupee 
reach the beneficiaries. That's why 
relief should be given to them directly. 
Tribals were displaced be&use of set- 
ting up of Rihand Dam in 1954-55. 
The tribals displaced as a result of 
setting up of many other thermal 
power plants have not been rehabilita- 
ted so far. Neither money nor houses 
have been provided to them. This is 
how they are exploited. Palatial 
houses are constructed at the places 
from where these tribals are evicted 
and they are compelled to beg in Delhi, 
Lucknow and Punjab and work as 
labourers. 

They are facing starvation. The 
influential people displace the poor- 
no matter they are Harijans, Brahmins 
or any other caste-who might have 
been residing there, to construct their 
own luxurious houses. People belong- 
ing to Scheduled Castes and Schedultd 
Tribes, who had been residing near 
coEcriss and the Theanal Pawer Sta- 
tions for centuties are being displaced. 
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They have lost their houses and reli- 
gion. Several families have been dis- 
placed not once or twice, but four 
times. These leaders pose to be their 
sympathisers, but what kind of sym- 
pathy do they have? I would like to 
submit that those who have won elec- 
tions or those who intend to win e!x- 
tions in the name of Scheduled Castes 
and Scheduled Tribes cannot uplift 
them unless they improve and streng- 
t.hen their own character. Through you, 
I would like to submit that the Minis- 
ter of Power and Energy should him- 
self \+it those places so that he may 
see with his own eyes that those vil- 
lages are in complete dgkr?ess. The 
displaced adivasis have neither the - houses to live in nor clean water to 
drink. Only big buzines5men lead tbeir 
lives properly there and they are those 
people who have seized the lands of 
the poor nt such places and these 
bl~sinesswen hiive now become land- 
lords. Did those poor people not pos- 
sess the land earlier? Everything is 
in the handc of those landlords. All 
the influential people. officers, engine- 

*trs and others who have gone there in 
connection with the setting up of Ther- 

I mal Power Project do nothing but ' 

serve their own interest at the cost of' 
the poor tribals. 

Mr. Deputy Speaker. Sir. I would 
like the Government to construct the 
residential colony for the displaced 

k)crsorm in Sonbhadn district just as 
special colonies are constructed for 
Government employees. Besides, faci- 
lities for their own education as well 
as their children's education must be 

91I1UPlIrfl.nIroe 

provided. Children of high officials- 
to whichever caste they nay  be!on~-- 
residing in the adjoiniry area of the 
Thermal Power Plant, can go to 
schools ; wherex the children of tri- 
ba!.; anc! Harii:ms :Ire not permitted 
to get education therc. Therefor?, I 
would like to submit that special 
colony sho~lld be co~strwted for thp, 
people displaced particdarly in Thsr- 
ma1 Power station. Sllaktinagar and 
Anapara .\ and •’3, Bina, Kakri col- 
liery. Biinpur, Khadia and Dudhichua 
colliery and electricity should be pro*- 
ded to them. It would be better if a 
school is also opened for providing 
educational facilities to their children. 
It would help r~pliftment of the poor, 
Adiwqis and Harijans. With these 
words I concltrde. 

[English] 

MR. DEPUTY SPEAKER : I req- 
uest the hon. Home Minister to reply. 

THE MINISTER OF HOME 
AFFAIRS (SHRI S. B. CHAVAN) : 
Mr. Deputy Speaker, Sir, 1 must ex- 
press my gratitude to all the Hon. 
Members who have participated in this 
discussion. 

While speaking. everv hon. Mem- 
ber has said that it is not a ritual and 
that this is a matter which has to be 
considered very seriously. 

I consider that the entire thing has 
to be looked at. not from the Party 
point of view. I am in full ageemeht 
with what my friend Shri Chokka Rao 
Juvvadi has said that there is no point 
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in exploiting this issue for partisan 
purposes. Party purpose is a tmdly 
different matter than the nationnl issue. 
This is a national issue and if all the 
politicn! mrties will take :! decision 
that thcy xi11 nrit explcrit this issue 
fUr party ends. I an1 sure, thnt with 
the co!!-ctive efforts. i! should be 
possible for us to tind out a very ami- 
cable so!ution. There is no denying 
the f x t  thr\t this Is nn exp14tnr:ve 
society. It is based on exploitntion 
and unless we trmsfomi this society 
and put m er.d to exploitation and 
meet out justkc to all those who hiwe 
been supmess.-d so far. this : d l  onlv 
remain n very hi? ideal !h?t we tnlk 
of. But when it comes to imnlemen- 
tation, we find that there are :, l a r y  
number of people who, in fact. just 
pay lip sympathy ; they are n!>t inte- 
rested in implernentntinr! nart of i!. 

SHRT K. P. REDD.AI.4Y YADAV : 
Only Congress is interested. 

SHRT S. B. CH.AV.4N : Yes. Te- 
luyu Dewm is pyal lv intereded in 
thk. Why do  you unnecessnrilv wy 
this? T know the ins-and-outs of Tc- 

heads togther and try to fixl out how 
best we can find out a scllution to this 
problem. The Andhr~  iac!n.-ce is ~:.nt 
an isd2!e!.! instance. TJicr? :'re a 1wm- 
ber of areas where i!icidws do take 
place a17d that is why it i:econ~es ab- 
solutely vrcessary t?.lt \ye shou!d go 
deep at the root of t5e prrblem and 
try to ficd nut why is it that these 
problems ere takinz ?lice ; what is 
the root cn:!se of it. 

Sir. xcording to us there ?.re 
three pr four issues oil which v;~:  ill 
have tc3 a??!? our mi:!ds. I must tell 
you ::t the very outstt thst T am reply- 
ing on behalf of three or four Vinistries 
and a maior rortion nf which goes 
to t ! ~  welfare Minis!rv; another par- 
ti.>.? which yces to tIie Ministry of 
P trsonnel and mostlv the imfllementn- 
t iw  part h3s to be done by the State 
Governmt-ts. This is the scenario in 
which we ave discussing these issues. 
T!?:!t is why i!?slcad nf going into the 
c!ctails of any p;li.!icul;rr issuc.. k t  us 
find nut ;IS to what ilrr the bnsic iswes 
r:? which we have to concefifrate and 
fi~:,! :! solution for the same. 

lum~ Decnm. So. don't tell me a h W  According to us, the basic issue is A n d h  Pradesh. So, mv ~ - ; l c 4  tn -,'I the land oroblem. Unfortunatelv. 1 the hm. Members will I-:: to find w t  cannot resist say in^ this that in the 
as to how best we be to matter of land reforms there i s  m~rt-h out a sdution to this .;wb'rq. Th;c which can he done more than what 
is a blot on ntrr ~ o c i e ! ~  ~ h ; c I i  v-*(lt has been done so far. Actu:dly, T have 
to be corrected. not been able to underctand one t5i.1~. 

Ho?. Member Ruta Siwh i ;  1 . ~  Sometimes, these fiqures are also, I 
sunqe!e4tpd n w  thing. I have rn ohicc- should not use that word, very decrp- 
tjon to  csli the meeting of the ~ ' ~ ! i c - 1 - - '  t he .  We do not k w w  becanse ultimnt- 
Intqmtim Cnnncil and place this ly these figures are compiled nut td 
issue before the National Intzmtion the reports which we get from the res- 
Council. Let us  collective!^ nut ow pective State Gover~men!~. I have to 
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say that regard~ng returns ided, the 
totai comcs to 15,11,716; number of 
returiis uisposed of is 15,16,6'96; num- 
ber of returns yendifig seems to be 
55,020; tne area ticciared surplus is - < 

I L , ~ ~ , ~ L ; Y ;  arex t2.!icn possession is 
bL,&,jud. So, UICL,: is a diiierence of 
alinosi 10 lai.11~ I ills is i : ~  acres. So, 
rlicrt: rs a clil~el-.;:;~: cii I U  laihs bet- 
\ V W ~  ihe Geci,ii;lti~i~ anci ~ n h n g  pos- 
b i x i ~ i ~  ui t~ie  land. i n t  arc:i ciisiri- 
buiscr io tile bcne~x~arks  is +'/,h7,058. 

iircsc ligilles are given. 1 have been 50, ,L . -  
given rc l  u~iclr'rbtai~; that tile land 
M . I I I L ~ ~  i\ stili c .;\ trcd urider litigation 
in sp~t~c  u~ ti12 iact that land reivrli~s 
!:as o ~ c i ;  p!~t u:ider iiie Xinth Schz- 
dui; of ihc C ~ ) ~ ~ ~ i i i i ~ t , ~ n  is: 1 L ,42,3 ! 7 
acres; tril~ibir~ ii;d fur public purposi-s 
is 3,5-1,437: uii!iL lor cumvation is 
3,96,002. 'i hesz are the tigares which 
iuvc  bceil given by the State Goveri-i- 
merits. 1 have g d  thc figi~res state-wisc 
alsi, with me. Fiut uirhout any fcar of 
coiiiradiction, 1 can say that there are 
a i ' l ; .&~ number ol' p p ! c  who are 
i~avi:lg Aaranii transactions. Benwii 
transactioi~ is oce ul  the issues which, 
;!I l ' x r .  is v c ~ y  r.u:ipant and unless 
sm:e inilileliiiz~ per3on is involved, 
lit. &;e not ha\y this transaction in 
 ti^ bcnanii name. It is the duty of the 
State Govet~~nli.nts to find it out. 1 do 
not think any tion. Member expects 
that the Central Government should 
go into it and find out as to who are 
the benami transactors. It is for the 
State G~vernment concerned to cons- ' titute conirnittees at the State level, 
constitute committees at the district 
level uiid h:ive the benchcixie! dso 
represented there aud wherever this 
benami trilnsaction has taken place and 

if you take some people from those 
areas, 1 am sure those are the people 
who know who is a beaami holder. 
They will be able to point out the 
benaiui holder provided they get an as- 
surance that they will be protected. 
Otherwise, if he were to raise his voice, 
1 am sure, that rmn is going to be 
harassed. That is why, it becomes the 
duty of all of us to protect them. Are 
wc Iii a pc;s;tion to create an atnlos- 
phere in which the poorest of the poor 
gcts the confidence. that if he were to 
raisc a wicc for asserting his voice, he 
uili get the support of all the Hon. 
;vlembers present here ? Are we pre- 
pared to give this h n d  of an under- 
takiiig ? (.irltertxpriuns) 

. - .  
SHKi X. P. REDDAIAH YADAV 

;fc will give. 

SliK1 S. G. CtiXVAN : I will be 
happy if you do this first. I know the 
kind oI' politics which goes on in 
Andhra ?rdesh. Irrapectivr of that 
I wili be happy if the Telegu Desam 
i a k s  up this issue in Andhra Pradesh 
~ n d  try to go deep into the matter 
to find out as to how much land these 
bciianli hol~ess are having and how 
to unearth tile entire thing and there- 
ilfirr see that you are able to do jus- 
tice to the poorer sections. 

Agricultural iabour and the mini- 
mum w a g  is another factor. Every- 
5.xly thinks in term of implementa- 
tion of the minimum wages to the 
agricultural labour, which has been 
fixed. Comniittees have been appoint- 
c3, they have submitted their reports. 
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Most of these people are to be the 
Scheduled Castes and the backward 
class people. If we are really interested 
in giving justice to the people, certain- 
ly, we should try to help in implement- 
ing the minimum wages which have 
been prescribed for diffeknt areas. 
But it  is more observed in a b r sch  
rzther than the impementation that 
has been the experience that we have 
come across. 

The third thing which, in fact, 
deserves the attention of all the Hon. 
Members is that the atrocities on the 
Scheduled Castes and the Scheduled 
Tribes are committed when they try 
to assert their rights. If they have to 
assert their rights, if they have to save 
the honour of their women which will 
be protected at any cost. there is a scc- 
tion in the community which, in fact, 
is interested in exploiting all these fac- 
tors for their own benefit, are we pre- 
pared to take action against thosc 
people ? This is the basic point. Are 
we prepared to do it, not only in 
Parliament, but also outside ? In Par- 
liament, everybody can speak. There 
is no difficulty about it. But when we 
go outside and even in one instance, 
if a man were to get this confidence 
and if he were to assert his right, that 
can be only done if the committed 
people of his party are prepared to 
go along with him and give him all 
the protection which are needed to be 
given against the very powerful per- 
sonalities of those areas. If the Hon. 
Members are interested-I would not 
like to take more of your time-I 
have the figures with me about the 
aooities cammined on the Harijans 

and the Scheduled Castes and the Sche- 
duled Tribes, I will give you the figures. 

I am sorry, I forgot one thing and 
that is about the Scheduled Tribe land. 
In fact, right from 1947, they are sup- 
posed to be inalienable. Any transac- 
tion, in violation of this, is definitely 
invalid. Lands have to be restored to 
the adivasis. But there are a very few 
State Governments which have been 
able to restore the possession to the 
adivais. And that is why, it becomes 
all the more necessary that we should 
go deep into the matter and try to find 
out as to how best we can possibly do 
this kind of a job. 

Sir. about the surplus land which 
has been dislributed to the Scheduled. 
Castes and Scheduled Tribes. I must 
say that the figure come to almost 49 
per cent of the total land which was 
declared surplus and 50 per cent has 
been given to all others. So, it is 49 
per cent surely. Again, the question 
that also arises is that having g i v ~ i ~  
the possession, if in the very next year 
the man is dispossessed, he has to be 
restored his possession. If we are able , 

to take special interest in this matter 
and I am sure, we will be able to do 
greater justice to the man, who in 
fact is the greatest sufferer. 

Now, this brings me to the next 
point and that is about the establish- 
ment of Special Courts for discharging 
this responsibility. I have the figures 
with me which clearly indicate that 
all the State Governments have desig- 
nated Cotuts for trying the Scheduled 
Castes and Scheduled Tribes cases. I 
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have information for all the State 
Ciovernnlents. The courts designated 
are supposed to give priority to the 
cases and where heinous crimes have 
been committed, 1 propose to write 
again to the State Governments. 
Andhra Pradesh, Rajasthan and some 
otller States, I am sure, are preparcd 
to set up Special Courts for trying these 
heinous cases. I am going to write to 
all the State Governments again to 
kib~dly look into the matter anu see 
that- immediate action is being taken 
against those who have tried their level 
best t ~ ' ~ e r ~ e t r a t e  the kind of atrocities 
which in fact were most inhuman. We 
cannot possibly visualise as to what 
the feelinp of these people will 'be 
who are in fact subjected to the kind 
of treatment by these very in~luential 
people. 

Another point which I would like 
to make here will be about the recruit- 
ment policy which we have been fol- 
lowing. I am sure that if the Hon. 
Meinbcrs lake interest in the matter. 
they \+ill be able to do a lot in this 
case also. I have the figures for re- 
cruitment. The concess;ms which 
have been announced by the Central 
Gc)vcrnmcnt are-relaxation in the up- 
per age limit by five years; total exemp- 
tion from payment of examination or 
application fees; no limit on the num- 
ber of appearances at the examination; 
application of relaxed standards of 
suitability and facility of a separate 
interview so that SC and ST candi- 
dates are adjudged by the relaxed 

standards. The figures for groups A, B, 
C and D are : 

In 1971, the total number of Sche- 
duled Castes in Group A was 741 
(2.58 per cent). In 1990, the figure 
!]as riscn to 5,831 and the percentase 
corr,es to 5.64. In Group B, in 1971, 
the iigure was 1.794 (4.06 per cent). 
In 1990, it has gone up to 10,447 
(1 1.29 per cent). In Group C, the 
figure in 1'371 was !,36:259 (9.59 per 
cent!. in 1999, it has risen to 3,36,880 
( 15.19 per cent). And in Group D. 
the percentage had gone from 18.37 
to 2 1.38. 

1 must ndniit that we are laging 
behind in the case of Scheduled Tr~bes. 
In 197 1, the figure of Group A posts 
was 117 (0.41 per cent). In 1990, the 
number has gone up to 1,593 (2.58 
per cent). Here also. the figure in 
Group B comes to 2 3 9  per cent; in 
Group C. it comes to 4.S3 per cent 
and in  Group D, it comes to 6.73 per 
cent. So in all these groups, in the 
case of Schedu!ed Trlbe, we are defi- 
nitely lagging behind; there is no doubt 
about it. I have got the ligures for all 
the cateprirs right rrom 1971 year- 
wise. If the Won. Members are inte- 
rested, I will give these figures. 

19.00 hrs. 

[ Tmnslation] 

SHRI RATILAL VARhIA : You 
have given the figures, but I would 
like to know whether these figures 
fulfil the required perceutage. 
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[English] 

SHRI S. B. CHAVAN : These fi- 
gurks are about the vacancies t;or 
Scheduled Caste and Scheduled 
Tribe-reserved and fiiled up in IAS 
and IPS. This is supposed to be a very 
pres:igious recruitment and 1 am happy 
to report that out of the toid vasiiiicies 
of 135, 21 vacancies wcic rescrvcd for 
SC cmd 21) vacailcies have been iilled. 
So out of 21 that we wanted to recruit, 
we could recruit 20. This is the figure 
from 1985. In 135'3 this figure c o ~ ~ e s  
19 16 and 16; so it is almost the exact 
figure. Only in 1935 there llns been a 
lack of one number. In 113, iron1 
1985 we h n ~ e  the figures and it ib 
almost 10iJC,c -whatewr we have fix- 
ed, we have been able to achieve. 

It is interesting for all thc: ST Xlern- 
brrs that the total number of vacancies 
l w e  been filled. It was 10 in 1985 and 
we could recruit all of them. This is 
the surprising part and that i5 why I 
thought that I must give these figures 
to you. Of course, these are figures 
which are subject to veritication. We 
could verify these facts because these 
are printed in the Annual Reports. In 
1989 also, out of 8 we have been able 
to recruit all the 8. 

August 19, 1 99 1 

are the vacancies of class IV employees 
not being filled ? 

SHlZl S. I3. CHAL'AN : 1 have also 
quoted the figures of thc vacancies of 
ciass I'r' e~npio) ees. ?'he only problem 
we faced so far was in tilling the vacan- 
cies of class 1 ofliciills. Wlleliever we 
advertised the vucanc;c.s for class 1 
porn, no candidate was availabls. 
Lverytime it w a s  said that qi~niiiicii 
persom were not available. 'l'iiis is the 
prevailing situ~~tion in 11-S. Even i:i 
IPS, the numbcr of pcnoils rcquired 
to fill up the vacaucies were iiot avail- 
able. For instance, in 1985 d y  13 
ctuldidntcs were availablc for 17 posh 
i.:,.-r\:ed fur scheduled caste cilndidi~it.~. 

SHRI RAM VILAS PASWAN : It 
is true that thc figures which you have 
quoted have been printed in the An- 
nual Reports. But the question is that 
if all the vacancies of colleclors, IAS 
and IPS & i  are king filled, why - 

For 1989 the figrire collies to 16 
and n!l the 16 vacanciss have tecn 
fillzd. For ST also I have got similar 
figures available. 

We took a special drive in 1989 and 
also in 1990. So both the fiy~ircs are 
available with me. Iii the case of SC 
it was 36,637 and we have been ahle 
to recruit about 31,243. In terms of 
percentage, it comes to 87.6. In public 
sector it was 11,000 and it came to 
8,125. 

I don't want to take much time of 
the House on this. In fact we have had 
enough discussions. I have got figures 
for al l  the public sector undertakings 
also and the important minktries where 
as a result of the drive that was taken 
by the Government we could achieve 
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?' ~xce!lent results. In Railways it was 
93.71%. in Telecom it was 35.9%. in 
r>cfe:xe it was 36.5% and in Atomic 
Exrgy  it nas 50.1%. 

So. there are some areas where more 
weds to be done. T h e s ~  are the figures 
which are available with me. But we 
;:x n?t satkfied with the kind of re- 
cruitment that we have done: we will 
hoe to dc, something more than what 
has Veen achieved and at the same 
time see that these people are able 
to get justice at the hands of the 
Gr\:;crnment also. 

T c;lnnot yssiblv deny t k  fect 
+i='1 tlle Yon. Mzrnher Shri Buta 
 sins:^ has raised and that was about 
the AdJitinnal Secretaries' Empanel- 
ment. T have got the figures with me 
which T am prepared to give. There 
was one post of Additional Secretary 
for the Scheduled Tribe and there 
were eipht posts for the Scheduled 
Castes. I do not know for what rea- 
sons, tile Govenxnent which came later 

. on, have reduced it to six instead of 
eipht. This morning only T have gone 
through the file in order to find out 
and satisfy mvself as to whether this 
kind of a revision is called for and 
far what rrnsons. At least I am con- 
vinced that there is no jusrific~tion for 
rrdrwing the number from cight to six. 
Wc are goin8 to take necessary s t e p  
in this direction by going to the ACC 
and restoring the figure which wm 
given earlier. 

SHRT RAM VTLAS PASWAN : It  
is a very important matter and as we 
were also in thz Government, and if 
that is thc p::sjtion we are to blame 
 equal!^. T would !ike to k ~ o w  whether 
what yuu 21.e s:tying and what I had 
reminded Shri Buta Singh ji that day 
also is a fact thst 9 vzcaccies of Addi- 
tionzl Sxretary to be filled from among 
the Scheduled Cns!es and Scheduled 
Tribes were kept in the panel by the 
Raiiv Gandhi Goi~rnment, but these 
1.7cancieq \.:ere n.rt filled xp b!: the 
Government thet took over later. I am 
not aware of what was done at Prime 
Minister's !evel. Rut nothing has beep 
done hy the Home Ministry or at the 
lower level. Cm you clarify with some 
authority as to the level at which the 
matter was decided ? Is there any proof 
in the Ministry of Welfare and the 
Ministrv of Home Affair3 to support 
it ? 

SHRT S. B. CHAVAN : 1 think it 
iq a very valid auestion that he has 
asked me. I must say that I have veri- 
fied the fi~ures and the whole thiny was 
approved hv the ACC. The case went 
to the Department of Personnel to 
issue orders. Thereafter there was a 
change in it. (I~rierr-uptinns) I am not 
b:arning any Government. 

SHRT RAM VKAS PASWAN: 
I would like to know from you wbe- 
ther the matter was merely discussed 
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hy the ACC or the proposal was sent 
bv the Home Ministr!- ? Since you ;re 
speaking as the Minister of Home 
Affairs and Shri Chidarnbaram is also 
present here. I w~uld  Like to know 
whether the fIome hliniztry fonned the 
panel and sent it to ACC or .4CC 
met-?!? discused the matter whic3 is 
not on record now ? ( 1 n t ~ r . r r r p r i m ~ ) .  

AN HON. VEMBER : What cio 7 ou 
mean hv A.C.C. ? 

SHRI RAM VII,AS PASWAN: 
Most of the Hon. Members do not 
know as to what A.C.C. is ! 

SHRT S. B. CH.4VAN : ACC means 
Appointments Committee of the 
Cabinet. Case5 are recommended to 
the ACC by the respective degart- 
meats. A case can not be discussed 
in the A.C.C. unless it has been ra- 
commended by the concerned Depart- 
ment. ACC finalised this case. T do not 
intend to blame any Government. (In- 
temrptions) . 

SHRI RAM VILAS PASWANi 
Sir, 1 am raising a very valid question. 
A proposal is made to the ACC by the 
Home Ministry or the Department ofi 
Persotme1 as is the official procedure. 
How could the ACC take decision of 
its own ? It is not an ordinary matter. 
(Interruptions) . 

SHfU S. B. CHAVAN : I would 
like to ask YOU as to why yotl try- 
ing .to blamc yourself . # ( In temp-  
tbns) . . listtn Eo me. 

August 19, 1991 

SHRI RAM VILAS PASWAN: 
After that, my Government was in 
power and this allegation has been 
made against me. 

Sl-IRI S. B. CHAVAN : Out of 8 
names on the panel. six persons wcre 
promoted and six persons wodd have 
been promoted after due consideration. 
S cases were forwarded to you and 
you felt that ACC has not discussed 
those cases and therefore, these cases 
could be revived. This is the correct 
position. 

[English] 

It is with the change of Govern- 
ment. Are you prepared to accept this 
position that even these six posts are 
on ad 1 7 0 ~  basis ? 

srmr RAM VILAS PASWAN: 
Do you want to say that our Ministry 
had appointed six Additional Secre- 
tarie: from amongst the Scheduled 
Castes and Scheduled Tribes 2 

SHRI S. B. CHAVAN : They were 
not appointed. . . 

SHRT RAM VILAS PASWAN: 
Only one Shri Mata Prasad, was ap- 
pointed. Other six were not appointed. 

SHRI S.B. CHAVAN : If you want 
names, I can give you names also. 

- 4  

SHRI RAM V~LAS P M w A ~ : .  
I am not talking of names. First you 

said that &re was a panel of nine 



Sravana 28, 191 3 (Saka) Motion Re. atrocities being committed 283 
on the Scheduled Castes and Scheduled 
Tribes and Other Weaker Sections of 

the Society in the country 
_ - . _ _ _ _ - _ - _ _ _ I _ _ _ - -  --_I_-- 

(SHRI P. CHIDAMBARAM) f =- 
should withdraw his charge. !hter- 
rirptions) 

candidates. Again you said that 6 out 
' of 9 were appointed. But I say that I 

appointed only one, Shri Mata Prasad. 
Where are the other 5 ? 1 did not 
appoint rest of the five. 

SHRJ S. B. CHAVAN : Even if 
you appointed 6. . . 

SHRI RAM VILAS PASWAN: 
Where are the other 5 ? 1 did not 
appoint rest of the five. 

SHRI S. B. CHAVAN : You can- 
not question A.C.C. as to how their 
numbers was reduced from 8 to 6 ? 
Even if.you appointed only 6 of tbem 
it means you know the cases of these 
six. " - . . I - - ,  .. . 

SHRI RAM VILAS PASWAN: 
1 again say that I did not do all that. 

SHRI S. B. CHAVAN : You had 
recommended. 1 can let you know the 
record. You made recommendation 
for six. 

SHRI RAM VII.AS PASWAN : 
Y ~ t s i l ~ ~ ? ~ f i Z t 6 E  
simple issue. 

SHRI S. B. CHAVAN : 1 sive the 
names. Names are Shri Teres Kaji, 
Scheduled Tribe, and Shri 0. P. 
Mehra, Mata Prasad, K. M. Rao. Ibra- 
him, Avtar Singh, R. Naik. R.L.. 
Pradeep, Mahendm Singh, all belong- 
ing to Schdulcd Castes. These are the 
total 8 p o n s .  

SHRI S. B. CHAVAN : I am really 
surprised that on an ad hoc basis 
thing can be done at the ACC level. 
That is something I cannot follow. I 
cannot possibly believe this kind of 
a story that there was no proposal. 
(Interrupfions) This can never happen. 

I think, I need not dilate any more 
on this point. 

SHRT CHANDRA JEET YA- 
DAV : Does it me.an that today. the= 
are six Schedtrled Caste Additional 
Secretaries in the Government of 
Tndia ? 

SHRI S. B CHAVAN: No. no. 
This will mean that the ACC approval 
has been given for Additional Sec- 
retaries' posts. So. when the vacancies 
arise, we will try to fill up the vacan- 
cies. Probably there is some misun- 
derstanding. This is the empanel- 
ment. What Mr. Buta Singh said was 
that this was a list of impikdkl 
offcers. Once they are empanelled, 
thereafter as soon as the vacancies 
arise those vacancies will be !Ued up. 
(Interruptions) 

SHRT MUKUL BALKRlSHNA 
WASNIK : (Buldana) Six of the old 
panel of eight plus one were also ac- 
cept& by the next Government. Does 
it meap that the six plus one of #s 
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per process and the two, which have 
beem dropped, did not come through 
a proper process ? 

SHRI S. B. CHAVAN : At least T 
presume that the whole thing has been 
done by a proper procedure. T do not 
think that even in the case of six, 
you can possibly also say that they 
have violated any kind of procedure. 
Procedurally. everything has been 
done properly. But the list was reduc- 
ed from eight to six. That was the 
only thing that Mr. Buta Singh said. 
That is why 1 wanted to give this 
information lo the Hon. House. 

I think, these were the major points. 
There are a large number of other 
points which the Hon. Members have 
made. But I do not think that T should 
take more time of the House and 
unnecessarily try your patience any 
molt. 

I would request Mr. Paswan that 
he should not press for this Resolu- 
tion because we are at it. So far as 
this proclamation is concerned, we Will 
see that these special courts are cons- 
&. 1 cannot p o s s ~ y  *& i 
stipulated time. It depends on the 
vacancies which should become avail- 
able. That is why 1 can merely say 
that we also propose to removk the 
backlag at the earliest. So, on this 

I do not think that lion. 
Member, Shti Paswam, is going to press 
for his resolutieR (Iniertcrplims) 

. SHJ$I CHANDIlA JEET YA- 
D M  : Sir, I would like to put only 

--__I__ _____ _ 
one question to the hon. Home  ini is- 
ter. The hon. Home Minister has 
said that he will consider the conven- 
ing of the National Integration Coun- 
cil specially to discuss the issue of 
atrocities against the Scheduled Castes 
and Scheduled Tribes. He has said 
that four main factors are responsible 
for such atrocities out of which three 
factors seem to be economic factors 
like land reforms. mbitrtum wages, 
etc. Now. will the Home Minister give 
an assurance that he will recommend 
to the Prme Minister that a special 
meeting of the National Integration 
Council will be callad to dIscPss this 
question and alw the main problem 
will be considered as the economic fac- 
tor so that the SCs and STs will be 
uplifted ? 

SHRI S. B. CI4AVAN : I earl as- 
sure the hon. Member that 1 will de- 
finitely recommed to the hon. Prime 
Minister and reqkst him with all 
the emphasis at my command that a 
special meeting of the National Inte- 
gratfcr)l c&& .m* 
cuss this issue. (Interrnplhns) 

SHRI P. M. SAYEED : Sir. will 
the hon. Home Minister assure the 
Houee thd whde constitutiag tk 
National lntegmtion Cauncik the 
nomiaees from the SJla&ulsd Tribrs 
will a h  be jllCludcd ? 

SHRI S. B. CHAVAN : We 
@ the N M  

gration Council it@ we @l 
repncntation is  @Yen, jQ tliC; 
cd Tribes ab. 
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MAN0RANJA.N BHAKTA 
i(Andaman-Mcob@ : Sir, I m t  b 

seek a clarification from the Hon. 
Home Minister. In Nicobar district, 
'She c n b  triial society lives in a co- 
optrat@e mannct. But now the admini- 
stration there ia trying to allow some 
business people from outside to start 
business there. I would like to know 
whether or not you wiU issue suitable 
instructions to the administration of 
the Andaman and Nicobar Islands sc 
that the tribal life will continue in a 
peaceful manner and that no outsider 
will be allowed to start business in  
that island. 

SHRI S. B. CHAVAN : I will exa- 
mine this point definitely. 

SHRI PIUS TIRKEY : Mr Deputy 
Speaker, Sir, much have been said to 
show the sympathy towards Schedul- 
ed Castes and Scheduled Tribes. The 
hon. Speaker is going to constitute 
wveraf Parliamentary Committees. So 

a I would like to know as to how many 
persons belonging to the Schedued 
Castes and Scheduled Tribes Iinvc 
been appointed Chairman so far? 
No person belonging to Sche- 
duled Castes and Scheduled Tri- 
bes has been appointed as Chairman 
of my Parliamentary Committee ex- 
cept the Committee on Scheduled 

1 C a w  and Schedule3 Tribes, the post 
4,CWtpyln d whiih is reserved for 
SIC S/T:This is the justice of 
!Fe Wwq. , . ( E n t ~ w f w s )  

--- 
[English] 

MR. DEPUTY SPEAKER : What 
is your point of order? 

SHRI RAM NAIK : My point of 
order is that the issue which he is dis- 
cussing now conies under the purview 
of the Speaker and no such question 
should be allowed here. 

SHRI MUKUL BALKRISHNA 
WASNIK : Sir, I appreciate the can- 
cern of the hon. Home Minister re- 
garding the backlog of the Scheduled 
Castes and Scheduled Tribes in the 
services. But at the same t h e ,  while 
replying to the debate on atrocities, he 
categorically said that he is not in a 
position to give any t h e  limit within 
which the backlog will be completed. 
It had been categorically stated in the 
President's Address that in a time- 
bound manner, the backlog fegard- 
ing the Scheduled Castes and Sche- 
duled Tribes in the Central Govern- 
ment Ministries and Departments will 
be completed. After seeing such a 
policy satement in the Ad- I 
would like to know at least th& mini- 
mum possible time limit by which the 
backlog will be completed. 

Secondly, I had raised this issue in 
the morning also. In 1990, as many 
as 18601 caws of atrocities from 
Werent parts of the camtry bad 
been reported to the Union Govern- 
slelrt, But wt of tbam many -, 
only 416 cases were taken up by the 
National Cornmiasion which is aaly a 
very small fm&n, 

- ,  . 
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I would like to know what measures 

the Government will take to streng- 
then the National Commission and 
what facilities and infrastructure will 
be provided to it. so that they can take 
up the various cases of atrocities. 

SHRI S .  B. CHAVAN: So far as 
the first part is concerned, there is no 
contradiction between what we have 
stated in the President's Address and 
what I have stated just now. There is 
no contradiction between the two. 
That is the point on which we will 
have to have some kind of, projection 
with regard to the number of vacan- 
cies that are going to be available. If 
we merely say that in two years' time. 
we will fill up the backlog and if 
there are no vacancies available. then 
we will be failing. Giving an assu- 
rance and not implementing is not cor- 
rect. 

About the second point, I will ha* 
to examine the whole thing. It is not 
with me. It is the Ministry of Welfare. 
He will have to do it. I will pass on 
this information to him. 

SHRI MUKUL BALKRISHNA 
WASNIK : Is the Government work- 
ing out any projection? (Inlerrup!ionv) 

S H R I  PWS TIRKEY : Mr. 
Deputy Speaker, Sir my question h:ic 
not been replied. My question was as 
t o a r h t t h e r w w t d t l i e -  
Scheduled Caste or Scheduled Tribes 
have been appointed as Chairmen of 
Patliclmentary Committees ? Is thuc 

- - - - -- - - - - . .--.. 
any reservation for them ? Would you 
like to care a bit about that . . (Inter- 
ruptions) 

SHRI RATILAL VARMA : Mr. 
Speaker. Sir, I would like to get as- 
surance from the hon. Minister that 
he would look into the suggestions 
made by the various Members in re- 
gard to providing protection to the , 

Scheduled Castes and Scheduled Tri- 
bes and to impart them trainiig. 

SHRI S.B. CHAVAN : Sir, I have 
detailed information regarding impart- 
ing them training but due to shortage 
of time. I would not like to go into 
that. I have full information about 
the places where they are provided 
prerecruitment training. In many uni- 
hs i t i e s  even classes for this purpose 
are being held . . (Inlerrrrprion~) 

SHRI RATILAL VARMA : I have 
not said about providing them train- 
ing for getting jobs. 1 said about pro- 
viding them training for their awn 
protection and safety . . (Interrrrp- 
tions) Training is being providcd tq . 
them for getting jobs. But if they do 
not survive. who would take up the 
j d .  

SHRI K. P. RmlDIAH YADAV : 
Sir. there is a Presidential Order wtdch 
says that tribal land ahoald not be ' 
alienated. Othtrs s W  a& ocarpy 
their land. This arder , exists dgb 
from 1947, In Bh-m Agdney 
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area of Khammam District in Andhra 
Pradesh, one lakh acres of very fertile 
land belonging to the tribals is occu- 
pied by the upper caste farmers. These 
upper caste people are supported by 
Shri Jalagam Vengala Rao, a former 
Union Minister . . 

SHRI MANORANJAN BHAKTA : 
Sir, 1 am on a point of order. When 
a person is not present in the House, 
his name should not be taken. It may 
please be deleted. 

SHRI K. P. REDDIAH YADAV : 
Can the hon. Home Minister evacuate 
those farmers from this tribal land? 
Will he give us an assurance ? 

SHRl S. B. CHAVAN : A legisla- 
tion already exists. It is only a ques- 
tion of implementation. 

MR. DEPUTY SPEAKER : Mr. 
Ram Vilas Paswan. 

SHRl RAM VlLAS PASWAN : 
Mr. Deputy Speakers Sir, I would 
iikc LO say two-three things in regard 
to the suggestions made by the Hon. 
Minister. We cannot doubt his inten- 
tion, but he might not be having full 
hiowledge about this or there might 
be some othcr reason. He has touched 
the four matters. He has said a good 
t b h  that tbese would be special 
courts. I thiok by special courts he 
m e w  EncSusive Cour€s. The special 
a w t  d w  not mean a formal court 
wbtxe . t h ~ ~  jtrdge sits and hems the 
case in his courtmom. Our idea be- 
hind the Exclusive Court is that 

wherever such an incident takes place, 
may be in Andhra, Uttar Pradesh, 
Bihar, centre should ask the concern- 
ed State Government to constitute a 
exclusive court and a judge of high 
court should be appointed to this 
court. The judge should visit the site 
of incident and collect all the evidence. 
He should be asked to submit his 
report within 30 days or any other 
period decided by the Government. 
.4 time limit must be prescribed for 
the purpose. These steps would instill 
confidence in the minds of the people. 

Secondly, I would like to draw the 
attention of the Home Minister, I do 
not know whether he knows it or not, 
to the possibility of recurrence of such 
an incident in which 20-27 persons 
have been killed. So the State Govern- 
ments as well as the Intelligence 
Departments are required to be 
alerted in order to check recurrence 
of such incident. I have come to know 
that they are preparing to commit 
another massacre there. If precau- 
lionary steps are not talien, such an 
incident can take place again on a 
large we. ,# 

He has mentioned about the special 
courts. I hope ha wi!l @oykb 
fur Exclusive Courts. So far as I& 
cruitment is concerned, I support his 
views. The SC/ST candidates are 
available for tbe posts of S. P. and 
Collector, but not for the posts of 
peon. This 7.5 per cent reservation for 
the Adivasis in class four posts. Only 
6 pr cent quota has been fdIgl so far. 
W b l e  candidates are easily avdablc 
b c  the post of coktors but they are 
not available for the posts of s v r s  



288 Moti011 R4. atrocizitv being committed 
on &, Sck& Cartes and Scheduled 
Tribes a d  Other Weaker Sections of 
the Society in the country 

and peons. What is the reason behind 
this ? The main reason is that there 
is SC/ST Member in the Recruitment 
Body of U.P.S.C. Sometimes, even the 
Oeiwan of the Body is also of SC/ 
ST. T h d o r e ,  no deer is able to 
make bun- in the Procedure. But 
at b e e  levcl, officer takes liberty 
and appoints his own men as peon. 
There is no critcaicm in this regard. 
Only this much is put on record that 
w, person belonging to SC/ST is 
available for appoinbnent. That is 
why I want to my that there is only 
m e  sulution to this problem. I had 
told tlk Welfare Minister aiso about 
it. I had told you rdso that a bill was 
prepared during our regime ig this 
regard. We had asserted that the said 
bm would be helpful to clear the 
BWkjog by 14th Aprii, 1992 i.e. the 
year of 'birth centenary of Baba Saheb 
A m M a r .  mere was a provision of 
penalty and prrmsfunent in the Bill. 
The &&is, who are responsible for 
not fecdthg suitable and available 
SIC., S.T. candidates, should be 
pwaitised, Unless there is some pro- 
vision for punishment for the concern- 
ed o h m ,  it would not be hh@- 
taaMsd I had once stated in the 
adirpPart h a t  dhe -rev made in 
&is duriDg t8e last 43 yeas has 
born llrost hdeqwte. There sbauld 
b 22.5 pa cent reamation but it 
wa6 ontg l4 per cent. It meas it is 
blew SO pa ant. The man who 
s l d d Q e d 5 f t c t 7 i n c h e c h e i g h t ,  
i s  d y  of 3 feet bdght and even then 
you crtn that 9re is very powerful. 
~ , t b e H o a M i n i s t e r o h o u M  
lmp riQ (BPd this paint,IH4R. Wel- 
€me M W m  bad atro conce&d it, 

- -- 

but it is not known as to why it has 
been covered in the Presidential 
Address. But it is necessary to bring 
forward this kgislatih. 

Secondly, a reference has been 
made about the panel. Hon. Speaker 
has also a panel, a list of speakers of 
100 members. But the question is how 
many members have got chance to 
speak. When the panel has not been 
implemented what for it was meant. 
I had also stated it that day tha  the 
Act and the fact were two difierent 
things. I don't bow whether the Act 
includes the paael or not. But it is a 
fact that one Sardar Kartar Singh 
was appointed as Additional Secretary 
in 1974 and after a long period of 16 
years another Additional Sacretary 
has been appointed in 11990. Even 
today the persons belonging to 1960- 
61 panel,, have become Secretaries. 
But the position regarding S.C,. S.T. 
is almost the same as I stated earlier. 
If you go to South, Andhra Pradesh 
and Tamil Nadu, you find that 
the I.A.S. officers bekmgmg to 1959 
bat& bave become SGotetrrrieor T b p  
are ody 2-3 ofticers in the whole 
country who have the rank of Seae- 
taries but could not be promoted as 
Secretaries. Due to ccCCrtain infructrrws 
bureaucratic formalities regarding 
Annual Chlidential Raports, tk 
O&rs bdopeiag to S.C., S.T, a d d  
not get prawtbn U r  
A.C. Rs. rue alwgys spoiled even 
though *Y my gaoa wars. 
Unless tke GOY-. makes w e  
special prowish in "m 
thh rormly our b o - X l  
we so Prrsay Ssc#rtuics m v*s 
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' Ministries but you could not appoint 
even a single Secretary belonging to 
S.C., S.T. There is oniy one Additionzll 
Secretary after 43 years of indepen- 
dence, then who is at fault? Who is 
incapable ? Are we incapable or you 
are incapable ? If it was the matter 
concerning efficiency and merit, w h y  
did we force the British to leave the 
country. Englishmen were very mixito- 
rlous than we are. We were not capable 
of becoming even Police Inspectors a= 
compared to them. Today we are 
holdmg the paits from top to bottom. 
in the same way, the argument is 
given in regard to S.C., S.T. 

I would like to submit that special 
attention should be paid to them. 
Thirdly, you have mentioned about 
land. You have yourself accepted thc 
fact that out of 62 lakh acres of land 
identitied for the purpose, 47 lakh 
acres of land has bcen disbursed only 
on paper. Even in regard to the land 
distributed you have said that certain 
area of land is st& under litigation. 
it means that the land has been 
acquired from big land-owners and 
farmers but out of it, 15 lakh acres 
of land has been distributed neither 
on papr nor pbysioally. That is why 
1 my ithat please eJrpose the State 
Goven~nent. You may convene a 
confttrssce of Chid Miaisters. You 
may .get the guidelines peparced by 
Home .Mi&try  gard ding the measu- 
res to ,be &kea. You please denounce 
the Chief Mir&kr p u W y ,  who does 
not fo&m tbe &#ddhes. You know 
that you g o d  ~ c t e d  the Preven- . 

been implemented till November when 
we came into power; we enquired 
from the concerned Ministry as to 
why it had not been implemented. The 
reply was that no State Government 
responded to it. We wrote to the State 
Governments if they did not send their 
reply by 30th December, we would 
lmpIernent it aa8 we wodd expose 
the defaulter State Government publi- 
cly and so we issued the Notification. 
You are still asking whether Notifica- 
tion is to be issued or not. Are all the 
people in the State Government saints. 
There are. demons also. That is why 
I want to ask you if you leave all 
the things to be done by the State 
Governments, they will not respond. 
You must expose such Governments 
calling them as aati-oppressed, anti- 
weaker section, anti-mhrity and 
anu-backward class, whether ti; 
Government belongs to our party or 
to your party. Then we would be 
abie to know which State Govern- 
ment is progressive. Everything should 
not be thrown on the State Govem- 
ments. 

D 

Thirdly, I would like to thank Shri 
Vankat Swamy. He has conceded 
one thing at least that the inci&@ has 
occurred due to the conspiracy bet- 
ween the landlords and the admidis- 
tration. When there is a conspiracy 
and the Central Minister is confirmkg 
if after paying an on the spot visit, &e 
D.G. of Police, who is the o&er at 
the helm of affairs, must he suspend- 
ed. Further, why don't you arrest the 
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secondly, I woukl like to say about 
the media, viz., T. V. and Radio. I 
am sorry that we can't refer to news- 
papers. Please look into the role 
played by the Government media. The 
discussion are held in the I3ousc. 
Hmdi news bulletin covers a little but 
U t e ~ n c W s b ~ ~ I l O Z  
cover the news at all. 

SHRI MANORANJAN BHAKTA: 
Ycs Sir, it is correct. 

SfIRI RAM VILAS PASWAN : 
Please see, even Shri Manoranjan 
Bhakta is complaining. 

SH6U MANORASJAN BHAKTA: 
Our party , organised a meeting of 
Congress Piesident, Chief Ministus 
and C.L.P., that was also not covered 
by the Government media. 

SHRI RAM VILAS PASWAN : 
When even such an important meeting 
was not covered, what we can expect 
irm it for us? That is why I s+ 
whenever the issue relating to wcakcr 
section is arisen, I request Mr. Panja, 
who is perhaps present here, please 
ughfen them up. I would like to tell 
you as what goes on there. 

[En*] 
THE MINISTER OF STATE OF 

THE MUUEI"I'Y OF INFORMA- 
TION AND BROADCASTING 
(SHRI AJlT KUMAR PANJA) : Sir. 
the previous Govcrnmcnt has made 
it M) loose fbat it will take some time 
10 tigbten it. 

[ Transhrian] 

SMPU RAM W A S  PASWAN : 
But you Bsart tighten it immodiatcly. 

If the previous G o v m t  has made 
it loose, you must tighten it urgently. 
If you follow into the foot-steps cf  
the previous Government, your fate 
will bc no Merent. (Intenuption~j 
Pleasc state when did you cover the 
news relating to Shri Chidambaram. 
Shri Madhav Rao Scindia's news was 
coverod but Shri Khurana ji was Ietl- 
out. 

SHRI PIUS TLRKEY : In spite of 
gravity of unemployment, why d ~ d  you 
give extension to your Director ? W~ar 
is your interest in it ? 

SHRl RAM VILAS PASWA!! : 
?'bey arc loose. He is tightening then1 
UP. 

SHRI AJlT KUMAR PANJA : It 
is not for me to give extension, it is 
for the Cabinet Committee on 
Appointments to do so, and no deci- 
sion has yet been taken . . (lnterrup- 
rwns) 

SHRI RAM VILAS PASWAN : 
We will discuss it ~epurttly. T. V. 
i s  your media. The problems of the 
weaker scctiona and the poor as well 
as tbeir solutioa rhoplld be high- 
lighted through the giedic Tbt pub& 
city of big people is being dow f d y .  
That is not dainbk. Ekc day 1 va\ 
witnessing the archem You csn uer! 
them at Chholn N-. .The b g t l  
ardrem we avails& Jlra. They. can \ 
bit tba win fm a very longk 
A t t f r c ~ a f P e l c c t i o a ~ 0 1 ~ ~ ~  
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pay any attention towards the selec- 
tion of Adivasis. You need not go 
after the name . . (Interruptions) 
Regarding Chargesheet, you should 
hue a c i d a r .  The maxim of 'Justkc 
delayed is justice denied' should be 
kept in mind cot only in case of 
wcakcr sections as well as others. It 
should be mentioned in the circular 
that chargesheet should be served 
within 30 days. 1 will not go into the 
figurcs of oaste tiots or communal 
riots. You have the figures. You must 
bL' knowing the number of cases of 
weaker sections involvcd and the 
number of cases in which punishment 
was awarded. No accused is  prose- 
cuted and no enquiry is held. You 
may look into any one case for cn- 
quiry and then action should be taken 
against the officer found guilty. You 
and we all know the whole system. If 
S.H.Os. and officers-in-charge exercise 
their powers under section 64. they 
can mest even S. P. and 1. G. It 
should be adhercd to strictly. 

Today a question was asked re- 
garding admissions of SC and ST 
students in MBBS, in pursuance of 
the reservation quota Gxed for these 
categories. It has been stated in the 
reply that the situation is not satkfac- 
tory m states like Assam, Bihar, 
Gujarat, Kerala, Orissa and Rajasthan. 
Enough suitable candidates are not 
available in aese States. What about 
adarisJions in tnginecring courses . . 
(tfitcrruptions) This is the reply of 
cluestiaa Na. 461. k has been clearly 

field of education. After this the role 
of police needs to be reviewed. I feel - 
minorities are not afraid d Hindus, 
but are afraid of police. In case of 
atrocities in Uttar Pradesh, PAC is 
deployed. People of these communities 
are afraid of police. My hon. collea- 
gues from Ciujarat are well aware that 
when there were caste-riots in that 
state many rumours were spread aboul 
the killings in Patel Basti. To improve 
the image of police. in every district 
out of four officials S. P., D. M.. 
D.S.P. and S.P.U., one of them must 
be from Scheduled Caste or Schedtiled 
Tribe3 to create confidence among 
people and to ensure thorough investi- 
gatio~~ of such incidents. Some hon. 
51. Ps raised the demand of investi- 
gation by CBI. But I think investiga- 
tion b) CBI will not be proper in the 
interest of the State Governments or 
the Central Government. For this pur- 
pow YOU should set up special courts 
. . (Inrerruptiotrs) 

SHRI S. B. CHAVAK : Judicial 
inquiry is going on. 

SHRI RAM VILAS PASWAN : 
The hon. Minister is confusing the 
issue. Special courts and judicial in- 
quiry are two separate things. This 
incident needs to be investigated by 
thc special court. Mr. Reddy is not 
present here and let me make it clear 
that Scheduled Caste and Scheduled 
Tribes are not responsible for the 
incident. It is not only shameful for 
we people but also for the upper 
castes. Upper castes should be more 
perturbed than we people. To mitigate 
thc sufferings and to h d  a solution 
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to ,& problem, remedial measures 
n d .  te \ae &ken. If this is not donc 
then atwcjlies will continue to be 
inflicted on Scheduled Caste, bad-  
watd -ties Phd minorities, and 
the p&Jm will continue to bother 
all of us. Naxalite menace prevailing 
in 14 districts of Andhra Radesh 
is well hewn and if the people lose 
faith b law, then rest of the districts 
of Andhra Paadcsh will also come in 
their grip, further complicating the 
matters. 

I want the motion to be listed in 
someone's name whether it be Mr. 
Ram Vilw Paswan or the hon. 
Minisbet or the Chair. The whole 
House is united in this matter. Every- 
one cmdemm svch incidents and does 
not favour recurrence of these inci- 
dents. I did not use derogatory words 
and & said that this House con- 
chms attOcititS on Scheduled Castes 
aod Scheduled Tribes a d  rquests 
the Government to issue instructions 
to prevept recunencc of incidents of 
atrocities. May be tbe Government is 
having reservations on the issue. if 
the Hw. .Uinistcr is not in favour, then 
1 wih not press for it. But I would 
like to draw €he attention of the 
G o v ~ f ~ ~ ~ l e a t  towards two-three points. 
An E&m. Member from Alanipur, 
rightly re-d Lhe passing of the 
law respect of NabBtiikhbts by the 
prcvioarr Cbvernment and the 

were vay active in this 
regard at that 'thne and now you 
dmld a h  e W  sh&u  fadWes to 
( 3 w w a n < m ,  on .Lhe of 
trllMa@+%co-. 
At ~~ I, # a%&i8W8 made it 

clear that the proposal is under oonei- 
deration, but the Government lacks 
requisite majority to put through the 
motion but an ally of. our Government 
refused to co-operate on this issue. 
Thty made it . . -(ltwrr~tiow) . 

[English] '.? 

SHRI A. CHARLES (Trivmd- 
rum) : Sir, he is giving a wrong 
information. When the Bill was being 
discussed, we suggested to him to 
include ody one word and that is 
"conversed Christians" along with 
neo-Buddhists. But he refused to 
include it. Why is this hypocrisy 7 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(PROF. P.J. KURIEN) : It was I who . 
cliscusscd the matter with him and 
Mr. Upendra at that time under thd 
direction of our late leader, .Shri Rajiv 
Gandhi. We had asked for the inclu- 
sion of this. In the meeting in the 
Speaker's Chamber he had a g r d  to 
that. But after corning ovcr here, .hc 
backed out. 

.Slilil PlWS TlRKEY : Mr. Deputy 
Spoaker, Sir, wliiltevcr he is saying is 
not qpite correct, Mr. Ram Vihs 
Puwaa took initialivc. Congm( l )  
leaders dso ,met bim in this conqcc- 
tion. Everythiag was d clear and 
hod Le 60ve-t Wed for we 
more moath, tbtn it wdd have h a  
satled out . , '(lntermp~bns), . 
9HR1 w VILA•˜' PkSWiW : 

Mr. 4kpay' spdE8q a%,+* l4uuk*aQy 
~ d l s a r s h ~ O Q O O d B l Y ' k t b c  

i 
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House and it is on record. What is Sir, I also made it clear ,that we 
my fault if Mr. Kurien used to attend have drawn the attention of the 
onljr zero horrr. Not once bht I made Government towards a few basic frci- 
it dear on semd ocdm oprd Ctin 
show the recorded pmxedtngs as 
proof. I stated categorically in both 
the Houses that I am in its favour, 
but the allies are not supporting the 
Government on this issue and the sup- 
port of Congrew(1) could not be taken 
for granted. 

AN HON. MEMBER : Was it BJP. 

SHRI RAM VlLAS PASWAN : 1 
still name them. 

SHRI RAM NAIK : We clearly 
opposed it a d  will continue to be 
against it . . (Znlmuptioms) 

SHRI RAM NAGINA MISHRA 
( M a m a )  : Mr. Deputy Speaker, 
Sir, I have a point of order. Which 
issue is being discassed, r e m a h  or 
8traakU. If ~ r v ~  is being diti 
coswd tberr it should be discussed 
afrwJA. 

SHRI RAM VILAS PASWAN : I 
openly welcome tbc Government to 
came up with a legislation and assvrc 
the support of my party in getting l t  

through. Let the Hon. Minister of 
Home AIIairs make an announcement 
in ttrt; r q d  if €he Government is 
-. P m  come up wi& a legisla- 
tion, my party is prepared to support 
tly Gay~cnment. If it wants to cover 
evra mavartad Mualicns, even then 

tities. I would like to draw the attce 
tion of the Government Yowards &e 
assurance of ttre Hon. Spcaker that 
the legislation for reservation and issue 
of filling up of backlog of vacancies' 
will be taken up h t  day of the next 
session of the M a m e n t  as committed 
rn the House. That day also I made 
it clear that the Bill is ready in the 
Ministry of Webre. TI& issue is 
above party politics. Please ensure that 
you will bring a legdation for reser- 
vation in the Parliament to fuWi he 
backlog in this regard. Give us the 
gurantee that in Qture the guilty will 
be punished and the incidents occur- 
red in the Guntur district will not be 
repeated. The Government should 
asswe the House. that it will use its 
influence on State Goveinlmeats to 
prevent recurrence of such incidents.. 
If we get this assurance: from the 
Go~crnment we can reconsider it. 

SHIU S.B. CHAVAN : I have w 
objection. We will write to tbe Andhrn 
Pradesh Government that this should 
not be rcpedtcd there. ,gMl we w i l l  
take all precautioniry measures. . 

SHRI RAM VILAS PASWAN : 
What about legislation Tdr k s m a -  
tion ? 

SWRI S,%. CHAVAN :: Thst &can- 
not promise. 
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What is the Government doing for H- of Shri Rnar V i  
kh@ded .Castes and Scheduled 22-5-1991 
Tribes. If such is the response of the 
Government' to the problem, then my LEnglish] 
puty is not satisfied with the reply 
of the Government. Mr. Speaker, Sir. 
at least the Hon. Minister of Homc 
.Aftairs should issue an appeal b the 
countrymen not to repeat such heinous 
atrocities and should also condemn 
Lhese incidents in strong terms.. 

THE MINISTER OF HOME 
AFFAIRS (SHRI S.B. CHAVAN) : 
1 wish to apprise the Hon'ble Mem- 
bers of this August House about the 
incident of violence and arson which 
took placc in the house of Shri Ram 
Vilas Paswan, Member of Parliament, 
in thc early hours of 22nd May, 1991. 

As the news of thc tragic assassina- 
D ~ ~ m ~  S P ~  : tion of Shri Rajiv (iandhi started pa- 

)-ou w- the Motion ? - colating, a ciowd began gathering in 
front on 10, Janpath. The crowd be- 
came increasingly emotional and rcs- 

1 TransWon] live. At about 1.00 A.M. on 22nd 
May, 1991, when the Hon'ble h i -  

Si iRl  RAM VILAS PASWAN : dent of Indiii came to visit 10, Janpath, 
Mr. D W ~ Y  S ~ a k e r ,  Sir, I withdraw the crowd tried to obstruct him horn 
tbt motion. ' cntering 10, Janpath. 

[English J 
By about 1.30 A.M., the numbcr of 

the crowd swelled to about 2000/ 
2500. The crowd was highly agitated 

Sg' : In hst, in and frenzied and were shouting slogans 
$@Y 1 * e d y  lo vuioua m. 

appcal. I can repeat it. 
About 500 members of the crowd 

MR. DEPU'N SPEAKER : Has went to the neigl1bourin6 bungdow 
the Hon. Uaebg h e  of the House which happened to be the residence 
w withdraw his M o t h  ? of Shri Ram V h s  Paswan. They broke 

open the gate and d t e d  the CRPF 
a- m. MEMBERS : Jawaos. Some of &em entered the gatc 

by jumping thc boundary wall and 
Yts. wt some articles on fire. They alsu 

dameged the doors, windows, T.V. scl 
rk H&J& 'W, WW'. ad be how. 

T h e y a l s o ~ u k c d d ~ s t a n c s  



upon police officials as a result of 
which DCP, New Delhi and other 
police officials sustained injuries. Find- 
ing no alternative, the police fired 3,/4 
shots in air with a vicw to disperse 
them. The Fire Brigade reached the 
spot and extinpishcd the fire. 

A case under sections 436/341/ 
353/186?/132/147/248/149/5061PC 
was registered at PS Tughlak Road 
vide FIR No. 116 dated 22nd May. 
1991. The police took into possession 
some burnt curtains, a broken T.V. 
set and some damaged house-hold 
articles as case property. The case is 
under investigation and four persons 
have been arrested. The police arc 
not sparing any efforts to bring the 
~uilty to the b k .  

SHRI RAM VILAS PASWAN 
(Rosera) : Mr. Chairman, Sir, I would 
like to know from the Hon. Minister 
that . . (Int~rrrcptiorrs) . . I want to 
know only two things from the Hon. 
Minister. The same thing has also 
started happening to their Members. 
They are concerned because it is h a p  
pning to their members like Shri Chi- 
dambaram and Shri Sciendia. This 
attitude on their part is not good in 
my caw. 1 want to ask only one thing. 
The thing is that is the police had 
started firing when the mob gathcred 
outside and continued firing in the air. 

[English] 

-n-tmum= 
rum) : The Hon. Speaker gave a rul- 
ing that whenever a statmmit is made 
by an Hon. Minister, no c k i i a t i m s  
will be sought. I want to how under 
what rule you are &ittirig the H&. 
.Member ? 

SHRl RAM VILAS PASWAN : 
That is why I want- to knm kom-the 
Hon. Minister whether it is a fad that 
n revolver and a sum of Rs. 18,000 
were recovered from the person who 
was apprehended ? Who was that 
man ? Sir, the poor are b e i i  victimis- 
ed. Nobody is bothered for them. M y  
house was burnt and at this time. it 
is not proper on the part of the Hon. 
Minister to give such a statement in 
the House. 
[English] 

SHRI BASUDEB ACHARlA 
(Bankura) : Sir, he should repIy. 

SHRI CHANDRAJIT YABAV 
(Azamgarh) : We are not asking ady 
question. Bat he himself is involved. 
He is an Ron. Member of the ttb9:sc. 
If he wants to Iraow anydhg. i thM 
the Home Minister should have no 
objection. (Interi14ptions) 

SHRI S.B. CHAVAN : You are 
starting a wrong pa&. So fat thm 
is no clari%cs&m OR a SEs6emcat.. 

neither my prnpcrty would have been 
burnt nor my gate would have heen 
brolcn , . (Intemrption) . , ..- - 



so teobaical. I am sorry, . yon. are 
it more technical. ( I N  u p  . .n infR 

. : * *  ". 
QQP&:SPEAKI%R : I hwe 

als;! told in the bcginniqg itself by 
~qucsQlag, P a s w e  that whenaver a 
StatetPbnt is ma&. neither a clarifica- 
tion could be asked nor any. W e r  
elucidation cmld he made. I made it 
vtry clear. 

rule. But the Heme Mirjstta &add 
R O ~  make it so technical. Here mew 
Hon. Member himse!lf is i n v w  
whose house was attacked and them 
was danger. If hc wants to know somc- 
thing, from the Home Minister. he 
should not make it technical. . . 
(Inr~rrrrprions) . . Mr. Charles, you 
always jump up. . . (Interruptions) . . 
Don't make it so technical. 

DR. LAXMNARAYAN PAN- 
DEYA (Mandsrur) : Mr. Deputy 
Spcalrcr, Sir. the hon. Member is in- 
votved in this incident. Therefore. he 
shouM be a)lswed ta seek r clariikt- 
tion. 
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SffRf BASU llEB ACHARTA: 
he Is so rigid ? 

SHRi C m R k T E E T  YA- 
DRV:. I am making a very responsible 
statement. About three' weeks before. 
a Minister made a statement and the 
Chairman Col. Ram Singh, was in the 
Chair and he decided and said 'I am 
allowing four clarifications from Mem- - bers, one from each party'. . . (Inter- 
rtr#tions) . . Here a member was 
attacked. his house was attacked. 
Then the Minbter was saying. 'Don't 
set sr \i7ong precedent. 

SHRI BASU DEV ACHARIA : He 
asked a question, the Minister must 
reply . . (Interruptions) . . 
S W  S. B. CHAVAN : Hon. 

h4ember Shri R ~ I U  Vilas Paswan has 
taken a very personal view because he 
happens to be horn the weaker sec- 
lions. That is why I am taking this 
position that since he has said &is, I 
have to say that I don't have any 
readymade information with me. 
[?ionslation] 
SHRI RANI VILAS PASWAN: 

Whatever I am saying, I am saying in 
my capacity as a Member of the 
H o w .  There is no question of weaker 
etions.  I em a Member of this House. 
Tpoo months hwe elapsed since this 
incident todt place. 

SHRI S. B. CHAVAN : No. in 
reply to your question, I r@ad tbat 
the requisite information is not avail- 
able with me at the moment. Let hi 
write to me, 1 will 9ve a repb.. 

[Englishl ' 

SHRI BASU DEV ACHARIA: 
Tbc incident took place off the 22nd 

and )mi have no informaid . . 
(Interruptions) . . 
At this stage, Shri Ram Vilas Panwrr 

and some other Hon. Members left 
the House. 

MR. DEPUTY SPEAKER,: I 
request the Hon. Members kindly to 
have their seats. Kindly have your 
seats. I request Shri M. M. Jw, the 
Minister of State in the Ministry of 
Home Affairs to make a Statement 
regarding incident that took place near 
the Boat Club Lawns on 13-8-91. 

incident B- the Beet CB), LrrsY, 
. ntNewBelhion13%1991 . 
[English] 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIA- 
MENTARY AFFAIRS AND 
MlNISlER OF STATE IN 
MINISTRY OF HOME AfP;Azm 
(SHRI M. M. JACOB) : I &&I to 
apprise the Htmomble Members of 
this augwt House about the iecident 
which took place at the Boat (3k.b 
lawns on 13-8-1991. 

On 13%1891, about. 308 Ka&iuki 
migrants collected at India W e  with 
the intention of sitting on a 48 hour 
"Dharna" on the Boat -Qirbv hhs .  
They were escorted by tbe LMbi 
Police f e ~ n d i a  ~ a f c  'u&o &-m 
of "Dharna". n F r  the I&jjia&-jsppzi@ 
cqsing. - . 

i r - '  ' 

"Snddenty, the rnigkh- kcadwr ti& 
kht, M e  through th podice ?M&e 
a n d b c g a n t o ~ l s r ! ~ ~ ~  
m e k H o u s c . Y h e y d d p y t b e  
mlhi Police and. stopp4 ahotrt 1QO 
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Sdkx fom and assaulted m e  palice- 
mcn and in this way 5 policemen 
mceivcd injuries. In order to dispetse 
?hem. 10 rounds of teargas shells were 
burst and a cane charge resorted to. 
Dwhg dhpmal of the crowd. 5 per- 
sons ammet the Kashmiri migrants 
sustained iajurierr. A case under the 
rckvant s e c t !  of the IPC has been 
registered. and 21 persons were arrest- 
ed in this case. All the 21 persons 
were -ad on the sarge day. 87 
persons m also detained under Sec- 
tion 65 of the Ddhi Police Act and 
aert rtkasad later in tbe day. All 5 
migrarlts and all tbe 5 pdicemen wbo 
were injured sustained minor injjries. 

Tkt mipants were demanding reha- 
.W€a?ion like allotment of shops, 
boqscs, loam, a. in Delhi. Tbe 
-t policy is to pavide them 
ralief far their day-today needs. A 
@nuanent rehabilitation outside the 
S r h a p r  valley h s  not been contem- 
pbted *-it i s  the endeavour of the 
Govcmment to enable return of the 
migrant. to their bomes in the valley 
.as soon as the law a d  order situation 
i~grrmwi. I 

DR. L A X M I N A R A Y A N  
P-YA : (Maadsaur) : Mr. Deputy 
Speaker, Sir. the first ob@&m regard- 
ing the &namcnt d the Worn. Mbhter 
b-pjbtbtheonrasnldky* 
absamcntssaiad%8vekYn~.nb 
* ~ ~ . r l w k ! ~ b w c c a o c  
fhnrPlw&erPbtCIBGDd,- 

Secondly, .I would like to point mt 
tbat the Hon. Minister has not touqhsd 
even a sin@ point about w&& 
Kashmiri migrants had staged their 
demonstration at the Boat Chb. He 
did not state whether the Government 
intends to do something for them. 
They are living in a very deplorable 
condition as &ere is no proper arm* 
ment of W i n g  and lodging. Tbey 
were beaten mercilessly with 'lothis' 
on the road like animals. Nathing 
has been said by the Hm. Ministtr in 
regard to this inhuman treatmmt. I 
want that an enquiry into the matter 
should he conducted, as to how the 
police bdmed with t b .  What steps 
the C m n t e n t  is cantemplating to 
take in respect of tbe mignu& . . 
Clntmrptiono) . . Mr. Dcpajl Spa- 
ker, Sir, if he does not say anything 
in this regard. 1 am waking out as 
a protest. 

At this stage, Dr. Laxminarayan Pan- * urrd somc orher Hnn. Memhm 
l c f r  the i?ou.w. 

MR. DEPUTY SPEBKER : The 
H o w e ~ o d j a u r a a d a o r ~  
at 11.00 a.m. On m y ,  fh 20th 
August, 1991. 

The t o k  S d M  #ien &t~md rill 
&var of the C h k  m Tw.*, 
Auw 20.1991/Slvrv~~~l 29, 1913 
&b). 

- -  - . 




